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LOK SABHA DEBATES 

LOK SAllMA 

[MR. SPEAKER in 1M Ch.V') 

REFERENCE BY THE SPEAKER 

... : felicitation. to crloMter Anll Kumble 

/EngIish} 

MR. SPEAKER: I believe. the hon. Membens will join 
me in conveying our congratulations to Anti Kumble on 
his outstanding performance. We are proud of his 
achievement. 

... (InlBmJptions) 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES CSHRI SONTOSH MOHAN DEV): 
Sir. in the morning Munaf Patel has taken three wickets 
in two overs. ... (InlBnuptions) 

MR. SPEAKER: Let us wait for his further greater 
and greater perfonnance. On my and on your behaH. I 
wish to convey our every best wishes. to Shri Anll Kumble 
for his further achievement. 

... (/nImnIpIions) 

MR. SPEAKER: It seems that the new P .... ldent of 
BCCI has energised the team. We are v.ry happy. Should 
we congratulat. the Preeldent also? 

... (/nlBmJptions) 

11.01 hr •• 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Shrimatl Maneka Gandhi, Queation 
No. 302 

/EngIish} 

Forut Cover 

*302. SHRIMATI MANEKA GANDHI: WiH the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

Ca) the percentage of forest cov.r in the country 86 

on December 31, 2005; 

Cb) the rate of depletion of forest cover in India. 
ennually; and 

(c) the details of the steps taken to prevent depletion 
of forest cover? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS CSHRI NAMO NARAIN 
MEENA): Ca) to (c) A statement is laid on the Table of 
the House. 

!JtMfImMt 

(a) Forest Survey of India (FSI) carries out forest 
cover ...... m.nt once in every two years. The last 
II888Um8f1t of forest cover was made In 2003 and it 
was be8ed on satellite data of the year 2002. The next 
aaaeeament (2005) based on interpretation of sat.llite data 
of the year 2004 is currently in progress. Therefore. the 
information on the percentage of forest cover in the 
country 86 on December. 2005 Is not available at present. 

The forest cover of the country as per the latest 
..........ant (2003) is 6,78.333 sq. km. constituting 20.64% 
of the geographic area of the country . 

(b) States of Forest Report (SFR) 2003 published by 
FSI shows the net increase of 2795 sq. km. ov.r the 
SFR 2001 assessment. 

(c) The steps taken to prevent depletion of forest 
cover, inter-alia, include the following: 

Ci) Strict enforcement of Indian Forest Act. 1927. 
Wildlife (Protection) Act, 1972, Forest 
(Conservation) Act 1980 and Environment 
(Protection) Act. 1986 and the rules and 
guidelines made thereunder. 

(ii) Meetings of the State Forest Ministers. Forest 
Secretaries and other Forest Officials have been 
held in the years 2004 and 2006 to, inter-alia. 
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stress ·upon increasing the forest and tree Cl>Ver 
and for stricter enforcement of forest laws. 

(iii) Management measures like working of forests 
according to approved Working Plans, Forest 
Development Agencies and Joint Forest 
Management activities. 

(iv) Financial measures like providing assistance to 
the States/Union Territories under Centarlly 
Sponsored schemes and externally aided 
projects. 

(v) Other measures like certain of Protected Areas, 
Substitution of Wood etc. 

(vi) Guidelines for rationalizing of felling and transit 
regulations for tree species grown on non-forest 
private lands to promote large scale afforestation 
in non-forest areas. 

SHRIMATI MANEKA GANDHI: Sir, according to the 
statement, the forest cover of the country as per the 
latest assessment (2003) is 20.64 per cent of the 
geographic area of the country. This is completely wrong. 
The reason why it is wrong is, perhaps, the hon. Minister 
is not aware that the satellite figures are usuaUy taken 
when the sugarcane production is at its highest. Now, 
this is often mistaken for forest cover and it is deliberately 
done by the Ministry in order to prove how great their 
achievements are. 

When I was the Minister a 'century ago', in 1989-90 
it seems like a century ago, we went through the same 
exercise and suspiciously enough the figures were 20.64 
per cent in 1990, after which we redid the satellite figures 
and came out with eight per cent. So, you are actually 
looking at a difference of 12 per cent in obfuscation of 
figures. No country has steady weather patterns or 
anything unless its forests are 25 per cent. Therefore, I 
would suggest that you go back to the satellite figures 
and get a correct estimate. And to say that they have 
gone up by 2,000 square kilometres, you know and that 
this is not correct. 

Now I win come to my question. There are four main 
reasons why forests are cut. One is to bum the forests 
by the Forest Department using the age-old 
mismanagement technique of fire lines which I repeatedly 
brought to the notice of the Ministry. Second is cutting 
for firewood. Third is cutting the so-called old growth and 
fourth is the making of roads, dams and mining. 

May I ask what has been done since the technique 
has proven to be completely unless and bums down 
most of the forests? What has the Ministry done to ban 
this so-called fire-line burning which starts at the end of 
February and which is responsible for losing two to three 
per cent of forests every year? 

SHRI NAMa NARAIN MEENA: Sir, the survey of 
forest is being conducted wortdwide and in our ,country 
also we have adopted this satellite remote sensing 
technology in the survey of 2001. This growth of 2,795 
square kilometres is more than what it was recorded in 
2001. This is the real increase in the forest cover and 
tree cover in the country. 

Sir, some points were suggested by the hon. Member 
that forest cover is depleting because of these reasons. 
To some extent, I agree. There is pressure on the forests 
of the country-population pressure, agricultural pressure 
and the pressure of developmental activities. In a 
developing country, the developmental activities' will have 
to be there. Certain forest land is to be diverted for the 
developmental activities. . .. (Intsrruplions) 

SHRIMATI MANEKA GANDHI: Sir, I asked about the 
fire. ... (lnlflrruptions) 

MR. SPEAKER: Yes. 

SHRI NAMa NARAIN MEENA: Sir, regarding fire, 
this is a practice adopted by the forest department. The 
State Governments are there making the management 
plans and they are doing on their own. I am here now. 
You were there a few years before, on my seat. 

(Translslion} 

Why didn't you check it. at that time? 

{English} 

SHRIMATI MANEKA GANDHI: Sir, this is an 
extremely childish answer . ... (Intsnuplions) 

MR. SPEAKER: Hon. Minister, you cannot reply by 
putting a question. Therefore, the question is not proper. 

... (Intsrruptions) 

SHRI NAMa NARAIN MEENA: Sir, if .this practice is 
detrimental to the growth of the forests, 'I will certainly 
look into it and pass suitable instructions. 
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MR. SPEAKER: Okay. 

SHRIMATI MANEKA GANDHI: Sir, my second 
supplementary is this. When the land is diverted for roaas, 
dams etc. there is a law by which the State Govemments 
which are diverting the land. If they divert any kind of 
forest land they have to replace it at the rate of ten 
acres for one. How much land has been given in the 
last five years by the States and how much has been 
planted on? 

SHAI NAMO NARAIN MEENA: Sir, I would like to 
teli the hon. Member In this august House that before 
the promulgation of the Forest Conservation Act the rate 
of diversion of forest land was about 1.5 lakh hectares 
per annum. But, after 1980, the annual rate of diversion 
of forest land has come down to only 40,000 hectares 
per annum . ... (lnl6rruplions) Since 1980 it is 40,000 
hectares per annum. 

SHAIMATI MANEKA GANDHI: In that case, have you 
got 4,00,000 hectares back if 40,000 hectares have been 
diverted every year? ... (Intel1Uplions) 

SHAI NAMO NAAAIN MEENA: Sir, I am coming to 
that point. Since 1980, around 13,000 cases have been 
cleared involving an area of 10.12 lakh hectares. We 
are, now, charging net transfer value from the user 
agencies at the rate of As. 5.8 lakh to 9.20 lakh per 
hectare and there is a provision of Compensatory 
Aftorestation. Also it is compulsorily included in an cases 
of diversion of forests and presently Compensatory 
Afforestation has started on 11 lakh hectares of area in 
respect of fore,st area which was diverted, against which 
5.13 lakh hectares area has already been achieved. 

SHAI K.C. SINGH 'BABA': Sir, with your permission, 
I would like to ask the hon. Minister that to prevent 
depletion of forests, whether the Govemment will declare 
all natural forests as protected areas with national parke 
status also declaring all areas within five kilometres of 
protected areas and wildlife corridors as eco-sensitive 
under the Environment Protection Act. 

{Translation] 

SHRI NAMO NARAIN MEENA: Sir, there is no such 
proposal with the Govemment. 

/English] 

The Notification of protected areas is done by the 
State Govemments. If 80me proposal like that comes to 
our notice, we will certainly look into the matter. 

SHRI KHAGEN DAS: In Tripura, 70 per cent of the 
area is under forest cover. It is more than the national 
average. Now after 58 years of Independence, Tribal 
Jhumlas, who are shifting cultivators, have no house and 
land of their own. They are honeycombing the forest, 
leading to degradation of the forest. May I know from 
the hon. Minister, through yOu, whether the Government 
hu any plan to re1eaee funds for permanent settlement 
of Jhumiaa to prevent degradation of land and whether 
the Government of India would provide more funds for 
the development and maintenance of the forests as well 
as for the development of people dependent on foresta. 

SHAI NAMO NARAIN MEENA: Sir, Jhum cultivation 
Is a practice in the North-East. This problem is being 
dealt with by the Minister of Agriculture. So far as my 
Ministry is concemed, we are giving some money under 
NAP for rehabilitation of Jhum areas and we are providing 
assistance to all the States for the protection and 
conservation of forests under various schemes of the 
Ministry. ... (Inltlnuptions) 

MR. SPEAKER: Nothing will be recorded. I am sorry. 
This is an additional question. Send it to him. 

... (Inlsl1Uplionsr 

[Translation] 

SHRI ALOK KUMAR MEHTA: Mr. Speaker, Sir, 
would like to bring to the notice of the hon. Minister, 
through you, that after the division of Bihar to create. 
Jharkhand, Bihar is left with negligible forest wealth. So, 
I would like to ask the hon. Minister whether the 
Govemment have any specific afforestation plan for Bihar 
so that Bihar could be brought at par with other States 
in terms of forest areas or the area could be covered 
under forest there in accordance with national average. If 
so, the details thereof and if not, the reasons therefore? 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, 
National Aftorestation Programme of Government of India 
i8 being implemented throughout the country with 100% 
funding by the Government of India. There are 811 forest 
divisions In the country. The Ministry has received 735 
proposals till date, out of which funds have been provided 
in respect of 680 proposals. 

sir, a8 regards to any specific plan for Bihar, I would 
like to inform the hon. Member that if any proposals from 
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Bihar are pending with the MiniMfy, I MeUM him that 
theae propoaala will be cleared . ... (/~) 

{English} 

MR. SPEAKER: Nothing will be recorded. No further 
discussion. 

... (Inltlrruplionsr 

DR. P.P. KOVA: Sir, it Is almost conceded by the 
Minister that the forest size is diminishing day by day. 
Everybody knows that It is not only becauae of the felling 
of trees but also because of mega industrial units, 
because of big towns and because of the mining. The 
State Government is supposed to compensate for the 
land which is going out of forest, but nobody Is accepting 
the responsibiHty and the size of the forest is reducing 
day by day, which Is confirmed by satellite pictures and 
not by survey and all that. By satellite pictures, it is 
conceded that the size of the forest is coming down. 
What is the proposal before the Ministry to tide over 
such intervention like mega mine, mega dam and mega 
industries? 

SHRI NAMO NARAIN MEENA: Sir, I have not 
confessed or yielded that the forest cover is depleting. 
Forest cover and tree cover in the country is increasing 
and the recorded forest land. ... (InlBrruptions) 

SHRIMATI MANEKA GANDHI: Which country Is he 
talking about? 

MR. SPEAKER: Let him reply. I am sorry. No running 
commentary. 

SHRI NAMO NARAIN MEENA: I am talking about 
India. These are the reports releaaedby us. Regarding 
forest land, the total percentage of the geographical area 
of the country under forest and tree cover Is 23.68. 

As regards benning the mega projects, I have already 
said that some developmental activities will have to be 
undertaken for the country to progreu, but we are looking 
into the matter on a caae to caae basis. I have also said 
that the depletion has decreased substantially after Forest 
Conservation Act. 

MR. SPEAKER: Thank you. Now, the last 
supplementary on this Question by Shri Ravi Prakash 
Verma. 

°Not recorded. 

SHRI KINJARAPU VERRANNAIDU: Mr. Spulcer, Sir, 
I will take only half a minute to ... my.qu.tion. 

MR. SPEAKER: I am sorry, but I have already 
allowed five supplementaries on one Queetlon. 

. .. (InltlnupI/Dns) 
~.-

/TmnMtion} 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, .Sir, I 
am grateful to you for providing me an opportunity to 
ask a question on this subject. It is a fact that. 
... (/~) 

/Englishj 

SHRI KINJARAPU VERRANNAIDU: Sir, it Is a very 
important issue. 

MR. SPEAKER: I am sorry. I would not mind if you 
have a special discuasion on this i&sue, but there cannot 
be 20 supplementaries on this Question Itself. 

/T1W1$Istionj 

SHRI RAVI PRAKASH VERMA: The hon. Minister 
whether accept this fact or not,being an inhabitant 
surrounding jungle. I can say in with conviction that foreets 
are shrinking and depIaIing. Biotic preaure is a major 
C8UM for depletion of foreata. I haw a queetion to ask 
the han. Minister. H_ he got any study conducted to 
know the division-wi8e places in the countJy where there 
is biotic pressure and the quantum of such preuure? 
Hon. Minister Sir, I would like to tell you that State 
Govemments concentrate on plantation and despite 
plantation being made 15 times on the same piece of 
land, there 1$ no sign of forest around. I want to know 
about the action being taken by you to promote those 
who are engaged in regeneration of forests with natural 
method and to get the study conduct.d in respect of 
biotic pressure? I would also like you to lay the report in 
this regard on the Table of the House at the earlie8t. 
... (Inftlnuplion8) 

MR. SPEAKER: All the Members have the same 
question. He has already replied this question. 

SHRI NAMO NARAIN MEENA: As far 88 the hon. 
Member's concem regarding regeneration, of .degrMed 
forest is concerned, It will require public participation under 
afforestation plan . ... (Inlenuplions) 
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{English} 

SHRIKtNJAAAPU YERM'MWDU:Sir ..... ;.a.-tion 
,..... -to the .. rvtval of our future gMWMiIMI:N .. 

MR. SPEAKER: Mr. ~ I am .very..".,. I 
tnep8Ct full co-operation from you. 

\. /T,.".IiDn} 

SHRI NAMO NARAtN MEENA: All this i8 being done 
by J.M.F. to eneura plantation on "the land ..... ...... 
foreats and to meet the shortage of to ..... through it. Aa 
regards the biotic study. I will 8M the p~ made. in 
this regard. I will send my reply to you in thiI ,....-d. 
... (Intel'fUl1litJn$) 

MR. SPEAKER: You write a lener. 

Con ....... r Aware .... PrognI ...... 

+ 
*303. DR. CHINTA MOH~N: 

SHRI RAWI LAl SUMA'N: 

Will the Minister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pIaMed to .... : 

(a) whether the Govemment has decided to launch 
8 programme for creating consumer awe,."... through 
the public. private partnership; and 

(b) If 80. the datal. thereof? 

{Eng/i8h} 

THE MtMSTeR OF AGRICULTURE AND MtNfSTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHAI SHARAD PAWAR): (a) and (b) A 
statement is laid on the table of the houaa. 

(a) and (b) Yes. Sir. A mufti-media campaign covering 
electronic, audio and print media for creating consumer 
awareness in the country has been launched as part of 
the 10th Five Year Plan of the Department of ConIumer 
Affairs. Special focus is being given for covering rural 
and backward areas through regtonalchannela of 
Doordarshan and All India Radio .. aIIo fieId.and outdoor 
publicity. A spacial campaign hu been launched tor the 
North-Eastern States. 

DR. CHINTA MOHAN: Sir. chewing -pwI "... and 
tobacco causes mouth cancer; and adulteration of 

.. ".... drugs and inaecticidN are causing concern 
for the conaume .... mainly. the salaried of8888S, poor 
people and tarmars. What stapI have the Govemment 
already taken totaokta this i88ua or are going to take in 
ttiiI dlraetion7 

SHRI ·9HARAD PAWAR: Sir. this particular Question 
ill rMinIy ,......tocampaign. and creetmg awareneu in 
th8rnin1S of the c:on.umera. There are .. number of 
~ thet have been taken up with the help of 
aomeellJctronlc -media like AI India Radio, print media. 
etc. SlmuItIIneoUllyI ..... are a number of NGOs that 
are coming forward for the 18me, and we are supporting 
them financially through the Conaumer Protection Fund. 
Therefore. they are al80 active in this area . 

MR. SPEAKER: Dr. Mohan. do you have any more 
queetion to 88k from the han. Minister? 

DR. CHINT" MOHAN: Yas. Sir. The public-private 
partnel'lhlp is in focus mainly in the area of phone 
tapping. 

MA. SPEAKER: Phone tapping I Why are you putting 
a question with regard to this is8ua to him? 

DR. CHtNTA MOHAN: Incidents like Iddney sale and 
negligenoe of doctors in the hoepitala hu come to light. 
What national policy is the government planning to bring 
to curb these things? 

MD. SALIM: Sir. the hon. Member is asking about 
protection of consumers in new areas. 

MR. SPEAKER: Mr. Speaker. are you an expert on 
phone tapping? 

SHRI SHAAAD PAWAR: Sir. I will not be table to 
reply about the rules and regulations of the Ministry of 
Telecommunications with regard to phone tapping. We 
have set one National Consumer Helpline with the help 
of Delhi. and we are getting a lot of complaints about 
the performance of the Department of 
Telecommunications. various new teJephone companies. 
and allied industries. 

We are trying to communicate to the consume ... what 
exact action they should take. whether they should 
approach the company. whether they should approach 
the industries' auociation. or there are courts for the 
redresaal. We are providing all this information to them. 
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[TrsnsIalion} 

SHRI SUBHASH MAHARIA: Mr. Speaker, Sir, the 
teleeast of consumer awareness programme with private 
participation on regional channels negligible. I would like 
to know from the hon. Minister about the number of times 
this programme has been telecast on regional channels, 
state-wise, alognwith the number of times likely to be 
telecast in the coming two-three years. There should be 
a definite number to telecast this programme as it has 
been included in Five-Year Plan, so as to give it wide 
publicity and the information reach this public. 

{English} 

MR. SPEAKER: Have you got all these details as to 
how many times such advertisements were shown on 
the television? 

SHRI SHARAO PAWAR: I can definitely say one 
thing. Every week, there is a programme which is 
broadcast on radio in all the stations, that is, regarding 
MJago Grshak Jagd'. That type of eampaign is going on. 
There is a channel M Gy.n Vi,gJ'Brl', which broadcasts a 
number of programmes. Then, there are ~rtain video 
spots and things like that. There are a number of 
programmes and, in fact, by using all these electronic 
media, All India Radio and print media plus cinema slides, 
we are trying to create awareness among the public. 

MR. SPEAKER: In future, you can use the Lok Sabha 
channel also. 

[Transl.lion} 

SHRI PRABHUNATH SINGH: Mr. Spaaker, Sir, this 
question has two parts. One part is about malring the 
consumers aware and the second part is about providing 
rights to the consumers at his home. Hon. Minister has 
said that electronic and print media have been selected 
as medium for this purpose though the hon. Minister 
knows that there is no proper power supply in rural areas. 
I would like to know the ground of money spent on 
electronic media in such circumstances and the 
percentage of rural areas where awareness campaign 
has been successfully launched despite the unavailability 
of electricity. Please say in terms of percentage. 

/English} 

MR. SPEAKER: That is a separate question. 

[TrsnsMtion} 

SHRI SHARAO PAWAR: Mr. Speaker, Sir, for rural 
areas we have laid thrust on All India Radio and it also 
appears In print media. It is true that. In absence of 
electricity, there may be limitation but a different types of 
programme is being launched In some areas Uke in North-
East music Is very popular. So efforts are being made to 
make this campaign popular there by organizing musical " 
concerts in every village. 

CHAUDHARY tAL SINGH: Mr. Speaker, Sir, the hon. 
Minister has said that this programme has been started 
through print and electronic media. It has been started In 
North-Eastem states in a different way. Ours Is also a 
hilly area. I would like to know from the hon. Minister 
whether he has any plan to introduce any programme in 
our hilly areas through local culture or folk song and 
music. 

SHRI SHARAO PAWAR: Mr. Speaker, Sir, a separate 
programme has been chalked out for North-East. We are 
open to consider a special programme for such hilly areas 
where there Is paucity of electricity or coverage of All 
India Radio or Doordarshan is limited or where there is 
lack of print media. 

MD. SALIM: Mr. Speaker, Sir, new areas such as 
Telecommunication, Health care center etc. are emerging 
with the progress of our country. Now a days slimming 
centres are being set up everywhere, claiming to make 
a perfect model through cosmetics. Similarly sops of 
spiritual diacourses are being .. t up ensuring heaven for 
a parson. 

/Engllsh} 

They promise heaven, or at least peace in heaven. 

fTrsnsI8tion} 

Thus, the consumer is being cheated everywhere. The 
promises made are not fuHllled accordingly. Would you 
expand consumer protection rights for all these thlnge 
becaUle they are making a business of erores of rupeel 
In the name of all these things? 

/English} 

MR. SPEAKER: Nothing to do with consumers. It is 
only provocative. 
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SHRI SHARAD PAWAR: Mr. Speaker, Sir, 
concentration is required to fulfill our present reeponeibllity 
and there is no use of taking new responsibilities. 

SHRI RATILAL KALiDAS VARMA: Mr. Speaker, Sir, 
It .. being publicized through electronic media and radio 
but you know that neither radio is played nor electric 

f media is .·there in the villages of remote areas even today . 
... (Inlrlnuptions) 

MR. SPEAKER: Radio Is played there and even 
transistor is also played. 

SHRI RATILAL KALiDAS VARMA: I would like to 
know from the hon. Minister whether any exhibition will 
be organized to create awareness among consumers on 
the lines of exhibition organized to provide information to 
farmers 80 that they could be made well aware? You 
have mentioned NGOs, it Is good. Many NGOI are 
encouraged with it. They are making efforts to create 
awareness among the people in villages through dramas 
and short stories. What wHI be done to promote this? 
... (Inltlnuplion$) 

{English} 

MR. SPEAKER: Answer only the last part relating to 
pradarshan. First part is a compliment. 

/Translation} 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, I will 
consider whether we can provide basic information by 
putting a stall on consumer awareness in the exhibitions 
organized particularly on agriculture at various places of 
the country. 

{English} 

MR. SPEAKER: No. 304, Shri Revati Raman Singh-
Not present. 

Dr. K.S. Manoj. 

Con .. rvetlon of Wetland 

+ ·304. DR. K.S. MANOJ: 
SHRI REWATI RAMAN SINGH: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the area covered under wetland, State-wise; 

(b) whether the Government has chalked out any 
strategy to ensure conservation of wetland In the country; 

(c) if 80, the details thereof alongwith the ongoing 
wetland projects; 

(d) whether India 18 party to Ramsar Convention or 
wetland conservation; and 

(e) if so, the wetland projects being covered under 
the said convention alongwith the steps proposedltaken 
by the Govemment to conserve the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) A Statement is laid on the Table of 
the House. 

(a) As per the available information on record, the 
area under wetland. <compriling both natural and 
manmade wetlands) il 40,40,137 ha. The state-wise area 
is fumished In the Annexure enclosed. 

(b) Yes, Sir. The strategy for conservation of wetlands 
in the country comprises inventorising the wetlands; 
identification of appropriate sites in consultation with State 
Govemments & UT Administrations; ensuring biodiversity 
conHrvation; recourse to preventive & curative mealu,... 
to arrest degradation; securing local committees' 
participation; redUCing biotic stress on wetlands through 
supplementary and alternative livelihood options; and 
awareness-~reation among, and sensitization of 
stakeholders through Interpretation Centers, & Education. 

(c) At present, 71 wetlands located In 22 states have 
be.:ln identified for inclusion under National Wetland 
Conservation Programme for Conservation & Management. 
Management Action Plans for 35 wetlands have been 
approved so far. 

(d) and <e) Yes Sir. India is a party to Ramsar 
Convention. So far, 25 sites have been identified from 
India es Ramaar sites under Ramaar Convention which 
include: Ashtamudi, Sasthamkotta & Vembanad-Kol 
(Kerala) Chllika Lake & Bhitarkanika Mangroves (Orissa), 
Bhoj Wetland (M.P.), Deepor Beel (Assam) Harlke, Kanjli 
& Ropar (Punjab), East Kolkata Wetlands (W.B.), 
Keoladeo National Park & Sambhar Lake (Rajasthan), 
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KalleN Lake (A.P.), l.oIdak Laha (Maipur), PoIntClllimefe Ramaar lites are given auI8tance taIcing ... -.. 
(T.N.), Pong Dam Lake, Chandratal & Ranuka (H.P.), ... levant factors M,. the statee' requirements, fulfilment of 
Tsomor.ri, WLilar, SurinaM-Maneat, I........ (JaK), ettgibillty crtterla & pAiscribed parameters, & fund 
Rudrl •• ,. (Tripur.) and Uppar GInga (ltP.) . av ••• bttIly. ...... 

..\' 

StalB-Union TtllT'itt1Iy> ... t*ItibtJIitJn (J/ W«J.maIr 01 ,,.. (irJt:Itdrg- ,..,.,. (J/ .. 111M 1(J() 11&) 

SI.No. StateJUT NeWral Area in ha. Man-Made Area (hao) 

1. Andaua Pradesh 219 100467 19020 425892 

2. Arunachal Pradeah 2 20200 NA NA 

3. Assam 1394 81365 NA NA 

4. Bihar ·12 224MI 38 48807 

5. Goa 3 12360 NA NA 

6. Gujarat 22 394827 57 129880 

7. Haryana 14 2191' 4 1079 

8. Himachal Pradaah 5 102 3 19165 

9. Jammu and Kahmir 18' 7227 NA 21810 

10. Kamataka 10 3320 22758 539115 

11. Kerala 32 24329 2121 210579· 

12. Madhya Pradesh 8 324 53 187818 

13. Maharashtra 49 21675 1004 279025 

14. Manipur 5 26600 NA NA 

15. Meghalaya 2 NA NA NA 

16. Nagaland 2 21'0 NA NA 
17. Qrisaa 20 137022 36 14464 
18. Punjab 33 17.Q85 6 5391 
19. Raj8lthan 9 14027 85 100217 

20. Slkkim 42 1101 2 35 
21. Tamil Nadu 31 58868 20030 201132 
22. Tripura 3 575 1 4833 
23. Uttar Pradesh 125 12832 28 212470 
24. West Bengal 54 291963 9 52564 
25. Chandigarh (UT) NA 1 170 
26. Pondicherry 3 1533 2 1131 

Total 2167 1450871 85254 2589266 

Tolal Area of Natura1 and Mamnllde wellands : 4040137 ha. 
NA • Not Available 
sOI,.r,e:OIrectory on wetlands of India' (1990) by MOEF 
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m:..~.s. . : Mr. Speaker, Str, the Vembanad 
Lake in ...... . ng with the adjMMt ...... nd over the 
HStem " .' em sidee of the State in Kuttanadu is 
the rice· ' :' of Kerala and the largest wetfand Iyatem 
in the .,;.. coaat of India. Five rivera originate from 
wes--' ~s and drain into this lake A good portion of 
this ~d has been converted into paddy fields which 
~i~ater-Iogged for more ttlan six months a year. 
EWfy',year, tonnes of insecticides, weedlcldes, fungicides 
... chemical fartlHsers each this wetland. Vembanad 
Kaval is one of the most productive eco-systems in our 
country. 

MR. SPEAKER: You are giving infonnation. Ask your 
question. What is your question? 

DR. K.S. MANOJ: Vembanad Lake has been 
designated as Ramaar site in November, 2002. I would 
like to know from the hon. Minister whether the 
Government is going to take up any programme for the 
conservation of Vembanad Lake which is declared as 
Ramsar site in India. 

SHRI NAMO NARAIN MEENA: There is a specific 
question about' ... Vembanad KG!. ThIs is a Ramaar 
site. This is already in the tourism liat of identtfled 
wetlands on which COn&efYatton activities are going on. 
We have received propoaata from the Government and 
money worth As. 50~20 lakh has been released for the 
conservation of this site. 

DR. K.S. MANOJ: Reclamation of lakes and wetlands 
including paddy fields is a continuing affair in many parts 
of the country. In KeraJa alone the area of cultivable 
paddy fields has come down to one-fourth of the area 
that was there four years ago. Vembanad Lake has been 
reduced to 37 per cent of its original area as a result of 
land reclamation. Water carrying capacity of the system 
has been reduced to <lS cubic kllomeIrU from the original 
volume of 2.4 cubic kilometrea. All these point to an 
impending ecological disaster. I would like to know from 
the hon. Minister 88 to what rnea8Yres· he ha taken to 
prevent this. And, would he bring forward some central 
legislation to prevent further shrinkage' of cultivable paddy 
fields and reclamation of lakes and other water bodies in 
the country? 

SHRI NAMO NARAIN MEENA: There is acute 
pressure on the wetlands in the country and I agree with 
the hon. Member on that. Our strategy is two-fold in the 
conservation and development of wetlands-one is 
promotional and the second is regulatory. 

MR. SPEAKm .. anybody" UIing'. mobile phone 
here? WHI you pIea8e hand it over to the Ma,.hall? 

SHRI NAMO NARAIN MEENA: Some of the States 
have come up with their own regulatory measures. 
'Wetlands' are covered by various Acta of the State 
Governments. For example, State Water Act, etc. 
Encroachment is dealt with by another Act. But I would 
look into this. ,. I have stated In my reply, ttlis is a 
problem. 

SHRI J.M. AARON RASHID: In the coastal areas of 
Tamil Nadu, a tot of wetlands .... there. Particularly, in 
Vedaranyam, and other parta of TM1iI Nadu. Will the 
Central Government come up with a plan to utilise it for 
agricultural purposes? 

SHRI NAMO NARAIN MEENA: Wetlands for 
agricultural purposes is a State subject. I do not know 
as to how Agriculture Ministry comes in the picture. 

MR. SPEAKER: You mean to say that you will not 
encourage it. 

SHRI B. MAHTA8: In the anawet, it is stated that 
out of 71 wetlands located. Management Action Plans 
have been approved for 35. My question is related to 
Orissa where two wetlands have been identified. I am 
told that they have been approved. Once is Bhitarkanike 
and other is Chilike. I would like to state here that 
Vansupa is also another sweet water wetland. Is VansoPa 
going to be taken up in the near future? 

SHRI NAMO NARAIN MEENA: When the proposal 
comes from the State Government, we would consider 
the same. 

SHRI p, RAJENDRAN: Thank you for giving me an 
opportunity. I am fortunate that two of the wetlands 
identified, namely, Ashtamudi and Sasthamkotta, are in 
my constituency. Sasthamkotta lake is known for its 
uniqueness; purified potable drinking water is stored there. 
Would the Government initiate a plan to secure this 
unique drinking water support as there are some 
encroachments? 

SHRI NAMO NARAIN MEENA: We have identified 
71 wetlands for which we are extending assistance. If 
this lake is included in the approved 35 wetlands, I would 
say that we have already been given funds. If it Is not 
covered in the 71 wetlands, in that case, if State 
Govemment sends the proposal, we would look into it. 
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Production ~f au ......... 
+ 

*305. KUNWAR MANVENDRA SINGH: 
SHRIMATI KALPANA RAMESH NARHIRE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the production of sugarcane during 2006-06, State-
wise; 

(b) whether the Govemment propoees to formulate 
any programme to provide more technical knowledge to 
the fanners in order to Increase sugarcane productloD; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) A Statement Is laid on the Table of the House. 

(a' State-wise production of sugarcane during 2005-
06 are given below:-

State/Union Territory Production (000 tormes)* 

1 2 

Andhra Pradesh 17940 

Assam 856 

Bihar 4217 

Chhattisgarh 24 

Gujarat 13305 

Haryana 6840 

Himachal Pradesh 27 

Jharkhand 142 

Karnataka 15200 

Kerala 85 

1 2 
~ 

Madhya Pradesh 2822 \ 
\ . 

\ , 
Maharuhtra 34690 \ 
Orissa 2920 \ 
Punjab 5290 -'" 

Rajuthan 308 

Tamil Nadu 33299 

Uttar Pradesh 121529 

Uttaranchal 6134 

West Bengal 1052 

Others 396 

All-India 286876 

"Second Advance Estimates 

(b) and (c) Yes, Sir. Govemment through its extension 
services, institutions In the private and non-governmental 
sector is endeavouring to Improve the technical knowledge 
of farmers and sugarcane growers. The Government of 
India " already implementing a Centrally Sponsored 
Scheme of Sustainable Development of Sugarcane Baaed 
Cropping System (SUBACS) under Macro Management 
in 21 States/Union Territories namely; Andhra Pradesh, 
Assam, Bihar, Goa, Gujarat, Haryana,. Kamataka, Kerala, 
Madhya Pradesh, Maharashtra, Manipur, Mizoram, 
Nagaland, Orissa, Punjab, Rajasthan, TamU Nadu, Tripura, 
Uttar Pradesh, West Bengal and Pondicherry. The scheme 
includes demonstration of production technology, training 
of farmeralextension workers, farm implements/machines, 
heat treatment plants, production of planting material and 
drip irrigation as Its components. 

In addition to this, the Ministry of Consumer Affairs, 
Food & Public Distribution is providing soft loan to sugar 
mills from Sugar Development Fund (SDF) for the cane 
development in mill areas. The activities covered are 
production of planting material, setting up of tissue culture 
and heat treatment plants, drip irrigation, switching over 
to improved varieties, equipments for pest control, ratoon 
management and computerization of cane management. 

MR. SEPAKER: Shrlmatl Kalpsna Ramesh Narhlre-
not present. 
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KUNWA' 
have .... MANVENDRA SINGH: Mr. Speaker, Sir. I 
the ..... NPIY to the question laid on the Tabl. by 
to til ':~MIRIater. Thi8 Is the reality .,d I would like 
are fila hon'ble Minister that the sugarcane growers 
......... trouble ev.ryday. Shri Rahul Gandhi had al80 
ft'Ja this i88ue in the House on 22 March, 2005. The 

.,..6ln rea80n for deteriorating condition of sugarcan. 
i'famwrs is that they are not getting payment of their 

..-ctuce. Th. State Govemments tim. and again, are 
.... obeying the orders of the Hon'bfe Suprwme Court. 
Secondly, the means of irrigation are allO tnadequ .... 

Till date the farmers are depending on old varieties 
of the sugarcane resulting in very low production. At the 
same time, the technical know-how of sugarcane is also 
inadequate as has been stated by the hon'bla Miniater in 
his reply. Will the hon'ble Minister be pleased to state 
whether the Government are likely to launch any 
programme to .nhance the production of sugarcane and 
improve the financial condition of the farmers? 

MR. SPEAKER: It has already been replied. Will be 
same matter be repeated? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir three-four 
questions have been raised here. So far as the issue of 
making payment to farmers is concerned, It has to be 
admitted that what the farmers are getting for sugarcane 
this year, had not been paid to them for the last 20-25 
years. This year the price of sugarcane has been 
increased to Rs. 120, Rs. 130, Rs. 140 per quintal and 
there is no complaint In this regard. Previously, the 
complaint was that there were a number of such sugar 
mills which procured sugarcane but did not make payment 
of such sugar mHls. Last year, a campaign was launched 
in this connection. This problem occurs more, particularly, 
in Uttar Pradesh. So the Govemment of Uttar Pradesh 
paid attention to this problem and the Govemment of 
India also looked into it. As a result, we have been 
successful in making payment to more than 90 percent 
farmers. H.nce, there are not many cases of outstanding 
payment now. This is a fact that it had its impact. On 
per hectare yield. I have also stated In my reply that for 
more improvement, we are implementing a scheme in 
20-21 States in the country. 

/English} 

There is a Centrally Sponsored Scheme of 
Sustainable Development of Sugarcane Based Cropping 
System. 

More Importance has been given to the Issue of 
popularization of suillble varietiel in the strategy made 
through this Scheme becauae more attention hal been 
paid to the Issue of carrying out work for change where 
change In variety Is required and more attention has been 
paid to popularizing the new variety among the 'armera . 
With Ihia, more attenttonhas been paid to It. 

/English} 

the thrust for transfer of technologies through 
demonstration and training of farmers and extension 
workers, production of quality planting materials. Ratoon 
Management is a seriouS issue. A number of farmers 
are taking again and again Ratoon crop. 

In Ratoon crop, the productivity falls. In order to improve 
it, awaren... Is brought among farmenl through this 
programme. With this, attention is paid towards 

/Engilsh} 

adoption of suitable time for planting and crop rotation. 

In all of them through Ihls programme and the 
Government are also looking forward .to meet the 
requirement of sugar and 'Gur' in the country. Though It 
is a fact that there was low pfoduction of sugarcane In 
the country last year, yet according to this year's figures 
of production, the situation has improved and It is likely 
to Improve further during next year. 

KUNWAR MANVENDRA SINGH: Sir, I agree to the 
reply of the hon'ble Minister. However, there are some 
apprehensiOns also viz. the news item titled ·Pairila keet 
ka genna kisano ke S88mne sankat" that appeared in 
'Jaosatta' newspaper dated 25 May, 2000. Ukewiae, there 
Is a steep decline in production of sugarcane in Uttar 
Pradesh and the sugar mills are facing a lot of difficulties 
since the lut harvest season. The sugarcane farmers 
are (acing a crisis due to spread of 'palrlla'. It has been 
reported in the newspaper that the Govemment are very 
much anxious to know about the spread of 'palrlla' in the 
State which is termed as cancer of sugarcane. Besides, 
no action is being taken by the State Government despite 
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repeated pursuance by th.~ Government in this 
regard. Yesterday, I was watching ~ statement by the 
hon'ble Miinster on television ... ~~ talking about 
making export of sugar. Today, the' price of eugarhas 
touched As. 25 per kilogram. If you will export It, then 
this price is likely to go up further. You should also take 
care that the price of sugar does not increase in the 
country, I would like to know what action Is likely to be 
taken by the Government to improve the condition of 
farmers and ·check the diseases of the sugarcane crop. 

(English} 

MR. SPEAKER: Sorry, these are not suppIementaries. 
Mr. Minister, only relevant answer should be given. 

{Trsnslalion} 

SHAI SHARAD PAWAA: So far as 'Pairila' is 
concerned. this is a tad that Pairila had spread in Uttar 
Pradesh and many other states in the country. In this 
regard, spraying programme had also been taken up and 
the State Governments were informed accordingly. A 
number ot States have paid' attention to it. At the same 
time. a disease named 'Uliatlr' had caused damage at a 
large scale in Maharashtra and Karnataka belt. A 
campaign had been launched to bring it under control 
and a favourable result is being noticed there. AcbaIIy. 
'Uliatir' is causing huge damages. So far as export is 
concerned. this is all right and the Govemment Is 
considering about it. Last year, there was a very low 
production ot sugar in the country. The total requirement 
ot the country is 180 to 185 lakh tonnes while only 125 
lakh tonnes of sugar was produced In the country last 
year, 

(English} 

that is why there was a gap. Of course, SOfTIII buffer 
stock was there. That is why the Government ot India 
has taken a cautious decision to allow raw sugar with a 
condition that the fellow who is going to import raw sugar 
will' re-export raw sugar within 24 months. 

Raw sugar was imported last year. As per the policy ot 
the Govemment, there is an obligation to re-export the 
same. So the sugar exporters are .. nding their reql*t& 
to the Government seeking permission of fuNiUs the 
responsibility of export. So permission should be granted. 
Therefore. the Government are considering about it. 
... (InItIfTUp/ions) 

(English} 
\ 

MR. SPEAKER: Nothing would be recordt 

', .... , ..... 
SHRI NIHAL CHAND: Mr. Speaker, Sir, the hon'ble 

MtnI8ter has stated In his NPIY that the price of supt'C8M 
has been hiked toRs. 140 per quintal, but inPunjilb 
and Rajasthan It has been increased to As. 114 and 
Rs. 90 per quintal reepectlvely. 

MA. SPEAKEA: The main issue Is regarding 
production and you are talking about prIcea. 

SHRI NIHAL CHAND: I am telling him this because 
hon'ble Minister has stated about It In his reply. In 
Rajasthan, production of sugarcane this year has been 
more than that of the previous year. I would like to know 
from the hon'bIa Minister wh8lher the Government have 
taken any decision to provide information about the new 
technique of sugarcane produdion to the farmers there? 

{English} 

SHAI SHARAD PAWAR: I could not understand his 
question. I am sorry. 

{T~} 

MA. SPEAKEA: On which subject do you. want to 
h8WI information about? 

SHAI NIHAL CHAND: I have uked about the 
infonnation regarding the new technique to be provaci 
to the farmers for enhancing the production of ......... 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, the 
scheme I have mentioned earlier is being irnplllnw1led 
in 21 states In the country. Under the aaheme, flll1Ml'S 
are given knowledge to use the new techniques to 
increase production. 

SHRI RAM KAIPAL YADAV: Mr. SpeWcer, Sir, the 
Hon'bIa Minister has furnished state-wiae detaII8 In his 
written reply. In Bihar, production of sugar hal been ItIIled 
to be 4217 metric tonnes. There 18 much scope to 
enhance production in Bihar. In his repty, he hal Itated 

"Not recorded. 
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-~ 
as relief m~ that the Govemment are allocating 
funds to -" ... mills for their upgradatlon so as to 
provide ~,.price to sugarcane growers. This apart, 
the hQft~""Uiniater has alao laid emphasis on the 
app~ of' new techniques. There is fair chance of 
e~ sugar production in Bihar from the existing 
~~ of 4217 metric tonnes but the only barriers to 
gKIWIh is the absence of suitable market. The few sugar 

"ft'IIIa there are also lying closed which has discouraged 
the sugar cane farmers as they are unable to sell their 
produce. Th .... is ample scope of growing sugar cane in 
larger areas of Bihar. I would like the Minister to apprise 
U8 of the plans lying under consideration with the 
Govemment to revive the closed sugar mills and open 
new sugar mlHs so as to enable the local fanners to play 
a conducive role in natural growth on the sugar production 
front. 

SHRI SHARAD PAWAR: It is a 'act that once Bihar 
was ahead of the rest of the states in tenns of the 
production of sugarcane and sugar. But a few years In 
the recent past have witnessed a d8c1ining trend In the 
cultivation of sugarcane because of the simple reason of 
the local sugar mills lying closed. Currently, the 
consumption of sugar is mostly required in the states of 
West Bengal, Aaeam, North East, Orissa and Bihar while 
it is mainly produced in the States of Gujarat, 
Maharashtra, Karnataka, Andhra Pradesh and Uttar 
Pradesh. The cost incurred in transportation of augar to 
Bihar is also exorbitant. This has necessitated the 
emphasis to be laid on raising up the production of 
sugarcane as well as establishing new sugar mills in 
Bihar. I have the pleasure to infonn you that the hon'ble 
Minister of Railways has given me a list of the districts 
with the potentialities to set up sugar mills with sustained-
support of the farmers and I have paid attention to it. 
Last month my colleague Hon'bla Minister of States for 
Food and Agriculture and I myself had extensive 
deliberations with the State Govemment. The potential 
investors also accompanied us. They have evinced 
interests in setting up new sugar mills in five districts. I 
am sure this process will start there as in the current 
situation, there is an urgency of setting up more and 
more sugar mills in Bihar. Bihar is equipped with the 
potential to fulfill the requirement of sugar in the rest of 
the states. Besides, its convenient to undertake 
transportation of sugar from Bihar to the sugar-deficit 
states. The cost of transportation is likely to be reduced 
substantially. That is why Bihar has been accorded priority. 

SHRI MOHAN SINGH: Mr. Speaker, Sir, the hon'ble 
Minister has admitted in his reply that in the recent past 
Maharashtra ranked first in the production of sugarcane 
and Kamataka and Tamil nadu also gained leading status 
in tenns of yield per acre. The pictu,. produced by the 
Hon'bIe Minister, Uttar Pradesh has topped the list leaving 
behind ewn Mabarashtra as Its production haa become 
fourfold more. The simple reason behind such 
development is that fUfng the pat regime the farmers 
were oftered fair and profitable price for their sugarcane. 
Now the less, per hectare yield of sugarcane has 
witnessed a declining trend. Acrage has increased but 
per hectare production has gone down. This is for the 
reason that minor fanners fail to use drip irrigation and 
are severely faced with the problems of worms, insects 
and 'pairila'. Sir, I would like to know from the hon'ble 
Minister whether the Government would take pains to set 
up sugarcane- research centers at the locations where 
production of sugarcane is on its decline for some reason 
or the other to familiarize the farmers with the 
methodology of enhancing per hectare sugarcane 
production, its upkeep and productive varieties of seeds 
on the patterns 0' Krishi Vlghyan Kendras are being set 
up across the country. 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, given the 
studies undertaken during the last four to five years, it is 
a fact that per hectare yield of sugarcane is witneSling 
a decHnlng trend. Yet the fact remains that India is a 
country with maximum per acre yield of sugarcane. 
Productivity-wise. We are at number one in the whole 
world. At the same time is also a fact that In some 
states and particularly in Uttar Pradesh and Bihar per-
acre yield has come down and corrective measures are 
required to be undertaken in those regions. In the area 
of sugarcane, there already exists a premier research 
institute which has been working since past 100 years 
and it is located in Coimbatore. Several new varieties 
have been developed by the Coimbatore-baaed institute 
over the past few years and has eamed popularity not 
only Inside the country but al80 outside. Given the 
prevailing circunwtances in Uttar Pradesh and Bihar, work 
has set in pertaining to the varieties but there is scarcity 
of water and waler is not used in a proper way. Proper 
dosage of fertilizers and the allied material is expressly 
required. 

UnieSl, these shortcomings are taken care of, per 
acre yield will not increase. Simply widening the area 
won't suffice. We are focusing on maximizing the 
production in the limited areas with limited water. It has 
caught our attention and we have already undertaken 
this programme. ." (Inlsnuplions) 



27 Orlll AnsWlS'~ MARCH 13, 2006 "1ft' Oussfions 28 
." 

MR. SPEAKER: Please sit down. Have a little bit of 
patience. You people are daily given the opportunity to 
speak. 

/English} 

SHRI E. PONNUSWAMY: Thank you very much for 
giving me the opportunity. Tamil Nadu is the third 
sugarcane producing State only next to UP and 
Maharashtra. It was in the second place but now It has 
been relegated to the third place because of the attitude 
of the mill owners. The sugarcane growers are stili 
suffering because of the attitude of the mill owners. The 
sugarcane growers are stili suffering because of 
inadequate payment or not getting their dues paid on 
time. In spite of many steps taken by the Govemment 
the sugarcane growers are still suffering. I would like to 
know from the Minister whether, to relieve the sugarcane 
growers are still suffering. I would like to know from the 
Minister whether, to relieve the sugarcane growers of 
their problem, the Government would think of giving the 
soft loan not through the mill owners but directly. 

SHRI SHARAD PAWAR: Tamil Nadu is one of the 
highest sugarcane producing States. It gives the highest 
sugarcane yield per hectare. It is number one in the 
country today in terms of production. There was a problem 
last year because there was drought. For consecutively 
two years there was problem and that is why the 
production in Tamil Nadu was affected. The situation is 
definitely changing. This year, the local State Government 
has announced a new price formula which is more than 
the Govemment of India. Local mills are paying that price. 
So, I do not think there will be any problem about the 
price. 

{Tl'llnsllllion} 

SHRI BHANWAR SINGH DANGAWAS: Mr. Speaker, 
Sir, the Krishi Vighyan Kendras (KVKs) are being set up 
by the Department of agriculture in all the districts to 
provide technical support. As matter of policy, irrespective 
of the area of land or population covered in a district the 
number of KVKs shall not be more than one in a district. 
The point I wish to drive home is whether the Government 
propose to set up Krishi Vighyan Kendras in those women 
trairilng institutions which have been set up on 75 bighas 
of land by deploying a female scientist over there. 

SHR1SHARAD PAWAR: In this regard, It has been 
decided to set up a KVK in each district. As of now, the 
work of setting up KVKs in all the districts of the country 

\. 
'. " cks In certain remains to be completed. There are dra . 

districts. When Krlshi Vlgyan Kendras will be set up In 
all the districts of the country. We will deflnlt Iy lend our 
thought to the Issue of I.ttlng up some addltl nal KVKs 
in the districts of unusual size. No proposal of up 
more than one KVK in a district has been forwa I; .. ~ to 
the Government so far. '''''' ..t. •. 

/English} 

MR. SPEAKER: Nothing will go on record. 

... (lnIBnUplions) .. 

Dev.'opment of Agro Proce.,'ng Indu,trl., 

*306. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether the Government has reviewed the 
ongoing schemes formulated for the development of agro-
processing industries; 

(b) if so, the details thereof; 

(c) whether the Government is considering to 
formulate any new scheme for the above industries; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOC'D PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) A statement is laid on the 
table of the House. 

For promotion of food proce.sing industrie., 
Government has implemented several Plan Schemes 
Under these schemes financial assls_nee is provided for 
technology upgradatlonlmodernizatlonlestablishment of the 
food processing units, creation of infrastructure, support 
for R&D, human resource development besides other 
promotional measures to encourage development of the 
food processing Industries. Review of the existing schemes 
and formulation of a new scheme for promotion of agro 
processing industries is an ongoing process. A proposal 
to introduce a new plan scheme for mega food park 

·Not recorded. 

..... 
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(Integrat~ F~ Zone) was submitted to the Planning 
Comm~ the same is under examination in the 
Ught 04 ,., ~ce given by the Planning Commission. 

Stf'AOHALRAO PATIL SHIVAJIRAO: Speaker, Sir, 
toocJ"rocessing sector plays an important role in 
cI_ation of agriculture activities, improving value 
~ opportunities and create surplus for export of 
aero food products. It would however, require policies 
and plans for improvement of food processing 
infrastructure including upgradation of technology and 
investment. Though the Ministry has operated several 
planned schemes, however, these schemes have not been 
able to achieve expected targets and failed to show Its 
presence in global market. 

In the absence of clear-cut national policy, this 
industry has miserably failed to create sufficient job 
opportunities. Further, the concerned Ministries are not 
paying adequate attention towards the promotion of this 
industry. Project proposals are not cleared timely. Funds 
are not being released in time. Central Government's 
share is very little, only 25 per cent of the project cost 
is being provided by the Centre to establish a project. 
Further, National Policy on FPI is still pending for 
finalisation. 

Therefore, I would like to know from the hon. Minister 
whether the Government is considering to invest maximum 
amount in this sector by increasing its contribution for 
establishing the projects and whether there are any 
hurdles in finalising the National Policy on Food 
Processing Industry, if not, by when the National Policy 
will be announced. 

SHRI SUBODH KANT SAHAY: In the last two years 
we have announced several measures for improving this 
industry. 

Income tax holidays have been declared for these 
projects. Moreover. in this Budget. almost negligible 
percentage of excise and import duty has been 
announced. The Govemment has recommended for zero 
pt>r cent VAT on perishable items and it should not 
exceed beyond four per cent VAT on non-perishable items. 

So far as this scheme is concerned. I would say 
that during the Ninth Plan It was a 50 per cent grant 
scheme bu\ during the Tenth Plan it has become a 25 
per cent grant scheme. We have already taken up several 
issues with the Planning Commission In this regard. In 

order to finalise the policy on this, a Committee of Group 
of Ministers headed by the hon. Minister of Agriculture is 
already diacu88ing It and I hope that within a month we 
would be able to come out with a policy. We are 
proposing to come out with revised schemes and other 
things in that. 

So far as the issue of the Budget allocation for this 
Ministry is concerned, I would submit that whatever 
Budgetary allocations have been made we are trying to 
balance It amongst all sectors and are trying to work out 
a plan of decentralising this process of disbursement of 
grants so that It does not remain centralised. 

SHRI ADHALRAO PATIL SHIVAJIRAO: During the 
last three years around 2700 projects were submitted by 
various States for approval and financial assistance. Out 
of which only 579 proposals have so far been approved. 
Remaining proposals are either lying pending for 
consideration or have been rejected. 

As far as the State of Maharashtra is conceroed, 
about 411 projects were submitted, out of which only 89 ~ 
projects have been approved. Furthermore, the ambitious 
scheme of Government of setting up of Food Parks is 
lagging behind schedule. Till date, only 20 Food Parks 
have become operational In the entire country. 

So, I would like to know from the hon. Minister as 
to how he would propose to achieve the targeted growth 
of 7.3 per cent in the Food Processing Sector by the 
end of the Tenth Plan given such slow process of 
approving the projects and setting up of Food Parks. 

MR. SPEAKER: Would the Government be able to 
reach the targets? That is his question. 

SHRI SUBODH KANTH SAHAY: I think, the policy 
of the Government will help the investors to invest in this 
sector. We have succeeded in creating a vibration in this 
sector and not only a lot of relaxation has been provided 
in the tax regime but it has also been simplified. This 
has now become a priority sector for the Government. 
There is a kitty of a thousand crore by way of re-flnance 
with NABARD and this will help achieving our target. 

Apart from this we are trying to go from the district 
level to the branding of the multi-national level. Cent 
percent FDI has been allowed In this sector. A lot of big 
players are coming to invest in this sector. There is likely 
to be a major business activity in the food prooessing 
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industry. Unfortunately, this sector did not have the focus 
of the earlier Governments. But under the UPA 
Govemment this is a priority sector and we would achieve 
our targets. We have worked out a Vision Document for 
ten years, we are working towards It and we would 
achieve our targets. 

SHRI SHAILENDRA KUMAR: Mr. Spaaker, Sir, I 
would like to know from the hon'ble Minister whether the 
Govemment propose to set up Guava Reseerch Centre 
at Allahabad in Uttar Pradesh; famous for Its guavas, 
under the current plan charted out for the upgradation of 
Agriculture processing industries in order that the yield of . 
guava may rise. 

SHRI SUBODH KANT SAHAV: Mr. Speaker, Sir, 88 
per the figures available with us, wherever the,. is 
availability of resources linked with fruits, vegetables or 
ag~o-business, we make endeavours to ensure that new 
entrepreneurs come forward and with the contribution of 
the Central Govemment the scheme may be sanctioned 
by motivating them. Insofar as the issue of the setting 
up a Guava Research Centre is concerned, it doe8 not 
directly fall within my purview. This fall within the 
jurisidiction of Ministry of Agriculture. 

{English} 

SHRI NAKUL DAS RAI: Passion fruits are evidently 
produced in abundance in the hills of the North-Eastem 
region. But due to lack of processing units, these fruits 
are fed to animals. Australia has taken the maximum 
advantage of this fruits and have produced juice, pulp 
and squash. We could have produced better quality of 
finished goods out of these fruits because we have a 
better quality of these fruits. Food proceSSing is one of 
the thrust areas of the Govemment for the current year. 

Sir. I would like to know, through you, from the hon. 
Minister as to what steps have been taken by the 
Department of Food Processing to develop food 
processing industries in the State of Sikkim and also 
whether any assistance for putting up a plant for food 
processing is in the pipeline or not. If so, the details 
thereof. if not, why not? 

SHRI SUBODH KANT SAHAV: Sir, this is a fact that 
there is an abundance of p.,slon fruits in the North-
Eastern region. The North-Eastem region 88 a whole has 

been our focus. In last November we hJ Visited the 
region and had a dl8cu8lion with the Gove~ there. 
Again, we propose to visit the State along witfthe hon. 
Minister of Agriculture on the 27th to focus!?n the 
development of this region. 

We have a Horticulture Mission. This Is called a Mil 
Mission. The Govemment proposes give 50 per cent of 
funds up a maximum of Rs. 4 erore for setting up of 
new industries. Therefore, I would again say that we are 
lOOking towards re-casting our schemes which are already 
under consideration. 

Insofar as the State of Sikklm Is conce'med, if there 
are any schemes that would come to us, we would 
consider them on priority basis. 

MR. SPEAKER: In spite of best efforts we could not 
take up more than five questions. I want your co-
operation. 

Another good news is that England has been all out 
for 181. 

WRITTEN ANSWERS TO QUESTIONS 

fTlBI1SI6lion} 

Fertility of Drought hit A..-

*307. SHRI HARISINH CHAVDA: 
SHRIMATI SANGEETA KUMARI SINGH DEC: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the fertility of the drought hit area gets 
diminished; 

(b) if so, the efforts made by the Govemment to 
improve the fertility of such araas during the last two 
years; and 

(c) the progress made in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): <a) In general, 
occurrence of drought does not have significant effect on 
diminishing the soil fertility in short run. However, higher 
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f~ i ~~ can hava adverH effect on 1011 -= of Cil __ produciIan. Col 
fast, .. . on of organic matter, (Iii) poor bio-activity 
in". here, and (iv) deterioration of soil structure 

-~r holding capacity etc. 

/1 (b) and (c) The Central R .... rch Institute for Dryland 
AtriCulture (CRIDA), Hyderabad .nd its net wort< of 25 
All Indi. Coordin.ted Rasearch Project on Dry I.nd 
Agriculture (AICRPDA) centres provide technical support 
to the State Governments by way of training end expoeure 
visits on managing soil fertility during drought through 
v.rious technologie8 in different agro-ecological region. 

The Rea.arch Project h.. found the following 
technique. for improving fertitity of such .raa. 
(i) incorporation of biomass and application of green leaf 
manures or organic manures, (ii) integrated use of organic 
manures, bio-fertilizers .nd chemical fertilizers based on 
soil testing, (iii) land coverage with litter/mulch and ley 
farming, (iv) promotion agro forestry system and plantation 
of perennial biomass yieldings trees on bunds and 
incorporating in the soil, (v) raising of drought tolerant 
cover crops off season and its incorporation in the soil 
and (vi) controlling of wind eroeion through shelter belt 
plantation to minimize the drought Inducad soli 
degradation. 

{English/ 

Technology Mlulon for Integrated Development of 
Horticulture 

*308. SHRI KINJARAPU YERRANNAIDU: Will the 
Mlnistar of AGRICULTURE be pleased to state: 

(a) the details of the Centrally-eponeo.-.d .cherne of 
Technology Mission for Intagrated Devalopment of 
Horticulture in the North-E .... m States and other hilly 
regions of the country; and 

(b) the funds allocated for the purpose during the 
last three years and the current year? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Ministry of Agriculture has been implementing a Centrally 
Sponsored Scheme "Technology Miaion for Integrated 

Development of Horticulture in North Eastem States 
including Slkkim- since 2001-02 in all the eight North 
Eastern State. namely Arunachal Pradesh, Assam, 
Manipur, Meghalaya, Mizoram, Nagaland, Tripura and 
Sikkim. DUring the X Plan, the scheme has been extended 
for implementation in other three hili states, of Jammu 
and Kashmir, Himachal Pradesh and Uttaranchal. The 
outlay of X Plan for Implementation of above scheme is 
As. 846.00 crores of which Rs. 586.00 crores is for North 
Eastem States including Slkkim, Rs. 100.00 croraa is for 
Jammu and Kashmir and Rs. SO.OO crores each for 
Himachal Pradesh and Uttaranchal. 

The scheme is being implemented within a Mission 
mode approach, with its four mini Mlsalons to addreas 
the issues related to development of horticulture in these 
eleven Stat ... Mini MiSSion-I, which relates to research 
Is being coordinated and implemented by Indian Council 
of Agricultural Research (ICAR); Mini Mission-II which 
relates to production and productivity improvement is being 
coordinated by Department of Agriculture & Cooperation 
and implemented by concerned State Department of 
Horticulture/Agriculture; Mini Mission-III which relates to 
Post Harvest Management and Marketing is being 
coordinated by Department of Agriculture & Cooperation 
and implemented by Directorate of Marketing and 
Inspection and National Horticulture Board and Mini 
MiaIon-IV which relates to processing Is being coordinated 
and implemented by Ministry of Food Processing 
Industries. Details of allocation and release of funds for 
implementation of the mission during the last 3 years 
and current year are given In the Statement enclosed. 

SIIIwnMI 

AIIocIlIion lind ffIItMstI 01 funds lor imp/tlfMnllllion 01 
the mission during the IIIsI 3 ytIIIlS lind cUmlnl yellr 

(Rs in Crores) 

Vear Allocation Release 

2002-03 120.00 91.00 

2003-04 134.23 118.39 

2004-05 200.00 176.12 

2006-06 185.00 155.58 
(till date) 
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{TlW78I8tionJ 

Model Hoapltala for Labou,.,. 

*309. SHRI BRAJESH PATHAK: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government proposed to set up 
model hospitals for providing medical facilities of a high 
standard to the labourers in the country; 

(b) If so, the details thereof; and 

(c) if not, the steps taken/proposed to be taken to 
improve medical facilities to the labourers? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRASEKHAR RAO): (a) to (c) The ESI 
Corporation in its meeting held on 16.02.2001 decided to 
take over one of the existing Hospitals in each State 
from the State Governments to develop these as Model 
Hospitals. The ESI Corporation has so far taken over 
12 hospitals from the State Governments for developing 
them as Model Hospitals as per details given in the 
enclosed Statement. Apart from these, the ESI Corporation 
is also developing ESI Hospitals at KK Nagar (Chennal), 
Joka (West Bengal), Nagda (Madhya Pradesh) and 
Chincwad (Pune) as Model Hospitals. These Hospitals 
are already being run by the ESI Corporation a8 
Occupational Diseases Centres. 

Lisl of Model Hospifsls IIIktln over by IhB ESI 
COtpOration from 1M Slats GovemmtH1/s 

SI.No. State Hospitals 

2 3 

1. Andhra Pradesh Nacharam, Hyderabad 
beds 

2. Assam Beltola 50 beds 

3. Jharkhand Ranchi 50 beds 

4. Kamataka Rajajinagar SOO beds 

200 

1 2 

5. Kerala 

6. Orissa 

7. Punjab 

8. Rajasthan 

9. Uttar Pradesh 

10. Bihar 

11. Gujarat 

'\ 

\ , 
3 ' 

Rourkela SO beds 

Ludhiana 100 beds 

Jaipur 236 beds 

Sahlbabad 100 beds 

Phulwari Sharif SO beds 

Bapu Nagar-800 beds 

12. Jammu and Kashmir Jammu-SO beds 

Import of St .. 1 

*310. SHRI SANJAY DHOTRE: 
SHRI MAHENDRA PRASAD NISHAD: 

Will the Minister of STEEL be pleased to state: 

<a) whether steel Is being imported into the country; 

(b) if 50, the year-wise and country-wise details of 
st .. , imported alongwlth its quantity and rate during the 
last three years and the current year; 

(c) whether foreign and private sector investment is 
invited to increase the production of steel in the country; 
and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): <a) and (b) The country-wise details of steel 
Imported by India during the last three yea... and the 
currant year along with the quantity and value of imports 
is given in the statement enclosed. 

(c) In terms of the Industrial policy is vogue, no prior 
permission is required for setting up steel plants barring 
certain locatlonal restrictions. Entrepreneurs are free to 
set up these Plants based on their commercial Judgement. 
100% foreign direct investment Is permitted in this sector 
under the automatic route. 

(d) Does not arise in view of (c) above. 
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CtJuntry-wi68 /mpDI1 01 c.tbtIn SINI (including ~) IhIDllflh ffMjor I"." ptJIt$ 
tIuIing ~~ 2Of)3-{)t1, 2004-05 .nd 2(J(J5-(J6 

~ndudng HCOndsIdefecllvea) (quantity In '000' tonnes & value: Rs. Crores) 

2002-03 2OO4-OS 2005-06 (Prov.) 
(ApriJ..-January. 2008) 

CounIIY Quantity Value QuantIty VIIue Quantity Value Quantity Value 

2 3 4 5 8 7 8 9 

Argentina 1.05 1.61 0.00 0.00 0.59 1.51 

Australia 19.15 44.79 36.88 95.62 20.7 46.71 6.30 25.66 

Austria 9.37 12.98 0.34 1.44 3.3 13.62 0.67 7.48 

Bangladesh 0.24 0.50 

Baharin 0.6 0.76 1.16 

Belguim 28.56 43.07 51U6 106.83 24.9 54.59 48.99 127.22 

Brazil 4.74 9.31 9.32 24.06 3.5 11.08 8.01 31.13 

Canada 22.93 26.86 28.95 35.29 19.8 27.73 38.48 n.07 

China 3.17 3.15 30.98 69.65 55.8 115.63 133.64 296.63 

CIS 371.59 414.42 384.06 696.96 416.7 1139.88 1118.15 2613.34 

Czech 0.00 0.10 ~ 

Denmark 6.20 4.31 0.34 2.60 2.7 4.99 8.93 14.56 

Egypt 27.6 126.78 280.66 

E.C. 0.00 0.00 0.00 0.00 

Finland 0.10 0.32 0.09 0.27 0.1 0.31 0.37 1.13 

France 29.91 62.17 17.67 32.81 20.6 97.79 16.97 108.22 

Germany 128.35 194.82 108.80 206.18 100.2 310.50 138.51 420.52 

Ghana 1.38 1.79 

Holland 0.00 0.00 0.00 0.00 0.00 4.38 47.43 129.52 

Indonesia 28.7 26.13 86.60 133.64 

Iran 0.00 0.00 0.00 0.00 9.5 24.92 139.01 281.03 

ltIay 16.68 29.36 8.22 13.31 24.0 84.63 23.96 69.52 

Japan 173.29 462.16 119.34 352.50 112.9 395.61 157.37 425.56 
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2 3 " 5 6 7 8 

Jordan 12.4 0.86 

Korea 129.81 244.33 127.38 283.29 228.4 704.11 318.91 

Kuwait 1.40 0.59 2.76 3.12 4.1 5.39 8.92 

Lebanon 3.5 0.82 0.68 

Macedonia 1.4 0.00 0.00 

Malaysia 5.44 7.14 9.02 9.38 14.9 32.64 16.31 41.49 

Romania 51.13 61.18 58..29 88.53 82.2 1-85.59 111.99 281.41 

Singapore 26.30 32.34 20.81 27.49 22.1 38.35 18.28 31.73 

Solvenia 1.00 1.34 0.25 0.14 0.0 0.00 0.59 2.57 

South Africa 20.47 22.58 8.59 13.98 6.4 13.69 113.80 199.41 

Spain 10.71 18 .• 1.83 3.08 1.7 7.44 1.51 6.67 

Sri Lanka 1.98 2.41 2.81 4.54 3.0 5.51 0.88 0.68 

Sweden 6.07 9.18 8.65 9.18 5.4 17.83 8.68 28.31 

SWitzertand 6.27 6.25 1.07 1.99 249.2 9.02 3.19 11.58 

Taiwan 8.22 35.23 

Thailand 58.91 150.39 

T~rkey 44.6 79.49 61.15 125.86 

U.A.E. 236.05 407.05 95.05 137.01 237.5 509.83 29.39 61.41 

U.K. 70.01 88.32 151.93 278.54 54.4 147.07 56.37 143.80 

U.S.A. 54.68 109.04 35.24 73.65 47.2 93.33 103.12 299.02 

Venezuela 

Others 170.10 218.05 283.54 880.62 538.2 1419.12 506.29 515.95 

Total 1606.2 2805.41 1608.82 3130.04 2408.379 5604.70 3509.91 7730.10 

(Source: Joint Plant CommittH) 

{English] (a) whether the Government propo.e. to malct 
Hallmartcing mandatory for all gold jewellery; 

Men tteIIIMrtdng CentIw 
(b) If 80, whether the Government PfOP08M to .. 

·311. SHRI IQBAL AHMED SARADGI: up more accredited centree of au..-. of Incian StMdard 
SHRI KULDEEP BISHNOI: for HaIImarIdng in the country; 

Will the Minister of CONSUMER AFFA1RS, FOOD (c) If 10, the detde thereof Indicating ttw cities wh8fI 
AND PUBLIC DISTRIBUTION be ~ued to state: such ca'1tr88 are propOMd to be set up; and 
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/ 
(d) the.,- by which ....... likely to be .. "'" 

THE· ER OF AGRICULTURE AND MINISTER 
OF CO SUMER AFFAIRS, FOOD AND PUBLIC 
DIS. N (SHR! SHAAAD PAWAR): (a) Vee, Sir. 

/ 
/ (b) to (d) Hallmarking and Auaying Centrea a,. 

., ..-cted to come up on account of Increasing derMnd 
from consumere for Hallmarked gold jewellery. In order 
to ensure adequacy of .... ying Infraetructure p8rtIouIarIy 
in uncovered are.. prior to Hallmarking being made 
mandatory, 8 scheme for aetIIng up of Gold Hillmakln'" 
A •• aylng Cantra. in India h.. been l8UftChed for 
Implementation during 2005-07. Under thIe ect.ne, one 
time financial incentive of 15% of the cost of plant and 
equipment, sub;ect to a calli. of R.. 15 Iakh will be 
provided to selected entrepre".,... The list of diItricts 
selected under the scheme Is given in the encloaed 
Statement. 

.. 

List 01 Districts ~ undtlr IhtI PIlot ~ tin 

Gold IMlltNtIdng 

1. Jammu (Jammu and Kaahmlr) 

2. Shimla (Himachal Pradeeh) 

3. Ludhlana (Punjab) 

4. Chandigarh (Union Territory of Chandlgarh) 

5. Panipat (Haryana) 

6. Gurgaon (Harye ... ) 

7. M .. rut (Uttar Pradeah) 

8. Lucknow (Uttar Pradelh) 

9. Noida (Uttar Pradesh) 

10. Dehradun (Uttaranchal) 

11. Jalpur (Rajasthan) 

12. Jodhpur (Rajasthan) 

13. Bhopal (Madhya Pradeeh) 

14. Indore (Madhya Pradellh) 

15. Patna (Bihar) 

16. Burdwan (We.t Bengal) 

17. SIIIguri (Weet a.ng.I) 

18. Ranchi (Jhaftchand) 

19. Ganglok (SiIcIdm) 

20. Atzw.I (Mizoram) 

21. AgwtaIa (Trtpura) 

22. Guwahati (Aaaam) 

23. Bhubane8hw. (Orilaa) 

24. Rlllpur (ChhatIiIgarh) 

26. Vac:todara (Gujafat) 

28. Pune (Maharuhtra) 

27. Jaigaon (MahafMhlra) 

28. VIIaIchapatnam (Andhra Pradeeh) 

21. Vljayawada (Andhra PradeIh) 

30. HubH (Karnataka) 

31. Mangalo,. (Kamataka) 

32. Panajl (Goa) 

33. Madurai (Tamil Nadu) 

34. Tlruchtrapalli (T.mI Nadu) 

35. Poncficherry (Union Territory of Pondicherry) 

*312. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI RAGHURAJ SINGH SHAKVA: 

Will the Mlnlstar of FOOD PROCESSING 
INDUSTRIES be pleued to state: 

(a) whether the Govemment propoaea to inttiate 
reforms In the food proceuIng sector In varia •. S ..... ; 

(b) if .0, the detail8 thereof; and 

(e) the rneuu .. being taken to create competition 
in th. sector and to bring Improvement In the quality of 
the products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD PROCESSING INDUSTRIeS (SHRt SUBODH 
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KANT SAHAY): (a) to (c) Introduction of reforms in food 
processing sector is an ongoing process. Several fiscal 
reforms have been introduced by Govemment from time 
to time for promotion of food processing Industries. Fruit 
& vegetable processing units are already exempted from 
payment of excise duty. In the year 2004-05 the 
Government has allowed under Income Tax Act, a 
deduction of 100% of profit for five years and 25% of 
profits for the next five years in case of new agro 
processing industries set up to process, preserve and 
package fruits and vegetables. In the Union Budget of 
2006-07, Government has also implemented Plan 
Schemes to provide financial assistance for technology 
upgradation/modernization/establishment of the food 
processing units, creation of Infrastructure, support for 
Research & Development, Human Resource Development 
besides other promotional measures to enable the food 
processing industries to improve their quality and become 
competitive in the market. In order to rationalize/reform 
food laws so as to ensure better food quality/safety, the 
Government has since introduced the Food Safety & 
Standards Bill, 2005 in the Lok Sabha on 25.08.2005. 

Protection of Birds 

-313. SHRI K.S. RAO: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number of details of birds noticed in different 
wetland sanctuaries every year becau.. of pollution In 
the water during the last three years; 

(b) the steps taken to save the rare species of birds 
in this regard; 

(c) whether the Government proposes to formulate 
new guidelines to preserve the eco-balance for protecting 
the birds; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA~: (a) No reports have been recaIv~ regarding 
deaths of birds in wetland sanctuaries due ~ pollution. 
Stray cases of natural mortality or Incidental 
do take place for which no information is 
However during the year 200S-06, two cases of 
mortalities of wild birds were reported, which are pi 
at the enclosed statement. " '~ ... ~ 

(b) The steps taken to save rare species of birds 
include the following: 

(i) Species of birds are listed in dltferent Schedules 
of the Wildife (Protection) Act, 1972 ensuring 
high degree of protection. 

(ii) Flnaneial and technical assistance is provided 
under Centrally Sponsored Schemes for 
development of important Bird Sanctuaries and 
wetlands of the country. 

(iii) 71 wetland. covering 22 State. have been 
identified under National Wetland Conservation 
Programme for carrying out conservation 
activities. 

(iv) Specialised ageneies viz. Bombay Natural History 
Society (BNHS) and Sialm Ali Centre for 
Omithology and Natural History (SACON) are 
being associated in the task of avlfaunal 
research, conservation and monitoring. 

(v) India is a Signatory to many International 
Conventions dealing with conservation and 
regulating international trade in wildlife and 
wildlife articles, thus affording higher degree of 
conservation to wildlife, including birds. 

(vi) All States/UTs carry out continuous servillance 
of wetland sanctuaries for conservation of both 
resident and migratory birds. 

(c) No new guidelines are proposed to preserve the 
eco-balanee. 

(d) Does not arise. 

Name of the Wetland/State Number of birds Reported Cause of Death 

Okhla Wildlife Sanctuary, Uttar Pradesh 

Chilka Lake, Orissa 

53 Poisoned baits used for fishing 

1709 Death of migratory birds due to Pasteurellosis due to 
PlISIsuf811s hBsmo/ylic8 

, ..... 
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,,,. .. / 
... for ..... Produatlon 

HRI TAPIR GAO: Will the Minister of 
A URE be pleased to state: 

,l':he steps being taken by the Government to 
..,ejlgthen infrastructural facilities for seed production in .. «~ country; 

(b) the special facilitiu ,provided for strengthening 
seed production in the North-Eastem Region; and 

(c) the· results achieved therefrom? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): <a) Government 
has introduced a scheme on -Development and 
Strengthening of Infrastructure Facilities for Production and 
Distribution of Quality Seed". The components of the 
scheme are:-

(i) Seed Village Scheme. 

(ii) Assistance tor Creation of Infrastructure Facilities. 

Scheme 

(11f) Aailitance for boosting seed production in 
private sector. 

(iv) Eatabllahment and Maintenance of Seed Sank. 

(v) Quality Control Arrangementl on Seed. 

(vi) Transport subsidy on movement of seeds to 
North East and other hilly areu. 

(vii) AMietance for Seed export. 

(vIIi) Use of Bio-technology in Crops production. 

(ix) Promotion of use of hybrid seed of rice. 

(x) Human Resourc.. Development. 

Further, assistance for seed production and 
distribution is al80 provided under (i) Integrated Scheme 
on 011 Seeds, Pulses, 011 palm and Maize (ISOPOM) (i) 
Macro Management of Agriculture (iii) Technology Mission 
on Conon. 

(b) and (c) Assistance has been provided to North 
Eastern Region as under: 

State Amount in Lakhs 

Macro Management of Agriculture (For 
Strengthening States Seed Farms) 

Manlpur 62.49 

58.20 

25.40 

Establishment and Maintenance and Seed Bank 

Seed godown 

Data Bank information System 

Revolving Fund procurement of Seed 

Strengthening of State Seed Testing Laboratories 

[Tf7Insistionj 

Price of Wheat 

"315. SHRI PRABHUNATH SINGH: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to 8tate: 

Nagaland 

Trlpura 

Arunachal Pradesh 

Assam Seed Corporation 

-do-

-do-

Sikkim 

Meghalaya 

8.20 

8.SO 

SO.OO 

10.50 

72.00 

15.00 

15.00 

(a) the production and consumption of wheat in the 
country during the last year and the current year; 

(b) the price of wheat in the country as on date; 

(c) the difference between the retail price and 
Minimum Support Price as on date; 
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(d) whether there is any propGUl to check unlimited 
storage and hoarding of wheat to control i1B pricee; and 

(e) if so, the ..,. hlken in this regard' ao tar? 

THE MtNISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The 
production of wheat in the country during the years 2003-
04 (2004-05 marketing 8M8On) and 2004-05 (2005-08 
marketing season) was 72.1 and 72.0 milNon ton,.. 
respectively. As per the methodology adopted by the 
Commiuion on Agriculture Coeta and PricH (CACP) and 
baaed on available NSS data, the estimated, hot..ehaId 
consumption of wheat during the years 2004-05 and 2006-
06 is 64.46 and 64.27 mUlion tonnas 11t8peCIMtIy. 

(b) The retail prices of wheat in the country range 
from Rs. 8 per kg. to Rs. 16 per kg. 

(c) The difference between the Minimum Support 
Price of wheat and the retail selling price in the maiOr 
wheat growing States is Rs. 1.50 per kg. to Rs. 4.00 per 
kg. 

(d) and (e) To facilities f .... trade and rncwement of 
foodgrains, enable the farmer to get better priceetor ... 
produce and ensure availability of foodgraIna in deficit 
areas, the Government of India hu iuued a NotIfIcation 
on 15.2.2002, inter alia, remOving stock limite for 
foodgralns. There is no proposal before the Govemment 
for re-introduction of stock Nmits for foodgrains. 

{EnglishJ 

-316. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pIeaed 
to state: 

(a) whether the Indian Sea Food Proceuing Induatry 
has been working much below its capacity owing to 
shortage of raw materials; 

(b) if so, the delail8 thereof; 

(c) the steps the Govemment Pf'ClPOHSto take to 
help the Sea Food Proce.ing Induatry to impnwe its 
position; 

(d) wtwIlwr 1M induBtry , .... to have , 
potIcy to revive the co.taI I'8IOUrcea; and 

(e) if ao, other ... the Gcw8rnment ~ ao 
far to .. ve the indu8try and alao improve Its p,wulllty? 

THE MINISTER OF STATE IN THE MINISTR~OF 
FOOD PROCESSING INDUSTRIES (SHRI 8UBO~ 
KANT SAHAY): (a) to (e) The Sea Food Proceuing " 
Induetry In the country Is opending at a capIICity utilization 
of about 20 per cent primarily due to shortage of raw 
material. 

Government have taken various meaaure. for 
improving the current status of sea food Industry, which 
include inIrN-IIM the following:-

(i) IncrMH of production by promoting aquaculture 
of tr.h water and bfllCldeh water through Fish 
Farmera Development Agencies which includes 
developnwlt of new farms, renovation of existing 
farms, farming inputs ate. 

(Ii) Development of deep sea fishing for harvesting 
unlter exploited re.ources such aa Tuna, 
CephaIopodea and Pelagia finfish. 

(iii) PrornotioMI activities and financial schemes for 
the farmers for IUllainabie Ihrimplacampi culture 
in india. 

(iv) Dewlopment of infrastructure for .etting up of 
filhilg harbours and fish landing centres. 

(v) AuiItance for motorization of traditional crafts 
and conversion of trawlers into long Nners. 

(vi)PromuIgIItion of compI8henaive marine fishing 
policy 8ddNMing conservation and management ..... 

(vii) Enectment of Coastal Aquaculture Authority Act 
for _UItng 8UItainabIe development of coastal 
aqa18C1,IIbn. 

{T~J 

....... of Krlehl Ylgyan "-'*-
*317. SHRI SHISHUPAl PATlE: 

SHRI ASHOK KUMAR RAWAT: 

Will the :MiniDr of AGRJCUl TURE be pIeaaed to ..... : 
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(a) wh",.. Govemment baa conducted ,."y 
review of .. "~ mant for. the revival of KMhI 
Vigyan ~ in the States during the year 2005-06; 

(b) ',,-'e total number of IUCh KendrM which .... 'IIl~' paatiaIIy funolioMl or non-functionaI; 

(c) the number of such Kendru unctIoned during 
2OfJ6.08 and the number of such Kendru that have been 
eel up 80 far; 

(d) the amount of expenditure incurred under the 
.., scheme during 2Q06-06 by the Union Govemment; 

(e) whether any complaints regarding the poor 
functioning of auch Kendra in the StIIt8I hilve been 
received during the year; and 

(f) if so. the remedial ateps taken in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) In 
2006 the Government haYe conetituted a Commlltee for 
conducting independent evaluation and impact IINlIysis 
of the Krishi Vigyan Kendras (KVK). 

(c) During 2006-06, 62 KVKs have been ..... ctioned 
and the number of such Kendra .. t up 10 far II 503. 

(d) During 2005-06, an amount of RI. 248.38 crore 
has been provided tor the Scheme. 

(e> and (f) During the year, two references were 
received from two States. WhMe one KVK has been 
withdrawn, a committee ... been corWIIIuted for the other. 

{English} 

·318. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of AGAICUL TURE be pIeued to state: 

<a) whether the GcMtrnment has reviewed the status 
of development activities in rural areas to work out 
appropriate strategies tor acceIerming growth in agriculture 
and related non-crop sector through compt'8henaive policy/ 
measures/package; 

(b) if so, the details in this regard; and 

(e) the ...... of the new ~ initiatives for 
thruet ..... particulany for non"fill'88l'lldry IMd fanning? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARA[) PAWAR): (.)to (c) The 
Mid Tenn Appraisal of the Tenth Plan (2002-07) had 
provided a comprehensive review of the development 
activities in rural areas pertaining to agriculture and related 
sectors. and emphasized the need for reversing the 
declaration in the agricullure HCIor. It ... laid thrust on 
rejuvenating the support systems In extension, credit and 
delMfy ~ of inpuls. improvement of Irrigation, shift 
of '-'d hom cereals to ~'coupIed with increaeed 
productivity in cerea ... and shift to horticultural crops 
IUpported by adequate marketing. infrastructure. 

Initiatives have already been taken such as launch 
of Nattonal Horticulture Miseion. undertaking actiYitles with 
a mission approach for enhancing productivity and quality 
of coHon. olileeds. pulses. and coarse grains. The other 
vital areas where policy initiatives have been taken include 
credit. Irrigation facilities. crop diversHlcation. marketing 
Infrastructure and refonna and extension services. 

fTnlnslalion} 

MIIJor IntgMlon Pratecta 

-319. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of WATER RESOURCES be pleased to state: 

<a) whether the cost of eome ,....r Irrigation projects 
to be completed In the Tenth Five Year Plan has 
esc.Mad due to delay In getting environmental clearance; 

(b) if so. the details of .... d cost of'theee projects, 
State-wile; Met 

(c) the number of projects likely to be completed by 
the end of the Tenth Five Year Plan? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOl): (a) to (c) The State Governments have 
informed about the programme for complelion of 95 major 
ongoing irrigation projects during the Tenth Five Year 
Plan. So far, 15 major irrigation projects have been 
reported as completed by the re.pective State 
Govemments. Out of the remaining 80 major projects 
identified for completion during the Tenth Rve Year Plan. 
53 projects are duly cleared from environmental 
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consideration and have also been accorded IlW8Itment 
clearance by the Planning Commlnlon. The remaining 
27 projects have not been accorded investment clearance 
by the Planning Commission. State Governments have 
not submitted any proposal for revised estimate in respect 
of any of the projects targeted for completion during Tenth 
Five Vear Plan. 

{English} 

Setting up of Corpus Fund 

-320. SHRI P. RAJENDRAN: Will the Minister of 
AGRICULTURE be pIeued to state: 

(a) whether the Government has directed the National 
Co-operative Union of India to set up a Corpus fund to 
meet the financial requirements of the National Council 
for Co-operative Training (NCCT) out of the income on 
its investment; 

(b) if 80, the details thereof; 

(c) whether the Government has decided to entrust 
the entire role of co-operative education in the country to 
the National Co-operative Union; and 

(d) if so, the details thereof and the reasons therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
The Government has decided to 88t up • Corpus Fund 
of Rs. 200 crore to be contributed on 50:50 basis by the 
Central Government and National Cooperative Union of 
India. The National Cooperative Union of India shall 
maintain th. fund in a separate account and all income 
by way of interest or otherwise accruing from contribution 
shall be credited to this fund. The interest accrued on 
Corpus Fund shall be utilized for the purposes connected 

' .... -, 
with thecooperatlYe education and tral~ng and human 
resource development for cooperatives. \ 

(c) and (d) No such decision has been taken by the 
Government. Presently, the Central Sector -·Scheme of 
Cooperative Education and training Is being i'"PI""ented 
through National Cooperative Union of India. 

/T"""'Iion} 

Production of Steel 

-321. SHRI KAILASH NATH SINGH YADAV: Will the 
Minister of STEEL be pleased to state: 

(a) whether the production of steel and the buelnea 
of steel products is getting affected due to rising prlcea 
of iron-ore; 

(b) if so, the percentage of increase in the prices of 
steel products recorded during the last three years and 
the current year; and 

(e) the remedial steps taken by the Government In 
this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. At present, the production ot 8teel 
and the business of steel products are not affected due 
to rising prices of Iron ore. In fact, the total finished 
(carbon) steel production has gone up by 5.9% during 
April 2oos-January 2006 cornpared to the corresponding 
period last year. 

(b) Percentage variation of February 2006 prtces over 
the quarter-end prices In 2003, 2004 and 2005 In Mumbai 
is given in the Statement enclosed. 

(c) Does not arise in view of (.) and (b) above. 

Pen::enta{16 Variation of February 2006 prictJs oWJr /he Qu.rtetfy PrictIs of 2003. 2004 and 2005 in Mumbsi 

Pig Iron TMT Wife Rods AOIIIds fillies HR Coils CA Coils GPS/IIIII Pencil 
Mllnbai LM Gr. IV 10mm Bmm 16mm 12mm 2.5mm 0.83mm 0.63mm IngotIBiIIets 

100mm 

2 3 4 5 6 7 8 9 10 

Feb. 2006 VS Jan. 2006 -4.88% -3.00% -0.88% -2.06% -2.97% -2.88% 0.00% 0.00% 6.22% 

Feb. 2006 VS Dec. 2005 -7.14% -3.96% 0.45% -4.04% -5.n% -3.81% -7.81% -5.56% 4.24% 
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2 3 4 5 6 7 8 9 10

Feb. 2006 VS Sept. 2005 -10.86% -13.39% -15.47% -12.48% -12.50% -6.48% -11.94% -8.11% -5.53%

Feb. 2006 VS June 2005 -14.75% -19.17% -19.42% -16.67% -19.67% -17.21% -14.49% -12.82% -6.43%

Feb. 2006 VS Mar. 2005 -20.81% -17.09% -15.79% -16.67% -28.26% -27.34% -21.33% -11.69% -18.46%

Feb. 2006 VS Dec. 2004 -17.02% -14.16% -14.83% -15.18% -21.60% -20.16% -14.99% -8.11% -12.67%

Feb. 2006 VS Sept. 2004 -13.33% -11.82% -14.18% -12.04% -22.47% -19.84% -14.49% -5.56% -6.87%

Feb. 2006 VS June 2004 -15.68% -1.02% -17.04% -3.06% -18.33% -17.21% -13.24% -5.56% 3.42%

Feb. 2006 VS March 2004 -22.00% -4.34% -6.67% -5.00% -23.44% -22.55% -15.11% -11.69% 5.08%

Feb. 2006 VS Dec. 2003 -1.14% 9.98% 10.34% to.47% -4.85% 0.66% 2.61% 9.68% 14.24%

Feb. 2006 VS Sept. 2003 14.71% 25.65% 8.74% 20.56% 4.93% 7.45% 6.31% 15.25% 16.27%

Feb. 2006 VS June 2003 34.48% 34.72% 24.44% 38.08% 22.50% 12.22% 13.46% 13.33% 35.52%

{English}

Appointment of Consultation by EPFO

2314. SHRI DHANUSKODI R. ATHITHAN: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether Employees Provident Fund Organization
(EPFO) has engaged Mls Mercer Human Resources
consulting as consultant to suggest investments options
for Employees Provident Fund;

(b) if so, the details and objectives thereof;

(c) whether the Trade Unions have raised certain
objections in this regard;

(d) if so, the details thereof; and

(e) the steps takenlproposed to be taken by the
Government to verify the antecedents of the said firms?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI CHANDRA

Is SEKH.A.R SAHU): (a) and (b) The Central Board of
~ Trustees in its meeting held on 21.02.2005, approved
J the proposal for engagement of M/s. Mercer Human

Resource Consulting as consultant for one time study of
the investment options for the Central Board of Trustees,
Employees' Provident Fund.

..,

(c) to (e) Yes, Sir. The following Objections were
raised.

i. Alleged involvement in providing inaccurate

information to New York Stock Exchange in the
matter of Compensation Package to its
Chairman; and

ii. Allegation of wrong doing against Marsh Inc.
(sister concern).

The matter was referred to the consultant t.e. Mls
Mercer Human Resource Consulting for their comments
and it was clarified by them vide their letter dated

02.05.2005 that their role was restricted to advice on

actuarial and pension related matters and did not involve
providing of advice or services concerning the
Compensation Committee's annual decisions regarding

compensation of NYSE employees, including the
Chairman.

In regard to the second allegation, it was clarified by

Mls Mercer Human Resource Consulting that it is an

independent company, run entirely by its own management

and responsible to its own Board of Directors. The events

surrounding Marsh Inc have no bearing on Mercer's

operations and do not affect its financial or professional

capability to service its clients effectively in any part of

the world.



55 Written Answers MARCH 13, 2006 56 

Storage of Water 

2315. SHRI PRALHAD JOSHI: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the percentage of water stored during each of 
the last three years in the country; 

(b) the total rainfall in the country in millimeter 
recorded during the said period and the percentagel 
quantity of water stored for irrigation and other purposes, 
separately: 

(c) whether the Government proposes any specific 
plans to prevent wastage of water; and 

(d) if so, the details thereof? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) The Ministry of Water Resources 
is monitoring the status of storage of 76 important 
reservoirs with total deSigned live storage capacity of 
133.02 billion cubic metre (BCM) which is 62% of the 
total live storage capacity created in the country. Filling 
of the reservoir from the inflows and the releases of 
water from reservoir for various purposes is a continuous 
process. However, the sum total of the maximum storage 
attained in various reservoirs was about 65%, 72"10 and 
87% of the designed live storage capacity in the years 
2003, 2004 and 2005 respectively. 

(b) The average annual rainfall recorded during the 
years 2003, 2004 and 2005 are 1242.8, 1085.9 and 
1208.1 millimeters respectively. Separate storage for 
purposes is not earmarked in the reservoirs. The stored 
water is released for various purposes as per the priorities 
and in accordance with guidelines for reservoirs 
regulations. 

(c) and (d) With a view to optimally utilize the 
available resources, several measures for development 
management of water resources are undertaken by the 
respective State Governments which include creation of 
storages, restoration of water bodies, rain water 
harvesting, artificial recharge to ground water and adoption 
of better management practices etc. State Govemments 
conceive, plan and implement major mediunl & minor 
schemes for utilization of water resources. Storage 
capacity of about 213 Billion Cubic Metre (BCM) has 
been created so far. As per present assessment, the 

total estimated storage capacity of the vjlrious projects 
under construction is about 76 SCM. Furtf\8l', the State 
Governments have identified various other p.mes for 
investigation and planning and estimated .. ora~ for 8uch 
schemes Is about 108 BCM. \ 

{Translalion} 

Board for Reconstruction of PSE 

2316. SHRI RAGHUVEER SINGH KOSHAL: 
SHRI SANAT KUMAR MANDAL: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether any Board has been set up by the 
Government for Reconstruction of Public Sector 
Enterprises; 

(b) if so, the details thereof and how it differs from 
the Board for Industrial and Financial Reconstruction; 

(c) the number of cases referred to this Board and 
the number of cases settled so far; and 

(d) the extent to which the Board is effective In 
settling the cases referred to it? . 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN OEV): 
(a) and (b) Govemment of India, vide its Resolution dated 
6th December, 2004 had constituted a Board for 
Reconstruction of Public Sector Enterprises (BRPSE) to 
address the task of strengthening, modernizing, reviving 
and restructuring of Public Sector Enterprises and advise 
the Government on strategies. measures and schemes 
related to them. Board for Industrial and Financial 
Reconstruction (BIFR) is a statutory body set up under 
the Sick Industrial Companies (Special Provisions) Act 
(SICA), 1985 to sanction suitable revival/rehabilitation 
packages in respect of sick industrial companies (both 
CPSEs as well as Private Sector companies) as defined 
In SICA. BRPSE may advise Government on ways and 
means of strengthening the PSEs and making them mOlt> 
autonomous and professional, It may also consider the 
cases of non-industrial as well as Incipient sick CPSEs 
and make suitable recommendations relating to them. The 
recommendations of BRPSE are advisory in nature. 
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(c) and (d) Since the constitution of BRPSE, 41 cuee 
of PSEs hav& been referred to BRPSE. BRPSE has 80 

far held 3~ Jneeting till February 2006 and considered 34 
cases. The Board has given its recommendations in 
respect of 29 cases and remitted the remaining 5 cases 
to t~ administrative Ministries/Departments for further 

__ .ilif~ation. 

Improvement In Llveatock Md Cow Progeny In 
Uttar P ..... h 

2317. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of AGRICULTURE be pleased to state: 

(8) the details of the Centrally Sponsored Scheme 
being implemented in Uttar Pradesh for the improvement 
in livestock and cow progeny; 

(b) whether the Govemment proposes to implement 
any scheme for scientific research in the veterinary field 
in the State; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Uttar Pradesh is partiCipating under National Project for 
Cattle and Buffalo Breeding (NPCBB) for genetic up-
gradation of bovine population since 2002-03. Central 
aSSistance to the tune of Rs. 22.04 erores has been 
released to the State for implementation of the project 
including an amount of Rs. 300.00 lakh released during 
current year. Following is the year-wise details of the 
central aSSistance released to Uttar Pradesh under 
NPCBB: 

(Rs. In lakha) 

2002-03 2003-04 2004-06 2005-06 Total 

1063 Nil 841.15 300 2204.15 

(b) No, Sir. 

(0) Question does not arise. 

{English} 

Production of Bio-Fertlllzers 

2318. SHRI HITEN BARMAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the total production of bio-fertillzers in the country 
as on December 31, 2005, company-wise; 

(b) whether there is seH-sufficiency in bio-fertllizers; 

and 

(c) if not, the steps the Govemment taken/proposed 

to be taken to augment the production of bio-fertilizers in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (_) 

and (b) The production of biOofertilizers is demand driven. 
The installed capacity of bio-fertilizers units in the country 
is about 18,200 MT per annum against which the 

production was 10,594.90 MT during 2004-05. Thus, at 

present there is self sufficiency in bio-fertllizer production. 
The company-wiselagency-wiae production of biOofertilizer 
during 2004-05 Is given In the enclosed Statement. 

(c) In order to augment the production of biOofertilizers 
in the country, the Government provided financial 

assistance of As. 20.00 lakh per unit for setting up of 
bio-fertillzers production units under MNational Project on 

Development and Use of BiOofertilizers" during IXth Plan 
and 2002-03. The scheme has been subsumed under a 

new Central Sector Scheme "National Project on Organic 
Farming" with effect from October, 2004. Under the new 
scheme financial assistance for setting up of biOofertilizer 

production units 0 25% of the project cost up a maximum 

of Rs. 20.00 lakh is being provided as credit linked back 
ended subsidy through National Bank for Agriculture & 

Rural Development (NABARD) & National Cooperative 

Development Corporation (NCDC). 
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Statement

State Organization Name

Production of Biofertiliser in India by various units 2004-2005

to Questions
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Pollution due to Ship Bruldng Induatry 

2319. SHRIMATI JYOTIRMOYEE SIKOAA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether any assessment of the extent of pollution 
caused by ship breaking Industry has been made; 

(b) if so, the details thereof; 

(c) whether a French ship clearance is presently 
parked at one of the Indian dock-yards; 

(d) if 80, the details thereof; 

(e) whether the Government has appointed • technical 
committee to asaess the poIIutjon caused by ship breaking 
industry recently; 

(I) if so, the terms and reference thereof; and 

(g) the time by which the committee is likely to submit 
its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (g) The Central Pollution Control Board 
(CPCB) has carried out a study for the 88888Sment of 
pollution potential from ship breaking activities. The study 

3 
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57.97 0.63 0.80 11.60 3.33 74.30 

1790.18 871.21 92.08 1188.35 6663.01 10594.90 

covers the status of the ship breaking industries, inventory 
of materials present in the ship, potential sources of 
pollutions etc. Guidelines to mitigate the environmental 
impacts due to ship breaking activities have been 
formulated by the CPCB and circulated to all the State 
Pollution Control Boards and the Pollution Control 
Committees in Union Territories for implementation. 

The Hon'ble Supreme Court of India on 17th 
February, 2006, in its recent order, in the matter of Writ 
Petition (Civil) No. 667 of 1995 in the context of the 
French ship Clemenceau, which was 8cheduled to reach 
earlier at the Ship-breaking yard at Alang in Gujarat for 
breaking, has directed to constitute a Committee of 
technical experts to find out whether the infrastructure as 
existing at the ship breaking yard at Alang presently is 
adequate. If according to the Committee, it is not, the 
Committee is to indicate the deficiencies, and also suggest 
remedial measures to upgrade the infrastructural facilities. 
The CommIttee has been asked to submit its report within 
8 (eight) weeks. 

The French ship ·Clemenceau" is not been parked 
at any of the Indian ship breaking yards and the same 
has already been called back the Government of France. 

Poultry Sector 

2320. SHRI SUBODH MOHITE: Will the Minister of 
AGRICULTURE be pleased to state: 
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(a) whether several States are yet to classify poultry 
as agriculture in the country; 

(b) if so, the details thereof, State-wise; 

(c) the reasons therefor; 

(d) whether the Maharashtra has classified poultry 
as agriculture; and 

(e) if so, the details thereof? 

THE MINJSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) As per available information, Orissa and the State 
of National Capital Territory of Delhi have classified poultry 
as agriculture. The States of Tamil Nadu and Kerala and 
the Union Territory of Pondicherry also reportedly treat 
poultry at par with agriculture. 

(d) No, Sir. 

(e) Question does not arise. 

[Translation} 

Llve-'ock In.urenoe Scheme 

2321. SHRI G. KARUNAKARA REDDY: 
SHRI JUAL DRAM: 

Will the Minister of AGRICULTURE be pleaaed to 
state: 

(a) whether the Govemment proposes to formulate a 
livestock insurance scheme; 

(b) if so, the details thereof; 

(c) whether the Government has discussed with 
various sections of society and public sector insurance 
companies on the issue; 

(d) if so, the details thereof; and 

(e) the time by which it is likely to be formulated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER' OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) The Govemment has al~ approve . the centrally 
sponsored scheme on Livestock Insurance ~ pilot basis 
and scheme is to be implemented by the State"l Livestock 
Development Bowda. The scheme has been fOI':IJoI)Ulated 
after discussions with the Secretaries, Incharge of ~nimal 
Husbandry Department in the States and public ..,:~ "nd 
private sectors insurance 9ncies. The scheme is to be 
implemented in 100 districts and crossbred and high 
yielding cattle and buffaloes are to be covered under the 
scheme. The Govemment will provide 50% sub$idV on 
the insurance premium and will .,.0 bear the payment of 
honorarium to veterinary practitioners engaged tor 
insurance. The balance 50% of insurance premium will 
be borne by the beneficiary. 

(e) The question does not arise. 

Simplification of Agricultural Land PurchaH 

2322. SHRI SANTOSH GANGWAR: Will the Minister 
of AGRICULTURE be pleased to stete: 

(a) whether the Govemmant propoaes to sirRplify the 
procees of purchaee of agricultural land and providing 
loans in agriculture sector to ensure that its IIenefiII 
reaches all the farmers; 

(b) if 80, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MtN.STRY OF 
AGRICULTURE AND M4NISTER Of STATE IN THE 
MINISTRY DF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KAN'ftlAL BHURIA): (a) 
to (c) Land is a State subject, and therefore simplification 
of procedure for purchase of agricullural land falls under 
the purview of the State Govemmenf8. However, 8anka 
are providing loans to the farmers for purchaae of land 
for agricultural purposes for which refinance support is 
available from National Bank for Agriculture & Rural 
Development (NABARO). 

/Eng/i8h} 

v.tlle ... for PhYi8I.uy CheIIengecI ~ 

2323. SHRI E.G. SUGAVANAM: Witl1ha Miniater of 
HEAVY INDUSTRIES AND PUBLIC ENT-ERP.RISeS be 
pleesed to state: 
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(a) whether car manufacturing companies have
stopped making vehicles for the physically challenged
persons;

(b) if so, the details thereof;

(c) whether the Government have issued any
directions to those manufacturers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF HEAVY INDUSTRY, MINISTRY OF HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI
KANTI SINGH): (a) and (b) No, Sir. As per information
available, M/s. Maruti Udyog Limited and M/s. Hyundai
Motor India Ltd. manufacture vehicles for the physically
challenged as per demand.

(c) and (d) Do not arise.

Construction of Katragada Canal

2324. SHRI GIRIDHAR GAMANG: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the Central Water Commission has
approved the construction of Katragada canal to take
water from river Vansadhara to Hiramandalam reservoir
proposed by the Government of Andhra Pradesh without
the objections raised by the Government of Orissa; and

(b) if so, the details thereof?

THE MINISTER OF WATER RESOURCES (PROF.
SAIFUDDIN SOZ): (a) No, Sir.

(b) Does not arise.

Uncultivable Land

2325. SHRI SUBRATA BOSE: Will the Minister of
AGRICULTURE be pleased to state:

to Questions

(a) the details of uncultivable land in the country at
present, State-wise, particularly in West Bengal;

(b) whether the Government is formulating any
scheme to bring such land under cultivation:

(c) if so, the details thereof; and

(d) the amount likely to be allocated for this purpose
in the country, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (d) As per Wastelands Atlas of India (2005) published
by Ministry of Rural Development, an area of 55.27 million
ha. is wastelands including 0.44 million ha. falling in the
State of West Bengal. The State-wise details are given
in the Statement enclosed. The Wasteland is described
as "degraded land which can be brought under vegetative
cover with reasonably effort and which is currently under-
utilized". Government of India is implementing various
schemes/programmes on watershed development, namely,
(i) National Watershed Development Project for Rainfed
Areas (NWDPRA), (ii) Soil Conservation for Enhancinq
Productivity of Degraded Lands in the Catchments of River
Valley Project and Flood Prone River (RVP & FPR), (iii;
Reclamation of Alkali Soil (RAS), (iv) Watershed
Development Project in Shifting Cultivation Areas
(WDPSCA), (v) Externally Aided Projects (EAPs) on
Watershed Development, (vi) Drought Prone Area
Programme (DPAP), (vii) Desert Development
Programmes (DDP), (viii) Integrated Waste-land
Development Programme (IWDP) and (ix) National
Afforestation & Eco-Development Project Schemes
(NAEPS) for increasing the productivity of degraded lands
including wastelands in the country. Under these
programmes upto March 2005, about 28.50 million ha.,
wastelands have been developed with expenditure of
Rs. 14577.00 crore.

Statement

State-wise Wastelands of India
(Wasteland Atlas-2005, MoRD)

(Area in Sq. Km.)

SI.No. No. of Distt. % to TGAState Name TGA Total WL

2 3 64 5

1. Andhra Pradesh 23 16.46

2. Arunachal Pradesh 16

275068 45267.15

83743 18175.95 21.70
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2 3 4 5 8 

3. Assam 23 78438 14034.08 17.89 

4. Bihar 37 94171 5443.68 ,5.78 

5. Chhattisgarh 18 135194 7584.15 s!1 , 
6. Goa 2 3702 531.29 14.35 ~'-

7. Gujarat 25 196024 203n.74 10.40 

8. Haryana 19 44212 3288.45 7.39 

9. Himachal Pradesh 12 55873 28338.80 50.90 

10. Jammu and Kashmlr* 14 101387 70201.99 69.24 

11. Jharkhand 19 79708 11185.28 14.01 

12. Kamataka 27 191791 13538.58 7.08 

13. Kerala 14 38883 1788.80 4.80 

14. Madhya Pradesh 49 308252 57134.03 18.53 

15. Maharashtra 33 307890 49275.41 18.01 

18. Manipur 9 22327 13174.74 59.01 

17. Meghalaya 7 22429 3411.41 15.21 

18. Mizoram 8 21081 4469.88 21.20 

19. Nagaland 7 18579 3709.40 22.37 

20. Orissa 30 155707 18952.74 12.17 

21. Punjab 17 50362 1172.84 2.33 

22. Rajasthan 32 342239 101453.86 29.84 

23. Sikkim 4 7098 3808.21 53.87 

24. Tripura 4 10488 1322.97 12.82 

25. Tamil Nadu 29 130058 17303.29 13.30 

26. Uttaranchal 13 53483 16097.46 30.10 

27. Uttar Pradesh 70 240928 16984.16 7.50 

28. West Bengal 18 88752 4397.56 4.95 

29. Union T ermory 20 10973 314.38 2.87 

Total 597 3166414 552692.25 17.45 

Total (Mha.) 318.64 55.27 

·Unsurveyed Areas (J&K) 120849.00 
Total Geographical Area (TGA) • ~87263 Sq. Km • 328.7 MM. 
Source: 1 :50,000 Wasteland Maps-2003 prepared based on IRS-LiSS III Data 
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World Bank Fund in Assam

2326. SHRI M.K. SUBBA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether World Bank while reviewing the
implementation of the World Bank funded Assam
AgriculturalCompetitiveness Project (AACP), has observed
that "Although the project has achieved a lot", in
increasing the volume of agricultural, production and
productivity of the land, there was no proportionate
increase in the income of farmers;

(b) if so, the reasons, if any identified for failure to
increase the farmers' income; and

(c) the steps taken and being taken by the
Government to ensure increase in farmers' income in
proportionto increase in agricultural yield and productivity?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) No such observation has been made by the World
Bank while reviewing the Assam Agricultural
Competitiveness Project (AACP) in September 2005. This
is a new project which became effective from 14.2.2005.
During the first year only preparatory activities have been
taken up.

(Translation}

Iron Ore Reserves in Lohar Dongri

2327. SHRI HANSRAJ G. AHIR: Will the Minister of
STEEL be pleased to state:

(a) whether Lohar Dongri in Chandrapur district of
Maharashtra has immeasurable iron minerals;

(b) if so, the details thereof;

(c) whether the Government proposes to start mining
from Lohar Dongri;

(d) if so, whether any time schedule has been fixed
therefor; and

(e) if so, the details thereof?

to Questions

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS): (a) to (e) The information
is being collected and will be laid on the table of the Lok
Sabha.

(English}

Setting up of National Institute of
Organic Farming in Kerala

2328. SHRI P. RAJENDRAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Union Government has received any
proposal from the Government of Kerala for setfing up of
National Institute of Organic Farming in Kerala;

(b) if so, the details thereof;

(c) whether the Government has declined any request
from State of Kerala for setting up of a Regional Institute
of Organic Farming;

(d) if so, the details thereof;

(e) whether the Union Government utilizing the
opportunity for the development and export of organic
products which are sufficient in Kerala; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) The Government of Kerala offered to make
available 200 hectares of land either in Palakkad or Idukki
district for setting up of National Institute of Organic
Farming.

However, the National Bio-fertilizer Development
Centre, Ghaziabad and its six Regional Centres at Hisar,
Jabalpur, Nagpur, Bhubaneswar, Bangalore and Imphal
have been converted into National Centre of Organic
Farming and Regional Centres of Organic Farming. The
Regional Centre of Organic Farming, Bangalore is working
for promotion of organic farming in all Southern States
including Kerala.

(c) and (d) No proposal has been received from the
State of Kerala for setting up of a Regional Institute of
Organic Farming.
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(s) and (f) The Agricu11wal and Proceene Food 
Products Exports Devetapment AgIft::y (APEOA), Minletry 
of Commerce & Industry have taken the followi.ng. 
initiatives for development and export of Organic ProducIB 
from India:-

(i) The Agricultural and Processed Food Products 
Export Development Authority (APEDA) has 
accredited 11 Certification Agenciee for certifying 
organic products. 

(ii) APEDA has taken up the issue of eatabliMing 
equivalency of Indian Organic Standards with 
European Commiaaion and USDA 

(Iii) APEDA organizes awareness programmes for 
development of organiC farming for export. This 
has led to increase in the certified area under 
organic production. 

(Iv) APEDA organizes training programmes for the 
domestic certification agencies to accredit and 
make them at par with international certification 
agencies. As a result, 5 domestic certification 
agencies have been accredited by APEDA. 

/T1'lIns/snonj 

ProvIdent Fund FaoIItty to WOl'lctlN 

2329. SHRI HEMLAL MUMRU: WiH the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment has started survey to 
extend Provident Fund facility to labourers/employees 
particularty temporary empIoyee8 working in vmious sector 
and to ascertain the actual number thereof; 

(b) if so, the details thereof; 

(e) the total number of such employees/labourers in 
various Govemment and Private Sector who have been 
kept deprived of Provident Fund and health care facility 
by the employers; 

(d) whether the Government propoees to e'*"<l theae 
facilities to the Mid employees and Iabou .... ; and 

(8) if so, the details thereof? 

THE MINISTER OF STATE 'IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 

SEKHAR SAHU): (.> to (e) The e.ye.. of an 
establishment to which the Employees' Ptwident F~ 
& Miscellaneous Provlelon8 Act, 1952 applieS ............ 
to become members of the Fund ftom the Jrst_ tI 
their joining and avail benefits under the ~h"" 
ilTe8J)8Ctive of the fact whether they .... empIDyefo 0. •. 
permanent or temporary basis. .: 

The Employ... Provident Fund Orgeniaation has 
recently launched 'Compliance VaIidIItion and Anallj8ia 
Programme 2006' to examine whelher ,,& prcMeioaa of 
the Act are being complied with by the ~ in 
all respects. Under this programme, an exercise is to be 
carried out wherein at IMIIt 1 % of the tIIIIIIbIiIhIIn In 
each Regional Office/Sub-Region. Office wouHl be, 
inspected on a random basis. The programme is expected 
inter-aia to provide Information on non-ntpOItingIunder-
reporting/evasion, if any. 

All eligible employeea of a covered establishment are 
entitled to bwlefibs under the Schemea framed under the 
Act. As ano when any Information in reaped of non-
enrolment of member/nan-extension of benefils is received, 
appropriate action as provided under the Act is taken. 

{English} 

~ to ttoom.n Atver Pratect 

2330. SHAI K.C. SINGH 'BABA': Will the MIniater ot 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment intends to approve the 
Hooman River Project in Eastem Mah.r.htr. despite ita 
proximity to the Tiger R .. rve ano the National Part<; 

(b) if so, whether several a1tematives to the above 
project recommended by the Bombay Natural History 
Society were given consideration by the Govemment 
before taking a decision to approve the above project; 

(c) if so, the reasons for not acc8pIIng the allematlves 
recommended by the society; 

(d) whether construction of the above river project 
would 1tDnerg& the only existing wild Iifa corridor between 
the Chandrapur Fo .... t Division and the Biahlltapuri Forest 
Division; and 

. 
(e) if so, the steps to be taken by the GOVemrmJftt 

to preserve the tiger and other wild life surrounding the 
projec:t area? 



77 Written Answers PHALGUNA 22, 1927 (Saka) 78

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) Central Government has granted in-principle
approval for diversion of 2906.28 ha. of forest land for
Hooman River Project subject to certain stipulations.

(b) Bombay Natural History Society had not
recommended any alternatives to the Central Government
before grant of in-principle approval to this project.

(c) Does not arise.

(d) and (e) A part of the wildlife corridor would be
submerged due to implementation of this project. The
stipulations contained in the in-principle approval provide
adequate safeguards for protection of wildlife including
tigers of the area. These safeguards are given in the
Statement enclosed.

Statement

Stipulations in in-principle approval for
protection of Wildlife

(i) Crossing points of size 25 metres x 35 metres
may be constructed at three locations on the
left bank canal and the canal will be constructed
underground in this portion.

(ii) The legal status of adjoining Srikada Protected
Forest, Srikada, Zudpi and the Sioni Protected
Forest should be upgraded to reserved forest.

(iii) The areas lying between the periphery of the
Andhari Wildlife Sancturary and the proposed
submersion area comprising Karwa Reserved
Forest, protected forest compartments, the
evacuated village sites, and the draw-down areas
should be upgraded to status of sanctuary.

(iv) Karwa Village which is, as of now, not included
for rehabilitation as it is not being affected by
the project, should also be rehabilitated because
of the keenness evinced by the villagers.

(v) The State forest Department shall constitute an
'Environment Monitoring Cell', which shall be
represented by experts of the relevants fields.

(vi) The protection infrastructure of the Tadoba-
Andhrari Tiger Reserve should be upgraded
along with a 'recovery programme' for addressing
the habitat issues. The project proponents shall
provide funding support for these activities.

to Questions

(vii) A time-bound
implementing the
prepared.

'Action Programme' for
various activities, shall be

Contamination in Paints

2331. SHRI ASADUDDIN OWAISI: Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government is aware that lead or
other contamination in paint posing a danger to health
and environment;

(b) if so, the details thereof; and

(c) the steps taken/being taken by the Government
to regulate the use of lead or other contamination in
paint?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (c) The
information is being collected and will be laid on the
table of the House.

Fisheries Development Projects

2332. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has any proposal to
modernize six ports viz. Arnala, Jivana, Agardanda,
Sakirnara and Harne to give filip to the fisheries trade;

(b) if so, the details thereof;

(c) whether such fisheries development projects in
the ports in other States are also planned;

(d) if so, the details of the project proposals and
cost thereof; and

(e) the steps taken so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)



79 MARCH 13. 2006 80 

and (b) Yes, Sir. There Is proposal for modemisation 
and exp8lileion of the existing fishing haIbour at Ratnaglri 
(Mirkarwada). The Govemment of Maharaahtra has also 
proposed to develop new fishing harbours at seven 
locations Deogad (Anandwadi) In Sindhudurg District. 
Sakharinate and Hamai in Ratnagiri District. Jeevana. 

Karanja and Agardanda In Raigad Diatnd. and Amala in 
Thane Oi8trlcl. 

(c) to (e) Yes. Sir. DetaIls of the projil Proposals 
and cost for modemlsation of the existing filhi~~ ha~rs 
under various schemes of the Govemment of {ldia are 
given in the enclosed Statement. 

FisINNitIs DtlvtJIopmBnt PIO/tICI8 

SI.No. Name of the Name of the Estimated cost Action taken/status 
State Fishing Habour (As. in 1Ikhs) 

2 3 4 5 

1. Tamil Nadu Chennai 638.00 Funds already sanctioned under ASIDE Scheme. 

Tuticorin 504.41 Funds already sanctioned under ASIDE Scheme. In addition, Rs. 20 lakhs 
has been provided under CSS. 

2. Kamataka Malpe 100.00 The State Government Is to finalize the proposal for upgradation under the 
ASIDE Scheme. 

Mangalore 90.00 The GcMmmant of Kamataka is to submH the proposal for a88istance 
under the ASIDE Scheme. 

Honnavar 40.00 -do-

3. Andhra PradeIh Villlchlpetnam 158.89 Project approved under the ASIDE ICheme and works completed. 

Kakinada 40.00 Project appt'OWId under the ASIDE scheme and works compIetad. 

Nizamapatnam 40.00 Project appt'IMd under the ASIDE ICherne and works completed. 

Machillipatnarn 45.37 Project appnMId under the ASIDE scheme and works completed. 

4. Gujarat V.raval 381.26 Woltc in progrIII. Concreting of finger jetty No. 1 to 5 completed under 
ASIDE Scheme. Rs. 20 lakhs has also been provided under the CSS. 

Mangrol 54.67 The State is to finaliZe the propoul for assistance under ASIDE Scheme. 
Rs. 20 lakha has allO bean provided under the CSS. 

Porbandar 18.00 As. 9 IaIchs till been pIOVided under the CSS and works completed. 

5. Orissa Dharnara 150.00 The State is to finalize the propoul for asaIstance under AsiDE Scheme. 

6. Kerala Naendakara 650.00 The proposal has been recommended by MPEDA for assistance under 
ASIDE Scheme by the MInistry of Commerce. RI. 15 Iakhs has been 
provided under the CSS. 

Beypore 273.60 Proposal has been approved under the CSS. 

Puthiywa m.oo The ptopolll has been recommended by MPEDA for I881stance under 
ASIDE Scheme by the MInisIry of Commerce. RI. 10 lakhs has already 
been provided under the CSS. 
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7. Maharaahtrl 

8. west Bengal 

3 

Munambam FH 

Cochin FH 

MopIa Bay 

Chombal 

s-oon Dock FH 
and new Feny 
Wharf FH 

Shankarpur Stage-I 
(Digha) 

Frasergunj 

4 

227.00 

170.00 

38.00 

37.70 

40.00 

40.00 

5 

PropoIId approved under ASIDE Scheme and fundli to the tune of As. 70 
Iakha haa been provided to Munambam FIIhery Harbour Management Society 
for execution of the work. 

Entire funds provided and upgradatIon work completed. 

project approved IIlder the CSS and As. 15 Iakhs has already been 
provided. 

project approved under the CSS and Rs. 10 Iakhs has already been 
provided. 

The Port Trust and ClCEF, BangaIore are to finalize the proposal. 

Project approved under the CSS and As. 20 lakhs has been provided to 
the State Government. 

ASIDE-Asislance to Slate for Infrastructure Development for Export and AIDed ActIvltie •. 
CSS-CentraHy Sponsored Scheme. 

Dumping of Milk Product. 

2333. SHRI MOHAN RAWALE: WHI the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any representations have been received 
from Gujarat Co-operative Milk Marketing Federation, 
National Co-operative Diary Federation of India and other 
Milkmen Co-operatives against subsidized milk products 
being flooded and dumped into Indian markets; 

(b) if so, the details thereof; and 

(c) the remedial steps initiated by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Government of India has not received any 
representation from Gujarat Co-operative Milk Marketing 
Federation, National Co-operative Dairy Federation of India 
and other Milkmen Co-operatives against subsidized milk 
products being flooded and dumped Into Indian markets. 
However, data on impons of milk and milk products 

(Source NDDB) shows that there is decline in import of 
milk and milk products during the last three years: 

Year 

2003-04 

2004-05 

2005-06 

Quantity of milk and milk 
products imported 
(in Metric Tonn.) 

16836 

6532 

1231 (upto September, 2005) 

Threet to G •• ba .... Induatrl •• In Auam 

2334. DR. ARUN KUMAR SARMA: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has received any 
representation regarding sudden hike of Natural Gas price 
posing survivability threat to Assam Petro Chemicala 
Limited and many other Gas baaed Industries in Assam; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this 
regard? 
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THE MINISTER OF STATE IN THE MINISTRV OF 

CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANOtOUE): (l, to (el ~ 
is being collected and will be t:>Iecad on the reble of 
House. 

ProductIon of £th.,... 0 ..... 

2335. SHRI P.S. GADHAVI: Win the Minister of 
CHEMICALS AND FERTILlZI:RS be pleased to state: 

(8) the detaHs of units which are producing Ethylene 
Oxide In the eountTy; 

(b) whether the existing production of Ethylene Oxide 
in the counII'y Ie eufttCitM'It to meet the dGmeetlc <IMnand; 

(c) if so. the detaRs thereof; and 

(d) If not. the steps taken by the Govemment to 
bridge the gap of Ethylene OKide In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARlIAMENTARV 
AFFAIRS (SHRI B.K. HANDIQUE): (a) The dretalll Of unb 
producing Ethylene Oxide in the country are a8 'ollows: 

Name of the Unit 

IPCL. Vldodara, Gujarat 
1Pel, Nagothane, Maharuhtra 
IPCL, Gandher, Gujaral 

Reliance 1ndu8tries Ltd., Hazilra, Gujarat 

Reliance Industries Ltd., Kurkumbh 

Reliance Petrochemicals, Thane, Maharashtra 

Indian Glycol Ltd., Bareli, U.P. 

Total 

Capacity (Tonnes) 

5,Q()Q 

5,000 
10,000 

50,000 

16,000 

19,000 

18,000 

1,23,000 

(b) and (c) The ".port of Tuk Fore. in the 
Petrochemical utimated the demand for Ethylene Oxide 
.. 1,11.000 tonnes by 2008-07, The ctorn.tic production 
of Ethylene Oxide during 2004-05 . was 79.264 tonn .. 
against the domestic capacity of 1,23,000 tonnea. The 
current domestic production I. 65% of the domestic 
capacity. The domestic capaCity is sufficient to meet the 
projeotecl CleMand of 1.11.000 tonl'tM by 2OQI-01. 

(d) Does not arise. 

Direction. to PIU. by the Government 

2336. SHRI RANEN BARMAN: WHI the Minister of 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES be 
pleoed to state: . 

(a) whether the Union Govern!t ha. i8SUed 
directions to the managements of~ublic Sector 
Undertakings (PSUs); 

(b) If eo. the directions issued to PB since 1999, 
till date PSU-wiae and year-wiae; '\. 

l; 

(c) whether any review of such dll'8Ctions t\as been 
carried out with a view to distlngulah those dink.ttIoos 
Which tend to Impinge autonomy of the management with-· 
other; and 

(d) if 80, the details thereof and if not, the reasons 
therefor'? 

THE MINtSTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTeillPAtSES (&HRt SONTOIH MOMAN DEV): 
(a) and (b) Department of PublIc Enterpriae8 (OPE) being 
nodal Department for Central PublIc Sector Enterprises 
(CPSE8) have issued guidelines from time to time. The 
detaIII Of guidelines laaued since 1998 till date and year-
wiee are as under: 

1999 .. 2000 17 
2000-2001 14 
2001-2002 20 
2002·2003 16 
2003-2004 15 

2004-2006 22 
2006-Till date 21 

(c) and (d) In order to give more autonomy to epSEs. 
Government set up a Committee in 1997 to review the 
guldlflhH 188ued by BPEJt)PI:. on the buls of the 
i'IICGmmendatlbhtl of the Committt!Ie. 696 guidelines went 
deIetad and 191 guidelines were retained. The retained 
~nes and guidelines iaaued 8ubeequent1y went further 
reviewed in 2000 by another Committee. On the basil of 
the recommendations of the said Committee. 66 guidelines 
have been deleted, 11 guidelinea have been removed 
from the OPE Compendium In september. 2002 and 47 
guidelines have been merged/modified. 

Indo-UNOP Programme tar Food Security 

2337. SHRI ANANDRAO VITHOBA ADSUL: 
SHfitl BAAJA KISHORE TRIPAtHY: 

WIN the Minister of AGRICULTURE be pleaaed to 
ltate: 

(6) whether the Government and UnIted Nation. 
Oevelopmeht Prograt'nrTIe (UNOP) have 81~ned any 
ilgreemtnt t8gatdihg funding Of p/1)~ramme8 of fOOd 
88CUrlty; 

(b) if so, the details thereof; 
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(c) the details of assistance sof ar provided by UNdP
and developmental programmes undertaken therefrom,
State-wise; and

to Questions

SAND
Statement

DEV):
UNDP-GO/ Food Security Programme) being

erprises
SI.No.e. The Name of the Sub Project Name of Total cost Amount of

d year- Programme and State Duration the of the Foreign
in which located Funding Project Assistance

Agency/ (Rs. in (Rs. in
Donor crores) crores)

17 country released

14
2 3 4 5 6

20

16 (i) Sustainable Dryland 3.11.99 to UNDP 10.42 9.238
Agriculture by Mahila 31.12.04

15 Sanghtams, Andhra Pradesh

22

21

CPSEs,
iew the
of the
es were
retained
e further
basis of
idelines
removed (ii) Empowerment of 3.11.99 to UNDP 1004 11.841

and 47 Women Farmers for 31.12.04 Revised to Crore
Food Security in Uttar Pradesh 11.841 Crore

(d) the number of persons benefited by each of such
programmes in various States?

THE MINISTER OF STATE IN THE MINISTRYOF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTt LAL BHURIA): (a)
and (b) UNDP-GOI Food Security programme was signed
on 13th February, 1998 with the objective of intensification

of agriculture, diversification of farming system, transfer
of technology with a focus on rainfed and marginal land,
undertaking innovative community initiatives and
mainstreaming gender concerns in agriculture. The
Umbrella Programme has been sucessfullyconcluded on
31.12.2005. An expenditue of Rs. 46.45 crores has been
incurred on the programme which was funded by UNDP.

(c) and (d) The details regarding assistance provided
by UNDP and activities undertaken and persons benefited

under various programmes state-wise are given in the

statement enclosed.

Present Status

7

• Programme concluded on
31.12.04.

• Was operational in 5
districts of the State.

• 700 Farm Women Groups
formed.

• 17,500 FW trained.
• A sum of Rs. 9.24 crores

released under the project
upto Dec. 2004.

• Rflmaining sub-programme
fund re-appropriated to be
used in Orissa/UP sub-
programme.

• Programme concluded on
31.1204

• Was Operational in 11
districts of the State.

• 582 Farm Women Groups
formed.

• 14,550 FW trained.

• Rs. 11.84 crores released
under the project upto Dec.
2004 including an additional
package of Rs. 179.84 lakhs
sanctioned to provide
Infrastructure support and
federation of FWGs at
block/cluster level.
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\ 
I 

2 3 4 5 6 '\,7 

(iii) StrIngIIening Natural 3.11.99 to UNDP AB. 9.55. 11.01 CJOIt • P~ aoncIuded 
ReeouR:e Management 31.12.04 CI'OfII on 31.12;0;4. 
on SuIIainabIe (~to • Wal opellflonll In 7 
Liveliboed for Women As. 11.01 cI8ItIdI Of ~. 
in tribal Orissa crores) 

.. \.. ............ 
• 700 Farm Women 

Groupa fanned. 
• 17,500 FW trained. 
• A sum of RI. 110M·. 

CfOre& reIea8ed under 
the project upto Dec. 
2004 including an 
addition a' package of 
Rs. 1.46 eronls 
IInctioned to provide 
HRM IUpport and 
federation of FWGI. 

0 Rs. 11.30 Lakhs 
reIeued further ck.IriIg 
2Q05.06 for compIIIing 
HRM activities & 
federation of FWGI 
from the Management 
Support subprogramrne. 

(w) Additional support to 15.3.2000 to UNDP 1.485 1.495 0 Programme included on 
super eyc:Ione affected 31.12.04 31.12.04 
districts in 0riaIa • Wal operational In 4 

dilllrida of the State. 
0 224 Farm Women 

Groups formed. 
0 5600 FW provided 

Infrastlucturl auppon. 
0 A lum of RI. 1.495 

CfOnII reIeaed under 
the project upto Dec. 
2004. 

(V) Development of 1.1.99 to UNDP 6.85 6.32 0 Completed in 
Hybrid Rice 31.12.2002 December. 2002 
Technology lor large 
scale Idoption in India 
(All States) 

(vi) Maize Baaed Cropping 1.5.99 to UNDP 6.42 6.441 • Programme concluded 
System for Food 31.12.04 on '31.03.06. 
Security in 1nc11a-3 • Farm,,. groupl' 
Stales (U.P .• Bihar and ueociationa formed In 
Rajasthan) III the prajId ..... 
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2 3 

(wii) ManIgemInt SUpport Oc:l 2000 to 
for Food Security 31.12.05 
(DOE. MOA) 

Total 

2338. SHRI NIKHIL KUMAR CHOUDHARY; WI! the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pIeued to ..... : 

(s) whether the Govemment hu any prapoeaI to 
restart those Cement factories. under Cement Corporation 
of India and the Bhar. Opthalmic G .... ~. which 
are going to be IOId .. per the declelon IIIIeen by the 
Board for Reconetruction of Public Sector Enterprises; 

4 5 6 7 

• Inllr-cropping of oiIseedI, 
pulses, vegetables and 
flowers with maize 
promoted under the 
project. 

• Rabi-maize popularized in 
Behraich and Deoria and 
spring maize in all the 
project areas. 

UNDP RI.O •• RI. 0.701 • RI. 6.441 CfOI88 AIIeeIId 
Crore Crore under the project upto 

March, 2005. 
• Programme concluded on 

31.12.05. 
• A tUn of Re. 0.701 c:ror. 

has been utilized under the 
project up to 31.12.2005 
inductingrelea.. of RI. 
38.76 to GOAP for IIlIIng 
up of Gender Cell. 

45.12 An expenditure of Rs. 48.45 
crores incurred against the 
p!OjecI 00II of As. 45.12 CI'OfI 

(after taking into account the 
refunded amount of RI. 0.599 
crore of Hybrid Ric. 
Programme) (AI. 47.049 
croer-Ra. 0.599 crore = RI. 
46.45 crore). The additlinal 
amount has come from Dollar. 
Rupee conversion rate which 
with the consent of UNOP & 
DEA, MOF hal been pumped 
into the project cost. 

(b) If eo, whether the Govemment has any proposal 
tor rehablltatlon of employees; and 

(e) if eo. the details thereof and if not. the reasons 
therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY. MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): <a) On the directions of Board for 
Industrial and Financial Reconstruction (BIFR), a Draft 
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Rehabilitation Scheme (DRS) for Cement Corporation of 
India Ltd. (CCI) has been prepared by the Operating 
Agency, namely the Industrial Finance Corporation of India 
Ltd. (IFCI). The DRS, Inter-alia, proposes closure and 
assets sale of seven non-operating plants and utilization 
of funds so generated for revival of CCI including 
improvement in functioning bf the three functional plants. 
The Board for Reconstruction of Public Sector Enterpriaes 
(BRPSE) has given Its recommendations on the DRS. 

BRPSE has recommended closure of Bharat 
Opthlamic Glass Limited (BOGL) by offering benefits under 
Voluntary Separation Scheme (VSS) to employees and 
thereafter winding up the company as decided by the 
BIFR. 

(b) and (c) The existing employees of the plants! 
company proposed to be closedlwound up will get the 
benefit under VSS in terms of guidelines of the 
Department of Public Enterprises after a final decision is 
takM in this regard. They win also be eligible for coverage 
under the Counselling Retraining and Redeployment 
Scheme (CRR) of the Department of Public Enterprises 
of this Ministry. 

fTransmtion/ 

Merger of Indu8trle. 

2339. SHRI V.K. THUMMAR: 
SHRI HARISINH CHAVDA: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government proposes to incorporate 
food processing industries under the cottage industries to 
create more employment opportunities with less 
investment; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) Food processing industries 
are in large, medium, small, tiny/cottage sectors. No 
distinction is made on sectoral basis by the Ministry of 
Food Processing Industries in extending 8&Sistance for 
development of the FPI units. As such there is no 
proposal to incorporate food Pl'OCfSSing industries under 
the cottage industries. 

/E17fI/i$h/ 

P.a.nt Clldm. 

2340. MS. INGRID MCLEOD: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of AGRICULTURE be pIeaecI to 
state: 

(a) whether the Hon'ble Supreme Court of India has 
recently expressed grave concem over the Govemment's 
failure to press for patent claims in intemational forum; 

(b) if so, the details thereof; 

(c) the steps taken/propoeed to be taken by the 
Government to file patent claims of neem, bumati rice, 
turmeric, etc.; 

(d) whether direction has been issued to revoke the 
patent granted on the 'Nap Hal' variety of wheat; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) During the hearing of Writ Petition (Civil) No. 64 
of 2004 praying to direct the Govemment of India to 
facilitate revocation of a patent grMted by European 
Patent Office on a soft-milling wheat, the Hon'bIa Supreme 
Court had directed for the appointment of a Committee 
to examine the matter. Accordingly, a Committee was 
appointed under the chairmanship of Secretary, 
Department of Agricultural Research & Education (DARE) 
and Director General, Indian Council of Agricultural 
Research (ICAR). The report of the CommIttee has since 
been submitted to the Hon'ble Supreme Court. The patent 
in question was revoked on 3.10.2004 as per the 
European Patent rules. 

(c) Patents are sought and obtained by appIicantsl 
Inventors, both Indian and foreign, in different countries 
to safeguard and promote their commercial and other 
interests. Such patents are granted under the soveNign 
prerogative of countries according to their respective 
patent laws, and have territorial effect ,: •. they are 
effective only . in the countty of grant. 

As patents are essentially private rights, they are 
nonnaliy challenged, in accordance with th6 patent laws 
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of 1he country c:oncemed by the person(a) whoee interests 
.... affectedljeopardlzed. 

As and when information is rece!ved about patents 
being obtained on certain items which are not considered 

. patentable and which affect Indian intereets, steps are 
taken to UH8S whether the grant of such patent can be 
challenged under the petent laws of the country 
concemed. Eartier, a petent granted in the United States 
of America on the use of tunneric In wound healing was 
successfully challenged and was al&o cancelled by the 
Patent Office of the country concerned. Similarty, a patent 
on the fungicidal property of Neem, granted in Europe, 
was succeufully challenged. The claims of the patent on 
Basmati RioeIine& and grains granted in the United States 
of America which had the potential of atfedlng India's 
commercial interest were also challenged. The said claims 
were subHquentty cancelled by the United Stat. P_nt 
and Trade Marte OffIce and the title of the patent was 
also amended. 

(d) and (e) The petition is now listed for hearing on 
July 7, 2006 in the Supreme Court of India. 

Environmental ImptICt. of Energy 

2341. SHRI BASU DEB ACHARIA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment has conducted any study 
on environmental itT'lpacts of various energy options; 

..• 
(b) if so, the details of study ttlade In this regard; 

(c) whether the Government has worked out any plan 
to minimize the environmental degradation while meeting 
the increasing power demands; and 

(d) if so, the details thereof and the action proposed! 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No specific study has been 
conducted by the Govemment on environmental impacts 
of various energy options. However, energy-environment 
linkages have been dealt in the draft report of the Expert 
Committee on Integrated Energy Policy set up by the 
Planning Commission. 

(c) and (d) The regulatory regime to integrate 
environmental concerns Into developmental projects 

..... tlng to energy sector is in place. Under the provisions 
of the Environmental Impact Assessment NotifIcatIon, 1994 
as emended subsequenlly, Protects relating to Thermal 
Power, Nuclear Power, Hydel Power, exploration of oil 
and gas and their production, petroleum refineries require 
prior environmental clearance. These projects are 
appraised basad on Environmental Impact Assessment 
(EIA) studies. Based on the EIA, necessary environmental 
safeguard measures are put in place as part of the 
Environment Management Plan. 

A ........ nt on Performance of Food Proc .... ng 
Sector 

2342. SHRI ANANTH KUMAR: WUI the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government has made any 
_ment on the pet10nnance of food processing sector 
of the country in the recent past; 

(b) It so, the findings thereof; and 

(c) the steps being initiated to further improve the 
FPI sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) As per the National Accounts 
Statistics 2005, average annual GOP growth rate of food 
processing industries including tobacco in the country 
during 2000-01 to 2003-04 was 7.86%. There is adequate 
scope for growth of food processing industn. in the 
country. Govemment has formulated and Implemented 
several Plan Schemes to provide financial assistance for 
establishment and modemization of the food proceSSing 
units, creation of infrastructure, support for R&D, human 
resource development besides other promotional measures 
to encourage development of the food processing 
industries. In order to give boost to growth of FPI sector 
the Govemment in 2004-05 has allowed under Income 
Tax Act, a deduction of 100% of profit for five years and 
25% of profits for the next five years in case of new 
agro processing industries set up to process, preserve 
and package fruits and vegetables. Excise duty of 16% 
on dairy machinery has been fully waived for promotion 
of dairy processing industries. In the Budget of 2006-06 
customs duty on refrigerated vans was reduced from 20% • , 
to 10%. In the Budget 2006-07 the Govemment has 
announced to exempt excise duty on condensed milk, 
ice cream, preparations of meat, fish and poultry, pectins, 
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pasta and yeast. Excise duty on ready-to-eat packaged 
foods and instant food mixes, like doaa and ic:IIi mixes 
reduced from 16 per cent to 8 per cent. Excise duty on 
aerated drinks has been reduced from 24 per cent to 16 
per cent. 

{Translation} 

2343. SHRIMATI NEETA PATERIYA: 
SHRI KRISHNA MURARI MOGHE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the progress made so far in the construction of 
the Rajiv Sagar Project (Bawanthadi); 

(b) whether the Goyemmvnt is taking any action to 
ensure early completion of the project being implemented 
under Accelerated Irtigalien Benefit Programme; and 

(c) if so, the details thereof and the time by whIch 
it is Ilkely to be completed? 

1. 

2. 

3. 

Financial Progreu 

Latest Estimated Cost 

Expenditure incurred upto March, 2005 

Budget outlay for 200Se06 

Physical Progra.. (upto March, 2005) 

1. Dam (Headwortcs) 

2. Main & Branch Canals 

3. Distribution System upto CI'\ak outlets 

4. Ultimate irrigation potential 

5. Potential created 

6. Target for potential creation during 2005-06 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) ReiiY Sagar Project (Bawanthadl) 
Is an ongoing major inter-State Irrigation project of the 
States of Madhya Pradesh and Maharaehtra with ultimate 
Irrigation potential of 57.12 thousand hectare. The 
headworks and the canal system in Madhya Pradesh are 
executed by the State Govemment of Madhya Pradesh 
and the canal system In the State of Maharashtra is 
executed by the State Govemment of Maharashtra. The 
details of physical and financial progress upto March, 
2005 are enclosed at Statement. 

(b) and (c) The Central Government Included Madhya 
Pradesh portion d Rajiv Sagar Project (Bawanthadi) under 
the Accelerated Irrigation Benefits Programme to provide 
central loan assiltance (CLA) In 2()()3..()4 while the 
Maharashtra portion of the project came under AIBP in 
2Q04.05. The CLAlgrant released under AIBP for the 
project to the Goyemments of Madhya Pradesh and 
Maharashtra is Rs. 46.22 crore (upto March, 2005) and 
Rs. 33.695 crore (upto January, 2006) respectively. As 
reported by the resp1tctiYe State GoYemments, the 
Madhya Pradesh portion of the project is scheduled for 
com.PJetion by June, 2007 while that of Maharashtra 
portion is scheduled for completion by March, 2008. 

Madhya Pradesh 
Portion 

194.99 

149.82 

35.76 

90% 

85% 

2001.. 

29.412 

0.000 

0.000 

(RI. crorelpotentlal thousand hectare) 

Maharashtra 
Portion 

182.00 

107.41 

59.04 

85% 

30% 

27.708 

0.000 

6.000 

Total 

378.99 

257.23 

94.80 

'57.120 

0.000 

5.000 
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{English} 

Production of Honey 

2344. DR. M. JAGANNATH: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of AGRICULTURE be pleased to 
state: 

<a) the quantum of honey produced in the country 
during the last three years, year-wise, the details and 
location of laboratories available to test the quality of 
honey in the country, State-wile; and 

(b) the quantum of honey exported and the foreign 
exchange earned therefrom during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The production of honey during the last three years Is as 
under: 

Year Production (in M1ttrIc tonnes) 

2002-03 30108 

2003-04 48257 

2004-05 52879 

There are Agmark honey Laboratories in each State 
under the control of Central Agrnark Laboratory, Nagpur, 
Department of Agriculture Marketing, Ministry of 
Agriculture. There are three laboratories under the control 
of APEDA for honey analysis of the consignments for 
export one at Jammu and two at Delhi. 

(b) A Statement indicating export of honey and the 
foreign exchange eamed during the last three years is 
enclosed. 

ThtJ tlxpDIf of hontJy for IhtJ ytMfS 2002-03 to 2004-05 

YealS 

2002-03 

2003-04 

2004-05 

Honey Export 
Quantity (Kgs) 

66,46,589 

69.64,295 

1,03.53.640 

Value (Foltlign exchange 
tamed) (Rs.) 

52,90,47,8441-

68,08,93,5941-

66,46,54,5061-

Flahlng H8rb0ura In Orl ... 

2345. SHRI B. MAHTAB: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of fishing harbours reported functioning 
in Orissa during the Iut three yea,. and the current 
year; and 

(b) the details of such harbours likely to be set up 
In the State in the near future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
One major fishing harbour at Paradlp. three minor fishing 
harbours namely Gopalpur in Ganjam District, Naugarh 
(Astarang) in Purl District and Dhamre in Bhadrak District 
are functioning in Orissa during the last three years and 
current year. 

(b) The Govemment of India has sanctioned one 
fishing harbour at Bahabalpur in BaIaore· Disafict, Met 
the State Govemment has proposed two more fishing 
harbours, one each in Chudarnani In Bhadrak District and 
Chandipur in Balasore District. 

/T1WI8Is1ion} 

Afforeetetlon 

2346. SHRI SUNIL KUMAR MAHATO: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the names of the States where the forest cover 
has been expanded during the last three years; 

(b) whether there are certain States where the forest 
cover has not been expanded; and 

(c) if so, the details thereof and the reasons therefor 
and the effective stepa initiated in that direction so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Forest Survey of India (FSI) 
publishes the State of Forest Report (SFR) on a biennial 
basis. As per the SFR-2003. the State-wise increase and 
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decrease of toNat cover in compariIIon to SFR-2001 are 
given in the enclosed Itatement-I and Statement-II 
respectively . 

(c) The decrease In forest cover, for the States 
mentioned In Sta1ement-1I is due to shifting cultivation, 
encroachments, felling of trees etc. 

are: 
The steps taken to prevent depletion of forest cover 

(i) Legal measures like Indian Forest Act, 1927, 
Wildlife (Protection) Act, 1972, Forest 
(Conservation) Act 1980 and Environment 
(Protection) Act, 1986 and the rutee, guidelines 
thereof. 

(II) Management measures like working of forests 
according to approved Working Plans, Forest 
Development Agencie. and Joint Fore.t 
Management activities. 

(iii) financial rneuunII nice providing Ulistance to 
the StateelUnlon Terrltorle. under Centrally 
Sponsored Scheme. and externally aided 
projects. 

(iv) Other meaeures like creation of Protected Areas, 
Substitution of Wood etc. 

(v) Guidelines for retionalizing of felling and traniit 
regulations for tree apeciee grown on non-forest 
private lands to promote .... ICaIe afforeItaIion 
in non-foreet areas. 

SIIIltI-wiss incfrIIutI in Iortml ~r hom SFR 2001 to SFR 2003 

(Area in sq. kin.) 

SI.No. StatelUnion Territory Forest Cover Forest Cover Change in Forest Cover 
SFR 2001 SFR 2003 between 2001 & 2003 

1 2 3 4 5 

1. Assam 27.714 27,826 112 

2. Delhi 111 170 59 

3. Goa 2,095 2,158 61 

4. Jammu and Kashmir 21,237 21,267 30 

5. Jharkhand 22,637 22.716 79 

6. Kerala 15,560 15,5n 17 

7. Manipur 16,926 17,219 293 

8. Meghalaya 15,584 16,839 1,255 

9. Mizoram 17,494 18,430 936 

10. Nagaland 13.345 13,609 264 

11. Sikklm 3,193 3,262 69 

12. Tamil Nadu 21,482 22.643 1,161 

13. Tripura 7,065 8,093 1.028 
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1 2 3 4 5 

14. unar Pradelh 13,746 14,118 372 

15. Uttaranchal 23,_ 24,485 527 

16. West BMgaI 10,693 12,343 1,660 

17. Andanlan end Nicober 6,930 8,984 34 

18. Chandigarh 9 15 6 

19. Dadra and Nagar Havel! 219 226 6 

20. OIlman and ·DIu 7 8 2 

21. PoIIdIcherry 36 40 4 

&1iMJMt , 

SlMl-wi6tI ~ in frJIrIst co."". hr1m SFR 2001 to SFR 2(J(J3 

(Area In eq. km.) 

SI.No. StntIUnion Territory Forwt Cover Foraat Cover Change In Forest Cover 
SFA 2001 SFR 2003 blilween 2001 & 2003 

1. Andhra Pradesh 44,637 44,419 218 

2. Arunachal Pradesh 68,045 68,019- 26 

3. Bihar 5,720 5,558 162 

4. Chhattiagarh 56,448 55,996 450 

5. Gujars' 15,152 14,948 206 

6. Haryana 1,754 1,517 237 

7. Himachal Pradesh 14,380 14,353 7 

8. Kamataka 38,991 36,449 542 

9. Madhya Pradesh n,265 76,429 836 

10. MahWuhtra 47,482 48,_ 617 

11. Orissa 48,638 48,_ 472 

12. Punjab 2,432 1,680 852 
,. 

13. Rajasthan 18,367 15,828 541 

14. Lakshadweep 27 23 4 
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(English] 

DIImllge to Sugar Cro,. due to Flood In 
MIIha,.ahtra 

2347. SHRI TUKARAM GANGAOHAR GADAKH: WHI 
the Minister of AGRICUL TUIiE be pleased to state: 

(a) whether the last year'. flood and deluge in 
Maharashtra has caused enormous damage to sugarcane 
crops and the soil; 

(b) if so, the extent of damage caused to standing 
sugarcane crops and the soil sustaining such crops; and 

(c) the Central financial assistance provided to the 
State to make up the losses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. The details floods in Maharashtra during 
July and August, 2005 damaged more than 50% 
sugarcane crop over an area of 66292 hectares. Further, 
top soil over an area of 25709 hectares was also lost. 

(c) An amount of Rs. 15j91 crores was approved 
from National Calamity Contingency Fund for damaged 
sugarcane crop to the affected farmers upto 2 hectare. 
However, no assistance was provided from the National 
Calamity Contingency Fund for the loss of top soil, as 
this item is not covered under the norms of the scheme. 

Setting up of Agrl-Cllnlc. Agrl-Buslne.. and AgrI-
Technology CentrH 

2348. SHRI THAWAR CHAND GEHLOT: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the number of Agri-elinic&. Agri-Business and Agri-
Technology information Centres set up in the country as 
on 31st January, 2006, State-wise; 

(b) the alms and objectives behind their establishment; 

(c) whether the scheme provides counselling to 
fanners for taking up new ventu.... In horticulture and 
allied fields; 

(d) If so, the details thereof and the total amount 
sanctioned and spent there under during the last th~ 
years and current year; and 

(e) the narne of the nodal agency which is monitoring 
the above cent~rs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Department of Agriculture and Cooperation Is 
implementing a Central Sector Scheme titled MAgri-Clinics 
and Agri-Business Centres (ACABCs) by Agriculture 
Graduates·. As on 31.01.2006, 2739 such Centres have 
been set up by agriculture graduates trained under this 
scheme. 

The Indian Council of Agriculture Research (ICAR) 
had Implemented National Agriculture Technology Project 
(NATP) during the period 1998-99 to 2003-04. A total of 
44 Agriculture Technology Information Centres (ATICs) 
were set up under NATP. 

The State-wise information is given in the 
Statement-I and Statement-II respectively. 

(b) The primary objective behind ACABCs is to 
provide extension and other services to tarmers on 
payment basis through economically viable self-
employment ventures. 

The objective behind eetablishment of ATICs was to 
provide a 'single window' support system for avallabitity 
of technology producl8, diagnoallc services and technology 
information to the farmers and other end users. 

(c) and (d) The ACABCs set up by agriculture 
graduates are expected to provide extension services to 
farmers in agriculture, horticulture and other allied sectors 
as per local need of farmers. 

An amount of Rs. 2417.45 lakh was released under 
the scheme during 2002-03, 2003-04 anti 2004-05. Also, 
an amount of Rs. 425.00 lakh has been releued during 
2005-06. The amount spent 80 far Is Rs. 1781.97 Iakh. 
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ICAR had released Rs. 17.26 crore for ATICa during 1 2 3 
2002-03. No funds were releMed thereafter. 

(e) The ACABC8 are set up In 181f-employment mode. 
12. Jammu and Kuhmir 8 

However, the National In8tltute Agriculture Extenaion 13. Jharkhand 7 
Management (MANAGE) Is the current imPlementing 
agency under ACABCs scheme. 14. Kamataka 467 

ICAR was the nodal agency for ATICs. 15. Karala 15 

SllltMfMII 
16. Madhya Pradesh 105 

17. Maharaahtra 596 
Atpi-cInic$ .nd ~ c.nIrN 6t:IItIms 

(PsrIod """, " 01.04.20f)2 10 31.01.20(6) 18. Manipur 18 

SI.No. Name of No. of Agri-Clinlc 19. Meghalaya 0 

the State & Agri-Buaineaa Centres 20. Mizoram 0 

2 3 21. Nagaland 0 

1. Andhra Pradesh 165 22. Ori88a 73 

2. Arunachal Pradesh 0 23. Pondicheny 

3. Aasam 12 24. Punjab 12 

4. Bihar 225 25. Rajasthan 300 

5. Chandlgarh 0 26. Silddm 0 

6. Chhattisgarh 42 27. Tamil Nadu 117 

7. New Delhi 0 28. Tripura 0 

8. Goa 0 29. Uttar Pradesh 366 

9. Gujarat 137 30. Uttaranchal 11 

10. Haryana 12 31. West Bengal 49 

11. Himachal Pradesh Total 2739 

.st.ltl-willtl u.t of Agffcullu,./ TtlChn%gy /nfotmll/ion c.nlfrlll (A nC) 

SI.No. State No. of ATICs Centre 

2 3 4 

1. Andhra Pradesh 1 Acharya N.G. Ranga Agricultural Unlver81ty, 
Rajendr. Nagar, Hyderabad 

2. Aasam 1 AsIam Agricultural University, Jorhat 
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2 3 4 

3. Andaman and Nicobar .. nds Central AgrIcuburaJ ReeeM:h ....... , Port BlaIr 

4. Bihar 1 Rejendra Agricultural Univeraily, SamMtipur 

5. Chhattiagarh 1 Indira Gandhi AgrtcuIluraI UnIverIily, Ralpur 

6. Delhi 1 Indian Agricultural Re8NR:h InaIHuIe, New DeIhl 

7. Gujarat Sardar Krushi Nagar Dantiwada Agricultural 
University, Sardar Krushl Nagar, Gujarat 

8. Haryana 2 National Dairy Research InatIIute, KarMI 

Chaudhafy Charan Singh Haryana Agricultural 
lJftiveraIty, Hilar 

9. Himachal Pradesh 3 Chaudhary Sarwan Kumar Htmachal Pradesh Krishl 
Vishwa Vtdyaiaya. Palampur 
VS Pannar Unlver8ity of Horticulture and Forestry. 
Solan 
Central Potato R .... rch Institute. Shimla 

10. Jammu and Kashmir 1 Sher·.Kashmir University of Agricultural Sciences 
and Technology, Srinegar 

11. Jhartchand Btru Agricultural University. Ranchi 

12. KeraJa 6 K .... Agricultural University, ~ 

Indian Institute of Spices Research, Catlcut 
Central Marine Fisherie. Re.earch Institute. 
Emakulam 

Central Plantation Crops Re.earch Institute. 
Kasargod 

Central Institute of Fisheries TecMoIogy. Cachin 
(Kerala) 

13. Kamataka 3 University of Agricultural Sciences. Bangalore 
Univer8ity of AgricuIIurai ScIencea. Dharwad 
Indian Instttute of Horticulture R .... rch. BangIIIore 

14. Madhya Pradesh 2 Jawahartal Nehru KrishI ViIhwa Vldyalaya. Jabalpur 

Central lnatltule of Agricultural Engineering. Bhopal 
(M.P.) 

15. Maharashtra 5 Maralhwada Agricultural Univer8ity, Prabhani 

Mahatma Phule Krishl Vldyapeeth, Ahmec:lnagar 

P.,.,...o Deshmukh KriBhi Vldyapeeth, Akola 

Central Institute of Cotton RlM!e.m, Nagpur 

Balasaheb Sawant Konkan Krt.ht Vldyapeeth. 
Dapoli. Ratnagiri 
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2 

16. Meghalaya 

17. 

18. 

19. 

20. Tamil Nadu 

21. Uttar Pradesh 

22. Uttaranchal 

23. West Bengal 

Total 

/EngIish] 

Production of Fruit. V ....... 
and A~cunu,. n.m. 

2349. SHRI CHANDRAKANT KHAIRE: 
SHRI ADHIR CHOWDHURY: 

3 

1 

2 

1 

3 

2 

4 

1 

44 

Will the Minister of AGRICULTURE be pIeued to 
state: 

(a) the total production of fruit. vegetable and the 
floriculture items recorded in the country during each of 
the last three years and the current year. Stat.wi8e; 

4 

ICAR. Research Complex for NEH Region, 
Barapani (Meghalaya) 

Central Inltitute of Freshwater Aquaculture, 
Bhubaneshwar 

Orissa Univeratty of Agrioutture& Technology. 
Bhubaneshwar 

Punjab Agricultural Univeraity, Ludhtana 

Central Arid Zone Research Institute. Jodhpur 

Maharana Pratap Agricultural University. Udaipur 

RaiMIhan Agricultural 1.JIWwatly. Bbner 

Tamil Nadu Veterinary & Animal Sciences 
University. Chennal 

Tamil Nadu Agricultural University, Coimbatore 

Chandra Shekhar Azad Univenlity of Agriculture & 
TechtlOlogy. Kanpur 

Acharya Narandra Dev UnIYeraIty of Agriculture and 
Technology. Faizabad 

Indian Veterinary Research Institute. Izatnagar, 
Bareilly 

Indian Institute of VegetIIbIe R ... rd1, Varanasi 
(UP) 

Govind Baltabh Pant Unlveraity of Agriculture and 
Technology. Pantnagar. Udham Singh Nagar' 

Bidhan Chandra Kriehl Vl8hwa Vldyalaya. Nadia 

(b) whether the Govemment is aware of the problema 
being faced by the producers of said items; 

(c) if 80. the details thereof; 

(d) whether they have ceased to produce these 
colnmodities; and 

(e) If 80. the measures taken by the Govemment to 
encourage proctuctlon of these Items particularly for export 
and provide remunerative prices of their produce? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
A . statement of estimated production of fruits, vegetable 
and floriculture, State-wise as per available information, 
for the years 2003-04, 2004-05 and 2005-06 is enclosed. 

(b) and (c) Ves Sir. The major problema that need 
to be addressed are inferior quality, low productivity, pest 
and disease control, post harvest management, marketing 
and processing facilities. 

(d) No, Sir. 

(e) The Govemment Is taking measures for enhancing 
production and productivity of horticultural crops under 
National Horticulture Minion, Technology Malon for 
Development of Horticulture in North Eastem Region, 
Coconut Development Board, National Horticulture Board, 

Directorate of Cocoa and Ca8hewnut Development, 
Directorate of Arecanut and Spice. Development. 
Govemment 18 encouraging export of horticultural era.,. 
through different fiscal and financial incentlY81, setting up 
of Agri Export Zones, bilateral agreemen18, participation! 
organization of seminars and exhibitions abroad. In order 
to ensure remunerative prices to the farmers, the 
Govemment Implemenl8 Market intervention scheme at 
specific request of the State Govemmenl8 in event of fall 
in prices. To enhance the production, productivity and 
quality of produce, steps being taken are: area expansion, 
integrated peat management, organic farming, transfer of 
technology programmes, production of nucleus planting 
materials of high yielding and export oriented varieties 
and their further multiplication and distribution through 
State department nurseries and diuemination of technical 
information through seminars, workshopa and training 
programmes. 

StsftJ.wisB IJISB MId production undsr VlJrious hofticultur6l cmps duting thtI ytJIIr 2Of)3..(}t1 

StatelUT's Fruits Vag. Flowers 
Area Prod. Area Prod. Area Prod. 

Loose cut 

1 2 3 4 5 6 7 8 

Andaman and Nicobar 3.9 22.1 4.0 23.3 

Andhra Pradesh 639.656 6871.697 247.9 2931.6 12.9 49.1 43.9 

Arunachal Pradesh 51.421 101.26 20.2 SO.9 

Assam 94.295 1181.104 198.7 1958.9 

Bihar 295.602 3294.909 821.7 8394.5 0.1 1.8 10.8 

Chandigarh 0.1 1.1 0.1 1.7 

Chhattisgarh 16.8 401.1 61.0 1556.7 0.2 0.1 

Dadra & Nagar Haveli 0.7 7.1 1.5 13.5 

Daman and Diu 0.017 0.023 0.1 0.1 0.0 0.0 

Delhi 0.1 43.6 627.7 4.5 26.0 

Goa 10.311 78.73 7.8 74.7 

Gujarat 194.298 3586.798 267.3 4235,8 4.9 30.2 

Haryana 31.811 257.2 203.8 2703.4 4.3 58.3 460.5 
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2 3 4 5 6 7 8 

Himachal Pradesh 201.982 588.098 69.0 863.8 0.3 1.5 379.9 

Jammu and Kashmir 157.585 1180.507 30.3 380.0 0.1 0.2 2.5 

Jharkhand 32.867 321.15 118.2 1300.1 

Kamataka 224.884 3027.256 326.4 4072.8 18.2 143.3 5591.0 

Karala 224 1401.8 114.5 2555.4 

Lakshadweep 0.3 1.1 0.2 0.2 

Madhya Pradesh 63.361 1167.797 164.8 2376.9 

Maharashtra 1315 9289.713 365.0 4062.0 8.4 49.0 

Manlpur 53.067 353.267 11.1 73.7 0.5 0.7 

Meghalaya 23.806 199.617 32.9 271.8 

Mizoram 21.152 42.401 5.7 24.1 0.1 0.0 0.6 

Nagaland 13.314 48.822 10.7 83.6 

Orissa 227.265 1362.574 626.8 n32.9 0.3 0.1 11.0 

Pondicharry 19.1 4.3 71.1 

Punjab 43.711 628.17 141.5 2400.5 0.6 3.0 

Rajasthan 23.295 220.891 115.3 501.1 1.9 2.2 

Sikkim 0.007594 0.011496 16.1 75.0 0.00 9.0 

Tamil Nadu 206.573 3460.187 168.3 3943.5 20.3 161.7 

Tripura 30.458 482.016 31.8 383.5 

Uttar Pradesh 292.51 3381.19 688.02817.17 15182.2 6.3 9.8 2650.0 

Uttaranchal 78.899 644.633 46.3 529.1 0.1 0.5 

West Bengal 172.n 2111.4n 1168.3 18540.5 17.3 43.6 876.7 

Total 4746.3 45705.9 5225.2 88005.3 101.4 580.0 10035.8 

Area (In 000' HA) 

Production (In 000' MT) 

P (Cut) .. Production in (Million Nos) 

Figure of Production under Grand Total does not Include Production of Cut-Flowers 
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816",.,., ... MId pmtb:IitJn undw .,.,.. IItJttit::uIIIn CIqI:W dudng in ytMr 2fJtN.05 

StataiUrs Fruila Vag. FIowera 

Area Prod. Area Prod. A .... Prod. 

Looae cut 

2 3 4 5 6 7 8 

Andaman and Nicobar 3.9 22.1 4.00 23.3 

Andhra Pradesh 652.042 n35.445 258.4 3881.9 15.7 57.9 83.6 

Arunachal Pradeeh 54.212 103.234 20.2 80.8 

Asaam 9oUI& 1181.104 198.7 1958.8 

Bihar 291.231 2a20.264 "'.0 7828.& 0.1 1.8 10.8 

Chandigam 0.1 1.1 0.1 1.7 

Chhattiagarh 13.62 325.3 1M.2 2143.0 0.3 0.7 

Dadra and Nagar Haveli 0.7 7.1 1.5 13.5 

Daman and Diu 0.017 0.023 0.1 0.1 0.0 0.0 

Delhi 0.1 1 43.6 627.7 4.5 26.0 

Goa 10.311 81.645 7.8 74.7 

Gujarat 272.478 4019.086 331.4 4867.0 7.0 41.8 1989.0 

Haryana 24.071 232.22 207.8 2980.4 4.8 55.6 508.0 

Himachal Pradeeh 188.90S 692.011 60.3 BM.4 0.3 1.5 379.9 

Jammu and Kashmir 167.538 1217.604 30.3 380.0 0.1 0.2 2.5 

Jharkhand 32.867 321.15 118.2 1300.1 

Kamataka 250 3883 374.4 4316.8 18.7 148.0 5581.0 . 

Kerala 224 1401.8 114.5 2555.4 

Lakshadweep 0.3 1.1 0.2 0.2 

Madhya Pradesh 66.601 1385.017 205.1 2946.0 2.0 1.2 

Maharaahtra 1340 10013 368.0 3974.0 8.7 51.7 

Manipur 53.067 353.267 11.1 73.7 0.5 0.7 

Meghalaya 23.806 188.617 32.9 271.8 

Mlzoram 21.152 42.401 5.7 24.1 0.1 0.0 0.6 

Nagaland 13.314 48.822 10.7 83.6 
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2 3 4 6 6 7 8 

Ori ... 230.446 1404.484 856.2 8086.8 0.3 17.3 12.1 

Pondtcherry 1 19.1 4.3 71.1 

Punjab 47.087 679.548 158.8 ~.4 0.6 3.0 

Rajasthan 23.835 238 .• 121.7 644.2 3.3 2.6 

Sikklm 8.24 12.21 16.9 76.4 0.1 27.9 9.0 

Tamil Nadu 36.722 3907.721 206.2 5059.2 21.9 175.0 

Tripure 30.458 482.016 31.8 363.6 

Uttar Pradesh 297.81 3525.86 847.0 15265.0 8.0 11.9 3527.0 

Uttaranchal 175.6 667.04 72.8 951.8 0.1 " 0.5 

West Bengal 166.288 2128.278 11n.3 18618.2 17.9 44.7 696.4 

Total 4816.918 49383.23 6274.015 92982.9 114.9413 669.9832 13009.86 

Are •• Area (In 000' HA) 

P .. Production (In 000' MT) 

P (Cut) • Production In (Million Nos.) 

Figure of Production under Grand T* does not Include Production of Cut-Flowers 

StafB-wistI alN and PIOducIion unt:Iw vatious Hr:Ntit:uItunlI CtrJpB dulfng in yur 2005-06 

Sta'elUT's Fruita Veg. FIowfrs 
Area Prod .. Area Prod. Area Prod. 

Loose cut 

2 3 4 5 6 7 8 

Andaman and Nicobar 3.9 22.1 4.0 23.3 

Andhr. Pradesh 679.814 8410 290.0 4539.0 32.0 80.0 88.5 

Arunachal Pradesh 57.362 103.234 20.2 80.9 

Assam 94.295 1181.1 198.7 1968.9 

Bihar .2.91.239 2920.25 496.4 nS1.7 0.1 1.8 10.8 

Chandigarh 0.1 1.1 0.1 1.7 

Chhattisgarh 14.43 344.47 84.5 2151.2 0.2 0.7 

Dadre and Nagar Haveli 0.7 7.1 1.5 13.5 

Daman and Diu 0.017 0.023 0.1 0.1 0.0 0.0 
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~ 

2 3 4 6 e 7 8 

Delhi 0.1 1 43.8 827.7 4.6 26.0 

Goa 10.311 81.845 7.8 74.7 0.0 1.0 

Gujarat 294 4128 350.0 6000.0 7.6 46.0 1 •. 0 

Haryana 27.287 210 230.0 3260.0 5.0 38.3 738.0 

Himachal Pradelh 191.2 892.2 eo.3 884.4 0.3 1.6 378.8 

Jammu and Kuhmir 171.018 1348 30.3 380.0 0.1 0.2 2.5 

Jhartchand 32.887 321.16 118.2 1300.1 

Kamataka 257.187 4142.84 386.6 4488.6 19.3 155.0 5591.0 

Kerala 224 1401.8 114.5 2555.4 

Laklhadweep 0.3 1.1 0.2 0.2 

Madhya Pradesh 68.598 1838.92 183.1 2630.4 1.8 1.1 

Maharashtra 1370 10263 3P8.5 4740.0 9.3 56.1 

Manlpur 53.067 363.267 , 11.1 73.7 0.6 0.7 

Meghaiaya 23.806 199.617 . 32.9 271.8 

Mizoram 21.152 42.401 5.7 24.1 0.1 0.0 0.6 

Nagatand .13.314 48.822 10.7 83.6 

Orissa 268.57 1427.7 880.5 8428.2 0.7 20.9 160.0 

Pondicherry 19.1 4.3 71.1 

Punjab SO.68 731.35 1631 2816.7 O.S 3.0 

Rajaathan 24.95 248.745 134.0 884.0 3.7 3.3 

Sikklm 9.55 13.46 18.0 81.0 0.1 31.0 9.0 

Tamil Nadu 257.82 4230.89 222.7 54n.6 23.6 189.5 

Tripura 30.458 482.016 31.8 383.5 

Uttar Pradesh 302.97 3824.61 862.0 16608.0 8.0 11.9 3527.0 

Uttaranchal 180.8 640.56 76.1 988.9 0.1 0.5 

West Ben~1 215 2780 1282.5 21838.3 263.3 88.6 1220.0 

Total 5241.67 52051.6 6733 100558 144 730.09 13705.3 

A • Area (In 000' HA) 
P • ProdUCtion (In 000' MT) 
P (Cut) II: Production In (Million ·NoI.) 
Figure of Production under GI'IU1d Total does not Include Production of Cut·FIowers 
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Land AtfHted due to "Unity, Alkalinity MCI 
RalnfM 

2350. SHRI SUKHDEV SINGH DHINDSA: 
SHRI M. RAJA MOHAN REDDY: 
SHRI A. SAl PRATHAP: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of AGRICULTURE be pleued to 
state: 

(a) whether .ny survey has been conducted to know 
the hecta.... of land aHeeted by salinity. alkalinity and 
ralnfed ...... degr.ded. available In the country; 

(b) If so, the det.11s thereof; .nd 

(c) the measures undertaken by the Govemment to 
recl.lm such waste I.nda? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) As per National Bureau of Soil Survey & Land Use 
Planning (NBSS&LUP), Indian Council of Agricultur.1 
Rese.rch (ICAR), out of total geogr.phlcal area on 
328.60, an .re. of 148.82 million h.. .re suffering from 
various categories of land degradation including ralnfed 
areas. The category-wise lummary of the extent of 
degraded lands are as under:-

SI.No. Category of Land Extent of Area 
Degradation in million ha. 

1. Water erosion 93.68 

2. Wind erosion 9.48 

3. Wat.r logging 14.30 

4. Salinity/alkalinity 5.95 

5. Soil acidity 16.03 

8. Complex problem 7.38 

Total Degraded area 146.82 

Government of India is Implementing various 
schemes/programmes on watershed development. namely. 
(i) National Wat .... hed Development Project for Ralnfed 
Area (NWDPRA), (ii) Soil Conservation for Enhancing the 

Productivity of Degraded landi In the Catchrnenta of River 
Vaney Project Ind Flood Prone River (RVP&FPR). (In) 
Reclamation of Alkali Soli (RAS). (Iv) W.tershed 
Development Project In Shifting Cultivation Are. 
(WDPSCA), (v) Extemally Aided Project. (EAPs) on 
Water.hed Development (vi) Drought Prone Area 
progranvne (DPAP). (vii) Desert Development Programme 
(DDP). (vIII) Int.grated Waste-land Developm.nt 
Programme (IWDP) and (Ix) National AHoreatatlon & Eco-
Development Project country. Under these programm8l. 
upto March 2005. about 28.50 million ha. has been 
developed with expenditure of AI. 14677.00 crore 

Equity Fund for New Aero and Food 
Proceulng lncluatr1 .. 

2351. PROF. M. RAMADASS: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pIe_ed to ltate: 

(a) whether the Gov.mm.nt hal HI up an equity 
fund for starting new .gro and food proceulng unltl. 

(b) If so, the details thereof; 

(c) whether the Govemment has created an Expert 
Marketing Development Fund; 

(d) if so, the details thereof; .nd 

(e) the fresh initiatives taken by the Gov.rnment to 
provide more financial aulstance to entrepreneu ... willing 
to start agro proceulng industries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) In the Union Budget 2008-07. 
Government h_ announced that NABARD will create a 
separate window with a corpus of Rs. 1,000 crore for 
refinancing loans to the FPI secto ... , especially for .gro-
proceuing infrastructure .nd market development. An 
amount of Rs. 150 crore has been earmarked for National 
Horticulture Mission (NHM) for terminal markets. 

(e) For development of the food proceuing sector In 
the country. the Government has already implemented 
Plan .chemes to provide flnanci.1 •• slstance for 
establishment .nd modernization of the food processing 
units. creation of infrastructure support for R&D, human 
resource deYeIopment besides other promotional measures 
to encourage development of the food processing 
industries. In order to give boost to growth of FPI HCtor 
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the Govemment in 2004·05 has allowed under Income 
Tax Act, a deduction of 100010 of profit for five years and 
25% of profits for the next five years in case of new 
agro processing industries set up to process, preserve 
and package fruits and vegetables. Excise duty of 18% 
on dairy machinery has been tufty waived for promotion 
of dairy processing industries. In the Budget of 2005-06 
customs duty on refrigerated vans was reduced from 20% 
to 10%. In the Budget 2006-07 the Government has 
announced to exempt excise duty on condensed milk, 
ice cream, preparations of meat, fISh and poultry, pectins, 
pasta and yeast. Excise duty on ready·to-eat preparations 
of meat, fish and mixes, like dosa and idli mixes reduced 
from 18 per cent to 8 percent. Excise duty on aerated 
drinks has been reduced from 25 per cent to 16 per 
cent. 

{TranslationJ 

Tiger Project In Maherashtra 

2352. SHRI BAPU HARI CHAURE: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether there is any proposal to start a tiger 
project in Maharashtra; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to displace 
the revenue villages faHing under the national parks! 
sanctuaries; and 

(d) if so, the time by which they are likely to be 
displaced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Govemment of Maharashtra 
had submitted a proposal for declaring the Chandoll forest 
as a Tiger Reserve; which has not been accepted by the 
Steering Committee of Project Tiger. 

(c) and (d) Based on recommendations of the Tiger 
Task Force appointed as per the recommendations of 
the National Board for WUdilfe under the Chairmanship of 
the Prime Minister for reviewing the management of tiger 
reserves in the country, the Wildlife Institute of India has 
been directed to assess the core areas of tiger reserves 
where village relocation has to be undertaken. in addition 
to other protected areas of the country within a tlmeframe 

of five y.ars. Simultaneously, action has been 18ken for 
developing a model Involuntary village relocatlonl 
rehabUitation package through a prof888ional agency. 

/EnglIshJ 

Second Protect Tiger tor TamU Nadu 

2353. SHRI S.K. KHARVENTHAN: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether any proposal for the Second Project Tiger 
Reserve For the State of Tamil Nadu Is pending before 
the Union Government for Its approval; 

\b) If so, the details thereof; 

(c) the time by which the project is likely to be 
operational; and 

(d) the funds proposed to be allocated for the said 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRJ NAMa NARAIN 
MEENA): (a) to (d) Based on propoaaJa received from 
the States, in principle approval W88 accorded by the 
Steering Committee of Project Tiger for incluelon of 
Anamalai and Parambikulam Wildlife Sanctuaries, faHing 
in Tamil Nadu and Kerala respectively, under Project 
Tiger. Necessary action has been taken for including the 
sa"!"le In the Expenditure Finance Cornrnlttee memo of 
Project Tiger. 

• Agro Bio Dlveralty' 

2354. SHRIMATI ARCHANA NAYAK: 
SHRI PRALHAD JOSHI: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(8) the number of species identified under the bio· 
diversity category; 

(b) whether their number has declined due to 
pollution, poaching, illegal trade etc.~\ 

(c) if so, the detaiIs.·thereof along with the steps to 
check this declining trend; 
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(d) whether a national conterence on blo-dlveralty 
was held recently; and 

(e) if so, the details of discussion held and decisions 
arrived at? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The total number ot identified plant and 
animal species at present stands at 45,469 and 89,593 
respectively. 

(b) and (c) Yes, Sir. As per the Red Databook on 
Mammalia, the number of Threatened speci.. has riaen 
from 77 in 1994 to 144 in January 2006. As for the floral 
species, there are 1250 species categorized as 
Threatened in the various volumes ot the 'Red Databook 
of Indian Plants'. The Red Databooks on faunal and floral 
species are prepared taking into account the criteria laid 
down in The Wildlife Protection Act, 1972, Intemational 
Union tor Conservation of Nature (IUCN), and Convention 
ot Intemational Trade of Endangered Species (CITES). 

The regulatory and promotional steps to safeguard 
the biodiversity of the country comprise enlarging the 
Protected Area Network; setting up of National Bio-
diversity Authority and State Bio-diversity Boards; 
compliance which guidelines of IUCN and CITES; and 
increasing the number of Biosphere Reserves; designating 
Ecologically Sensitive Zones; and Conservation and 
Community Reserves under The Environment Protection 
Act and The Wildlife Protection Act respectively; and 
scaling up the number of identified wetlands. 

(d) and (e) A National Conference on Agro Bio-
diversity was held by National Blo-diversity Authority 
between February 12-15, 2006, at Chennal. Some of the 
key decisions taken relate to the need to sensitize 
administrators and policy makers on sustainable use of 
biodiversity; ensure people's participation for sustainable 
conservation ot agro-biodiversity; create awareness among 
children and trlbals; utilize biodiversity registers, and other 
databases; and to rest Genetically Modified Organisms 
(GMOs) for food, feed, environmental safety, among 
others. 

{Tnmslalion} 

Payments Under Coal Wage Ag .... ment 

2355. SHRI CHANDRA SHEKHAR DUBEY: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Indian Iron and Steel Company 
(liSCO) which has since been merged with the Steel 
Authority of India limited (SAlL) has three coal mines at 
Chaanala, . Jetpur and Ramnagar in which four thousand 
coal workers are working who have not been proVided 
the benefits to National Coal Wage Agreement No. 7 
meant for the coal workers; 

(b) if so, whether the National Coal Wage Agreement 
No. 7 is likely to be extended to employees of liSCO to 
maintain uniformity in the salary and other facilities 
provided to the coal workers of the country; and 

(c) if so, the time by which It Is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) to (c) Pursuant to 
merger of India Iron and Steef Company (liSCO) \fIith 
Steel Authority of India Limited (SAIL) and to have parity 
of wage system among all plants/units of SAIL, including 
collieries of liSCO Steel Plant (ISP), It has been agreed 
to adopt pay scaleslbenefits at par with SAIL, as per 
current National Joint Committee for Steel Industry (NJCS) 
Agreement. For the period between 1.7.1996 to 
31.12.1996, pay would notionally be fixed as per National 
Coal Wage Agreement (NCWA-VI). Further, it has also 
been agreed that while fitting the employees of collieries 
in the NJCS scale of pay notionally from 1.1.1997, it 
shall be ensured that their wages in terms of NCWA-VII 
as applicable on 1.4.2005, will be protected. 

{English} 

Decline In Production of Fish after Tsunami 

2356. SHRIMATI P. SATHEEDEVI: 
SHRI E.G. SUGAVANAM: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether there has been a great fall in the 
production of fish from sea and rivers of Tsunami affected 
States particularly coastal areas of Kerala; 

(b) If so, the reasons thereof; and 

(c) the corrective measures being taken by the 
Government to stimulate the fish production? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION <SHRI KANTILAL BHURIA): <a) 
There iI no evidence to Iuggeet any fall In the production 
of filh from ... and rive,. of taunaml affected Stat .. , 
particularly coutal areas of Kerala. At leut In ce""" 
Instances higher catch rate has been reported post 
tsunami. Any fluctuation In catches could be d.... to a 
temporary phenomenon of upwelling of bottom HCllmenta 
and consequent reduction In dillolved oxygen forcing fIIh 
stocks to mlgrat •. 

(b) Does not ariae. 

(c) The Central Marin. Fisheries Re .. arch Instltut. 
(CMFRI), Kochl and the Fishery Surv.y of India (FSI), 
Mumbai have taken up studlea to ascertain the changel 
to the living organilme including marine filh stock due to 
tsunami. 

The studies include impact of taunaml on coutal 
fish stockl, rapid ...... m.nt of the Impact of tsunami 
on the coral reef ecosystem of Andamana, aocio-economk: 
conditions of coutal communities in Peninsular India and 
ass.ssment of post tsunami microbial and ch.mical 
hazards of public health significance in .. afood. 

In addition, FSI has d.ploy.d sev.n exploratory 
survey va ... 1s to surv.y coutal, deep Ha and oceanic 
fish r.sources In terms of their distribution In time and 
space, abundance and stock availability. 

SI.No. Year Installed 
CapacIty 

1. 2002·03 68,500 MT 

2. 2003-04 86,000 MT 

3. 2004-05 88,000 MT 

It may be seen that Imports are very negligible as 
compar.d to the level of production achieved by these 
two companies. 

(e) and (f) In the recent Union Budget announced 
on 28.2.2006, the peak rate of duty II 12.5%. The Import 
duty on titanium dioxide Is uPt at peek rate of duty. 

Inhancement of Import Duty of TItanium Dioxide 

2367. SHRI P. KARUNAKARAN: Will the Mlnlater of 
CHEMICALS AND FERTILIZERS be pleued to state: 

<a) wh.ther the State Government has sent any 
rep .... entatIon with ~rd to the Travancore Titanium 
products and Kerala Minerai. and Metala which produce 
more than the requirement of the product In the country; 

(b) If 80, the details thereof; 

(c) whether huge quantity of Imported materlall II 
caUling .erIo~ marketing probleme of these two unb; 

<d) If 80, the reaction of the Government thereto; 

(e) whether the Govemment hal enhanced the Import 
duty of Titanium Dioxide at leat 30 per cent; and 

(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): <a) and (b) The 
Department of Chemicals and Petrochemical. hal not 
received any representation from the State Government. 

(c) and (d) Import of titanium dioxide iI under OGL. 
Howev.r, d.talls of Installed capacity, production of 
Travancore TItanium Products and Kerala Minerals and 
MetaII and Import of Titanium Dioxide Into the country Is 
as under: 

Production Importa 

45483 MT 8853 MT 

49839 MT 7074 MT 

67560 MT 11212 MT 

NIItlonal In ......... on Muahroom ...... rch 
and TrIIlnlnl 

2358. SHRI ANANTA NAYAK: Will the Minister of 
AGRICULTURE be p\eaIed to 1tIIte: 

<a) the datal .. and locationa of National Centre! 
Instltut.s on Mushroom R .... rch and Training working 
in the country; 
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(b) whether the Govemment propoHa to upgrade 
exl.t1ng R .... rch Centre on Muahroom .t Chambaghat 
district, Solin in Himaohal Pradelh .. N.tlonal lnatltute; 
.nd 

(c) if so, the stePi t.ken in thil regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRiCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Indian Council of Agricultural Reeearoh hM a National 
Reaearch Centre for Mu.hroom .t Chambaghat, Diltrlct 
Solin, Himachal Predelh. 

(b) No, Sir. 

(c) Does not ariH. 

Decline In Prlcee of Pepper 

2359. SHRI ABDULLAKUTTV: Will the Minister of 
AGRICULTURE be pleased to ltate: 

(a) the adverse effect of Indo-SrU.nkan .ccord 
especially In the pepper, cardamom, arecanuts .nd other 
cuh crops; 

(b) whether prieea of pepper have declined due to 
this Import policy; and 

(c) the measures taken by the Government to ualst 
the pepper cultivators? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No authentic information Is available about any adverse 
effect of Indo-Srilankan accord. 

(b) Price to black pepper has shown a declining trend 
slnee 2000-01. The price which ruled at Rs. 20,450 per 
quintal during 1999-2000 gradually declined to the level 
of Rs. 6581 per quintal in 2004-05. Pepper is mainly in 
exported oriented commodity, international markets 
determine the price. Since 2000-01, the production 
scenario has changed due to Incre88e in production In 
majority of the traditional producing countries. Among 
them, Vietnam and Jakarta have contributed significantly. 
Production of pepper in India during 2003-04 and 

2004-05 w.. moderately higher than the production 
recorded in the preceding year. The excess supply 
production the world market and high price level of Indian 
pepper, compared to other countrlu put preasure on 
pepper price. As • mult the price of pepper in both 
cIomeatlc .nd Intematlonal mark.t h.. drastically come 
down. 

(c) The Govemment Imp/emanta M.rket Intervention 
schema .t apeclftc request of the State Govemm.nts In 
event of fall in prle ... To mak. Indl.n pepper more 
competftlve and to incr.... Ita production/productivity, 
aeveraI development programmes .re being Implemented 
under the National Horticulture Million such .. , .rea 
expansion, integrated peat management, organic f.rming, 
tra""er of technology programmes, production of nucle~ 
planting materiall of high yielding .nd export oriented 
v.rIatiaa and their further multiplication .nd distribution 
through State dep.rtment nurseries .nd dlaaeminatlon of 
technical Information through seminars, workshops and 
training programmes. 

Dletrlbutlon Network of SAIL 

2360. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of STEEL be pleued to state: 

(a) whether the Steel Authority of India Umlted (SAIL) 
haa been .. ked to inc...... ita dlatrlbutlon network to 
make ateel available In amaller towns; and 

(b) If 50, the efforts made by SAIL in that direction 
10 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) With a view 
to Increase consumption of steel In the country as also 
to widen the reach of Steel Authortty of India Limited 
(SAIL'a) branded Items of common uae i.s. TMT Bars 
and GP/GC She"', 208 dealers have been appointed at 
99 district locations in 2004-05. 

[T f'tII18IstionJ 

Environment Comml .. lon 

2361. SHRI TUKARAM GANPATRAO RENGE PATIL: 
Will the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government has put up any proposal 
for setting up Environment Commission for early disposal 
of CI88I related to the environment; 
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(b) if 80. the details thereof; and 

(c) the time by which the final decision i8 likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) There is no proposal for setting up 
of Environment Commission for early disposal of the cases 
related to the Environment. However. the -The Law 
Commission, in it's 186th Report. has inl.r .,i8 
recommended establishment of separate 'Environment 
Courts' in each State, consisting of judicial and scientific 
experts in the field of environment. for dealing with 
environmental disputes desides having appellate 
jurisdiction in respect of appeals under the various 
Pollution Control Laws. These recommendationl are under 
consideration in consultation with the Mlo Law & Justice. 

{English} 

Conatructlon of Vented Dam. In Karnatalca 

2362. SHRI D.V. SADANANDAGOWDA: Will the 
Minister of WATER RESOURCES be pleued to state: 

<a) whether any proposal for seeking financial 
assistance from the Government of Karnataka for 
construction of Vented Dams across west flowing rivers 
and streams is lying pending with the Union Government; 
and 

(b) if 80, the details thereof and the time by which 
the financial assistance Is likely to be released to the 
State Govemment? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) No proposal for seeking financial 
assistance under Accelerated Irrigation Benefits 
Programme has been received from the Govemment of 
Kamataka for construction of Vented Dams across west 
flowing rivers and streams. 

(b) Does not arise. 

C .. atflcatton of Agricultural SubeldIM 

2363. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of AGRICULTURE be pleased to state: 

(a> whether the Gov~rnment has received 
recommendation regarding classification of agricultural 

aubekIIe Into thole which benefit email farmers and those 
which go to the agrt-b\.etneu cornpantes big farmers and 
lend own .... ; 

(b) if so, the reaction of the Govemment In this 
regard; 

(c) whether In India the agricultural activities have 
been showing downward trend; and 

(d) If eo. the I'88IOnB therefor and the steps taken 
by the Gov.mment to protect Indian farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (aJ 
and (b) The information is being collected and will be 
laid on the Table of the House. 

(c) The actual growth rates achieved are given below: 

Year 

2000-2001 

2001-2002 

2002-2003 

2003-2004 

2004-2005 

AcIuII AnnUli Growth Rate in 
Agricullure and Allied Sectors (%) 

-0.10 

6.30 

-6.90 

10.00 

2005-2006 (Advance Estimat .. ) 

0.70 

2.30 

Source: Tenth Plan Document; Central Statistical Organ_lion. 

(d) The reasons include drought and other natural 
calamities as well as problems like inadequate investment, 
low irrigated area, inadequate flow of credit, low 
productivity, and inadequate marketing infrastructure. 

A number of steps through policy Initiatives have been 
taken in vital areas like credit, irrigation facilities, crop 
diversification, marketing infrastructure, horticulture and 
extension services. This process is being further 
strengthened through farm mechanization, agri-clinics and 
agri-buslness centres and extension se.;vioes. Other areas 
for higher investment include micro-Irrigation comprising 
drip and sprinkler irrigation, National Horticulture Mission 
having end-to-end approach with backward and forward 
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linkages covering re.earch, production, post harvest 
management, processing and marketing, under on 
umbrella, in an Integrated manner. 

Production of Gr8pH 

2364. SHRI DEVIDAS PINGLE: Win the Minister of 
AGRICULTURE be pleased to state: 

(a) the total production and consumption of grapes 
recorded in the country during each of the last three 
years and current year; 

(b) whether the production of grapes in sufficient to 
meet the demand in the country; 

• (c) if not. the steps being taken to Incr .... the 
production of grapes in the country; and 

(d) the total quantum of grapes exported and foreign 
exchange .amed therefrom during the said period? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The total production of grapes in the country during the 
last three years is given in the Statement-I enclosed. 

(b) Yes, Sir. 

(c) The Government is talking several measures to 
increase production and productivity of grapes In the 
country under the National Horticulture MI88Ion such ., 
area expanSion, integrated pest management, organic 
farming, transfer of technology programmes, production 
of nucleus planting materials of high yielding and export 
oriented varieties and their further multiplication and 
distribution through State Department nurseries and 
dissemination of technical information through seminars, 
workshops and training programmes. The Govemment Is 
also providing asaIatance for development of infrastructure 
for marketing, post harvest management and proceaalng 
of Grapes. 

(d) A statement-II indicating the quantum of grapes 
exported and foreign exchange eamed there from Is 
enclosed. 

Vear Production (in 000 MT) 

2001-02 

2002-03 

2003-04 

Source: NH8 

1209.7 

1247.8 

1472.8 

Export Pmtonn.ncs of grIIPtM hom India 

Vear Quantity (in Kgs.) Value (As.) 

14571025 599560205 

25587981 1086718295 

26489835 1036837942 

Source: APEDA Export Statistics 2003-04 

Conver.lon of Forut V .... ge Into Revenue Vlltagee 

2365. SHRI SANSUMA KHUNGGUR 
BWISWMUTHIARV: WHI the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether the Government has received any 
proposal from the State Govemment of Assam to convert 
all the recognized forest villages Into revenue villages 
within the Bodoland Territorial Areas 0i8trIct (BTAO) In 
Assam; 

(b) If 50, the details about the action taken so far In 
this regard; 

(c) if not, the reasons therefor; 

(d) whether the Government proposel to provide 
adequate amount of Central Fund directly to the local 
Government of BT AD to help facilitate afforestallon; 

(e) if 80, the details thereof; and 

(f) if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) to (c) No propoul haa been ,..1Y8d from 
the Government of Auam for converalon of fcnIt vtllageI 
into revenue villages. 

(d) to (f) No Sir. However, National AtforeMatlon 
Programme (NAP) Scheme Ie being Implemented on a 
100% central funding baall during the 10th Five Y .. r 
Plan. This .cheme i. being implemented through 
decentralized ... up of the Forest Development Agency 
(FDA) at the for •• t division level and Joint For •• t 
Management Commltt... (JFMCa) at the village level. 
Funds ar. provided directly to Forest D.velopment 
Agencies. As per Information received from the Auam 
Fore.t Department, Kachugaon, Haltugaon, Dhubrl, Ale 
VaHey, North KamNp (part) and Darrang (part) FOAl fall 
within Bodoland Territorial Are .. DIatrIct (BTAD). These 
FDA projects are being Impl.m.nted at a total coat of 
Rs. 6.43 crore covering the project area of 4,840 hectarea. 
Till date, an amount of Rs. 2.84 crore h .. been relelHd. 

Auletanoe to Hlndu"'n CebIH Ltd. and ...... 
Heavy ...... and V .... ,. Ltd. 

2366. SHRI A. SAl PRATHAP: WUI the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISes be 
ple .. ed to state: 

(a) whether the Government of Andhra Pradllh h .. 
approached the Union Government for ....... nc. to 
Hinduatan Cable. Ltd. (HCl) and Bharat H .. vy Plat .. 
and v ...... Ltd., Vilakhapatnam; and 

(b) if 80, the .... ponse of Government thereto and 
the time by which the UIi8tance would be ... ued? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) and (b) Government of Andhra 
Pradesh had requested for releaae of lOme orders for 
supply of material on Mis. Hlndustan Cables Ltd. (HCl) 
so that operation of the company could be Itarted. 
Department of Telecom placed orders for the supply of 
10 lCKM of PIJF cabIee on HCl aIongwlth 50% advance 
amount, but Mis. HCl could not supply the cab ..... 
per their acceptance and commitment, InIer-al~ for want 
of working capital. Department of Telecommunication have 
expressed their inability to pIacj further orders for PIJF 

oabIea on HCl. SUed on the th,.. reporta on HCl viz. 
Draft Rehabilitation Scheme (DRS) by SBI, r.port of liT 
Kharagpur and raport by Tate ConIuItancy ServIcM (TOS) 
a propoeal on the future of HCl h .. been placed before 
the Board for ReoonetructIon of Public Sector EnterprIaM 
(BRPSE) for their recommendation In the matter. 

Furth.r, In the caM of Bharat Heavy P .... & V ...... 
(BHPV), Government of Andhra Pradeeh h.. reqUMted 
for revival of the company. In their raqUllt, the Stat. . 
Govemment haa .uggelted the following four meuur81 
for revival of BHPV:-

(I) GOI counter guarantee for R.. 130 erore. 

(II) Merger of BHPV with BHEl 

(III) Wage revilion of the .mployeea of BHPV 
I 

(Iv) Orders on nomination baa .. for BHPV. 

Govemment of India hal been making efforts for 
revival of the company and a rwtval package baed on 
Itudy of Consultants hal been submitted to the BRPSE. 
After receipt of their recommendatlona, Gowmrnent will 
take a declalon in the man.r. 

Upgraclldlon of 'ood Prooeulng LabondoIy 

2367. SHRI KRISHNA MURARI MOGHE: Will the 
MInister of FOOD PROCESSING INDUSTRIES be pIeued 
to etate: 

(a) whether a propo .. 1 for upgradatlon of Food 
Proee .. lng laboratory under the Food and Drug 
AdmInistration of Madhya Pradesh h .. been pending with 
the Union Govemment; and 

(b) if 80, the time by which thle propoeal Is Hlcely to 
be accorded sanction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) A propoeal for upgradatlon of 
Food t •• tlng Laboratory under the Food and Drug 
Admlnlltratlon of Madhya Pradesh hal been I1ICIIved and 
examined by the Techno ScrutIny Committee (TSC) of 
this Miniltry. The applicant organization' haa been aaked 
to fumllh requiaite informatlonldocuments, which have not 
been received 80 far. 
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Ailletanee for LocIII DIIml and Big C8n.11 

2388. DR. K. DHANARAJU: Will the Mlnllter of 
WATER RESOURCES be pleued to Ita .. : 

(a) whether the Union Government provldel 
.... tance to the Stat.. tor the development of local 
dams and big canall; 

(b) If 80, the detalll of propoull received trom each 
State during the lut th.... years, tlII·date; 

(c) the decilion taken on the propOiala received and 
allocation made in each cue of the approved propoull; 
and 

(d) the decision taken on the Nandan Cenal Scheme 
received from Tamil Nadu? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOl): (a) to (c) Irrigation II a State lubject 
and the planning, execution, funding, operation and 
maintenance of irrigation projects are primarily the 
responsibility of the State Govemments based on their 
priorities. The Central Government launched the 
Aecelerated Irrigation Benefits Pogramme (AIBP) In 1998-
97 to provide Central Loan Aasistance (CLA) for such 
approved irrigation projects which are in an advanced 
stage of construction and beyond the resources capabUIty 
of the States that can be completed in the next four 
financial years .. per the guidelines of the Programme. 
An amount of RI. 9057.541 crore has been reIeaHd to 
the State Governments as CLAlgrant during the list th .... 
years. 

In addition, a pilot scheme, namely, uNational Protect 
for Repair, Renovation and Restoretion of Water Bodies 
Directly Linked to Agriculture", has been approved by the 
Government of India in 2005 at an estimated coat of 
Rs. 300 crore for renovation of water bodies like tanks, 
ponds and small dams having culturable command area 
below 2000 hectare. Under the scheme, an amount of 
Rs. 82.88 crore has been released as Central share of 
grants during 2004-05 and 2005-06 (till date). 

(d) No Prop08al has been received from the 
Government of Tamil Nadu for availing Central auistance 
under AIBP for the Nandan Canal Scheme. 

AppoIntment of Independent DlNOtorl In paul 

2389. SHRIMATI JAYAPRADA: Will the MlnlMe, of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleMld to Itate: 

(a) whether the Department of Public EnterprIMI hu 
IlIued new guidelin.. for appointment of Independent 
directors in Public Sector Undertakings (PSUI); 

(b) If 10, the detalll thereof; 

(c) whether appointments have lince been made in 
pursuance of the Mid guidelln .. ; and 

(d) If 10, the details thereof? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBUC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) and (b) The Government has laid down criteria 
regarding age, qualification and experience for appointment 
of Independent Directors on the Boards of Public Sector 
Enterprlael (PSEI). The criteria regarding experience w .. 
further amended recently to Include "persona of eminence 
with proven track record from Industry, Busine.. and 
Agriculture" . 

(c) and (d) The proposall for appointment of 
Independent Directors are lubmitted by the concerned 
Admlnietratlve MInl8trl .. on the baaia of exiltlng guidelines 
for the conllderatlon of Search Committee/Public 
Enterprl .. 1 Selection Board (PESB). The appointments 
are thereafter made by the concerned Administrative 
Mlnlltrl.. on the bull of recommendatlonl made by 
Search CommltteelPESB after obtaining the approval of 
the competent authority. 

Con.ructlon of Narmada Main C8nal In QuJa,.t 

2370. SHRI RATILAL KALIDAS VARMA: Will the 
MlnlMer of WATER RESOURCES be pleased to stata: 

(a) whether out of a total stretch of 458 krns. of 
Nannada Main Cenal In Gujarat, construction work on 
101 kms. remains incomplete for paucity of funds; 

(b) H so, whether the Union Government has received 
requ .. t for additional funds to ensure completion of the 
aforesaid part of the canal in the State; and 

(c) If so, tha steps being taken by the Govemment 
to provide the required assistance to the State 
Government? 
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THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) Out of a total stretch of 458 
kilometre (KM) of Narmada Main Canal, construction work 
upto the reach of 357 KM has been completed and the 
work in the remaining reach of 101 km Is in progress. 
The State Govemment of Gujarat has not reported paucity 
of funds as the reason for not completing the construction 
of Narmada Main Canal. 

(b) and (c) Irrigation is a State subject and the 
planning, execution, funding, operation and maintenance 
of irrigation projects are primarily the responsibility of the 
State Govemments based on their priorities. The Central 
Govemment has been providing Central Loan Assistance 
(CLA) under the Accelerated Irrigation Benefits Programme 
(AIBP) for such approved irrigation projects which are in 
an advanced stage of construction and beyond the 
resources capability of the States that can be completed 
in the next four financial years as per the guidelines of 
the Programme. The irrigation component of Sardar 
Sarovar Project in Gujarat has been rec:elving CLA under 
AIBP and an amount of Rs. 4302.75 crore has been 
released to the State Government of Gujarat for this 
project. as CLAlgrant upto February, 2006. 

Shorta. of Ga. tor G.. Sued fertilizer Unlta 

2371. SHRI RAVI PRAKASH VERMA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the fertilizer sector is experiencing a 
30 per cent shortage in availability of gas even in terms 
of the requirement of percent gas baaed units; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANOIQUE): (a) to (c) The 
requirement of gas for the existing gas based fertilizer 
units is 34.5419 million metric standard cubic metres per 
day (MMSCMO). The actual average supply to gas based 
units during April-September 2005 was 28.4089 MMSCMD. 
The extent of shortfa/l with reference to requirement of 
existing gas based units is 17.76%. The Department of 
Fertilizers is in constant interaction with Ministry of 
Petroleum & Natural Gas, GAIL (India) Limited and other 

prospective 8uppliers of NG/LNG so that the gal 
requirements of the fertilizer industry are met adequately. 

AD8 Aided Irrigation Project. of Orl ... 

2372. SHRI JUAL ORAM: WiH the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Govemment of Orissa has submitted 
proposals for irrigation projects for accelerating irrigation 
with Asian Development Bank (ADB) loan; 

(b) if so, the projects which are proposed for ADB 
loan; and 

(c) the amount of assistance sought by State 
Government and the action taken by the Govemment 
thereon? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOl): (a) to (c) The Govemment of Orissa 
submitted a Preliminary proposal "Quick Yielding Projects-
for Asian Development Bank assistance with an estimated 
cost of Rs. 580.78 crore which has been examined and 
recommended by Ministry of Water Resources to the 
Department of Economic Affairs on 6.2.2006 for posing 
the same to the Asian Development Bank. A revised 
proposal at an estimated coat of Rs. 1251.20 has also 
been received from the State Govemment and the same 
has been taken up for techno-economic appraisal. 

Public S ..... of Steel Authority of india Limited 

2373. SHRI VIKRAMBHAI ARJANBHAI MADAM: WHI 
the Minister of STEEL be p/ea8ecI to atate: 

(a) whether the Union Government proposes to Issue 
public share with premium for Steel Authority of India 
limited; and 

(b) If 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) No, Sir. 

(b) Does not arise. 

Rnlnl of ailing PSU. In Gu'" 

2374. SHRI JASHU8HAI DHANABHAI BARAD: Will 
the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRiSeS be pleased to state: 
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(a) thedelaila of ailing Public Sector Undedaklng 
units, in Guiarat, .. on date; 

(b) whether the Government proposes to r8vive such 
unC!lertakingslunits; and 

(c) if so, the details thereof? 

THE MINISTER OF HEAVV INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
Ca) There is only one Central Public Sector EnterpriSes 
(CPSE) namely NTC (Gujarat) Ltd. whose registered office 
in located in the State of Gujarat. The company is 
registered with the Board for Industrial and Financial 
Reconstruction (BIFR) for revival as per the provisions of 
Sick Industrial Companies (Special Provisions) Act, 1985 
(SICA). 

(b) and (c) The BIFR has sanctioned a revival 
scheme for NTC (Guiarat) Ltd. on 10.02.2002. 
Subsequently based on the recommendations of the Board 
for Reconstruction of Public Sector Enterprises (BRPSE), 
the Government has sanctjoned an action plan for 
rehabilitation of sick subsidiaries of National Textiles 
Corporation Ltd. including NTC (Gujarat) Ltd. 

[Translation} 

Imported Seed. to Farmers 

2375. SHRI GANESH SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has tested the Imported 
seeds given to farmers for agricultural production; 

(b) if so, whether these seeds are found of inferior 
quality; 

(c) if so, whether there is any proposal· to impose 
ban on the sale of these seeds; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DfSTRIBUTION (SHRt KANTILAl BHURIA): (a) 
to (d) The export/import of seeds and planting material is 
governed by the Exportltmport Policy, 2002-2007 read 
with New Policy on Seed Development and Plant 

Quarantine (Regulation of Import into India) Order, 2003 
and arMndrnents made thereunder. 

A specified quantity of seeds sought to be imported 
is required to be given to indian Council of Agricuttural 
Research for"Trfai and evaluation for one crop season. 
Based on the trial/evaluation report on the performance 
of the seed and it realstance to HfJCiI80il borne dIaeaIes, 
Export/Import Committee of Department of Agriculture and 
Cooperation makes appropriate recommendation for 
import. 

/English} 

Decommleeloned Shipe lit Ship Yarda 

2376. SHRIMATI JVOTIRMOVEE SIKDAR: Will the 
Minister of STEEL be pleased to state: 

(a) the number of de·commiNlonedlaged ships 
received from abroad by our ship breaking yarda during 
the last three years and current year; and 

(b) the total coat Involved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) and (b) The number 
of de-commissioned/aged ships received from abroad by 
our ship breaking yards during the last three years and 
current year (upto Feb., 2006) and the approximate cost 
involved is as under:-

Year 

2002-03 

2003-04 

2004-05 

2005·06 (till Feb. 2006) 

No of ships 
received" 

390 

375 

256 

111 

Approximate 
cost involved· 

(Rs. in crores)·· 

2025 

2193 

1560 

737 

·Source - Iron end Steel Scrap AuoctatIon of India. 
"velue of imporIB Is exclusiw of cuatom duly end taxes. 

[Translation} 

Setting up of Flah SafarI In Haryana 

2~. SHRI KULDEEP BISHNOI: Will the Minister of 
AGRICULTURE be pleased to state: 

,. 
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(a) whether the Govemment II aw .... that 87 out of 
120 epecieI of fllh found In Haryana have become extinct 
during the lut three years; 

(b) If ao, the reaaona therefor; and 

(c) the ateps taken by the Govemment to set up 
Fish Safari In Haryana for the preHl'Vation of fIah apeciee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
As per study conducted by Indian Council of AgriouHural 
Research (ICAR) Institute, out of 112 apecies available 
in Haryana in year 1966-67 has now reduced to 55. 

(b) Reasons for depletion Includ .. high siltation In 
the river Yamuna and Ghaggar, increased pollution due 
to release of sewage and industrial effluent and 
abstraction of water from the rivers for multlpurpoee use. 

(c) Govern"ent of Haryana has declare upper 
reaches of river Yamuna .. fish Sanctuari .. to avoid 
commercial fishing and River ranching ia done every year 
to restore depleting species. However, the,. Is no 

pNVIIIon under the Centrally SponIored Scheme In place 
at PnIHnt for MttIng up of fIIh ."rI. 

Expert Committee on, lIok Ind ......... 

2378. SHRI RAMDAS ATHAWALE: Wli the Mlnllter 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be plealecl to atete: 

(a) whether the Govemment has taken any It ape to 
eonltltute an Expert Committee to look Into the 
unprecedented Inc ...... In the number of lick IndUitriel 
in the country eapeclally In the backward and rural 
reglona; and 

(b) If so, the delalll thereof? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBUC ENTERPRISES (SHRI SONTOSH MOHAN DEY): 
(a) and (b) Government In December, 2004, con8tltuted' 
a Board for Reconatructlon of Public Sector Emerprll .. 
(BRPSE) for conaiderlng 1nIrIr .. the propoeala for revival 
and restructuring of lick Central Public Sector EnterprIHI. 
As on 28th FebNary, 2008, 41 C8I8I were received out 
of which BRPSE has already made recommendatlona In 
reaped of 29 Central Public Sector EnterpriHa. A lilt of 
these 29 enterpri8el is given In the enciOled Statement. 

881WnM1 

List 01 PSEs whostI ",~tIDn DI' cMI~ up IJI'f1PI'MItI "'l1li btItIn cltMtrId by BRPSE 

SI.No. Name of the CPSE Location of Reglltered Office 

1 2 3 

1. Hlndustan SaHa Ltd. Jalpur (Rajuthan) 

2. Blrdge & Roof Co. (India) Ltd. Koikata (Weat Bengal) 

3. BBJ Construction Co. Ltd. Kolkata (W .. t Bengal) 

4. Tyre Corporation of India Ltd. Kolkata (Weat Bengal) 

5. British India Corporation Ltd. Kanpur (Unar PradeIh) 

6. National T extllea Corporation Ltd. & Ita 8Ubeidiaries New DeIhl 

7. Madras Fertilizers Ltd. Chennai (Tamil Nadu) 

8. HMT Bearings 'Ltd. Bangalore (Karnataka) 

9. Praga Tools Ltd. Secundrabad (Andhra Pradeah) 

10. Braithwaite & Company Ltd. Koikata (West Bengal) 
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1 2 3 

11. NEPA Ltd. Nepanagar (Madhya Pradelh)· 

12. Rlchardlon & Cruddu Ltd. Mumbal (Maharuhtra) 

13. C.ntral Inland Water Tranaport Corporation Ltd. Kolkata (Weat Bengal) 

14. Tungabhadra Steel Products Ltd. BeUary (Kamataka) 

15. B~arat Wagon & Engineering Co. Ltd. Patna (Bihar) 

1e. ~t Pumpe & ComplWMOri Ltd. Halnl, Allahabad (Uttar PradeIh) 
I 

17. Hlridultan Antlblotlca Ltd. 
I 

Puna (Maharuhtra) 

18. Eat-tem Coalfields Ltd. Burdwan (W .. t Bengal) 
; 

New Deihl 19. f c:orpo..IIon of Indi. LId.' 
20. a t Ophthalmic GI .. Ltd. DUrgipur (West Bengal) 

21. MT Machine Toole Ltd. BangaIore (Kamataka) 
I 

22. I!teavy Engineering Corporation Ltd. Ranchl (Jhartchand) 
I 

23. indUltan Organic Chemlcala Ltd. R_yanl, Dlltrlct Ralgad (Maharuhtra) 

24. Hlndustan lnaecticicles Ltd. New Deihl 

25. Minerai Exploration Corporation Ltd. Napr (Maharuhtra) 

26. rtllizers & Chemicala Travancore Ltd. District Emakulam, Kochl (Kerala) 
~. 

27. Hind!n Shipyard Ltd. Vlaakhapatnam (Andhra Pradesh) 

28. Centr Electronics Ltd. New Deihl 

29. National Pr0ject8 Conatruction Corporation Ltd. New DeIhl 

·Some units are located In backward Nglone like AaIpur, MMdIour and 8IIMpur In Madhya PrsdeIh, KarbI AngIong In Allam. Sirmaur 
In Himachel Pradeah. 

Ceneu. of Wild 8utfa1OH 

2379. SHRI G. KARUNAKARA REDDY: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

<a) whether the Govemment proposes to conduct 
census on wild buffaloes; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) Govemment hae not propoeed to 
conduct any censul lpeclflcally for wild buffaloe •. 
However. an exercise for monitoring tigers. co-predato .... 
prey and their habitats has been undertaken at the 
national level. which Includel wild buffaloes allo. 
Directorate of Project Tiger I. the coordinating agency In 
thle regard. Normally. the State Govemmenta conduct 
popvtatlOn Ntimation of different wild animals found in 
the ~ .,..from time to time. 
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{English} 

Deihl Milk ScMme 

2380. SHRI E.G. SUGAVANAM: WUI the Minister of 
AGRICULTURE be pleased to state: 

(8) the extent of profitllou of Delhi Milk Scheme 
(OMS) recorded during each of the last three years and 
the current year; 

(b) whether the OMS is running in heavy losses; 

(c) if 50, the reasons therefor; and 

(d) the steps taken by the OMS to boost its 
operations and to increase the profit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The losses of OMS during the last three years 
and the estimated lou for current year Ie as under: 

(As. In lakhs) 

Year 2002-03 2003-04 2004-05 2005-06 
(Estimated) 

Loss 1111.12 2816.24 1777.86 1395.84 

(c) OMS is running into lo.ses on account of 
continuous incraase in the cost prices of raw materials 
and other inputs; lower capacity utilization and higher 
operational /oases due to the plant and machinery, which 
is very old and labour intensive. 

(d) The following steps have been taken by OMS in 
this regard: 

(i) Outsourcing' of traNlPOrtation and engagement 
of distributors to further increase sale of milk. 

(ii) Reduction in consumption of electricity and water 
per unit of milk produced. 

(iii) Custom packing of Mother Dairy milk to utilize 
the surplus capacity. 

(iv) ModemisationJUpgradatlon of some part of plant, 
machinery and equipment to reduce the 
operational cost. 

(v) ReductIon in staff etrength by not filling up the 
vacant. poets. 

{Tl'llnsl8tion} 

InYHtIMnt In Wider Sector In Rlllnthan 

2381. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of WATER RESOURCES be pIeued to etate: 

(a) whether inevstment of As. 500 crore in water 
sector in Raj_than in collaboration with 'Britain and 
European Commiaalon' has been sanctioned; 

(b) if 50, the details thereof? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUODIN SOl): (a) and (b) European Commiaeion has 
agreed to provide a grant aal8blnce of Euro 80 million 
(equivalent Rs. 425 ero,. approximately) for State of 
Rajasthan under Slate Partnerehip Programme (SPP). The 
Programme aims to eupport to ltate-wide Water Sector 
from which include (i) Support to State Water Resources 
Planning Department; (II) Sustainable Water Campaign; 
(Iii) Institutional Development and Capacity Building of 
line departments; and (iv) Support to Panchayat Raj 
Inatitution8Iuser groups in selected districta anc:I blocka. 
The Financing Agreement for the programme is u~r 
negotiations with the European -Commiuion. Britain • 
not involved in the Programme. 

{English} 

PI'OnIOIIon of Tounlll'l In CertaIn ForHt ArM. 

2382. SHRIMATI MANEKA GANDHI: WiH the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the bio-diversity areas identified in the country, 
location-wise and State-wise; 

(b) whether certain bio-diveralty areas in Kemataka 
are being promoted as tourist destinations by the Forest 
Department of Kemataka; 

(c) if 80, the details thereof: and 

(d) the reaction of the Union Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) While no specific areas have been identified, 
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natural biodiversity occurs in forest areas throughout the 
country, some of which having the status of protected 
areas. 

(b) and (c) The Kamataka Forest Department has 
evolved a policy for fostering responsible Wilde mess 
Tourism. The State has reported that no specific 
biodiversity area is being promoted as tourist destination, 
since all protected areas and reserve forests in the State 
are rich in biodiversity. 

(d) Action has been taken for evolving an ecotourlsm 
strategy so that benefits of tourism can be shared with 
local people. 

Revlvel and EXpilnalon of HFL 

2383. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Govemment is aware of the proposal 
by MIs Guamiflon, S.P.A. of Italy to invest for the revival 
and expansion of Hindustan Fluorocarbons Ud. (HFL); 

(b) if so, whether the Government has given its 
clearance; 

(c) if not, the reasons therefor; and 

(d) the time by which the clearance is likely to be 
given and work started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) In response 
of the advertisement issued by the Operating Agency, 
Industrial Development Bank of India Ltd. (lOBI) on the 
orders of the Board for Industrial & Financial 
Reconstruction (BIFR) in 2001, MIs Guranifton, SPA, Italy 
had submitted a proposal. This proposal related to the 
acquisition of assets of Hindustan Auorocarbons Ltd. 
(HFL) and not for its revival and expansion. At the hearing 
dated 22.11.2004 before the Appellate Authority for 
Industrial and Financial Reconstruction (AAIFR), it was 
informed that Mis GuarnHlon had withdrawn their offerl 
bid. Consequently, AAIFR has remanded the case to 
BIFR. No proposal from MIs Guarniflon is pending with 
the Government of India for clearance. 

{Transllltion/ 

Paymen. by SAIL aga'nl' Damage 

2384. SHRI RAWI LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minister of STEEL be pleaaect to state: 

(a) whether the Steel Authority of India has to pay 
damages for falling to complete unloading and loading of 
goods in the rail wagons within the prescribed time limit; 

(b) if so, the details thereof; 

(c) whether there has been a consistent increase in 
the damages during the last year; 

(d) if so, the details of damages paid during the 
years 2002-03, 2003-04 and 2004-05 and first ten months 
of the year 2005-06; and 

(e) the quantum of goods transported by railways for 
this public sector company during the above mentioned 
periods? 

THE MINISTER' OF STATE IN THE MINISTRY OF . 
STEEL (DR. AKHILESH DAS): (a) and (b) Yes, Sir. Due 
to substantial reduction in free time for loading/unloading 
and increase in the penal charges for detention of 
wagons, by Railways, the demurrage chargee of Rs. 92.39 
crores has been Incurred by Steel Authority of India 
Limited (SAIL) during the period April-December, 2005. 
As the matter was taken up with the Aailways, they have 
provided relaxation in loading/unloading time and in penal 
charges. The Railways have also agreed to waive part of 
the demurrage charges applicable to SAIL for the said 
period. 

(c) and (d) Yea Sir. There has been progressive 
increase in the demurrage amount charged by Railways 
in the past few years. The details of demurrage amount 
charged by railways to SAIL during the period 2002-03 
to 2005-06 are as under: 

Year 

2002-03 

2003-04 

2004-05 

April-December' 05 

Amount (AS/Crs.) 

10.17 

16.01 

23.75 

92.39 
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(e) Quantum of goods transported (Inward and 
outward) by SAIL during fait 3 year & current year is .. 
follows:-

Unit: Million Tonnes 

SAIL Integrated liSCO Total 

2002-03 

2003-04 

2004-05 

April' 05-January' 06 

/English} 

Steel Plants 

49.5 

53.6 

51.8 

47.0 

Sho .... of Chilli 

3.0 

3.0 

3.3 

2.8 

52.5 

56.6 

55.1 

49.8 

2385. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of AGRICULTURE be pIeued to state: 

(a) whether Chilli production hal declined by around 
30% due to un.ual and prolonged rains this year In the 
country; 

(b) if so, whether this hal resulted reduction In the 
availability of high quality Chilli; 

(c) whether 1M short euppIy could lead to an IncrMIe 
in price and negative Impact on exports; 

(d) If so, the details thereof; 

(e) whether exportable surplus of other varieties of 
chillies are also expected to be I ... this year becauee of 
fall in production; and 

(f) if so, the &tepe the Govemment propoeea to take 
to meet the shortage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
There has been some damage to the chilli production 
due to unsual and prolonged rains but the 1088 is not to 
the extent of 30"10. 

(b) No, Sir. During the year 2006-06 about 60 to 
70"10 of area sown is under 900d quality hybrid chilli. 

(c) and (d) No, Sir. 

(e) and (f) No, Sir. 

2386. SHRt PRABHUNATH SINGH: WUI the Minister 
of AGRICULTURE be plealed to state: 

(a) whether the Govemment proposes to phue out 
and eventual ban of the veterinary UN of Diclofenac 
drug; 

(b) If so, the reasons therefor; and 

(c) the steps being taken/proposed to be taken to 
make available the replacement drug at affordable price 
to the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTllAL BHURIA): (a) 
and (b) Dlclofenac i8 prescrtbecl In veterinary practice u 
a non-steroid anti-inflammatory drug (NSAID) and is 
prescribed to reduce pain, inflammation and stiffness of 
mU8C1e8. Considering the adverse effect of the drug on 
vultures that scavenge on the dead carcae of anlmall, 
the Govemment has taken a conscioua decision to phue 
out UI8 of Diclofenac in veterinary practice. Government 
has already requested to state Animal Husbandry 
departments to I'Mtrict the UI8 of Diciofenac and to raduce 
procuring this drug for Govemment store •. 

(c) Altemative drugs are available in the country. 

/TI7IfI8MIion} 

Scheme tor uf8ty of 00Mt8I _ 

2387. PROF. MAHAOEORAO SHIWANKAR: 
SHRI KAllASH NATH SINGH YADAV: 

WUI the MJrWter of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government propoaes to formulate 
any scheme for safety of coutaI areas wittl ~ 
from Wortd Bank; 

(b) If 10, the ~ thereof including the coasta,l 
area identtfied for this purpose; 
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(c) whether the Government hu constituted any 
cornmtatH to look into this ,...,.; 

(d) if 50, the compolillon and the terms of raterances 
thereof; and 

(e) the time by which the WIld ..... is likely to submit 
its report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVtRONMENT AND FORESTS (SHR! NAMO NARAIN 
MEENA): (a) and (b) The Ministry of Environment and 
Forests has recently forwarded a proposal based on the 
recommendations of Prof. M.S. Swaminathan Committee 
on Coastal Zone Management, which in1m' ... lncIuc:Iee 
projects relating to demarcation of Vulnerability Une along 
coastal areu. control of marine pollution. conaervatlon of 
ecologicaUy sensitive coaatal areas etc.. to the Planning 
Commission seeking their concurrence for posing 
8I8iatance from World Bank. 

(c) No, Sir. 

(d) and (e) Does not arise. 

HIIndicapped Pereona RegJatered In SpecIIII 
Employment Exchllngn 

2388. SHRI KUNWAR MANVENDRA SINGH: WUI the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) the number of handicapped persons registered in 
Special Employment Exchanges as on date, State-wiN; 
and 

(b) the number of handicapped persons given 
employment during the year 2005 through Special 
Employment Exchanges. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU)' (a) and (b) exchange-wise details of 
the number of physically handicapped jobseeker&, all of 
whom are not necessarily unemployed registered with the 
Special Employment Exchanges in the counUy • on 
31.12.2004 (1ate8t) and pIecements effaeted through them 
during 2004 are given in the Statement enclosed. 

StMwnMt 

SpsciIII EmpIoJlfMf1t Exclw1gtl-wisll nu~r 01 
physiclllly Iw1d/cIpptJd jo/JsstIkIIfs 6$ on 31st 

OtIt:tImbtIr 2O{)tI lind p/BctJmtIf1t fTIIIdtI during 2O{)tI 

(In Actual Number) 

SI.No. Special Exchange Placement Live Regi8ter 

2 

1. Bombay 

2. Curzon Road 

3. Chennai 

4. Kotkata 

5. Ahmedabad 

6. Bangalore 

7. Kanpur 

8. Thiruvanthapuram 

9. Jaipur 

10. Patna 

11. Jabalpur 

12. Bhubeneshwar 

13. Agartala 

14. Rajkot 

15. Surat 

16. Vadodr. 

17. Imphal 

18. Mysore 

19. Kozhikode 

20. Kollam 

21. Ajmer 

22. Alwar 

23. Gorakhpur 

24. Aligartl 

3 

12 

40 

240 

10 

127 

12 

54 

5 

1 

2 

10 

44 

53 

101 

59 

e 
31 

55 

4 

6317 

4786 

13300 

9683 

2815 

7878 

2560 

1954 

4966 

6484 

2270 

1686 

1379 

1704 

943 

1296 

1803 

1868 

1670 

1316 

2024 

1358 

1134 

418 
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2 3 4 

25. Allahabad 2225 

26. Agra 1076 

27. Varanui 1031 

28. Shahadra 1 1890 

29. Bareilly 2 953 

30. Lucknow 6 1869 

31. Mathura 673 

32. Hyderabad 13 6937 

33. Hubli 1304 

34. Gulberga 2544 

35. Ernakulam 35 1367 

36. Ghaziabad 1133 

37. Kottayam 31 1109 

38. Kota 3 2838 

39. Jhunjhunu 1429 

40. Neyyattinkara 20 1930 

41. Dehradun 1074 

Total 978 112994 

/Engli6hJ 

Migration of BI""n Blrdl 

2389. SHRIMATI KALPANA RAMESH NARHIRE: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether migration of birds from Siberia and other 
parts of the world to Delhi Zoo during the onset of the 
winter season has been decreasing during the last few 
years; 

(b) if so, the dataHs thereof and the reasons therefor; 
and 

(c) the remedial steps proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No significant change in the number of 
migratory birds vIIItIng DeIhl Zoo has been observed in 
the last few years. 

(b) and (c) Does not arise. 

[T1'llnsI8tionJ 

CommIttH for enquiry In Non-AVllllllbility of 
Foodgl'llin. 

2390. SHRI RAMDAS ATHAWALE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has taken eny steps to 
appoint a specIaJ commission/committee to enquire into 
the non-availability of foodgrains (rice and wheat) allotted 
under various central schemes to the poor and the needy 
persons In various States; 

(b) if so, the det.11s thereof; and 

(e) if not, the other remedial steps proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(e) The Targetted Public Distribution System (TPDS) 
is operated under the joint responsibility of the Central 
and the State Government. The responsibility for 
distribution of foodgrains to the beneficiaries lies with the 
State Governments. 

A system to monitor distribution of foodgrains under 
TPDS is already in place. Planning and despatch of 
required number of rakes of foodgralns Is made by the 
FCI every month for each consuming StateslUT at an 
optimally feasible level, within the conetraInts of availability 
of rakes and other logistics in order to adequately cater 
to the requirementl of each StatelUT under the TPDS 
and other Welfare Schemes and with the aim of building 
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up and maintaining the stock level equivalent to three 
month's average requirement (two months in respect of 
NE Region). On receipt of any report regarding depletion 
of stock, the FCI is advised to prioritize the Induction of 
rakes to such StatelUT and whenever required, the 
Railway Board is also requested to take appropriate 
remedial action to augment the supply and induction of 
the rakes. 

The following measures have al80 been taken by 
the Government to reach the foodgralns to the 
beneficiaries:-

(i) The Public Distribution System (Control) Order, 
2001 was issued in order to streamline the 
functioning of the PDS and to make the same 
more effective and accountable. Any offence 
committed in violation of the provisions of the 
Order invokes criminal liability under Section 7 
of the Essential Commodities Act, 1955. 

(iI) The State Govemments and the Union Territory 
Administrations have been asked to actively 
involve the Panchayati Raj Institutions to monitor 
the tunctioning of the Fair Price Shops, as a 
measure of social audit. 

(iii) The State and Union Territories have also been 
asked to constitute Vigilance Committees at the 
States, District, Block and FPS levels to oversee 
the functioning of PDS. 

(iv) With a view to effiCiently reaching PDS 
commodities to the consumers in a transparent 
manner, a model Citizen's Charter has been 
issued by the Central Govemment for adoption 
by the State GovemmentslUT Administration. 

(v) Under the Area Officers Scheme, the Senior 
Officers of the Govemment visits their allocated 
StateslUTs to conduct review of the TPDS. The 
observations made by the Area Officers in their 
reports are sent to the concerned State 
GovemmentS/UT for taking necessary action. 

(vi) In the Regional Conferences held recently at 
Murnbai, Shimla, Thiruvananthpuram, Kolkata and 
Guwahati, the State GovernmentS/UTs have 
been asked to take immediate necessary steps 
to curb diversion, through inspections, 
computerization and effective implementation of 
PDS Control Order. 

/English} 

... Unk Proj .. 

2391. SHRI MOHAN RAWAlE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleaHd to state: 

(a) the delaYs of Ha link projects pending with the 
Union Govemment for environmental clearance as on 
date, particularly from the Govemment of Maharashtra; 

(b) the time since when each of them is pending 
aJongwith the reasons therefor; 

(c) the extent of cost escalation as a raeult thereof; 
and 

(d) the steps taken to accord early clearance to these 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No such projects are pending for 
environmental clearance in this Ministry. 

(b) to (d) Does not arise. 

/Tl'IIn6I6tion} 

Atfo .... t.tlon Project 

2392. SHRI BRAJESH PATHAK: 
SHRI AVINASH RAI KHANNA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the States In the country where afforestation 
projects are being e)(ecuted with assistance of foreign 
bankalagencles as on date; and 

(b) the areas in square kilomet .... added to the forest 
cover during the last three years, till-date, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (.) Afforestation projects are being e)(ecuted 
with assistance of foreign banks/agencies in the States 
of Rajasthan, Punjab and Himachal Pradesh. 

(b) Periodic estimation of forest cowr in the country 
is done biennially by Forest Survey of India. last such 
estimation was done in 2003. State-wise forest cover In 
last two estimations Is given in the Statement enclosed. 
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..,."." 
~ DtWW 01 ctJUnIfy .. ptIr SIll. 01 FDIWI ~ 2001 • 2003 

SI.No. StatelUT Total Foreet Area _ 2OO3.......".nt Change 
per 2001 ..... ment (kJn2) (kJn2) 

(lcm2) 

1 2 3 4 5 

1. Andhra Pradesh 44,837 44,419 ·218 

2. Arunachal Pradeeh 88,045 68,019 ·28 

3. Aaum 27,714 27,826 112 

4. Bihar 5,720 6,568 ·162 

5. Chhattilgarh 56,446 55,_ -450 

6. Delhi 111 170 59 

7. Goa 2,096 2,156 61 

8. Guajrat 16,152 14,946 ·206 

9. Haryana 1,754 1,517 ·237 

10. Himachal Pradesh 14,_ 14,353 ·7 

11. Jammu and Kashmir 21,237 21,287 30 

12. Jharkhand 22,637 22,716 79 

13. Karnataka 36,991 36,449 ·542 

14. Kerale 15,560 15,5n 17 

15. Madhya Pradesh n,266 76,429 ·836 

16. Manipur 16,926 17,219 -617 

17. Maha,_htra 47,482 48,866 293 

18. Meghalaya 15,584 16,839 1,255 

19. Mizoram 17,494 16,430 936 

20. Nagaland 13,345 13,_ 284 

21. Oriesa 48,838 48,. -472 

22. Punjab 2,432 1,580 ·852 

23. Raj_than 16,367 15,826 ·541 

24. Sikkim 3,193 3,262 et 

25. Tamil Nadu 21,482 22,643 1,161 
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26. Trlpura 7,086 

27. Uttar Pradesh 13,746 

28. Uttaranchal 23,938 

29. West Bengal 10,693 

30. Andaman and Nicobar Islands 6,930 

31. Chandigarh 9 

32. Dadar and Nagar Havell 219 

33. Daman and Diu 6 

34. Lakshadweep 27 

35. Pondlcherry 36 

Total 675,538 

/English} 

Penni_Ion for 011 Explomton 

2393. SHRI S.K. KHARVENTHAN: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

<a) whether the Government has allowed off-shore 
oil exploration In various coasts in the country; 

(b) if so, the details thereof; 

(c) whether turtles are being killed on various coasts 
due to use of the deep water trawlers; 

(d) if so, the detalls thereof; and 

(e) the remedial action proposedltaken In this regard? 

THE MINISTER OF STATE IN THE MINISl'RY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. The Government of India 
during the year 2005-2006 has granted environmental 
clearance to '30 projects for offshore 011 and gas 
exploration with investment above Rs. 100 croras under 
the provisions of the Environmental Impact Assessment 
Notification, 1994 and Its subsequent amendments in the 
East Coast, West Coast, of the Andhra Pradesh, Tamil 
Nadu, Karnataka and Goa coasts. 

4 5 

8,093 1,028 

14,118 372 

24,465 527 

12,343 1,650 

6,964 34 

15 6 

225 6 

8.34 2 

23 -4 

40 4 

678,333 2,796 

(c) and (d) During the y.ar 2005 to 2006, a total of 
6020 sea turtles have been reportedly killed In the Orissa 
coast due to use of trawl nets and gill nets of fishing 
trawlers. 

(e) The remedial actions proposedltalcen include the 
following: 

(I) Protection of sea turtles under Schedule-1 of 
the Wildlife (Protection) Act, 1972. 

(ii) Prohibition of fishing under the provisions of 
Orissa Marine fisheries Regulation Act, 1982 by 
trawlers and mechanised fishing V888els using 
gilinets within a sea ward radius of 20 km from 
Ohamara mouth (Gahirmatha area) during turtle 
congregation; in the specified turtle congregation 
areas such as Oevi river mouth and Rushlkalya 
river mouth along the coast upto 10 km, and 
prohibition of fishing by specified categories of 
gOI nets within 5 km Into the sea in the traditional 
turtles congregation areas during November to 
May; 

(iii) Regular patrolling In the sea to secure safety of 
turtles against illegal fishing activities. 

(Iv) Regular monitoring. 
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Inboard Engl... for TradltlOMI Fishing Crafts 

2394. DR. K.S. MANOJ: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

<a) whether the Govemment has given licence to 
use Inboard Engines for Traditional Fishing Crafts; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

<b) Does not arise. 

Funds for Sh .. p and Goat Rearing 

2395. SHRI P.S. GADHAVI: Will the Minister of 
AGRICULTURE be pleased to state: 

<a) whether role played by the sheep and goat rearing 
in providing employment and generating income for the 
economically backward rural people; 

(b) if so, the policy of the Union Govemment for the 
development of this sector; and 

(c) the amount released during the last three years 
and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) A new Centrally Sponsored Scheme for 
implementation in Macro Management Mode has been 
proposed, which has a component for integrated 
development of sheep and goat. 

A Centrally Sponsored Scheme for Conservation of 
Threatened Breeds of Small Ruminants, Pigs, Pack 
Animals, Equine and Yak is being implemented under 
which 100% grant-in-aid is provided. 

(c) The amount released for conservation of 
threatened breeds of sheep and goat under the above 
mentioned ongoing scheme during 2002-03, 2003-04, 
2004·05 and 2005-06 was Rs. 128.30 lakh, Rs. 0.00 
lakh, Rs. 117.50 lakh and Rs. 209.37 lakh respectively. 

Mechanlem to determine MAP on Drugs 

2396. SHRI K.S. RAO: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the amount of Central Excise Duty collected from 
drugs for Cancer, HIVIAIDS and other life saving druga 
during each of the last three years; and 

(b) the mechanism to determine the Maximum Retail 
Price (MRP) of a drug and the percentage of profit for 
the producer added in to the MRP? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS <~HRI B.K. HANDIQUE): (a) No such 
information is being maintained separately by the 
Govemment. 

(b) As per the present Pharma Pricing Policy, the 74 
bulk drugs specified In the First Schedule of the Drugs 
(Prices Control) Order, 1995 (DPCO, 95) and the 
formulations based thereon are under price control and 
their prices are fixed/revised by the National 
Pharmaceutical Pricing Authority (NPPA), as per provision 
of Para 7 of DPeO, 95. In case, there is any violation 
of the approved/notified price of a Scheduled formulation, 
action is taken under the provisions of the DPCO, 95. 

Prices of non-Scheduled formulations are fixed by 
the manufacturers themselves keeping in view the various 
factors like cost of production, marketing expenses, R&D 
expenses, trade commission, market competition, product 
innovation, product quality etc. NPPA monitors the prices 
of medicines as per monthly Retail Audit Reports of ORG-
IMS Research Pvt. Ltd. The Govemment takes corrective 
measures where the public interest 18 found to be 
adversely affected. 

Inclusion of Madlkarl Town under NCRP 

2397. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether Madlkeri town on Koctagu District in 
Karnataka has been Included uncter National River 
Conservation Programme (NRCP), for the Tenth Five Year 
Plan Period; 

(b) if so, the details thereof; and 
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(c) the total estimated COlt thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) and (c) Does not arise. 

Programme for Development of Agriculture In North 
e..em Region 

2398. SHRI TAPIR GAO: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the· plan and programmes formulated for the 
development of agriculture In the North·E .... m Region 
particularly in the State of Arunachal Pradesh; 

(b) the targets fixed and achievements made 
thereunder during the last three years; and 

(c) the present status of these plans alongwlth the 
benefits accrued therefrom till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

Type of Equipmems 2002-03 
(in numbers) 

Tractors 60 

Power Tillers 20 

Plant Protection Equlpments 825 

Irrigation Equipments 86 

PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The major plan programmes being implemented for 
development of agriculture In the North Eastem Region, 
particularly in Arunachal Pradesh, are the Macro 
Management of Agriculture Scheme and Technology 
Misalon for Integrated Development of Horticulture. 

(b) and (c) Under the Technology Miseion on 
Integrated Development of Horticutture, an additional area 
of 83,718 hectares has been brought under various 
horticultural crops In the North Eaatem States out of which 
13,748 hectares has been covered In Arunachal Pradesh 
since the inception of the programme. 

Under the Macro Management of Agriculture Scheme, 
in the main programmes being implemented in Arunachal 
Pradesh Include National Watershed Development Project 
for Ralnfed A..... (NWDPRA) and Farm Mechanization 
programme. 

Under the NWDPRA, in 45 watersheds covered In 
Arunachal Pradesh, during the years 2003·04 and 
2004-05, 2250 hectres and 3105 hectares respectively 
have been developed. 

Under the Farm Mechanization programme, the 
following were made available with aubaldy In the State: 

2003-04 2004-05 

60 80 

20 32 

1039 1000 

120 50 

The financial performance of the above schemes In Arunachal Pradesh during the last three years is given below: 

Name of 
Scheme 

Macro 
Management 
of Agriculture 

Technology 
Mission for 
Integrated 
Development 
of Horticulture 

2002-03 

Allocation ReleaaeJUtillsatlon Allocation ReIe .. 8I\Jtilisation Allocation ReleaseAJtilisation 

500.00 298.05 400.00 486.12 500.00 716.00 

1099.00 1099.00 1220.00 1220.00 1500.00 1645.55 
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UmH of Dlrectora In PublIc Sector EnterprI ... 

2399. SHRI HITEN BARMAN: WHI the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(8) whether the number of Government directors on 
the Boards of S8Y8ral Public Sector Enterpriles (PSEs) 
exceeds the prescribed limit of two; 

(b) if so, the PSEs which have more than two 
Government Directors; and 

(c) the measures proposed by the Government for 
reducing the number of Government Direct0f8 to the 
prescribed limit of two? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEY): 
(8) The Government Directors on the Boards of PSEs 
are appointed by the concerned administrative MtnIItryJ 
Department. 

(b) Information is being collected and will be laid on 
the table of the House. 

(c) The administrative MinistriellOepartments have 
been advised from time to time to review the composition 
of the Board of Directors of PSEs under their 
administrative control, so as to bring them In conformity 
with the guidelines on the subject. 

EdIble Ofl ......... 

2400. SHRI ASADUDDIN OWAtSl: Will the Minister 
of CHEMtCAlS AND ~TfllzeRS be pleased to state: 

(a) whether the power to implement Edible Oil 
Packaging (Regulation) Older, 1998 WM delegated to the 
State Governments; 

(b) If so, whether lome States have faUed to 
implement the said order; 

(c) if 50, the details thereof Indicating the names of 
such States; and 

(d) the corrective" taken or propoeed to be taken 
by the Govemment to ensure proper Implementation of 
the order? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) Yea, Sir. 

(b) and (c) The details about State-wise status of 
implementation of the said Order are given In the enclosed 
Statement. 

(d) Some of the State GovernmentaJUT 
Administrations which have not implemented the Edible 
Oils Packaging (Regulation) Order, 19SM5 or have granted 
exemptions/extensions for varying period of time deferring 
the implementation of the Order have been reiterated the 
need to implement the Order in letter and spirit. 

Ststs-wistl Status of ImplBl7NIf1tslion of Ih6 Edibls Oils Psclrsging (Rsgu/8Iion) 01TitN; 19118 

States implemented the 
Packaging Order 

20 States: 

(namely, Andhra Pradesh 
Rajasthan, Orissa, Goa, 
Himachal Pradesh, 
Pondicherry, Mizoram, Punjab, 
Delhi, GUjarat, Maharuhtra, 
West Bengal, Tamil Nadu, 
Trlpura, Kamataka, Kerala, 
Madhya Pradesh, Sikkim, 
Nagaland and Jammu & 
Kashmir) 

States not implemented the Packaging Order 

but implementation under 
consideration 

10 States: 

(namely, Uttar Pradesh, Allam, 
Bihar, Chandlgarh. Chhattlsgarh, 
Dadra and Nagar Haveli, 
Haryana. Jharkhand, Manipur 
and Uttaranchal) 

where no 
manufacturing/packaging units 

5 States: 

(namely, Andarnan & Nlcobar, 
Arunachal Pradesh, Daman & 
Diu, Lakahadweep and 
Meghalaya) 



169 W~ AnswtlfS PHAlGUNA 22, 1927 (S8k8) 10 Ouestions 170 

Dhanarl MId Cha ... p.n .... IrrIgIdton 
Project. of AaMm 

2401. SHRI SANSUMA KHUNGGUR 
BWISWMUTHIARY: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether the Govemment proposes to complete 
Dhansri Irrigation Project and Champamati Irrigation 
Project in Assam by way of converting these projects 
under Accelerated Irrigation Benefit Programme into 100 
per cent Centrally Funded Scheme; and 

(b) if 10, the details of action taken 10 far in this 
regard alongwith assistance provided to the State 
Government? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) and (b) No, Sir. Irrigation 18 a 
State subject and the planning, execution, funding, 
operation and maintenance of irrigation projects are 
primarily the responsibility of the State Govemments based 
on their priorities. The Central Govemment launched the 
Accelerated Irrigation Benefits Programme (AIBP) to 
provide Central loan Assistance (CLA) for such approved 
irrigation pr,ojects which are in an advanced stage of 
construction and beyond the resources capability of the 
States that can be completed in the next four financial 
years as per the guidelines of the programme. Rs. 31.69 
crore and Rs. 13.733 crore have been released as Central 
loan Assistance upto 2003·04 to the State Govemment 
of Assam for Dhansri Irrigation Project and Champamati 
irrigation Project respectively. 

FPI Statu. to Blacult Induatry 

2402. SHRI BRAJA KISHORE TRIPATHY: WHI the 
Minister of FOOD PROCESSING INDUSTRIES be pIea8ed 
to state: 

(a) whether the Govemment is considering any action 
plan to give the status of Food ProceSSing Industry (FPI) 
to Biscuit Industry; 

(b) if so, the details thereof along with the criteria 
fixed for giving status of FPI; 

(c) whether the Govemment pro~es to declare any 
financial package for the development of this industry; 
and 

(d) if so, the details thereof? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) Biscuit industry is already in 
the category of the Food Processing Industries. The 
Govemment has implemented Plan schemes to provide 
financial assistance for establishment and modemization 
of the food proceSSing unite, creation of infrastructure, 
support for R&D, human resource development besides 
other promotional measures to encourage development 
of the food processing industries including biscuit industry. 

Re .. mployment of VRS Op .... 

2403. SHAI CHANDRA SEKHAR DUBEY: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleaeed to state: 

(a) whether after opting VAS or Compensation 
Package, the Employees of PSUs are not being 
considered for fresh appointment as Director, Executives 
or even employees In other PSUs, in similar or higher 
posts; 

(b) if so, whether atter disinvestment of so many 
PSUs their Functional Directors have been re-intervlewed 
by the PSEB and appointed Directors in other PSUs; 
and 

(c) if so, the details thereof? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) Under the existing policy, no further appOintment In 
CPSEs in aUowed after the employees of PSEs have 
gone on VRS. If they desire to do so, they will have to 
retum the VRS compensation received by them to the 
PSEs concemed. 

(b) and (c) The information is being collected and 
wiH be laid on the Table of the House. 

NevndNI Stiltul of PSUI 

2404. SHRI P. RAJENDRAN: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) the names of Public Sector Undertakings (PSUs) 
having the status of Navaratna; 

(b) whether the Government has received any 
proposal to include more PSUs to Navaratna status; 
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(c) if so, the details thereof; and 

(d) the action taken thereon? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) Presently, there are nine Navratna PSEs, viz. Bharat 
Heavy Electricats Limited, Bharat Petrole~m Corporation 
Limited, GAIL (India) Limited, Hindustan Petroleum 
Corporation Limited, Indian Oil Corporation Limited, 
Mehanagar Telephone Nigam Limited, NTPC Limited Oil, 
& Natural Gas Corporation Limited and Steel Authority of 
India Limited. 

(b) to (d) The proposals for grant of Navratna status 
to Power Finance Corporation limited, Rural Electrification 
Corporation Limited, Power Grid Corporation of India 
Limited, National Hydroelectric Power Corporation Limited, 
Bharat Sanchar Nigam Limited, National Aluminium 
Company Limited and Hindustan Aeronautics Limited have 
been received. These proposals are under consideration. 

Green Revolution 

2405. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of AGRICULTURE be pleased to slate: 

(a) whether due to green revolution India is producing 
surplus grains; 

(b) if so, whether there is any proposal to divert 
food crops to energy crops to produce ethanol; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
to (c) The production of foodgrains has increased from 
72.35 million tones during 1966-66 (pre Green Revolution 
period), to 213.46 million tones during 2003-04 making 
country self-sufficient in foodgrains particularty rice and 
wheat. The Government Is advising the States to promote 
diversification from cereal centric cropping systems to high 
value and low water demanding crops especially oilseeds, 
pulses, medicinal and aromatic plants, horticulture, 
floriculture, etc. while keeping in view the national food 
security. 

Stamdlon o.atha 

2406. SHRI RAN EN BARMAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Supreme Court of India had directed 
the West Bengal State Human Rights Commiasion to 
verify reports of wide spread starvation deaths In several 
villages In Murahldabad district of West Bengal; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Government to ensure availability of adequate quantity 
nutritious food to people living below the poverty line In 
the said district In order to avoid further deaths due to 
starvation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
The Government of West Bengal has reported that 
issuance of such directions by the Supreme Court of 
India have not come to their notice nor they have received 
any reference from West Bengal State Human Rights 
Commission In this regard. Moreover, the State 
Government has reported no starvation death. 

(b) does not arise. 

(c) To ensure food security to the people living below 
poverty line, a quantity of 15.88 lakh MT of rice, 45.12 
lakh MT of wheat under Targeted Public Distribution 
System (TPDS) and 6.20 lakh MT of rice and 0.42 lakh 
MT of wheat under various food based welfare schemes 
was allocated to State Govemment of West Bengal during 
the year 2003-04. For the year 2003-2004, 15.88 lakh 
MT of rice, 45.12 lakh MT of wheat under TPDS and 
7.88 lakh MT of rice and 0.41 lakh MT of wheat under 
various Welfare Schemes and for 2005-06 (upto January, 
2006) 25.04 lakh MT of rice and 25.78 lakh of wheat 
under TPDS and 5.12 lakh MT of rice and 0.17 lakh of 
wheat was allocated to the State Government under 
various welfare schemes for further distribution in the 
Districts including Murshidabad. 

Blo-MecIlcal Wa.te 

2407. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI KIRTt VARDHAN SINGH: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 
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(a) whether injection needles and syringes as also 
used cotton of hospitals are being recycledlresued causing 
health hazards; 

(b\ if so, whether the Government has taken any 
action to check such recycling/reuse of hospital wastes; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The Ministry of Environment & Forests has 
notified the Bio-Medical Waste (Management & Handling) 
Rules, 1998, according to which biomedical waste has 
been classified into 10 (ten) categories. The treatment 
and disposal methods for each category have been 
indicated in Schedules I & II of the Rules. 

The used injection needles, syringes, etc., are 
classified as Category no. 4 in the Rules and the same 
are required to be disinfected by chemical treatment! 
autoclavinglmicrowaving and mutilation/shredding. The 
purpose of chemical treatment is to disinfect the used 
needles, syringes, etc., and the purpose of mutilation! 
shredding is to prevent any uanuthorized re-use of the 
same. The items contaminated with blood and body fluids 
including cotton, dressings, etc., are classified as Category 
No. 6 in the Rules and the same are required to be 
incinerated or disinfected by autoclavinglmicrowaving. The 
used injection syringes, needles, used cotton, dressings, 
etc., are not allowed for re-use and the same are required 
to be treated and disposed of strictly in accordance with 
the above mentioned Rules. 

These Rules make it mandatory for every occupier 
of an institution generating bio-medical waste to take all 
steps to ensure that such waste is handled without any 
adverse effect to human health and environment. The 
Rules also require such waste to be segregated, 
packaged, labeled, treated and disposed of in accordance 
with the provisions of these Rules. 

(b) to (d) The State Pollution Control Boards (SPCBs)/ 
Pollution Control Committees (PCCs) of Union Territories 
are the Prescribed Authorities in the respective States! 
Uni~n Territories responsible for strict implementation of 
the Rules by the concerned agencies, such as, hospitals, 
nurSing homes, etc. 

Any violation of the Rules attracts action by the 
concerned SPCBlPCC under the Environment (Protection) 
Act, 1986. Action to be taken by the SPCBslPCCs In 
this connection includes closure of the unit, stoppage or 
regulation of the supply of electricity or water or any 
other service. The Act also provides for punir.hment with 
imprisonment for a term which may extend to 5 (five) 
years with fine, which may extend to Rupees one lakh, 
or with both. 

The Ministry has addressed all the SPCBS/PCCs of 
UTs for strict implementation of the Bio-Medical waste 
(Management & Handling) Rules, 1998. 

Low Chole.terol De.1 Gh .. Development 
by NORI, Kamal 

2408. SHRI KULDEEP BISHNOI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the National Dairy Research Institute 
(NDRI), Kamal has developed a low cholesterol 'desl 
ghee'; 

(b) if so, the details thereof alongwith its contents; 
and 

(c) the efforts made by the Government to speed up 
the technology to the production stage for the benefit of 
the people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBliC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The average cholesterol level In desi ghee is 
0.3%. By using technology developed at NDRI, Kamal. 
the cholesterol content can be reduced to 0.045%. 

(c) The technology is being scaled up and shall be 
sold for commercial use. 

Setting up of car Unit by Yolk.wagen In 
Manplore 

2409. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 
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(a) whether a tNm from VoIkaw ...... the Getman 
car giant viaMd MangaIore to 1M"*, tor .... fcIf MIing 
up • unit in Inella; 

(b) if so, whether the t.am aIao vi8ited II'M and 
Balepuni viHagel near Mudipu; 

(c) if 80, the time by which thiI car unit is likely to 
be set up; 

(d) whether the Union Govemment has agreed to 
provide all facilitiee to the company; ... 

(e) if 80, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHAtMATI 
KANTI SINGH): (a) Yes Sir. The team from Volkawagen 
visited three sites in Kamataka, Including Mangalore for 
evaluation of the feaaibIIlty of setting up of a unit for 
manufacturing of pueenger cars. 

(b) The Volkswagen team has vieited a potential site 
near Mudipu, Mangalore. 

(c) So far no proposal has been received by the 
Govemment in this regard. 

(d) and <e) Does not ariae, in view of the reply at 
(c). 

Promotion of Agro-Tourlem 

2410. SHRI E.G. SUGAVANAM: Will the Mlnilter of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment is giving due importance 
to aoro-tourlsm in the country; 

(b) if so, the details thereof and the areas identified 
for promotion of agro-tourism; 

(c) whether 'the Govemment has made efforta to 
promote employment generation and to alleviate poverty 
in the rural and backward areas In the country by 
developing agro tourism; and 

(d) if so, the details thereof? 

THe MlNtSTER OF STATE IN THE MINISTRY OF 
AGAtCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTtON (SHRI KANTILAL BHURIA): <a) 
The,. are no schemes presently under implementation 
by the Ministry of Agriculture exclusively catering to the 
promotion of agro-tourism. 

(b) to (d) Do not arile. 

2411. SHRI PRABHUNATH SINGH: 
DR. CHINTA MOHAN: 
SHRI RAMJI LAL SUMAN: 

Will the Mlnilter of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pie .... to state: 

(a) whether ~ InegulartUee have been reported 
in the National CommodIty and DerivIIttve Exchange Ltd. 
(NCDEX) recently; 

(b) If eo, the detaJla thereof-Indicating the amount 
involved therein; 

(c) whether the raponaIbiIItIea have since been ftx8d; 

(d) If eo, the details thereof indicating the names of 
the offtcers Involved therein; and 

<e) the .. taken to clveat such officials from the 
core and allied functions of the exchange? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
The National Commodity and Derivative Exchange Ud •• 
(NCDEX), Murnbai had changed the methodology for 
caIcuIaIlon of final MttIement price for Chana and Urad 
January. 2006 contracts during the currency of theM 
contracts, which wu In violation of the InatNctIons Ieaued 
by the FOIWMI Malketa Cornmluion (FMC). The amount 
involved on account of this change I. not quantifiable. 

(c) to (e) On the directions of FMC, the NCDEX has 
relieved its Chief Buelneu OffIcer, Shri' Narendra Gupta, 
from his present duties and the Exchange'. core poettIon. 
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2412. SHRIMATI MANEKA GANDHI: win the Mi .... r 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether according to a recent report, the 
topography of the ridge is being changed from reaerved 
forest to commercial parkland; 

(b) if so, the details thereof, State-wise; 

(c) whether the Govemment has taken any stape to 
remove the broad paths, motorable road, etc. which are 
still being constructed in the ridge cIeapIte a ban on Illegal 
construction, temples and parks inside the Ridge Area; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Report of the joint Inspection carried 
out by the officials of Delhi Government, Delhi 
Development Authority and a Non-Governmental 
organization does not indicate that the topography 01 the 
ridge is changing from reserved forest to commercial 
parkland. The Inspection, however, confirmed the existence 
of wide motorable paths criss-cl'088ing the Sanjay Van, 
adverse effect to frost on vegetation, presence of stores 
etc. Asola P Bhatti forest areas of the ridge extend in 
Haryana State also. However, extension of ridge in 
Haryana mainly has the statue of Panchayat lanell and 
such areas have not been declared as reserved foreats. 

(c) and (d) Govemment of National Capital Territory 
of Delhi has taken steps to remove Illegal structu ..... To 
improve the vegetation cover In the South-Central Ridge, 
no new constructions are being allowed. To check 
degradation of forest cover of the Ridge, the Ridge 
Management Board has directed all the land owning 
agencies to take following measures: 

(i) No constructions in the Ridge area. 

(ii) Abandoning of all roads except the lanes 
essential for protection and maintenance of the 
Ridge. 

(iii) Ridge not to be used as thoroughfare. 

(iv) Planting of only native apecie8 in the Ridge area. 

(v) Repairs and strengthening of fencing of Ridge 
area. 

(vi) No dumping of garbage and de.brls. 

(vii) Eviction of encroachments. 

(viii) Demarcation of Southem Ridge. 

Cent ..... y Sponeored Schemea to Augment W ..... 
Reaouroe. 

2413. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a, the Centrally Sponsored Schemes being 
implemented in the country for providing aujatance to 
the Slate Govemmenta to augment and hameas the water 
reeources, State-wile; 

(b) the allocation made and released to each State 
Govemment under these schem .. during the last three 
years; 

(c) the achievements made by each State 
Govemment in implementation of these schemes; and 

(d) the staps being taken by the Union Govemment 
of ensure effective Implementation of the.. schemes? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) and (b) Ministry of Water 
Resources does not Implement State-wise Centrally 
~oneored Schemes to augment and hame .. the water 
resources. However, the Centrally Sponsored Scheme 
titled ·Command Area Development and Water 
Management Programme (CAD & WMr is being 
Implemented by Ministry of Water Resources which aims 
at bridging the gap between irrigation potential created 
and created irrigation potential utilized and optimizing 
agricultural production/productivity from irrigated lands on 
sustainable basis. Releases made to various State 
Governments under CAD&WM programme in the last 
three years is given in the Statement enclosed. 

(c} and (d) Not applicable. 
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~ 

SfillI!J-wistJ c.ntnIl ffIItMsIIs undsr CommMN:J AIIM DtI~ .nd w..w ~ P"'fIIlIII'II'M 

(Rs. In lakh) 

SI.No. StateslUTs V .... 

2002·03 2003-04 2004-05 

1. Arunachal Pradesh 125.10 

2. Bihar 630.11 

3. Chhattisgarh 148.50 174.80 30.34 

4. Haryana 620.00 2355.85 

5. Himachal. Pradesh 180.00 118.00 104.00 

6. Jammu and Kashmir 344.00 417.00 

7. Kamataka 2653.00 2864.00 2034.74 

8. Karata 108.30 369.09 

9. Madhya Pradesh 818.10 203.90 437.84 

10. Maharashtra 331.30 214.60 

11. Manipur 211.00 124.20 128.10 

12. Maghalaya 11.30 18.00 18.40 

13. Mizoram 9.10 9.10 14.21 

14. Nagaland 50.00 

15. Orissa 284.90 299.50 592.79 

18. Punjab 1822.00 1002.00 501.12 

17. Rajuthan 2939.30 2038.30 3476.85 

18. Sikkim 1.30 

19. Tamil Nadu' 2305.00 2021.00 1948.83 

20. Tripura 7.52 

21. Uttaranchal 75.00 

22. Uttar Pradesh 2279.40 4738.90 1484.99 

23. Weal Bengal 284.00 

Total 15020.30 14144.40 14150.58 
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{Translation} 1 2 3 

Imbalance In Avallallity Md DelMnd of Crope 
Jowar 179751 191284 

2414. PROF. MAHADEORAO SHIWANKAR: 
Bajra SHRI KAILASH NATH SINGH YADAV: 141365 139839 

Will the Minister of AGRICULTURE be pIeaeecI to Rag! 28441 25564 

state: Kodo 130 100 

(a) whether the Government has made any Cereal Total 3249048 3680351 
assessment regarding the Imbalance in the availability 
and the demand for specific cropslvarleties in areas facing Urd 88288 95818 
seed-related problems; 

Moong 102385 123651 
(b) if so, the details thereof, State-wise; 

Amar 106840 11n12 
(c) whether the farmers are using l8888r amount of 

fertilizer per hectare land area of the country; and Cowpea 8825 8932 

(d) if so, the details and the reasons therefor? Moth 5050 5834 

THE MINISTER OF STATE IN THE MINISTRY OF Rajmuh 1342 3713 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND Others 3882 3713 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Govemment hu put in place an institutionaUzed Pulles Total 314592 358810 
mechanism for assessing the demand and availability of 

Groundnut 920101 831355 Seeds. Zonal Input Conferences and National Conferencea 
are organized before each cultivating .. 88on for this 

Til 10329 18528 purpose. Further there is also an elaborate indenting 
system for Breeder Seed allotment. The details of Seeds Sunflower 37044 43315 required and available for Kharlf 2006 Crop-wise and 
State-wise are given in the Statement-I and II respectively. Soyabean 1139814 1348170 

(c) and (d) The per hectare usage of fertilizer by the 
larmers in the country during 2004-05 is given in the 

Castor 49408 68822 

Statement enclosed. The purchasing power of the farmer Niger 879 858 
and the economic return on investment in fertilizer 
influence the fertilizer usage. Others 2460 ... 

s..",.", I Oilseed Total 2180025 2401348 
RsquiMfMnl and A vsilsbHiIy of CsI'fifilldlOu6/ity SII«I 

Cotton 240499 251622 
(aty. In Quintals) 

Jute 34150 365888 
Crops Kharlf-2006 

Requirement Availability MestalOther 4628 6028 

2 3 Fibre Total 2792n 294218 

Paddy 2516503 2904551 Others 19895 33149 

Maize 384856 419233 Grand Total 6022835 8785872 
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South Zone Qty. in QuintaJa 

Crop Anc.tlra PradeIh KamatIIIca Tamil Nadu Ke .... Pondicheny 

Req. Avail. Req. AVIIII. Req. Aval. Raq. Avail. Raq. Avail. 

Paddy 896000 883374 158200 187850 68700 88700 28013 47~ 2200 27_ 

Maize 98000 98000 120000 137226 100 100 

Jowa, 8000 8722 28250 29015 820 820 

Sajra 4000 6352 15400 17900 630 830 

Ragi 0 0 24600 24600 800 800 

Urd 7000 15238 4380 3880 2800 2100 25 25 

Moong 17000 20204 12120 11120 1500 1500 

Arhar 24000 24843 24200 24170 eoo eoo 

Cowpea 0 0 4380 4390 1050 1050 

Others 0 0 700 310 0 0 

Groundnut 800000 818003 150000 150000 32721 32721 45 45 

Til 0 1192 350 350 78 78 

Sunttow.' 8000 10008 24500 2IlOO 40 40 

Soyabeen 91000 127382 15000 28875 2 2 

Castor .10000 15736 1050 1050 83 83 

Niger 0 0 22 22 0 0 

Cotton 10000 28600 7000 8415 2250 2250 

Jute 0 2138 0 0 0 0 

G. Total 1571000 1868790 588072 880882 112754 112754 28083 47440 2270 2858 

Req. .. Requirement 
Avail. .. Availability 
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w .. t Zone QIy. tn a....II 

Crop Maharuhtra Gujarat Madhya PradeIh ~ ChhallIIgarh 

Req. Avail. Req. Av.I. Req. Avail. Req. Awil. Req. A_. 

Paddy 117190 138086 48510 48727 45000 45824 0 5514 70000 53080 

Maize 400000 41120 4700 5515 10000 16860 40000 42420 n5 151 

Jowar 130371 138801 4200 4200 eeoo 8100 3500 2088 0 0 

Bajra 0 0 29250 31100 4230 6500 70000 71559 0 0 

Ragi/Others 0 0 0 0 30 0 0 0 0 0 

Urd 36800 38314 5075 6424 4000 2687 3500 2731 1000 88 

Moong 21000 23948 10400 11125 1070 1670 30000 33822 500 46 

Arhar 29140 42495 8480 8502 3000 2350 800 9 2500 14n 

Cowpea 0 0 0 0 0 0 2000 2107 0 0 

Moth 0 0 0 0 0 0 5000 5498 0 0 

Groundnut 40420 41934 6n2O 55231 1000 806 10000 12038 500 130 

Til 1600 1892 3685 8318 320 322 2700 2725 200 82 

Sunflower 6200 7652 0 0 35 0 0 0 25 0 

Soyabean 562300 570434 0 0 3688SO 509891 eoooo 87388 30000 1.a2 

Castor 250 281 30520 34259 25 205 7500 5028 0 0 

Niger 0 0 0 0 250 400 0 0 500 105 

Cotton 74700 86971 42534 43778 7340 275 40000 48820 0 0 

Jute 8150 8428 0 0 0 0 0 0 0 0 

Others 10600 13n6 0 0 0 0 10000 15716 0 0 

G. Total 1078721 1150132 255054 258179 449750 586280 288000 316381 108000 70081 

Req ... Requirement 
Avail. • Availability 
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North· Zone 

Paddy 

Jowar 

Urd 

Moong 

Arhar 

Moth 

Groundnut 

Til 

Sunflower 

Soyabean 

Castor 

-Cotton" 

Oth .... 

G. Total 

Req. • RequIrement 

Avail. • Avalteblllty 

Eaet Zone 

Crop 

Paddy 

Maize 

Qty. In Qulntell 

Raq. Avail. Req. Avail. Raq. Avail. Req. Avail. Req. Avail. 

159000 170750 35000 88084 27800 122011 4700 4700 12967 12967 

o 1280 1000 1300 18000 22957 13030 13030 5957 5957 

200 80 0 1060 0 0 0 0 0 0 

856 761 18800 ..... 7 0 0 0 0 0 0 

4800 5326 500 276 100 28 700 700 166 165 

1250 3205 900 5061 250 818 200 200 200 200 

2130 2158 2200 3412 100 16 0 0 0 0 

o 0 0 0 000 0 0 0 

o 050335 0 0 0 0 0 0 

1020 833 10 555 100 38 0 0 25 26 

150 284 0 23 0 0 50 50 5 5 

200 0 0 0 0 0 0 0 0 0 

1950 12252 0 1498 0 0 400 400 0 0 

o 0 0 0 0 0 0 0 0 0 

350 2610 48000 28782 8125 8821 0 0 0 0 

o 0 1800 7332 0 0 0 0 365 365 

172005 188489 108180 120543 52475 154878 18080 1t080 19884 19884 

Orilla Bihar JhlrIchand 
Req. AvaIl. Req. Avail. Req. Avail. Req. Avail. 

2 3 4 5 6 7 8 9 

482800 487500 214300 202416 207200 2039n 40000 40000 

530 210 20000 20880 3400 930 

Qty. in Quintals 

Req. AvaD. 

10 
, 

15950 

514 

11 

19662 

458 
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2 3 4 5 8 7 8 9 10 11 

Ragi 1000 360 75 75 286 39 

Urd 9400 9700 
,_ 

1841 1400 1952 178 440 

Moong 1700 1700 1150 2385 420 4174 3148 3370· 0 0 

Rajmaah 0 0 192 0 

Arhar 4500 4500 30 330 3500 600 0 0 

Groundnut 8200 8200 8000 9708 2450 48981 250 0 

TIH 185 207 8 0 

Sunflower 4 75 0 0 
"'\ 

Soyabean 0 0 2512 7587 

Niger 107 132 0 0 

Cotton 0 0 0 0 

Jute 25000 25000 478 478 0 0 

Others 1088 1088 80 80 50 0 

G. Total 509800 514800 228220 218978 232520 231483 49454 49445 19920 281" 

·AII Pulses , All OIlaeeds 

Req. - Requirement 

Avail. = Availability 

Rsquifllmlll1t slid slMilM1Hlfy of CtHtII'ItIt:IIq ... tbing KMrIf-2OOlJ 

North-Eaatem Zone Quantity In Quintall 

Clop Aan MaripIr ..... MizDIIm T.,. AnmNI PrIdIIh NIgIIMd SIIIIdm· 

R A R A R A R A R A R A R A R A 

2 3 4 5 8 7 8 9 10 11 12 13 14 15 16 17 

Paddy 58660 68660 330 330 4713 8500 1500 1500 28180 28180 8500 8500 

Maize 1000 1000 30 30 no 8000 600 600 4SO 4SO 10 10 8000 8000 

Ragi/Kodo 

Moong 2090 2090 100 100 4SO 4SO 116 85 

Urd 2000 2000 800 800 250 270 270 75 75 250 250 

Arhar 300 300 100 100 400 300 300 250 250 5 5 400 400 

Cowpea 700 500 500 180 180 700 700 
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2 3 4 5 8 7 8 9 10 11 12 13 14 15 16 17 

RIjmMh 1000 100 100 50 50 1000 1000 

Lentil ,.. 13 20 20 

G. Nul 205 2SO 140 500 300 300 800 800 500 500 

SoyIibeM 500 500 300 8000 700 700 1000 8000 

11 100 100 18 850 50 50 170 170 30 30 860 850 

S&nIoMr 40 40 

c.tar 

...... 2 80 80 

CoaDn 200 

Jute 500 500 22 

a...IoIhM eoo 100 100 

Talli 141&0 ..., 2110 2110 1171 28700 4210 4110 3088030lI0 215 285 28?00 28700 

~ ...... 
R • RequirwnInt 
A = Avdlll1lily .. ""... 

81.No. SIIIIAJ.T. eon.npIIan an. Per hectIre FertiIIa 
iln '000 tDrnIl Crapped 00I11U1'., In· Kga. 

N P K TotII ANa N P K Total 
2OO1-al 

PnMIionII 
('000 hi) 

2 3 4 5 8 7 8 9 10 11 

1. AncIn Pr8deIh 1,151.53 538.88 292.38 1987.87 12758 90.67 42.25 22.92 155.84 

2. KnIIIka 865.98 383.98 273Z7 1293.23 11870 58.21 31.19 23.42 110.82 

3. K" • .25 41.79 201.53 2992 29.50 13.87 23.89 67.36 

4. Tamil N.tu 412.73 211.32 257.98 962.03 8228 77.63 33.84 41.44 152.91 

5. Pondicheny 22.88 10.08 9.07 42.04 39 588.67 258.72 232.58 1077.95 
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8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

28. 

27. 

28. 

29. 

30. 

2 

SZTatII 

Gujarat 

MacI1ya PradeIh 

Chhallllgart1 

MIhnIhIra 

Rajasthan 

Goa 

Daman and Diu 

Dadra and Nagar HavIIi 

WZ Total 

Haryana 

Punjib 

Uttar Pradeeh 

UttaranchaI 

Himachal PradeIh 

Jammu and Kuhmir 

Delhi 

Chandigaftl 

NZTotaI 

BIhar 

Jharkhand 

Orissa 

Welt Bengal 

EZ Total 

Assam 

Tripura 

Manipur 

PHALGUNA 22, 1127 (SMI) 

3 5 8 7 

0.27 0.17 0.07 0.51 44 

0.00 0.00 0.00 0.00 3 

2408.1' 1188.33 904.24 44n.21 33730 

754.00 298.28 

817.72 383.25 

230.38 18.87 

98.22 1148.41 10734 

55.30 1088.27 19044 

35.04 382.27 5595 

....04 •• 74 258.43 1738.21 22381 

541.86 203.14 18.33 781.32 20718 

2.SS 1.48 1.73 5.76 188 

0.01 0.00 0.00 0.01 3 

0.87 0.35 0.04 1.08 30 

3101.20 1518.09 463.09 5082.38 78753 

8 

8.14 

0.00 

71.36 

70.24 

32.44 

41.17 

42.83 

28.05 

15.18 

3.33 

22.33 

39.38 

9 

3.88 

0.00 

34.58 

27.80 

20.85 

17.31 

23.54 

9.n 
8.81 

0.00 

11.87 

19.28 

789.40 241.03 19.58 1050.02 8318 124.94 38.15 

1202.23 317.19 43.22 1&12.84 8118 141.13 31.01 

2389.33 739.38 181.49 3310.20 28008 91.87 28.43 

84.99 21.24 7.84 113.87 1288 18.97 18.74 

30.88 8.83 7.03 46.25 958 32.10 8.92 

50.46 21.80 

0.54 0.02 

0.01 0.00 

3.17 75.23 

0.00 0.58 

0.00 0.01 

1101 46.82 19.53 

52 10.38 0.38 

3 3.33 0.00 

4647.85 1348.99 282.14 8158.78 43828 103.78 30.78 

818.80 70.90 41.98 731.88 .,., 78.38 8.98 

10 11 

1.51 11.59 

0.00 0.00 

28.81 132.74 

8.118 108.81 

2.90 SS.W9 

8.28 84.75 

11.55 n.71 

0.79 38.81 

10.30 34.28 

0.00 3.33 

1.33 35.33 

5.88 64.54 

3.10 188.19 

5.33 192.54 

6.98 127.28 

8.02 5.73 

7.35 48.38 

2.87 88.02 

0.00 10.n 

0.00 3.33 

5.98 140.52 

5.32 92.85 

78.18 42.98 4.37 123.49 2088 36.48 20.57 2.09 59.14 

223.54 n.W9 53.n 355.30 87W9 25.41 8.88 6.11 40.38 

830.94 339.82 290.89 1281.45 9n9 84.52 34.73 29.75 129.00 

1549.44 531.47 391.01 2471.92 28583 54.25 18.81 13.89 88.54 

n.94 50.92 37.04 165.90 3985 19.58 12.78 9.29 41.63 

9.33 

17.05 

2.58 

2.40 

1.53 13.44 

0.95 20.40 

338 27.80 7.63 

218 78.94 11.11 

4.53 39.78 

4.40 94.44 

194 
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2 3 4 

31. ~a 2.85 1.90 

32. NIgIIend 0.31 0.22 

33. ArunacNI PredIIh 0.45 020 

34. Mizoram 0.61 0.5' 

35. Sikkim 0.44 0.18 

NETotai 108.98 58.91 

AU india 11713.91 4823.79 

"Saeed on 2001..()2 provlllonal groa Copped Ala 

/EIIIJIIshJ 

Krlehl VIgyIIn Kendnl at Kllramcheclu In A.P. 

2415. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of AGRICULTURE be pIeaaed to state: 

(a) whether a propoeal for eatablilhment of a Krllhi 
Vigyan Kendra at Karamchedu in Anethra Pradesh is 
pending with the Govemment for quite a long time; 

(b) if 'so, the detaI .. thereof; and 

(e) the time by which the propoaal Is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
:'UBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a> 
to (t) Government has approved the establishment of a 
Krishl Vigyan Kendra (KVK) in each of the 578 rural 
districtS of the country. A KVK under Acharya N.G. Ranga 
Agricultural University is already functioning in Darsl in 
Prakasam district of Andhra Pradesh. Hence there is no 
further proposal to sanction a second KVK in the same 
district. 

Year 

1 

Tranalt Lo ... 
2001-02 
2002~ 

2003-D4 

Oty. 

2 

1.42 
1.70 
1.70 

Value 

3 

123.12 
148.52 

150.48 

5 6 7 8 9 10 11 

0.18 4.93 242 11.78 7.85 0.74 20.37 

0.07 0.60 378 0.82 0.58 0.19 1.59 

0.11 0.76 248 1.81 0.81 0.44 3.06 

0.30 1.42 87 7.01 5.86 3.45 16.32 

0.00 0.62 131 3.36 1.37 0.00 4.73 

40.18 208.07 5826 19.37 10.47 7.14 36.99 

2080.6618398.36 180488 61.49 24.27 10.82 86.59 

Lo ... to Fel 

2416. SHRI P.S. GADHAVI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a> whether the Food Corporation of India has 
suffered heavy Ioeses during the last three years; 

(b) if so, the details and the reasons therefor; 

(e) the action taken against persons responsible for 
the said losses; and 

(d) the efforts made by the Government to improve 
the performance of FCI and overcome the losses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH>: (a) and (b) Losses in the Food Corporation of 
India (FCI) occur on account of storage, transportation, 
pilferage, etc. Storage 10888S occur, inftlr .... due to loss 
of moisture, multiple handling, prolonged storage and 
spillage. TraMit IOSS88 take place due to moisture 1088, 
different modes of weighment, trana-shlpment, spillage, 
etc. The details of transit, storage losses and 108888 
occurred on account of damage of foodgralns are as 
unc:Ier:-

Oty.,Movad 

4 

234.28 
297.48 

341.74 

(Qty. in lakh MTNalue in RB. erore) 

% age of lou on Qty. moved 

5 

0.61 
0.57 
0.50 
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2 3 4 5 

Storage Lo .... 

2001-02 1.44 143.02 578.98 0.25 

2002-03 3.17 309.39 831.34 0.38 

2003-04 2.32 244.59 819.18 0.28 

(Figures of storage .. tnnIt IoIMS for 1M year 2004-06 are yet to be audited, .... not given) 

DmnIIgB to FoodgllIins: 

Details of accrual of damage to foodgrainl ........ 
value realized on lis .. in the lut three years are as 
under:-

Year Quantity 

2002-03 1.35 
2003-04 0.76 
2004-05· 0.97 

Total 3.08 

Qty. In Lakh MTs 
Value in Re. CI'DIeS 

Value 

83.55 
51.01 
63.00 

197.56 

The percentage of damaged foodgralns Is only 0.23% 

of the foodgrains IOId by the FCI during the IMt thntl 

years. 

(c) The deIaHI of the acIIon taken againII the pel'lOnl 

responsible for the 108188 Including other irregularities 

during the last thntl years are given In the atatement-I 

encIOHd. 

(d) The details of the eteps taken by the Government 
to minimize the losse8 and to improve the performance 

of the FCI are given in the Statement-II enclosed. 

The detaHe of the action taken against the persona responsible for the 108818 including other Irregularities during the 
last three years. 

Nature of Penalty Imposed 2003 2004 2005 

Dismissal/Removal/Compulsorily Retired 5& 37 44 

Reduction in rank 66 39 30 

Reduction in time scale of pay 420 381 313 

Withholding of increment 146 188 118 

Recovery from pay of the 1088 caused to FCI 964 1346 886 

Withholding of promotion 12 6 5 

Censure 427 489 307 

Total 2091 2446 1703 



199 MARCH tS, 2008 200 

...",.", " 
SIfIpS taktHI by ths Gotlflmmsnt to mInimizrI ths IOIIIJtI6 

lind to il1JNOvtI ". ~ 01 ". Fel 

(a) Adoption of 50 kg. packing in a phased manner 
to avoid use of hooks. 

(b) Administrative measures, such as, tightening of 
security at depots, intensifying surpriae checIca, 
ansuring regular stock verification etc. 

(c) Encouraging double line machine stitching of 
bags. 

(d) Periodical prophylactic and curative treatment of 
stocks as prescribed. 

(a) To streamline procedure and documerdation for 
transparency and aCQCiuntability in operations at 
each lavel. 

(f) Special squad ch~lng at selected railhead, 
transshipment and destination/dispatch centers. 

(g) Identification of vulnet1IbIe points. 

(h) Speed up of write-off cases and fixation of 
responsibility after undertaking investigation and 
recover tha losses wherever called for after 
following the presc~ procedures as per Staff 
Regulations. 

(i) Inspection of depots by Sr. Officers of 
Headquarters, Executive Directors (Zones)1 
General Managers (Aegions)/Area Managers. 

0) Inspection and calibdition of weIghbridges. 

(k) Improvement in size and quality of gunnies. 

(I) Two-tier system of audit is. Internal and CAG. 

(m) Maintaining priority list for issue of stocks 
observing the FIFO principle. 

(n) Proper weighment and accounting at the 1Ime 
of recaipt and issue. 

(0) Undertaking pre-monsoon fumigation. 

(p) Improvament in dunnage material. 

(q) Movement of foOClgrains from one place to 
another by safe rMens,· i.s. covered wagons, 
etc. 

(r) Ensuring proper quality checking of foodgrains 
at the time of procurement. 

(5) Ensuring that all FCI own godowns are 
constructed and maintained on scientific lines 
for storage of foodgralns. 

(t) Transit Insurance Agreement with MIs Oriental 
Insurance COmpany effective from 20.9.2006 (tor 
a period of one year) for the Ioaes arillng out 
of tranlpOrtation of foodgrains ex-North to other 
Zones. 

2417. SHRI RAWI LAL SUMAN: WHI the Minister of 
AGAfCUL TURE be pleased to state: 

(a) whelher the price of 8kImrned mHk power is higher 
at present 88 compared to the previous year; 

(b) If so, the details thereof and the reasons therefor; 
and 

(c) the action being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The details of incra ... In the price of skimmed 
milk powder at Kharlbaoli market, Delhi for the period 
2004-05 and 2005-08 (upto February 2008) 88 reported 
in the print media Is given below: 

April 

May 

June 

July 

August 

2004-05 

2 

91.81 

88.17 

80.00 

88.33 

78.78 

2005-06 

3 

92.48 

96.75 

95.83 

92.83 

88.96 
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1 2 3 

September 67.31 86.79 

October 69.78 82.00 

November 70.86 82.92 

December 74.35 80.71 

January 78.21 90.96 

February 76.38 95.92 

Average 78.56 89.65· 

"Average upto February. 2006 

The large increase In the exports of Skimmed milk 
power during the current year from April to September 
2005 (about 14,600 tonnes) as compared to the 
corresponding period of last year (about 3100 tonnes) 
appears to be one of the main reasons for increase In 
prices of skimmed milk powder as compared to the 
previous year. 

(c) Government of India has not received any report 
on shortage of rnilk during the current year (2005-06), 
despite increase in export of skimmed milk powder in the 
current year as compared to the previous year 
(2004-05). 

/English} 

Sugar De-Ucenalng Sy"'" 

2418. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government proposes to de-llcense 
sugar sector to control the increase In the price of sugar; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the extent to which it Is likely to benefit the 
industry and the consumet'8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 

SINGH): (a) and (b) The augar industry has been 
delicensed wiIh effect from 31.8.1998. The entrepreneurs 
1118 now free to set up sugar mills as per techno-eoonomic 
viability of their pro;ect maintaining a distance of 15 Krns 
from the existing sugar mills. 

(c) and (d) Do not arise. 

SUpply Chennela of Clwnbal Command In 
Rajuthan 

2419. SHRI RAGHUVEER SINGH KOSHAl: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a> whether the Government of Rajasthan has 
submitted any proposal to the Union Government for 
financial assistance and rejuvenation of supply channels 
of Chambal command up to 150 cusec capacity; 

(b) If ao, the dataUa thereof and the reaponse of the 
Government thereto; 

(c) whether any budgetary provisions likely to be 
made during 2006-07; and 

(d) if 80, the details thereof? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) No, Sir. The State Governments 
are required to submit detailed technical proposals 
separately for each distributary/minor for approval of this 
Ministry in order to be eligible for release of financial 
assistance for the item of correction of system deficiencies 
above outlet up to distributaries of 150 cuaec capacity. 
The Government of Rajasthan has not submitted any such 
proposals for the Chambal command 80 far. 

(b) to (d) Does not arise. 

Eco City Project 

2420. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether Central Pollution Control Board has set 
up certain modal tourism destination under Eco-City 
Project; 

(b) if 80, the details thereof; and 

(c) the present statt.e thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Central Pollution Control Board 
(CPCB) has not set up !lny model tourism destination 
under Eco-City Project. However. cpce has taken up 
Eco-City Project in towns of Kottayam (Kerala). Puri 
(Orissa), Thanjavour (Tamil Nadu), Tirupatl (Andhra 
Pradesh). Unain (Madhya Pradesh) and Vrindavan (Uttar 
Pradesh). The objective of Eco-City Project is to 
demonstrate verifiable environmental improvement in the 
core area of selected towns. For environmental 
improvement, the project includes various schemes of 
improvement in traffic systems. maintenance of drains. 
solid waste management, plantation and landscaping and 
other relevant schemes. 

M.rketlng Avenue. for Procueed Food 

2421. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether the Govemment proposes to create more 
marketing avenues within and outside the country for the 
processed food; and 

(b) if so, the details thereof and the steps taken so 
far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) Yes Sir. 

(b) In the Union Budget 2006-07. Govemment has 
announced that NABARD will create a separate window 
with a corpus of Rs. 1.000/- crores for refinancing loans 
for agre-processing infrastructure & market development 
Other Government agencies also assist in creating 
marketing avenues for processed food. 

Foreet Mlnl.tere Conference 

2422. SHRI ASADUDDIN OWAISI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(.) whether State Forest Ministers Conference was 
held in New Delhi recently; 

(b) if so, the details thereof; and 

(c) the re.ponse of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (.) and (b) Yes. Sir. A Conference of Forest 
Ministers of all StatealUnlon T ermorias was held under 
the chairmanship of Hon'ble Minister for Environment and 
Forests. on 15.02.2006 at New Delhi. The issues 
discuaaed In the Confemace were: 

1. Increase in forest and tree cover land availability, 
mobilization of finance, t.riff on Import of timber. 

2. Muhi Stakeholder Partnership (MSP) for Inviting 
investment for the plantation on degraded land 
including degraded forest I.nd from private 
sector. 

3. Rationalization of feeling and transit regul.tions 
to promote trees growing on private I.nds. 

4. Forest tribal interface-conferring ownership of 
minor forest produce on forest dependent 
communities. 

5. Lifting ban on the recruitment of front line staff. 

6. Lateral movement of forest officers in other 
departments to overcome the .ta9O.lion. 

(c) The Union Govemment had already requested 
the StatelUnion Territory Govemments to lift ban an 
recruitment of front line staff, assigning ownership of minor 
forest produce to forest dependent communities, 
rationalization of felling and transit regulations for trees 
grown on private land and allocating more financial 
resources for afforestation and forest development in 
general. 

Spre.d 0' P ....... nlumlCong ..... Gra •• 

2423. SHRI KULDEEP BISHNOI: Will the Minister of 
AGRICULTURE be pleased to Itate: 

(a) whether the ravaging weed, Parthenium or 
Congress Grass has spread to a menacing level in all 
places of the country; 

(b) if so, whether the Govemment has prepared any 
strategy to control the spread of Parthenlum on Congre .. 
Grass; 

(c) if so, the details thereof; and 

. (d) the steps taken by the Govemment for effective 
control of this weed at the- eartielt? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURtA): (a) 
Parthenium or Congress Graaa is found all over the 
country, mainly on barren and vacant lands. 

(b) and (c) Details of the strategy for the control of 
Parthenium are as follows: 

Physicsl MBlhods: 

(i) Uprooting before flowering. 

(ii) Use of uprooted Parthenlum plants for 
compostlng. 

(iii) Use of competitive plants such as Cassia 
sericealtora, marigold for replacing parthenium. 

CINImic81 mslhods: 

(i) Use of 15% solution of sodium cloride (common 
salt) on older plants. 

(iI) Spray of 2-4, 0 amine salts at the rate of 1.~ 
2 kg. a.i./ha in 300-400 litre of water on young 
plants of Parthenlum. 

(iii) Spraying paraquat on mature Parthenium plants 
a 0.5 kg. a.i.lha for desiccation and 
subsequently buming of the dried plants. 

(iv) Blanket application of Dluron or Atrazlne 0 2.0-
2.5 kg. a.i.lha. to check emergence of 
Parthenium weed. 

(v) Spraying Glyphosate 0 3.00 IltreJha. on young 
plants of Parthenlum. 

Bi%gicIII msthod: 

Zygogramma bicolorata beetle has been identified for 
the biological control of Parthenlum weed. 

(d) Govemment of India has sanctioned a project on 
"Large scale demonstration on manao-ment of Parthenium 
through integrated approach" in May 2004 for a period of 
three years at seven centrea of country. The project is 
being coordinated by National Research Centre for Weed 
Sciences (NRCWS), Jabalpur. The other centres are 
Acharya N.G. Ranga Agriculture University (ANGRAU), 
Hyderabad, University of Agriculture Sciences (UAS), 

Bangalore, Tamil Nadu Agriculture University (TNAU), 
Coimbatore, University of Agriculture Sciences (UAS), 
Dharwad, Himachal Pradesh Krishi Vi8hwa Vidyalaya 
(HPKV), Palampur, Mahatma Phule Krlshl Vidyapet 
(MPKV), Rahuri and locIra Gandhi Krishl Viehwa Vidyalaya 
(IGKV), Ralpur. 

To make people aware of the ill-effects of the 
parthenium and its management, short term courses are 
organized regularty by NRCWS, Jabalpur for Officers, 
Scientist, NGOs, progressive farmers, etc. 

More than 5 lakh Mexican beetles (Zygogramma 
Bocolorata) have been distributed free of cost through 
out the country for effective control of Parthenium 
especially In non-cropped areas. 

LIons In Olr Forest 

2424. SHRIMATI MANEKA GANDHI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the current lion population In G!r Forest; 

(b) whether the conditions surrounding the Glr Foreet 
with concentrated population of lions are not favourable 
to the existence; 

(c) if so, the details thareof; 

(d) whether the Govemment is conalderlng to move 
some of tha lions to re.arves in adjoining Madhya 
Pradesh; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) A lion population of 359z 10 has been 
reported In Glr by the Govemment of Gujarat as per the 
census of 2005. 

(b) and (c) No such reports have been received from 
the Govemment of Gujarat. The rising trend of population 
of lions, as placed at enclosed Statement-I, doe. not 
Indicate unfavourable conditions of the lions at Gir. 

(d) and (e) Yes Sir. The State Govemment of Gujarat 
has been requested to provide a viable population of 
lions for reintroducing in the Kuno Palpur Sanctuary of 
Madhya Pradesh, highlighting the Imperatives for ensuring 
an additIOnal home for this species. 
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No. 

1. 

2. 

3. 

4. 

5. 

StIll1Jmtlnl showing IhtI dtIIIIiIs tJf Lion 
Popu/8Iion in au;..t sa", 

Vear 

1986 

1990 

1995 

2001 

2005 

No. of Uons 

239 

284 

304 

3272:5 

3592:10 

Centrally SponaorecI AgI'Ieunural Se ....... 

2425. SHRI ADHALRAO PATIL SHIVAJIRAO: wm 
the Minister of AGRICULTURE be pleased to ..... : 

(a) whether the Union Govamment has received 
requests from State Governmenta to release additional 
amounts under various CeotraHy Sponsored Agricultural 
Schemes; 

(b). if so, the details thereof during the last three 
years and current year, State-wise; 

(c) the funds sanctionedlreleaeed for the purpose 
during the above period to each State; 

(d) whether some State Governments have not 
utilized the full amount sanctioned to them under various 
agricultural schemes during the Aid period; 

(e) if 80, the details and reasons therefor; and 

(f) the steps taken to ensure full utilization of the 
allocation? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MI~ISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
and (b) Ves, Sir. The deta,ils are given in the enclosed 
Statement-I. 

(c) to (f) The details of funds released (including 
release of additional funds) under th8 production oriented 
Centrally Sponsored Schemes ~ also their utilization, 
State-wise. during the 1ast three years ,(I.e. 2OQ2-D3 to 

2004-050 and the currant year ara given In the enclosed 
Statement-II. 

The atepe taken to ensure full, proper and even 
paced utilization of funds Include regular monitoring of 
the timely release of funds; review of progressive 
expenditure incurred on Implementation of schemes and 
follow up on obtaining of utHlzation certificates from the 
State Governments. 

IIII*1tIMI , 

A: Tect .. "1OIogy III"'n on Conon 

(Rs. lakh) 

Vear NM18 of the State AddtIonII Fund 
Demanded 

(1 ) KamafIka 1.44 

(2) MsharIIhtra 134.03 

(3) Tamil Nadu 63.98 

(1) Gujarat 325.00 

(2) Maharashtra 153.79 

(3) West Bengal 20.49 

2005-08 (1 ) Ancttra Pradesh 325.00 

(2) I<arnIdIka 65.24 

(3) Maqa PradeIh 100.00 

(4) Tamil Nadu 14.58 

B: Integrated Scheme on 011 .... , Pu ..... 011""", 
and ..... (ISOPOM) 

Va NnI ~ 1ha SIaIe AdcIIianII FIIId DInWICIId 

2004.()6 Andhll PrIdeIh 357.23 

Gujarat 800.00 

Madhva PradeIh 600.00 

Andhll PradeIh 2250.00 

HimIchaI PradIIh 8.50 

Maharashtra •. 00 

0riIsa 220.00 

Madhya Pradesh 500.00 
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c: Muro ............... of AgrIoulture (MMA) 1 2 3 

SVYear Name of the State AddItional Fund 
Derr.and8d 

7. Goa 50.00 

8. Himllchal Pradesh 100.00 
1 2 3 

9. Jharkhand 513.04 
2005-06 10. Uttar Pradesh 1947.00 
1. Rajasthan 3872.40 

11. Karnataka 3723.00 
2. Uttaranchal 143.87 12. Maharalhtra 1500.00 
3. Chhattiagarh 805.15 13. AncI1ra Pradesh 499.35 
4. Orissa 590.16 14. Tamil Nadu 121.00 

5. Mizoram 500.00 15. Gujarat 1781.44 

6. Madhya Pradesh 1300.00 16. Manipur 403.00 

SIi'"fYIIII 

A: MIIcm ~ 01 Agdt:u/IIJm Sclltlflw 

(As. In Laktw) 

SI.No. State ReIeued Expetdur8 ReIeued EJcpenciIIn AeIaaed Expenditull AIIIIIed Expendibn 
2002-03 2002-03 2003-04 2003-04 2004-06 2004-05 2OOS.()6 2OOS.()6 

(prov.) (Prov.)· 

2 3 4 5 6 7 8 9 10 

1. Andhra PradeIh 1100.00 2848.15 3800.00 3219.20 4702.31 3712.18 2082.89 1970.61 

2. AnNchaI Pradesh 463.20 298.05 317.28 486.12 1214.15 716.33 1420.00 754.22 

3. Auam 350.00 512087 350.00 490.00 1661.93 695.00 110.00 

4. Bitlar 1250.00 1879.16 900.00 1573.84 1786.51 1295.80 850.00 

5. Jharkhlncl 800.00 1148.00 1200.00 581.28 2458.75 1116.19 650.00 

6. Gee 182.20 137.99 131.04 231.44 280.53 258.12 182.59 200.00 

7. Gujarat 1600.00 926.61 1150.00 2864.77 5305.61 .ao.53 1100.00 575.66 

8. Haryana 1600.00 1742.47 1882.00 1808.67 1813.68 1703.69 1480.00 647.~ 

9. Himachal Pradesh 1600.00 1473.47 1585.15 1894.10 1800.00 1486.46 1800.00 598.84 

10. Jammu and Kashmir 1932.00 1674.64 1680.00 1442.36 2285.38 2215.93 2250.00 

11. Kamataka 5338.00 8236.40 5580.00 5681.23 11872.44 6471.47 3902.58 5198.53 

12. Karala ~62.00 2231.15 2346.00 2016.02 4583.19 3536.98 2200.00 



211 MARCH 13, 2006 It1 0utJMItIns 212 

2 3 4 5 6 7 8 9 10 

13. MacIIya Pradesh 4350.00 5686.09 4400.00 4054.78 7224.76 4On.49 1950.00 1897.35 

14. Chhallllglrh 11 •. 23 1483.90 1600.00 1579.00 5359.23 2521.04 900.00 1913.68 

15. MIharuhtra 7812.00 9720.98 8400.00 8384.85 17225.58 18563.74 6678.01 2798.76 

16. Manlpur 300.00 290.00 300.00 515.92 1146.16 758.10 1785.40 1053.85 

17. MizorIm 810.00 784.82 820.00 828.50 1821.84 1563.00 1950.00 1070.00 

18. MeghIIaya 700.86 848.50 427.25 584.05 1223.18 575.95 800.00 0.00 

19. NlgaIInd 860.00 500.00 880.00 1040.00 1788.00 1412.50 1800.00 900.00 

20. 0ri88a '1250.00 2180.11 1967.31 2152.00 4038.54 4466.72 200.00 833.88 

21. Punjab 850.00 392.36 0.00 114.05 996.54 25.20 0.00 0.00 

22. RajaIlhan 8700.00 5397.17 6571.19 7025.50 11955.30 8898.26 4847.78 4691.54 

23. Sikkim 330.00 343.01 500.00 499.47 861.80 833.28 1422.00 547.65 

24. TamB Nadu 3380.00 3171.76 4275.00 4On.19 5137.01 4291.63 3870.00 1816.80 

25. Tripura 900.00 844.31 715.34 784.86 1899.91 774.19 1380.00 0.00 

26. Uttar PradeIh 8885.00 7863.52 7375.00 1717.24 8881.87 8212.86 5800.00 2810.76 

27. Ultaranchll 1280.00 1305.30 1800.00 1420.53 2381.06 2414.82 1787.87 890.42 

28. Will Bengal 1427.47 1733.06 1920.00 2041.95 3152.85 2575.89 2500.00 2044.88 

·Note: Expenditure reported upto 08.3.2008 

B: T«:IIntJIDfIY "'1IiraQ7 on C«IDn (TMC-MM-/I) 

(Re. in Lakh) 

51.No. RIIeuId ExpendIbn ReIeuId ElpendIturI ReIea8ed Expenditure ReIeued Expenditure 
2002-03 2002003 2003-04 2003-04 2Q04.05 2004-05 2OC)5.08 2OQ5.06 

(Prov.) (Prov.)· 

2 3 4 5 6 7 8 9 10 

1. Andhra PradeIh 30.00 186.70 238.33 255.54 571.16 554.14 570.52 440.00 

2. Gujarat 122.00 284.05 419.28 448.04 773.04 800.18 750.00 364.90 

3. Haryana 98.50 81.61 159.61 95.97 112.50 186.96 270.43 179.63 

4. Karnataka 108.00 151.74 386.44 3n.55 478.58 420.79 434.76 300.84 

5. Madhya Pradesh 28.00 145.04 213.67 138.64 463.28 406.42 302.35 353.23 

6. Maharaahtra 235.89 544.03 779.03 641.65 m.44 775.81 763.00 473.27 
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2 3 4 5 6 7 8 9 10 

7. Orissa 11.00 80.17 93.80 54.17 40.00 100.94 78.87 51.50 

8. Punjab 0.00 0.00 0.00 19.45 0.00 0.00 0.00 0.00 

9. Rajallhan 70.67 157.95 265.61 208.02 231.25 189.55 392.87 306.94 

10. TamO Nadu 89.00 135.38 288.98 222.31 342.94 234.08 338.46 287.00 

11, Tripull 9.82 7.50 12.88 12.00 22.00 15.07 15.00 0.00 

12. Uttar Pradesh 15.46 58.42 92.92 57.26 40.00 58.15 36.00 SO.OO 

13. West Bengal 11.86 7.44 25.58 33.58 38.59 49.80 74.00 33.00 

"Note: Figures are upto 31.01.2006 

C: (i) 0iIstHId Pmduction P,..""". (OPP) ~ 

(As. In LaIche) 

SI.No. Name of the State Relealed Expenditure Relealed Expenditure 
2002-03 2002-03 2003-04 2003-04 

2 3 4 5 6 

1. Andhra Pradesh 760.00 1083.92 1218.00 2228.00 

2. Arunachal Pradesh 15.00 48.63 21.00 11.25 

3- Aaeam 110.00 0.00 104.00 0.00 

4. Bihar 0.00 0.00 28.00 0.00 

5. Jhat1chand 6.00 0;00 9.00 0.00 

6. Goa 3.00 4.21 3.00 0.92 

7. Gujarat 816.00 310.00 732.00 348.74 

8. Haryana 130.00 188.33 178.00 147.64 

9. Himachal Pradesh 15.05 15.67 10.00 9.89 

10. Jammu and Kashmir 5.00 1.17 12.00 N.R. 

11. Kamataka 466.00 54.41 522.00 238.42 

12. Karala 25.00 12.78 9.00 0.00 

13. Madhya Pradesh 875.00 1248.27 1060.00 189.66 

14. Chhattlagarh 70.00 54.07 48.00 13.39 

15. Maharashtra 575.00 761.75 642.00 9.77 

16. Manlpur· 72.00 74.11 72.00 31.50 
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2 3 4 5 8 

17. Mizoram 34.00 119.00 79.00 49.49 

18. Meghalaya 24.00 5.17 '24.00 0.00 

19. Nagaland 90.00 70.00 90.00 46.00 

20. Orissa 25.00 412.74 205.00 8.89 

21. Punjab 0.00 7.76 30.00 0.00 

22. Aajasthan 815.00 789.31 889.00 898.31 

23. Sikkim 50.00 73.30 50.00 50.00 

24. Tamil Nadu 420.00 467.79 347.00 218.48 

25. Tripura 80.00 SO.OO 60.00 23.20 

26. Uttar Pradesh 0.00 328.09 297.SO 76.89 

27. Ultaranchal 25.00 24.68 18.00 31.31 

28. Weat Bengal 95.00 75.00 130.50 3.65 

·Integrated Scheme of OIIaeed1. PuIaea. 011 Palm. MaIze (ISOPOM) beceme':operatlcnl with effect from 11t Aprtl. 2004 after merging 
four erstwhile Centrally Sponeored Schemes of 0IIIMd8 ProductIon Programme (OPP). ~ PuIMa Development Project (NPDP). 
onp.m Development Progrwnrne (OPOP) and Accelerated Mlllze Development Programme (AMDP) 

C: (U) 011 Palm Development Programme (OPDP)-

(As. In Lakha) 

SI.No. Name of the State ExpendIture Aelel88d Expenditure 
2002·03 2002-03 2003-04 2003-04 

1. Andhra Pradesh 230.00 71.14 72.00 428.86 

2. Assam 4.00 0.00 2.00 0.00 

3. Goa 2.50 8.29 8.00 0.25 

4. Gujarat 20.00 32.22 50.00 19.20 

5. Karnataka 79.50 103.23 120.00 129.21 

8. KeraIa 5.00 0.00 5.00 41.12 

7. Ort ... 3.SO 0.00 5.00 0.00 

8. Tamil Nadu •. 50 •. 83 120.00 93.31 

9. Tripura 8.00 0.00 8.00 0.00 

-In .... ted Scheme of 011 ...... PuIaeS. 011 Palm. MaIze (ISOPOM) became operatIoMI wtth effect from 11t Aprtl. 2004 .... r merging 
four erstwhile Centrally Sponsored Schemel of 0Itaeeda PI'oductIon Progrwnme (OPP). NatIonal PuIIea Devetopment Project (NPDP). 
0I1pa1m Development ProgI'MV118 (OPDP) and Accelerated Maize Development Programme (AMDP). 
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C: (III) National Pullel Development Project (NPDP)* 

(Rs. in Lakhs) 

SI.No. Name of the State Released Expenditure Released Expenditure 
2002-03 2002-03 2003-04 2003-04 

1 2 3 4 5 6 

1. Andhra Pradesh 25.00 142.43 69.00 100.38 

2. Arunachal Pradesh 15.00 9.96 15.00 12.80 

3. Assam 16.00 74.80 60.00 0.00 

4. Bihar 0.00 0.00 9.00 87.44 

5. Jharkhand 2.50 2.50 9.00 36.36 

6. Gos 1.00 0.17 1.00 0.32 

7. Gujarat 50.00 130.00 42.00 27.28 

8. Haryana 10.00 39.70 61.00 35.90 

9. Himachal Pradesh 2.50 7.10 4.00 27.16 

10. Jammu and Kashmir 4.50 3.06 4.00 0.00 

11. Karnataka 67.00 149.06 117.00 124.26 

12. Karals 4.00 3.75 3.00 0.00 

13. Madhya Pradesh 132.50 241.18 336.00 49.63 

14. Chhattisgarh 45.00 35.21 42.00 14.65 

15. Maharashtra 147.00 292.79 212.00 ~0.17 

16. Manlpur 40.00 31.50 20.00 49.99 

17. Mizoram 61.00 4.50 15.00 16.65 

18. Meghalaya 16.00 4.50 16.00 0.00 

19. Nagaland 37.00 40.00 36.00 17.50 

20. Orissa 10.00 66.40 33.00 33.00 

21. Punjab 0.00 0.00 9.00 2.80 

22. Raj_than 264.00 388.71 269.00 238.44 

23. Sikkim 10.00 13.24 10.00 16.99 

24. Tamil Nadu 83.00 85.00 89.00 50.17 

25. Tripura 37.00 48.92 30.00 10.48 
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2 3 4 5 6 

26. unar Pradesh 60.00 464.18 172.00 280.04 

27. Uttaranchal 4.50 29.26 13.00 0.00 

28. Weet Bengal 4.50 4.50 21.00 0.00 

·Integnded SCheme of 0I1Meda. PuIHa. 011 Palm & MaIze (ISOPOM)· bec8me operaIICNI whh effect from 1 at AprI. 2004 after merging 
four eratwhlle Centrally Sponacnd Schemes of 0IIeeedI ProductIon Progrwnme (OPP). NatIonal PuIIM Development Project (NPDP). 
0I1pa1rn Development Programme (OPDP) and Accelerated Maize DeYeIopment prog,..,.". (AMDP) 

C: (iv) Accelerated Maize Development Programme (AMDP)* 

(As. in L~) 

SI.No. Name of the State Released Expenditure Released EJCP80diture 
2002-03 2002-03 2003-04 2003-04 

2 3 4 5 6 

1. Andhra Pradesh 33.75 18.52 5.00 34.52 

2. Arunachal Pradeeh 10.46 11.14 15.96 13.87 

3. Aaeam 0.00 0.00 4.44 22.43 

4. Bihar 0.00 95.50 0.00 0.00 

5. Jharkhand 3.00 0.00 0.00 0.47 

6. Goa 0.00 0.00 0.00 0.00 

7. Gujarat 0.00 0.29 2.00 2.30 

8. Haryana 0.00 2.03 0.00 2.49 

9. Himachal Pradeah 47.57 34.87 47.27 51.46 

10. Jammu and Kashmir 0.00 0.00 5.00 12.16 

11. Kamataka 42.82 •. 94 4.00 22.00 

12. Kerala 0.00 0.00 0.00 0.00 

13. Madhya Pradesh 3.00 47.37 20.82 5.57 

14. Chhattiegarh 6.36 10.62 10.07 9.58 

15. Maharashtra lO.n 47.37 15.13 40.48 

18. Manipur 13.44 10.35 22.30 25.39 

17. Mizoram 44.72 38.28 29.89 50.28 

18. Meghalaya 0.00 10.35 4.30 4.30 
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1 2 3 4 6 6 

19. Nagaland 0.00 11.00 4.30 4.30 

20. Orissa 0.00 0.74 0.00 0.00 

21. Punjab 0.00 0.00 0.00 0.00 

22. Rajasthan 20.88 33.57 50.31 47.83 

23. Sikklm 17.85 10.71 3.00 9.87 

24. Tamil Nadu 11.48 12.20 15.75 15.72 

25. Tripura 13.53 8.73 15.82 25.62 

28. Uttar Pradesh 38.92 51.32 51.20 33.02 

27. Utt&ranchal 10.35 10.62 10.85 14.04 

28. West Bengal 1.30 0.00 0.00 7.47 

"Integrated Scheme of Oileeeda, PuIHs. 011 P"m & Melze (ISOPOM) becIme operatIoMI with effect from 111 AprtI, 2004 after merging 
four erstwhile Centrally Sponaored Schemes of 0iIsHdI Production Prognunrnt (OPP), NatIonal Pulses Development Project (NPDp), 
0IIpeIm Development Programme (OPDP) and Accelerated MaIze Dewlopment ProgIMIIM (AMOP). 

C: (v) Integrated Scheme of Oil8eedl Pulses, OIlpa1m and Maize (ISOPOM) 

(R.. In Lakha) 

SI.No. Narna of the State Releued Expenditure Releued Expenditure 
2004-05 2004-05· 2005-08 2005..()8 

(Prov.) 20.2.2008 
(Prov.)" 

2 3 4 5 8 

1. Andhra Pradesh 3659.97 3884.95 2850.00 3513.40 

2. Assam 4.00 139.94 3.00 0.00 

3. Bihar 145.00 421.65 245.00 0.00 

4. Goa 10.00 7.75 16.50 2.81 

5. Gujarat 1883.00 1316.71 1850.00 1371.08 

6. Haryana 497.00 495.07 350.00 361.11 

7. Himachal Pradesh 40.00 55.08 67.00 45.95 

8. Jammu and Kashmir 85.00 29.30 142.50. 0.00 

9. Kamataka 2155.00 1580.97 1800.00 837.50 

10. KeraJa 5.00 34.83 7.50 23.01 
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1 2 3 4 5 6 

11. Madhya Pradesh 2925.00 2827.40 2400.00 1675.89 

12. Chhattisgarh 625.00 523.58 400.00 167.88 

13. Maharashtra 1040.00 991.41 1750.00 940.93 

14. Mizoram 107.00 100.00 10.00 50.70 

15. Orissa 455.00 788.17 500.00 272.26 

16. Punjab 52.50 1.76 87.50 3.62 

17. Aajasthan 2000.00 1608.29 2350.00 1719.51 

18. Tamit Nadu 990.00 644.14 1245.00 760.60 

19. Tripura 5.00 0.00 7.00 43.96 

20. Uttar Pradesh 785.00 761.43 1065.00 802.97 

21. West Bengal 260.00 228.97 450.00 495.19 

"Integrated Scheme of OIlseeds. PuIIea. 011 Palm & MaIze (ISOPOM) bec8me operatIoMI with effect from 111 AprI. 2004 after merging 
four erstwhile Centrally Sponsored Schemes of OIlseeds Production Programme (OPP), National Puis.. Development Project (NPDP), 
Oilpalm Development programn. (OPDP) and Accelerated MaIz. Development Programme (AMDP) 

D: Technology Mission for Integrated Development of Horticulture in North~Eastem States Including Sikldm, 
Uttaranchal, H.P. & J&K (MM-II) 

(As. in Lakhs) 

S1.No. N.ne of the Stale ReIeued EJpendIura Raeased ExpencIIure Released ExpencIIure ReIeued ExpencIIIn 
2002.()3 2002.()3 2OQ3.04 2OCJ3.04 2004.()5 2Q04.05 2OQ6.06 2OQ6.06 

(Prov.) (Prov.)' 

1. Arunachal Pradesh 1099.00 1099.00 1220.00 1220.00 1645.55 1645.56 1150.00 1150.00 

2. Assam 1092.15 1092.15 1400.00 1400.00 871.00 871.00 1300.00 1300.00 

3. Manipur 687.36 687.36 638.00 636.00 1288.25 1286.25 1500.00 1500.00 

4. Mizoram 1271.76 1271.76 1089.00 1089.00 1801.10 1625.75 1500.00 1500.00 

5. Meghalaya 865.65 865.65 937.00 937.00 1395.99 1395.99 1500.00 1500.00 

6. Nagaland 979.00 979.00 1256.00 1136.00 1875.00 1225.75 1275.00 1275.00 

7. Sikkim 857.14 857.14 1000.00 1000.00 1150.00 1150.00 1500.00 1500.00 

8. Tripura 821.50 821.50 900.00 Il00.00 1111.30 1111.30 1200.00 1200.00 

9. Uttaranchal 564.72 664.72 975.00 975.00 1100.00 1100.00 

10. Himachal Pradesh 650.00 650.00 1300.00 1300.00 1100.00 1100.00 

1" Jammu and Kashmir 650.00 650.00 1233.00 1233.00 1307.54 1307.54 

"Note: Expenditure reported upto 31.12.2005. 
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E: 5uppotf /0 5t8" EJfItIMitJn Pmgmm",. for 
EJdfInsion Rtllonns 

(Rs. in lakhs) 

SI.No. Name of the State Released 2005-06 
(up to Jan. 2006) 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Jharkhand 

Gujarat 

Goa 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Chhattisgarh 

Maharashtra 

Manipur 

Mizoram 

Meghalaya 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

223.00 

50.00 

82.00 

176.00 

92.00 

116.00 

16.00 

92.00 

80.00 

104.00 

128.00 

80.00 

200.00 

40.00 

231.00 

17.00 

34.00 

14.00 

28.00 

152.00 

92.00 

231.00 

22.00 

128.00 

22.00 

324.00 

96.00 

92.00 

SI.No. Name of the State 

1. Andhra Pradesh 

2. Bihar 

3. Chhattisgarh 

4. Gujarat 

6. Goa 

6. Haryana 

7. Jharkhand 

8. Kamataka 

9. Kera/a 

10. Madhya Pradesh 

11. Maharashtra 

12. Orissa 

13. Punjab 

14. Rajasthan 

15. Tamil Nadu 

16. Uttar Pradesh 

17. West Bengal 

(As. In lakhs) 

Released 2005-06 
(up to 6.3.2006) 

4420.96 

3100.00 

2037.83 

3239.28 

315.20 

1050.00 

2800.00 

4455.17 

3533.98 

2388.40 

8260.28 

3611.91 

21MS8.82 

2259.57 

3691.67 

5340.25 

4035.31 

Vamaac:thllra ProJect 

2426. SHRI KINJARAPU YERRANNAIDU: WWI the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether any proposal for construction of 
Vamsadhara Project in Andhra Pradesh Is pending with 
the Govemment for site clearance; and 

(b) H so, the time by which the proposal is likely to 
be cleared/implemented by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) Does not arise. 
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Introduction of ..a.Ith Ceu 

2427. SHRI IQBAL AHMED SARADGI: Will the 
Minister of CHEMICALS AND FERTILIZERS be pIeaaed 
to state: 

(a) whether the Committee of Secretaries had short 
down the proposal of introducing 2 per cent health cess 
on all central taxes; 

(b) if so, whether his Ministry had proposed the Cess 
to raise Rs. 8500 crores to fund among other things a 
Rs. 3000 crores medical scheme comprising free 
medicines for the poor; 

(c) if so, the details of the recommendations m~de 
by the committee; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d} The propouI 
of this Department for introduction of a Health and Phanna 
Cess on the lines of education cess for launching • Health 
Insurance Scheme for BPL families was discussed by 
the Committee of Secretaries (COS) in its meeting held 
on 7th February, 2006 under the Chainnanahip of the 
Cabinet Secretary. After detailed discussions it was 
decided, inter-alia, that the entire exercise should be 
remitted to the Ministry of Health and Family Welfare 
which would prepare appropriate schemes within their 
budgetary limits. 

{Translation} 

W .... Tax 

2428. SHRI PRABHUNATH SINGH: Will the Minister 
of WATER RESOURCES be pleased to atate: 

(a) whether the Government proposes to impose 
water tax on drawal of ground water and use of rivers 
waters; and 

(b) if so, the details thereof? 

THE MINISTER OF WATER RESO~RCES (PROF. 
SAIFUDDIN SOZ): (a) There is no such proposal with 
the Ministry of Water Resources. 

(b) Does not arise. 

/EngII8h} 

Environmental CI .. renee Proce .. 

2429. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of ENVIRONMENT AND FORESTS be pleaeecl 
to state: 

(a) whether the Union Govemment has decentralised 
the procesa of environmental clearance; 

(b) if 80, the details thereof; 

(c) If not, whether the Govemment is considering to 
reduce the time limit for giving such clearance; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Govemment has brought out a 
draft revised .-.vIronmentai impact ...... ment notification 
published in Gazette of India Mif6 S.O. 1324 (E) dated 
15th September, 2005. In the said draft notification. State 
level clearances in respect of select Protects below a 
prescribed threshold limit are proposed. 

(c) and (d) Do not arise. 

{Tmns/sflt:Jn} 

Demand for Iron Ore 

2430. PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Government has made any 
8S88sament of increasing demand of Iron ore in the 
country; 

(b) if so, the details thereof as on date; and 

(c) the total quantum of iron ore, used during the 
year 2004-05 and 2005-061 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAB): (a) and (b) In the National 
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Steel Polley, Government haa .... _ the domeatlc 
demand of iron ore at 190 MOllon Tomes (MT) In 2019-
2020 for a projected steel production of t 1 0 MT in the 
same vear. 

(c) The total dispatches for internal consumption of 
iron ore, as reported by Indian Bureau of Mines, for the 
year 2004-05 (P) and 2005--06 (E) are given as under: 

2004-05 (Provisional) 

2005-06 (Estimated) 

76.3 MT 

86.6 MT 

{English} 

Plan Outls,. 

2431. SHRI PRABHUNATH SINGH: Win the Minister 
of AGRICULTURE be pleased to state: 

(a) whether despite steep increase in the Central 
plan outlays the allocation for Department of Agricultural 
Research and Education has been scaled down during 
the last couple of years; 

(b) if so, the reasons therefor; and 

(c) the steps taken to arrest this trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAl BHURIA): (a) 
No, Sir. The details are as under: 

(Rs. in Crore) 

Years 

T otli Central Outlay 144038 147893 162947 211253 254041 

DAREIICAR Outlay ns ns 1000 1150 1350 

(b) and (c) Do not arise. 

Settlement Commlaalon on OVercharging CaHa 

2432. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a> whether the Government proposes to set up a 
Settlement Commission to resolve. all the pending cases 
relating to overcharging by pharmaceutical companies; 

(b) If 10, whether the outstanding demands of the 
National Pharmaceutical Pricing Authority and the 
Government claims under Drug Price EqulHzation Account 
are proposed to be tran.ferred to the proposed 
Commission; 

(c) If so, the time by which this Commission is likely 
to be set up; and 

(d) the extent to which thle will facilitate the clearance 
of the pending cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (d) Based on 
the recommendations of the Committee under the 
Chairmanship of Joint Secretary (Pharmaceuticals) and 
the Task Force under the Chairmanship of Dr. Pronab 
Sen, Principal Advisor, Planning Commission as well as 
feedback received from other stakeholders the 
Government have formulated a Draft National 
Pharmaceutical Policy, 2006 (Part-A-excluding pricing) 
which has been circulated to various departmental 
stakeholders seeking their comments. This draft policy 
also contains a proposal to set up a Settlement 
Commission to resolve all the pending cases relating to 
overcharging by pharmaceutical companies under the 
Drugs (Prices Control) Orders issued from time to time. 
Based on the comments received from various 
stakeholders the Government is likely to finalize the new 
Policy shortly. 

{T1lIns/slion} 

Allocation snd Offtake of Foodgralna 

2433. PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 
SHRI KAILASH NATH YADAV: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state the 
current allocation, releaee and offtake of fooclgrains for 
distribution uncler the Public Distribution System, Targeted 
Public Distribution System and the Antyodaya Anna 
Yojana? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH PRASAD 
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SINGH): The details of Allocation (releaae) and Offtake 
of foodgraina, under TargeNd Public Dlatribution SyateIn 
(TPOS) for Antyodaya Anna Yojana (My), Below Poverty 
Line (SPL) and Above PO'lerty Line (APL) categories, for 
the Current Year (2005-06-form April, 200S to January, 
2006), are given as under: 

Categary 

MY 

BPL 

APL 

Total 

/English} 

Allocation 

65.53 

161.39 

370.02 

596.94 

Export of Plant8IHerba 

(In lakh tonnes) 

Offtake 

5S.n 

120.38 

62.50 

238.85 

2434. SHRI HANNAN MOLLAH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether export of plants, helbs and derivatives 
thereof is permitted; 

(b) If so, the details thereof; 

(c) whether the State Governments are competent to 
issue permiasion for such exports; 

Cd) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS CSHRI NAMO NARAIN 
MEENA): Ca) and Cb) Yes, Sir. The export of plants, plant 
portions, their derivatives and extracts are permitted by 
the Union Government as per the rules and procedures 
prescribed under Foreign Trade Policy C2004-2OO9). 

(c) to Ce) No, Sir. The permission for export of plants, 
herbs and their derivates are given by the Union 
Government under Foreign Trade Policy on the 
recommendation/report of State Governments. 

Poat of EPFO Comml..aoner 

2435. SHRI JOACHIM BAXLA: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the detaIte of meetings of Employees Provident 
Fund Organization (EPFO) Board held during the lut 
three years and tHl date; 

(b) whether EPFO Cornmiuioner's post has been 
lying vacant for a long time; and 

Cc) if so, the details thereof and the time by which 
the post is likely to be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT CSHRI CHANDRA 
SEKHAR SAHU): Ca> The details are given in the enclosed 
Statement. 

(b) No, Sir. The post of CPFC has since been filled 
up with effect from 01.12.2005. 

(c) Does not arise in view of (b) above. 

7'htI dtIIIIils of IhtJ fl'ltHlting of IhtJ 8081fi Wx6d: 'htI/d' 
and 'po8IpontJd' eluting IhB /sst thfN )IN" 

Year Details of Meeting Date of Meeting 

2 3 

2002·2003 Special Meeting 12.04.2002 

157th MeetIng 09.07.2002 

158th Meeting 22.10.2002 

159th Meeting 04.12.2002 

Special CST Meeting 23.12.2002 

1801h Meeting 28.3.2003 

2003-2004 161 It Meeting 31.5.2003 

162nd MeetIng 27.06.2003 

163rd Melling 19.08.2003 

164lh Meeting 15.10.2003 

185lh MeetIng 03.12.2003 

168th Meeting 03.02.2004 

167th Meeting 23.02.2004 
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2 3 

168tt1 Meeting 30.08.2004 

169th Meeting 13.07.2004 

169th Meeting 20.07.2004 

169th Milling 09.08.2004 

170th Meeting 06.12.2004 

171 st Meeting 21.02.2005 

172nd Meeting 20.03.2005 
"(Postponed) 

2005-2006 Special CST Meeting 28.05.2005 

172nd Meeting 30.07.2005 
"(Postponed) 

172nd Meeting 10.11.2005 
'(Postponed) 

172nd Meeting 21.11.2005 

173rd Meeting 07.12.2005 

17 4th Meeting 23.2.2006 

·Due to administrative exigencies the meeting could not be held. 

Crlsla In Farm Sector 

2436. SHRI P. MOHAN: Will the Mlnlater of 
AGRICULTURE be pleased to state: 

(a) whether the farm sector is experiencing severe 
crisis; 

(b) if so, the specific causes for the deepening crisis 
in farm sector; and 

(c) the remedial steps proposed to be taken In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
to (c) In the recent times, there has been a deceleration 
in the growth of agriculture. This is mainly because of 
drought and other natural calamities as well as problems 
like inadequate Investment, law Irrigated area, inadequate 

flow of credit, low productivity, and inadequate marketing 
Infrastructure. These problems have caused hardships to 
the farmers in some areas of the country. 

. 
In order to make the agriculture sector more vibrant 

and dynamic with the objective to increase production 
and productivity, the Government has taken several 
initiatives, which include enhanCing the flow of Institutional 
credit to the farmers and strengthening of cooperative 
credit structure, ensuring the timely availability of quality 
Inputs, promoting farmer friendly and demand driven 
agriculture extension system, accelerating diversification 
to high value crops, launching of national horticulture 
mission, strengthening infrastructure and the supply chain, 
optimising the efficient utilization of available water 
resources through drip and sprinkler techniques, enhancing 
the sustainability of drylandlrainfed farming system, 
reforming agricultural markets, widespread use of post 
harvest technology and putting In place a broader 
spectrum of risk management apparatus for farmers. 

{Tmnslationj 

Subml.slon of Fake Bill. for Subsidy on Fertilizers 

2437. SHRI BIR SINGH MAHATO 
SHRI HARISINH CHAVDA: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pJeaaed to state: 

(a) whether the Government has received complaints 
regarding submission of fake bills related to subsidy on 
fertilizers by the fertilizers manufacturers; 

(b) if so, the number of complaints received during 
the last three years; 

(c) whether the Government has ascertained the 
quantum of subsidy claimed in such cases; 

(d) if so, the amount of each bill submitted, separately 
during each of the last three years; and 

(e) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): (a) to (e) During the 
last three years, some complaints have been received by 
Department of Fertilizers in respect of supply of the non· 
standard fertllizerslbogus sa... by some Companies in 
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the States of Bihar, Punjab, UU&r Pradeah, Himachal 
Pradesh and Rajasthan. The details Is as follow.: 

(I) MIs. Oswal Chemicals & Fertilizers Ltd. supplied 
• two rakes of non-standard DAP in each of the 

States of Bihar and Punjab during 2004 and 
availed 'on account' payment of cone.saion 
thereon. The State Government of Bihar 
suspended the supply of DAP in the State from 
this. company. The Department has recovered 
the 'on account' payment of concession released 
to the Company in respect of the sales in Bihar. 
The report from Govemment of Punjab in the 
matter is awaited. 

Additionally, the State Government of Uttar 
Pradesh reported In February 2003 that MIs. 
Oswal Chemicals & Fertilizers limited had made 
a bogus sale of DAP in that State through 
MIs. Kaveri Distributor Private Limited, 
Shahjahanpur, MIs. Rural Mercantile Private 
limited, Allahabad and MIs. Krishi Mercantile 
Private Limited, Kushinagar. A complaint has 
also been received that the Company had made 
bogus sales of DAP In Punjab through 
MIs Swaatik Urea Private Limited in the State 
of Punjab. The detailed reports from the State 
Govemments of Uttar Pradesh and Punjab have 
been sought in the matter. The Department has 
frozen the release of entire amount of payment 
of concession to this Company till final settlement 
of all Its claims. Final view in the matter will be 
taken by Department of FertHlzers after receipt 
of the detailed reports called from the concemed 
State Govemments. 

(Ii) 2015.05 MTs and 1027.45 MTs of SSP supplied 
by MIs. Prem Sakhi Fertilizers Ltd. and 
MIs. Bohra Industries Ltd. respectively to 
Himachal Pradesh State Cooperative & Marketing 
Consumer F,deratlon Ltd. during the months of 
November & December 2004 were found non-
standard. That State Govemment cancelled the 
authorization letter for selling SSP Fertilizers In 
the State in respect of above companies under 
the Fertilizer Control Order. Department of 
Fertilizer. also recovered the 'on account' 
payment of conceaaion released to 'Mis. Prem 
Salehi Fertilizers Ltd. The claims of concession 
In reepect of the above quantity submitted by 
MIs. Sohra Industries Ltd. were not enterfll'".d 
by Depllttment 01 FertiUers. 

(iii) Certain samples of SSP supplied by 
Mis. Madhuban Chemicals, MIs. Shurvl Colours 
Chem. Ltd., Mis. Ganpatl Fertilizers Ltd., 
MIs. Prem Sakhi Fertilizers Ltd. and MIs. Arihant 
Phosphate & FertUizers Ltd. have also been 
found non-standard' by the State Govemment of 
Rajasthan. The State Government has cancened 
the registration certificates of these companies 
to sell SSP in the State of Rajasthan. 

/English} 

Demarcation of CoIetai Stretch 

2438. SHRI NAVE EN JINDAL: 
SHRI ASADUDOIN OWAISI: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether any project for demarcating a hazard 
line along the entire coaltal stretch has been 
commissioned; 

(b) if so, the details thereof; 

(c) the time by which the project is likely to be 
completed; and 

(d) the estimated cost of the prqect? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Based on the recommendations of 
the Prof. M.S. Swaminathan Committee Report on CoastaJ 
Regulation Zone the Ministry of Environment and Forest 
has initiated a pilot study project for demarcating a 
vulnerability Line taking Into account the natural and 
manmade coastal hazards for identified coast stretches 
of the country. Space AppHcation Centre. Ahmedabad. 
Survey of India, Dehradun. Centre for Earth Sciance 
Studies. Thlruvananthapuram and Department of Ocean 
Development, New Deihl are associated In the study. 

(c) The pilot study prqject is designed to be 
completed by April, 2006. 

(d) For the above pilot pro;ec:t. Centre for Earth 
Science Studi .. have quoted RI. 7.5 'alehl while Space 
Application Centre, Ahmedabad have aought RI. 7 1akhI. 
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·U.S. Q. No. 2439. 

{English} 

E,.dlcatlon of Hunger 

2440. SHRI SANAT KUMAR MANDAL: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has prepared any action 
plan for turning .v.ry village into a knowledge centre 
and making India hunger free by August, 2007; 

(b) if so, the detalls th.reof and action tak.n thereon; 

(e) wheth.r the country pos •••• es n.c •• sary 
capabilltl.s for successful Implementation of the Hid 
programme; and 

(d) if so, the details thereof and success achieved 
therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The National Commission on Farmera in Its 
first interim Report submitted to the Gov.rnment hu, 
inlBr-IlIiIl, recomm.nded: 

(i) Establishment of a Knowledge Centre in .very 
village to create a veritable platform for 
knowledge transfer between and across rural 
communities, scientists, educators, h.althcare 
providers, technology .nabl.rs on local agro-
ecological and locio-cultural condltlon8 _ w.1I 
as sharing .xp.ri.nc.s on various farming 
methods and techniques; and 

(ii) Implementation of a Seven-Point ActIon Plan to 
mak. India hunger free by 15th August, 2007. 

Th. Department of Agriculture & Cooperation has 
intimated that it has not yet firmed up Its views on the 
recommendations. Howev.r, the Finance Mlnilter in the 
Budget Speech for 2005-06 hu announced the decision 
of the Government to provide financial support of 
As. 100 crores to begin with, through NABARD under 
Rural Infrastructure Development Fund (RIDC) for 
establishment of such Centre. 

"The queltion tabled by Shri P ..... Hath Vadav, MP was deIet8d 
MiaW corrtgenda to list Of QuestIons Issued on 5.5.2006. 

(b) to (d) It hu been the constant endeavour of the 
Government to ensure food security to aU with focus on 
the poor and create a hunger free India. A well Targeted 
Public Distribution System (TPDS) is one of the effective 
strategi_ in respect of pov.rty alleviation and to enhance 
food security, at the house hold level. In addition, there 
are several other scheme8 which cater to the requirements 
of the specific target groups such as the Antyodaya Anna 
Yojana (MY) for the poorest of the poor; Mid-Day Meal 
Scheme for students of primary schools; Wh.at based 
Nutrition Programme for children below 6 years of age 
and expectantllactatlng women; Annapurna Scheme for 
indigent senior citizens not getting pension under the 
National Old Age Pension Scheme; Sampooma Gramin 
Rozgar Yojana for organizing various employment 
generation programme; Emergency Feeding Programme 
for old, infirm and destitute persone belonging to Below 
Poverty Line households to provide them food security in 
th.ir distress conditione; Grain Bank Scheme to provide 
safeguard against starvation during the period of natural 
calamity or during the lean season when the rural peopl. 
do not have purchasing power; National Food for Work 
Programme for generation of supplementary wage 
employment and providing food security, etc. As a sequel 
to the resolution adopted at the 'World Food Summit-
Five years later" in Rome for Instituting an -Intemational 
Alliance Against Hunger" the Govemment of India has 
constituted a -National Alliance Against Hunger" with 
various Department/Ministries, Food and Agriculture 
Organisation, Planning Commission and Non-Govemmental 
organization as Its member. The primary aim of thle 
Alliance is to mobilize political will, technical expertise 
and financial resources to reduce the hunger In the 
country. 

Lo ... to Sugarane Fa,....,. ,'" Andhnl PNdnh 
due to Flood. 

2441. SHRI BALASHOWRY VALLABHANENI: Will the 
Minlst.r of AGRICULTURE be pleased to atate: 

Ca) whether the sugarcane farmers of Andhra Pradesh 
a,.tf some other States have Incurred huge Ioseea due to 
floods in recent put; 

(b) if so, the extent thereof, State-wlae; and 

(c) the steps taken by the Government to help the 
said farmers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DtSTRIBUTION (SHRI KANTI LAl BHURIA): (a) 
and (b) Yee. Sir. As per report of the Inter-Minist.rIaI 
Team deputed 10 the States of Andhra Pradesh,' 
Maharaehtra and Kamataka for an on-the-Ipot asaeeament 
of damage caLUd to sugarcane crops by recent floods, 
mont than 50% IUg8lQU18 crop over an am of 17361 
hectares in Andhra Pradesh, 66292 hectar.1 In 
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Maharaahtra and 193191 hectares in Karnataka haa been 
affected. 

(c) An amount of R'S. 39.57 crores to Andhra 
Pradesh, Re. 15.91 crorea to Maharaahtra and Re. 14.374 
crores to Karnataka were approved from National CeIamIty 
Contingency Fund (NCCF) for damaged sugarcane crOp 
to the affected fanners. 

{Trans/II/ion} 

Migration of Bengal Tlge ... 

2442. SHRI MOHAN SINGH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the attention of the Government has been 
drawn to the reported migration of the Bengal Tigers of 
Sund!trbans In West Bengal to Bhutan; 

(b) if so, whether the Government has verified such 
reports; 

(c) If so, the steps being taken by the Government 
to check this migration: 

(d) whether the Government has conducted a census 
of the tigers in Sunderbans; and 

(e) if so, the total number of tigers in Sunderbans 
,nd the stepa being taken to increase their numbers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) This Ministry has not received any report of 
tigers from Sundarbans migrating to Bhutan. 

(b) and (c) Question do not arise. 

(d) and (e) The State Government conducts 
estimation of tigers and other wild animals periodically. 
The population of tigers, based on the All India Estimation 
as reported by States since 1972 Is given in the 
Statement-I enclosed. The steps taken by Government of 
India for tiger conservation are given in the Statement-II 
enclosed. 

SI.No. Name of Reserve 1972 1979 1984 1989 1993 1995 1997 2001-02 

1. Sunderban. (West Bengal) 60 

St..",.", /I 

Steps taken by the government for protection and 
conservation of tigers and other wildlife are as under: 

(i) Legal protection ha. been provided to wild 
animals against hunting and commercial 
exploitation under the provisions of the Wild Life 
(Protection) Act, 1972. 

(iI) Several rare and endangered species of wild 
animals have been included in the Schedules 0' Wild Life (Protection) Act, 1972, thereby giving 
it highest degree of protection. 

(iii) The Wild Life (Protection) Act, 1972 h,a been 
amended and made more stringent. The 
punishment in ca.88 of oHences has been 
enhanced. The Act also provides for forfeiture 
of any equipment, vehicle or weapon that has 
been used for committing any wildlife offence. 

(iv) Central Bureau of Investigation (CBI) has been 
empowered under the WHdllfe (Protection) Act, 
1972 to apprehended and prosecute wildlife 
offenders. 

205 264 269 251 242 263 245 

(v) Government of India has set up Regional and 
Sub-regional Offices for wildlife preservation in 
major export and trade centers of the country 
to prevent smuggling of wild animals and their 
products. 

(vi) Financial and technical help Is provided to the 
States under various Centrally Sponsored 
Schemes, v2 Project Tiger, Project Elephant 
and Development of National Parks and 
Sanctuaries for enhancing the capacity and 
Infrastructure of the States for providing effective 
prot~ion to wild animals. 

(vII) A National Wildlife Action Plan 2002-18 was 
adopted by the Indian Board for Wild ute under 
the chairmanship of Prime Minister In January 
2002. The plan outline. the strategy for 
conservation and protection of wildlife in the 
country. 

(viii) Government of India Is a lignatory to many 
international conventions conceming biodiversity 
conservation and control of Illegal trade In wild 
flora and fauna. 
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(Ix) Bilateral agreements have been signed with 
Nepal and Republic of China for controlling franI. 
boundary illegal trade in wildlife. 

(x) A Global Tiger Forum of Tiger Range Countries 
has been created for addressing international 
iaues related to tiger conservation. 

(xi) . Action has been taken for Implementing the 
urgent recommendation of TIger Task Force and 
creation of National Wildlife Crime Control 
Bureau. 

LMH of Land of Commercial 
Inatltutlona by PSU. 

2443. SHRI TEK LAL MAHTO: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether instead of making proper use of land 
acquired by public sector undertakings they have leased 
out the land to various commercial institutions and schools; 

(b) if 80, whether the affected parsons have not yet 
been paid compensation; 

(c) if 80, whether the Govemment has takan any 
action to stop these organisations form leasing out the 
land;' and 

(d) if so, the details thereof? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
(a) to (d) Guidelines have been lauad in February, 1986 
with regard to land acquisition and ~Iltation upects 
involved in ma;or projects by CPSEs. The said guidetines 
envisage Identification of surplus land with CPSEs and 
Its appropriate use. The guidelines also provide that the 
land acquisition authorities should streamline the procedure 
for payment of compensation to the affected peraons as 
par the provisions of Land Acquisition Act. 

/English} 

Fund. for Rehabilitation 

2444. SHRI M. SHIVANNA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to stale: 

(a) whether a proposal has been sent to the Union 
Govemment by the Govemment of Kamataka to provide 

100 per cent financial assistance for rehabilitation of 154 
tribal families dlaplaced due to the formation of Bandlpur 
National Pa~; 

(b) H so, whether there is delay in dispatching the 
instalments; 

(c) If so, the reasons therefor; and 

(d) the steps taken to release the funds immediately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) An Annual Plan of Operation for 
2005-06 received from State for Bandlpur (Nagarahole 
extension) Tiger Reserve has been approved for an 
amount of Rs. 456.39 lakhs (Central Assistanoe 
Rs. 331.925 lakhs), which inltlr slill includes rehabilitation 
of 154 affected tribal families by formation of Bandlpur 
Tiger Reserve. An amount of Rs. 251.585 lakhs has 
already been released for implementation of activities 
approved in Annual Plan of Operation for 2005-06. ActIon 
has been taken for release of balance Central Assistance, 
based on progress report/utilization of funds as received 
from the State. 

MoU. with Prfvat.tForelgn Com.,.n •• 

2445. SHRI GIRIDHAR GAMANG: Will the Minister 
of STEEL be pleased to state: 

(a) whether some MoUs were signed by the 
Govemment of orissa with Indian and Foreign Companies 
in recent past for setitng up of steel plants and for selling 
of the iron ores; 

(b) H so, the details thereof; project-wise and area-
Wi .. ; and 

(c) the names of the companies which have started 
the project 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (DR. AKHILESH DAS): (a) Yea, Sir. 43 MaUs 
were signed by the Govemment of Orlaaa with Indian 
and Foreign Companies in recent past for setting up steel 
planta and sponge iron plants. 

(b) Details of the MoUs signed are enclosed at 
Statement-I. 

(c) The names of the companies which are reported 
under operation are enclosed at Statt!ment-II. 
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S16111mM11 

List 01 SIHI Plllnt PfDjtIcts liN' which Molls ""/hl btNIn signsd by thB sr. GoWlfTllMnt 
(118 on NolhllTlbtlr ~ 2005) 

SI,No. Name 01 the locIIion Capay In MTPA IIW8IlImInt DItt of I9IInII ~ofiron 

COfIII*IY AI. In CJOII ofMoU 011 for 2S )'till In 
UIon TGmII 

2 3 4 5 6 7 9 

1. WI EhJahan Lapqa, StmbIIpur PhIIe-I 1.2 1650 15.05.2002 48 
GnIup 01 
CCIIIIpfte 

flta.II 1.6 1650 64 

2. MIa AaIIi GhInIIdIaI, AIhagarh, PM.I 0.5 512 01.10.2003 2!) 
Steel lid. rua.ck 

Pha-II 0.5 374 20 

3. tNs Neepu ChacIrihIriharpr, RoIIkeIa, Phaae-I 0.26 202.5 01.10.2003 10.4 
MetIic:kI(P) ScnIargllh 
Ltd. 

Phaae-li 0.15 197.5 8 

4. tNs Scaw GIIICichapIda, DhrinI Phaae-I 0.25 310 01.10.2003 10 
IncUIriII (P) 
lid. 

fIhaae.Il 0.55 514 22 

5. Mil Deo Bonai, &nIargIIh 0.325 316 01.10.2003 13 
MInes & 
MineI'II(P) 
Ud. 

6. MIl Vila JhakhIpura, D\DIri, Jaipur 0.35 345.78 28.12.2003 14 
InduItrieI Ltd. 

7. MIl SMC Hilma, JIarIuguda Phaae-I 0.25 141 28.12.1103 10 
Power 
Generation fhlat.II 0.15 314 6 
Ltd. 

8. MIl ShyIm PdIi, AengIIi, ~ 0.27 224.71 011.(12.2004 10.8 
DRI Power 
Ud. 

9. MIl &I1-FIag BomIIi, SIrnbIIpIr ""--I 0.35 348.74 26.08.2004 14 
Special S. 
Ltd. Phaae-li 0.86 S88AS • 

10. MIa Orilla GIIta, ~, Phaae-I 0.35 38Ii 28,08.2004 \ 
Sponge lion SambIIpur 
Ltd. fIhIIt.Il 0.6 842 
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11. MlsSPS Badmll GIowIh Centre, 0.29 210 28.08.2004 11.6 
Sponge Iron .IMuguda 
Ud. 

12. MIs KaIinganIgIr IncbIIriaI ~ 0.3 245 28.08.2004 12 
Maharashlra Complex, DIWi, JIipur 
Sel/llla Ltd. ~I 0.18 205 7.2 

13. MIs OCL RajpIgpur, SInIIIgIIh 0.25 204.21 27.11.2004 10 
I" Ltd. 

14. tNs AML KIIingInIgIr InduIIIiII 0.275 208.87 27.11.2004 11 
Steel & Power Complex, DIDIi, J.., 
Ud. 

15. Mis RImpei, KIuIUi, CIlIIck 0.25 210.00 27.11.2004 10 
Maheawary 
Ispat (P) Ltd. 

16. MIs MonneI MqIIpIr, DhInknI 0.25 281.08 27.11.2004 10 
IspaI Ltd. 

17. MlsNyan BomIIi, RqM. SImbIIpu' 0.30 383.14 27.11.2004 12 
Ispat & Power 
(P) Ltd. 

18. MIs MdhIn KIIIngInIgIr InUIIIII 0.27 27.11.2004 10.8 
lapII Ltd. Complex, DIDII 

19. MIs Stee LoidIpIdI. BIItIII, KIorfIIr 0.25 180.44 27.11.2004 10 
MeIIIkI lid. 

20. MIs MSP MIraIUa. ...... 0.28 210. 27.11.2004 10.4 
Melalika (P) 
Ud. 

21. MIs Action PIIIdiripIIIar & MaraIIuIa, 0.25 270.00 27.11.2004 10 
Ispat & Power ...... 
(P) Ltd. 

22. MlsAgrim MIraIUa. JwaugudI 0.38 501.73 27.11.2004 14.4 
Steel 
InduIIIIes lid. 

23. MlsTa KI/iIga Nagar InduIIriII "'-"' 1.2 21.04.2005 48 
IIMIIIm8nt Complex. JaipIr 
india Ltd PhaHI 1.8 72 
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24. MIs PaNik Pur\npIIi, Joda, KeoIfIIr 0.27 337.42 04.05.2005 10.8 
Steel & Alloys 
LId. 

25. MIs RaIhi PoIIpIIy-SIuidI, s.nbIIpur 0.30 272.85 04.05.2005 12 
Udyog lid. 

28. MlsVIfIj ~, PnIIIoi, 0.30 207.00 04.05.2005 12 
Steel & SImbIIpur 
EMIgy LId. 

27. MIs DeepIk TopocIII, BIdlI, KecqhIr 0.25 195.31 04.05.2005 10 
SlIeII & 
Power LId. 

28. MIs Konalk Iapet lid. HIlma, JhIIIuguda 0.25 196.50 04.05.2005 10 

29. MIs Beekay UlibuN, BIdII, ~ 0.28 319.80 04.05.2005 11.2 
Steel & Power 
Ltd. 

36. MIs BAG Iron KIuI.ni, DhIr*InaI 0.25 228.05 04.05.2005 10 
& Steel Co. 
(p) LId. 

31. MIs Jain 0urIIga' ....... 0.30 2S1.n 04.05.2005 12 
Sponge (P) 
LId. 

32. Mis Jindal DIiIuri, _ Pha-I 0.8 1812.00 09.06.2005 32 
StainIees Lid. 

~II 0.8 5018.00 32 
33. MIs~ KImIndo, ,.. KoirI. 2.00 2275.00 3.11.2005 

Minta LId. &niIrgIIh IJId oIwIIIIrId, 
DhrinI (1 MTPA 1ICh) 

34. MIs StIta T.,., CuIIIck 
Steel India (P) 

0.5 855.00 3.11.2005 20 

Ltd. 

35. MIs Brand PIIIIpInga, K"'r 
Aloys lid. 

0.27 307.54 3.11.2005 10.8 

36. MlsElalem LaIw1dIbud, .....,. 
Steels & 

0.25 254.00 3.11.2005 10 

Power LId .• 

37. MlsJIiBllaji T 1I1isIr, .. lAIhikIIa, 0.33 321.14 3.11.2005 13.2 
Jyoti Steels &nIIrgartI 
LId. 

(A) 21.94 28570.18 780 
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List of ,. SffIM I'IIInt PfojtIds lor wIIIt:II Mou. 
MvtI bHn 8igned with SIMI GotwntnMII (_ on NtwrImIMr ~ 2005) 

1. MIs TATA KaIiIgINgIr IncUtriaI 111"'" 3.00 10,400 17.11.2004 
Iron & SlaeI Complex, DIDri, JIjpII 
Co. lid. 

2nd MDudII 3.00 5,000 

2. MIs SterIiIe p .... ~ ~ 3.4 8712 15.10.2004 138 
Iron and Steel 
Company 
Ud. 

~I 1.7 2720 68 

3. Mis Hy-G1'Ide PnIIep 4.00 10,721 21.04.2005 180 
Pellets Ltd. 
(ESSAR 
Group) 

4. MlsPOSCO 12.00 51,000 22.0ta5 eoo 
India Project 
(P) Ltd. 

5. MIs Jindal Bliilldlllot. PIn II 8.00 13,136.t1 3.11.2005 
SIMI & Power Deojhar, ~ & SIll! 
Ud. Ptant II ~ 

6. We BIuIhIn MeIIIIUIdII, DIwIIInI 3.00 5,828.15 3.11.2006 120 
Steel & Strips 
Ltd. 

(B) 38.10 108586.17 1,324 

Gr. Toll! (W) •. 04 137,158 2,084 

..",.", . 
List of thtI p/M1IB which '-.. I'IIpDI'/rId undw optIf'IItiDn 

SI.No. Name of the Company lOCIIIan Sponge IIan CIpICity under aperIIIon 
(iI tonneI per IUIIIIII) 

2 3 4 

1. Mis Shushan Induatriea Ltd. lIpInga, 51mbllpur 3,00,000 

2. Mis Aarti Steels Ltd. GhantikhII, AIhIgIrh, 3,00,000 
CuttIck 

3. MIs Neepaz MetIIicks (P) Ltd. ChandrItwthIrpur, Rourk*, 1,80,000 
~ 



251 Wn'Itsn AM..",. . 

2 

4. MIs Scaw Induatriea (P) Lid. 

5. MIs SMC Power Generation Ltd. 

6. MIs SPS Sponge Iron Ltd. 

7. MIs OCL India Ltd. 

8. MIs Maheawary lapat (P) Ltd. 

9. MIs Sr.. Metallka Ltd. 

10. MIs D .. pak Steels & Power Ltd. 

11. MIs Beekay Steel & Power Ltd. 

12. MIs Rungta Mines Ltd. 

13. Mis Jai Balaji Jyotl Steels Ltd. 

MARCH 13, 2006 

3 

Gundichlpada, Dhenkanal 

Hirma, Jharsuguda 

Badmal Growth Centre, 
Jharsuguda 

Rajgangpur, Sundargarh 

Rampel, Khuntuni, Cuttack 

Loidapada, Barbil, Keonjhar 

Topodih, Barbil, Kaonjhar 

Uliburu, Barbil, Keonjhar 

Kamando, near Koir., 
Sundargarh and Jharaband, 
Dhenkanal (1 MTPA each) 

Tanlsar, near Lathikata, 
Sundargarh 

4 

90,000 

90,000 

1,80,000 

1,20,000 

80,000 

1,50,000 

90,000 

90,000 

1,20,000 

80,000 

262 

/Trsnsllltionj (b) if so, the details thereof and the financial 
assistance provided for the same during the last two 
years, institution-wi .. ? A •• ' •• nce for Survey 

2446. SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI KASHIRAM RANA: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a> whether the Govemment has provided any 
financial assistance to any institution for conducting survey 
for assessing financial and physical performance of food 
proceasing industries in the country; and 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) this Ministry provide8 financial 
aaaiatance for conducting atudleelsurvey etc. No specific 
survey for asselling the financial and physical 
performance of food processing industriel has been 
undertaken by this Ministry. However, general studiell 
survey of this sector aasisted are given in the Statement 
enclosed. 

0..'/$ 01 6".",*/ usl$/BnctI _nctiontHI lor conducIing gsntII'II/ 81ut1Ms1$uIWY 
during 1M 1M/two JIN" ;MIItution-__ 

SI.No. Name of Organization 

1. 

& year of study 

2 

National Productive 
Council, New Delhi. 
(2003-04) 

Details of studies/survey 

3 

Evaluation of the projects assisted by the Ministry of 
Food Processing Industries during Ninth Plan period for 
Northam Zone comprising of Chhattlsgarh, Deihl, Haryana, 
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1 

2. 

3. 

4. 

5. 

6. 

2 

Indian Institute of 
Management, Koikata 
(2003-04) 

Mis Scope e-knowledge 
Center Pvt. Ltd., Chennel 
(2003-04) 

Mis Rabo India Finance 
Private Ltd.. New Delhi 
(2003-04) 

Mis Sewa Gram Mahlla 
Haat, Ahmedabad 
(2003-04) 

U.P. State Horticulture 
Marketing Federation, 
Lucknow 
(2003-04) 

/EngIish} 

Ranking of India In EPI 

2447. SHRI REWATI RAMAN SINGH: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the ranking of India in environment pertonnance 
index. 2006; and 

(b) the 8teps propo884'taken by the Government to 
improve the same? 

3 

Himachal Pradesh, Jammu & Kashmir, Madhya Prade8h, 
Punjab, Uttar Pradesh and Ultaranchal at a cost of 
Rs. 19.39 lakhs. 

Evaluation of the projects _isted by the Ministry of 
Food Processing Industries during Ninth Plan period for 
Eastem Zone comprising of Andaman & Nicobar. Bihar, 
Jharkhand, West Bengal and Orissa at a coat of Rs. 19.00 
lakhs. 

Evaluation of the projects assisted by the Ministry of 
Food Processing Industries during Ninth Plan period for 
Southem Zone comprising of Tamllnadu, Kamataka, Kerala, 
Anethra Pradesh. Pondlcherry & Lak8hadweep at a cost of 
Rs. 5.58 lakhs. 

A major study has been carried out by Mis Rabo India 
Finance Private Ltd., New Delhi, a 100% subsidiary of 
Mis Rabo Bank Intematlonal, Nethertands which Is a major 
International bank in food & agri-bueine... The study 1nttJr-
.. w~ for ..... ng the current status of food pl'OC88Sing 
industries and for preparing a VIsion. Strategy & Action 
Plan Document for Food Pl'OO888ing Industries for the whOle 
country for the next 10 yea,. for this MInistry. The study 
was commissioned In 2003-04 at a cost of Rs. 93,50,000 
+ service tax. 

Conducted a survey of food proc888ing groups on Nral 
areas of Gujarat at a cost of Rs. 3,79,760. 

Master Action Plan for the development of Food 
Proce8slng Indu8tries in Uttar Pradesh at a C08t of 
R8. 9.90 lakhs. 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) India has been ranked 118 in the Pilot 
2006 Environmental Performance Index. 

(b) The Govemrnent of India accords high priority to 
environment protection and 8ustainable development. 
These concerns are duly reflected In our planning proceu. 
The Govemment of India has already taken a series of 
steps, including establishment of a regulatory framework 
to address the88 concerns. 

Development. of u •• 
2448. SHRI PRALHAD JOSHI: Will the Minister of 

WATER RESOURCES be pleased to state: 
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(a) whether the Government of Karnataka has 
submitted any proposal to the Union Government for 
development of existing lakes; and 

(b) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) and (b) Under National Lake 
Conservation Plan (NLCP) the State Governments were 
requested by Ministry of Environment & Forests to send 
prlomlsation of lakes In their state. The Government of 
Karnataka prioritized 14 lakes. Out of these, Detailed 
Project Reports (DPRs) of 7 lake. were submitted to the 
Ministry of Environment & Forests of which projects for 
conservation of 3 lakes namely (I) Akka Mahadevl lake 
at Haveri, (ii) Sharanabasave.hwara lake at Gulbarga, 
and (iii) Channapatna tank at Hassan, have since been 
approved in FebruarylMarch 2005, with the total approved 
cost as Rs. 12.50 crores. Against this sanctioned 
expenditure an amount worthRs. 3.04 crore has been 
released so far. In respect of remaining 4 lakes namely 
(i) Bellakki tank at Shimon. (II) Kole Tavarekere lake at 
Chickmagalore (iii) Tripuranthk.shwar lake, and (iv) 
Kundawada lake at Davangere, the Ministry of 
Environment & Forests have sought for clarification from 
the Government of Karnataka. 

In addition, projects for conservation of 7 lakes at an 
estimated cost of about As. 27 crores hu already been 
sanctioned between February, 2002 Jo January, 2005 for 
Karnataka. 

Rehabilitation of Kudremukh NalloMI Perka VIctim. 

2449. SHRI M. SHIVANNA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether 201 families have been affected due to 
formation of Kudremukh National Park; 

(b) if so, the details thereof; 

(c) whether the Government of Karnataka has 
requested the Union Government to provide financial 
assistance to these families; 

(d) if so, the amount so far released by the Union 
Government for rehabilitation; and 

(e) the time by which all the 'displaced families would 
be rehabilitated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) As reported by the Government of 
Kamataka there are 1299 families living within Kudremukh 
National Park. The first phase of the project on 
rehabilitation of villages from within the National Park 
would involve voluntary rehabilitation of 201 families. 

(c) Yes Sir. A proposal was received by this Ministry 
for providing financial assistance amount to Rs. 18.35 
lakhs, for acquisition of land to rehabilitate the families in 
Phase-I of the project. 

(d) It was not possible to allocate the funds from the 
present budgetary provisions of the Centrally Sponsored 
Scheme "Development of National Parks and Sanctuaries". 
Hence the State Government was advised to send the 
proposal to the Planning C~mmission for possible 
budgetary allocation in the Slate Plan. 

(e\ As reported by Government of Karnataka, 
rehabilitation of the families in the first phase would require 
five years after initiation of the project. 

/Tnmsl8/ionJ 

Incr..I"". CO2 Level and Depletion 
of Ozone Layer 

2450. SHRIMATI SAf'JGEETA KUMARI SINGH DEO: 
SHRI HANSRAJ G. AHIA: 
SHAI RAKESH SINGH: 
SHAI KASHIRAM RANA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the level of CO2 (carbon diOXide) in the 
atmosphere is increasing while ozone layer is depleting 
day by day; 

(b) if 80, the details and the reasons therefor; 

(c) the steps taken by the Government to contain 
the situation; and 

(d) the success achieved in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The global average concentration 



257 PHALGUNA 22, 1927 (~ 258 

of Carbon dioxide (CO2) haa incrRHd from a value 280 
ppm in the pre-indultrial era (prior to 1750) to 374 ppm 
in 2003 as per the report of the Inter-govemm •• tal Panel 
on Climate Change (2005). As per a Joint World 
Meteorological Organisation (WMO), United Nations 
Environment Programme (UNEP), National Oceanic and 
Atmospheric Administration (NOAA) Asaeasment in 2002, 
the 1997-2001 global average of total ozone in the 
atmospheric column has been 3% below the 1964-1 aeo 
average. The lowest values were recorded during 
1992-93. The above changes are attributed to 
anthropogenic sources of emiuions. 

(c) and (d) The steps taken to contatn the IituaIIon 
and the success achieved include the following: 

• The reduce the combined greenhou.. gas 
emissions including CO2, the United Nations 
Framework Convention on Cimate Change 
(UNFCCC) and the Kyoto Protocol on 
Convention on Climate Change are the 
international agreements. These agreements 
contain the measures for reduction of 
anthropogenic source of gree"house gas 
emissions including CO2 , by the i"dustrlallzed 
countries. India is a Party to both the Convention 
and the Protocol. The Central Government is 
actively promoting projects under the Clean 
Development Mechanisms (COM) of the Kyoto 
Protocol for reduction of emissions of green 
house gases. The National COM Authority has 
so far given Host Country Approval to 252 
eligible COM projects. 

• In order to tackle the issue of ozone depletion, 
the Vienna Convention for the Protection of the 
Ozone Layer and the Montreal Protocol on 
Substances that Deplete the Ozone Layer are 
the international agreements. These agreements 
contain the measures for phasing out Ozone 
Depleting Substances (ODS) in developed as 
well as developing countries. India 18 a Party to 
both the Convention and the Protocol and has 
taken necessary steps to phase out production 
and consumption of ODS in various aect0f'8 in 
accordance with the provisions of these 
agreements. The country programne has been 
prepared for phasing out various ODS and is 
under implementation at present. 

IE",.,,} 

Land 10 8andhI Cement In Gu .... 

2451. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleued to state: 

(a) whether SancI1I Cement In Gujarat hu been given 
soma portion of forest land for the purpoee of mining; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether this spOils the environmental 
circumatances in the region; and 

(d) if so, the remedial action being taken by the 
Union Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No such propoul regarding diversion of 
forest land for mining by Sandhi Cement has been 
received by the Central Government so far. 

(b) to (d) Does not arise. 

ReducUon In Bubel.., for PDI 

2452. SHRI K.S. RAO: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pteased to state: 

(a) the tetmS and conditions applied for World Bank 
loans to the State Govemments; 

(b) whether the State Govemments are required to 
substantiaHy reduce subaldy on food for below poverty 
line families for World Bank loans; 

(c) whether the Central sanction of SAL-III to Andhr. 
Pradesh Is also required to subatantlaUy reduce subsidy 
on rice for BPL famlllea; and 

(d) if so, the detait. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (.> Sfr, The borrower of the World Bank loans! 
IDA credits is the Government of India. 

Until April 01, 2005, the Government of india 
transferred the World Bank/IDA funding under on-lending 
arrangements between the Govemment of India and the 
recipient states, either on (i) 70% loan and 30% grant or 
(ii) for special category states, 10010 loan and 90% grant. 
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After April 01. 2005, following the recommendations 
of the 12th Finance Commission, the on-lending 
arrangements to an states are on back-ta-back basis. 

(b) No, Sir. 

(c) and (d) No. The World Bank has supported two 
Development Policy Loans (also referred to as SALs) for 
the &tate of Andhra Pradesh (February 2002 and February 
2004 respectively). Both programs were aimed at 
supporting the medium term reform programme of 
Govemment of Andhra Pradesh. This includes better fiscal 
management devoting more resources to IOCiaI sectors 
like health and education, and Improved targeting of the 
rice subsidy scheme to eligible benefltaries. 

Con .. rvatlon of Sacred Grove. 

2463. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the proposal for seeking financial 
assistance for conservation of Sacred, Groves 
(Deverakadu) In Kodagu District Is pending with the Union 
Govemment; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The said proposal Is not pending with the 
Central Govemment. 

(b) and (c) The proposal on conservation of Sacred 
Groves (Deverakadu) in Kodagu District as received from 
the State Govemment suffered from certain inadequacies 
like lack of scientific details about gap planting, proposed 
intermingling of exotic species, and non-indication of 
appropriate soli manipulation and canopy management of 
existing tree vegetation among others. The State 
Government of Karnataka has been requested to 
reformulate the proposal in consultation wtth Centre for 
Ecological Sciences, Indian Institute of Science, Bangalore. 

Study on Ecology of Inter-Atvera BtI"n Tren ... r 

2454. DR. K.S. MANOJ: Will ttle Minister of WATER 
RESOURCES be pleased to state: 

(a) whether any acientific studies on the ecology of 
Inter-River basins transfer and related works have been 
conducted by National Research Institute; and 

(b) if so, the details thereof and the outcome thereof? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): (a) and (b) National Water 
Development Agency (NWDA) while preparing the 
feasibility reports of river link proposals carries out 
preliminary studies in regard to environmental, ecological 
and soclo-economic aspects. Soclo-economic and 
environmental studies for 9 links have been got completed 
by NWDA through various organizations. Further, the 
Govemment of India has constituted a Committee of 
EnvironmentaHsts, Social Scientists and other Experts on 
28th Dec.ember 2004 to advise the Govemment on the 
environmental and socia-economic issues involved In inter-
linking of rivers. 

12.00 hra. 

PAPERS LAID ON THE TABLE 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): Sir, on 
behalf of the hon. Prime Minister, I beg to lay on the 
Table a copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Extemal Affairs 
for the year 2006-2007. 

[Placed In Library. StHI No. L T 3877/06] 

THE MINISTER OF URBAN DEVELOPMENT (SHRI 
S. JAIPAL REDDY): Sir, I beg to lay on the Table a 
copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Urban Development 
for the year 2006-2007. 

[Placed in Library. SIIS No. LT 3878106] 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): Sir, I beg to lay on the Table-

(1) (1) A copy of the Detailed Demands for 
Grants (Hindi and English versions) of the 
Ministry of Law and Justice for the year 
2006-2007, together with a Corrigendum 
thereto. 

[Placed in Library. Sse No. L T 3879/06] 
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(2) (2) A copy of the Outcome Budget (HIndi and 
English versions) of the Ministry of Law 
and Justice for the year 2006-2007. 

[Placed in Library. SH No. L T 3880/06] 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV): 
Sir, I beg to lay on the Table a copy of the Public 
Enterprises Sarvey (Volumes I to III) (Hindi and English 
versions) for the year 2004·2005. 

[Placed in Library. StHI No. L T 3881106] 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIFUDDIN SOZ): Sir, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub·section (1) of section 
619A of the Companies Act, 1956:-

(I) Statement regarding Review by the 
Government of the working of the Water 
and Power Consultancy Services (India) 
Limited, New Delhi, for the year 2004· 
2005. 

(il) Annual Report of the Water and Power 
Consultancy Services (India) Limited, New 
Delhi, for the year 2004·2005, alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. See No. L T 3882/06] 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 
MANI SHANKAR AIYAR): Sir, I beg to lay on the Table 
a copy each of the following Detailed Demands for Grants 
(Hindi and English versions):-

(1) Ministry of Youth Affairs and Sports for the year 
2006·2007. 

[Placed in Library. See No. L T 3883106] 

(2) Ministry of Panchayati Raj for the year 2006·2007. 

[Placed in Library. StHI No. LT 3884106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, on behalf of 
Shrimati Meira Kumar, I beg to lay on the Table-

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Social 
Justice and Empowerment for the year 2006·2007. 

[Placed in Library. See No. L T 3885106] 

(2) A copy of the Outcome Budget (Hindi and English 
versions) of the Ministry of Social Justice and 
Empowerment for the year 2006·2007. 

(Placed in Library. SH No. L T 3886106] 

(3) A copy of the Performance Budget (Hindi and 
English versions) of the Ministry of Social Justice 
and Empowerment for the year 2005-2006. 

[Placed in Library. SH No. L T 3887106] 

THE MINISTER OF STATE IN THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI CHANDRA 
SEKHAR SAHU): Sir, I on behalf of Shri K. 
Chandrasekhar Rao, I beg to lay on the Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Employee's Provident Fund 
Organisation, New Delhi, for the year 2004·2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(Placed in Library. StHI No. L T 3888/06] 

(3) A copy of the Annual Report (Hindi and English 
versions) of the Employees' State Insurance 
Corporation, New Deihl, for the year 2004·05. 

(Placed in Library. StHI No. L T 3889/06] 

(4) A copy of the Notification No. G.S.R. 25 (E) (Hindi 
and English versions) published In Gazette of India 
dated the 19th January, 2006, making certain 
amendments in the Notification No. G.S.A. 375 (E) 
dated the 7th June, 2006 issued under Industrial 
Employment (Standing Orders) Act, 1946. 

[Placed in Library. SIHI No. L T 3890106) 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF OCEAN DEVELOPMENT (SHRI 
KAPIL SIBAL): Sir, I beg to lay on the Table a copy of 
the Detailed Demands for Grants (Hindi and English' 
verelonl) of the Ministry of Ocean Development for the 
year 2006-07. 

(Placed in Library. See No. LT 3891/06] 
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THE MINISTER OF. STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): Sir, I beg to lay on the Table a copy of 
the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Food Procesaing Industries 
for the year 2006-2007. 

[Placed in Library. SH No. L T 3892106] 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): Sir; I beg to 
lay on the Table a copy of the Indian Councii'of World 
Affairs Rules, 2006 (Hindi and English versions) published 
in Notification No. G.S.A. 74 (E) in Gazette of India dated 
the 21st February, 2006, under section 27 of the Indian 
Council of World Affairs Act, 2001. 

[Placed in Library. SH No. LT 3893106) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE iN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, I beg to lay on 
the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(i) Review by the Government of the working 
of the Hindustan Insecticides limited, New 
Delhi, for the year 2004-2005. 

(ii) Annual Report of the Hindustan 
Insecticides Limited, New Delhi, for the 
year 2004-2005, alongwlth Audited 
Accounts and comments of the Comptroller 
and Auditor Generai thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for deiay in laying the papers mentioned 
at (1) above. 

[Placed in Library. SH No. L T 3894106] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir. I beg to lay on the Table 
a copy each of the following Detailed Demands for Grants 
(Hindi and English versions):-

(1) Department of Posts for the year 2006-2007. 

[Placed in Ubrary. SH No. L T 3895106) 

(2) Department Telecommunications for the year 2006-
2007. 

[Placed in Library. SH No. L T 3896/06] 

THE MINiSTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE iN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, on behalf of Shri 
Prithviraj Chavan, I beg to lay on the Table-

(1) A copy each of the following Detailed Demands 
for Grants (Hindi and English versions):-

(I) Department of Atomic Energy for the year 
2006-2007. 

[Placed in Library. SH No. LT 3897/06) 

(II) Department of Space for the year 2006-
2007. 

[Placed in Library. SH No. L T 3898106) 

(2) A copy of the Outcome Budget (Hindi and English 
versions) of the Department of Space for the year 
2006-2007. 

[Placed in Library. SH No. L T 3899106] 

(3) A copy of the Performance Budget (Hindi and 
English versions) of the Department of Atomic 
Energy for the year 2006-2007. 

[Placed in Library. SstI No. LT 3900/06) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): I beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Salim Ali Centre 
for Ornithology and Natural History, 
COimbatore, for the year 2004-2005, 
alongwlth Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Salim ~Ii Centre for 
Ornithology and Natural History, 
Coimbatore, for the year 2004-2005. 
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(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. StHJ No. L T 3901/06] 

(3) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Environment 
and Forests for the year 2006-2007. 

[Placed in Library. StHJ No. L T 3902106] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): I beg to lay on the Table a copy of the 
Notification No. G.S.A. 80 (E) (Hindi and English versions) 
published in Gazette of India dated the 28th February, 
2006, containing Order directing that every producer of 
sugar to sell and dispatch the monthly quota of sugar 
released to him for sale by the monthly release order 
within the specified period to furnish its details to 
Directorate of Sugar, Department of Food and Public 
Distribution. under sub-section (6) of section 3 of the 
Essential Commodities Act. 1955. 

[Placed in Library. Sse No. LT 3903106] 

12.06 hr •. 

STANDING COMMITTEE ON INDUSTRY 

One Hundred Seventy-elghth Report 

[Englishj 

KUNWAR MANVENDRA SINGH (Mathura): I beg to 
lay the One Hundred Seventy Eighth Report (Hindi and 
English versions) of the Standing Committee on Industry 
on ·Unlocking of surplus assets of CPSEs to generate 
resources for revival and the status of ancillary units of 
CPSE". 

12.061/2 hr •. 

STATEMENTS BY MINISTERS 

(I) statu. of Implementation ot recommendation. 
contained In the 7th Report ot Standing 
Commltt.. on Consumer AffIIl ... , Food and 
Public Dlatrlbutlon 

[English} 

·THE MINISTER OF AGAICUL TURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

"Placed In Llbrsry. SH No. L T 3904106. 

DISTRIBUTION (SHRI SHARAD PAWAR): Sir, I am 
making this statement on the status of Implementation of 
recommendations contained in the Seventh Report of the 
Standing Committee on Food and Consumer Affairs and 
Public Distribution (Department of Consumer Affairs) In 
pursuance of direction 73A of the hon. Speaker, Lok 
Sabha Bulletin-Part II dated 1.9.2004. 

A statement indicating the Action Taken/status of all 
the recommendations contained in the Seventh Report of 
the Standing Committee on Food, Consumer Affairs and 
Public Distribution is annexed. It may be noted that the 
report contains 21 recommendations. These 
recommendations have been carefully examined by the 
Ministry of Consumer Affairs, Food and Public Distribution 
(Department of Consumer Affairs). All the 
recommendations have been accepted and action taken 
thereon has been indicated. 

The Action Taken replies had been sent to the Lok 
Sabha on 26.07.2005. This was presented by the 
Chairman of the Standing Committee to the Lok Sabha 
on 01.12.2005 and laid on the Table of the Lok Sabha 
on the same day. 

[English} 

MA. SPEAKER: I wish to compliment your Ministry 
for submitting the Reports regularly. 

12.07 h .... 

(II) Statu. of Implement8tlon ot recommendldlon. 
contained In the 83rd Report of Standing 
Committee on Transport, Tourlam and Culture 
on the functioning of CommlHlon ot Railway 
Safety 

*THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, on baha" of my 
colleague, Shri Praful Patel, I am making this statement 
on the statuB of implementation of recommendations 
contained in 83rd Report of the Parliamentary Standing 
Committee on Transport. Tourism and Culture on the 
'Functioning of Commission of Railway Safety' in 
pursuance of the direction 73A issued by the hon. 
Speaker, Lok Sabha Parliamentary Bulletin Part-II dated 

·Pleced In Ubrary. SH No. LT 3905106 
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01 September, 2004 under the provlalons of rule 389 of 
the Rules of Procedure and Conduct of Business In Lok 
Sabha. 

The 83rd Report on the Departmentally-related 
Parliamentary Standing Committee 01"1 Transport, Tourism 
and Culture was laid in the Lok Sabha on 03.12.2004. 
The Report contains 11 recommendations. Most of these 
recommendations required action/consultation with 
Railways and other Ministries, which is taking time. 
However, a majority of the recommendations have been 
accepted by the Govemment and action has already been 
initiated. A Statement indicating the action taken/status of 
all the recommendations contained in the Standing 
Committee Report is annexed. 

12.08 hr •• 

UNION DUTIES OF EXCISE (ELECTRICITY) 
DISTRIBUTION REPEAL BILL, 2006* 

/English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): On behaH 
of Shri P. Chidambaram, I beg to move for leave to 
introduce a BIll to repeal the Union Duties of Excise 
(Electricity (Distribution Act, 1980. 

Bill. 

MR. SPEAKER: The Question is: 

"That leave be granted to introduce a Bill to repeal 
the Union Duties of Excise (Electricity (Distribution 
Act, 1980." 

The motion was adopted. 

SHRI PAWAN KUMAR BANSAL: I introduce·· the 

[English) 

MR. SPEAKER: I have got names of 23 Members 
with me. I will try to accommodate all of them, if you 
kindly have a little patience. If it is done in an orderly 
manner, I think I can complete the list. 

·Published in the Gazette of India, Extraordinary Part-II, 
Sectlon-2. dated 13.3.2006 
··Introduced with the recommendation of the President. 

Shri Chandrapal Singh Yadav. 

[Tl'8ns/a/ion} 

SHRI CHANDRA PAL SINGH YADAV (Jhansi): Mr. 
Speaker, Sir, the unseasonal rain and hailstonn during 
the recent past have caused heavy losses to farmers in 
Bundelkhand region of Uttar Pradesh. About 34 villages 
of Mehrauni region in Lalitpur district and about 26 villages 
of Talbahat Tehsil under my Lok Sabha constituency have 
received heavy hailstorms. These areas witnessed 
hailstorms of about one to one and a half kilogram weight. 
In about one and a half dozen of villages, people have 
been rendered homeless. Their cattle have died and 1088 
of human life has also been reported. Agriculture is totally 
ruined. I would like to apprise you that Lalitpur district Is 
already a poor region. The people of this region migrate 
to other places for their livelihood. But today, the whole 
district is suffering very badly due to hailstorm and 
unseasonal rains. People have no arrangement for food 
there. People who took loans from banks for agriculture 
are "ot in a position to repay. Mr. Speaker, Sir, through 
you, I would like to request the Central Govemment that 
avenues of employment for the people of that region 
may be created by giving special package to the district 
through various schemes of the Central Govemment like 
food for work and employment Guarantee Scheme 
avenues of employment should be opened for the people 
so that they get employment and eam their livelihood. 
The people who have lost their kith and kin and those 
whose cattle have died should be given compensation 
and the Government should provide funds under Indira 
Awas Yojana to those who have become homeless. 

/English} 

MR. SPEAKER: Many other hon'ble Members would 
like to speak on the similar issue. I would request them 
to be brief and to the pOint. 

[Tl'8nslafion} 

DR. KARAN SINGH YADAV (Alwar): Mr. Speaker, 
Sir, Rajasthan has also witnessed unseasonal rain, heavy 
storm and hailstorm. In my Lok Sabha Constituency Alwar, 
blooming crops of farmers were destroyed overnight. 
Mustard crops lying in the barns submerged in water. 
Jatiyana and Sadhuka villages in Khertal township have 
suffered a huge loss of sheep, goats an~ other livestock. 

I WOUld, therefore, through you, like to request the 
Central Government that aIongwlth the whole of Rajasthan, 
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Alwar district may also be got inapected. Relief centers 
may be opened there by the Government so that people 
may get help and grants. 

{English} 

MR. SPEAKER: Hon'ble Members, please cooperate. 

{Translation} 

SHRI SUBHASH MAHARIA (Sikar): Mr. Speaker, Sir, 
in this unaeasonal rain on 10th Instant, around 24 villages 
around Reengas town in my Partiamentary Constituency 
Sikar have witnessed heavy hailstorm. There was non-
stop hail-atorm falling of for 16 hours and the hailstones 
did not melt. All mustard, wheat and Methi crops got 
destroyed. I visited the site myself. 

Mr. Speaker, Sir, through you, I would like to request 
the Government that farmers may be given relief from 
the Natural Calflmity Relief Fund. . .. (InltJrnJpIIons) 

{English} 

MR. SPEAKER: Hon'ble Members, why are you 
raising your hands like this? Why can you not wait? 

{Tmnslation} 

SHRI SUBHASH MAHARIA: Their electricity charges 
should be waived off under all circumstances. As regards 
severe hardships being faced by the farmers due to this 
hailstorm, I would like that the Government should take 
complete note of it. Kota was the first district to experience 
hailstorm and then not only Sikar, but also Jaipu" Alwar, 
Churu, Jhunjhunu, all these districts of Shekhawati region 
also witnessed hailstorm. 

Mr. Speaker, Sir, you are already aware that 
Rajasthan Is a drought prone state and has been suffering 
from severe famine. Therefore, the State Government 
should be given more and more relief and the affected 
farmers provided more and more compensation. There 
electricity bills may also be waived off by the Government. 
... (Intsnupfions) 

{English} 

MR. SPEAKER: Hon'bIa Members, you are very much 
aware of the procedure. Why are you doing it? This is 
not free for all. Otherwise, I would stop this so-called 
'Zero Hour' business. 

{Tnlnslslion} 

SHRI RAMDAS ATHAWALE (Pandarpur): Mr. 
Speaker, Sir, this hailstorm has affected the entire country. 
In Maharashtra, pomegranate, cashew, mango and 
augarcane crops have been destroyed badly. Through 
you, I would like to request the Government of India that 
theae crop growers may be given more and more 
compensation and this Government should allO consider 
to increase the insurance as well. I demand that more 
and more support should be given to Maharashtra. 

{EngI/IIII} 

MR. SPEAKER: Shrimati Neeta Pateriya, pIeae try 
to be on time in future. I am allowing you because of 
the Importance of the matter. 

/Tf'IIfI6IaIion} 

SHRIMATI NEETA PATERIVA (S8Onl): Mr. Speaker, 
Sir, there have been non-stop heavy rains and MVere 
hailstorm for the last four months in Madhya Prade8h. 
As a result of which farmers got ruined. Gram crops 
lying in the bam, got sprouted again and the wheat crops 
were destroyed due to hailstorm. Farmers have suffered 
massive lose due to hailstorm. To save them from getting 
ruined, I request the Central Government to give more 
and more funds and a special package to Madhya 
Pradesh Govemment for farmers 80 that farmers may be 
given more and more compensation and they can be 
saved from getting ruined. Moreover, their loans and their 
electricity bill may be waived off so that they may get 
lOme relief. Jobs may be created for them in the region 
itseK 80 that they do not go outside their region for labour 
and may support their families by staying in the village. 

SHRI SHAILENDRA KUMAR (Chail): Mr. Speaker, 
Sir, as the hon'bIa Member has said that In Uttar Pradesh, 
the wheat crops have been destroyed due to hailstorm 
and storm. Wheat crop has been damaged completely . 
The crops will not yield wheat. Farmers have suffered 
massive Io8s due to this. Through you, I would requeat 
the Govemment to send a central team to Uttar Pradesh 
to survey the 1058 suffered by the farm.,.. The farmers 
whose crops have been damaged be given compensation 
and a special package. Beeidee this, Steps may be taken 
to waive off the loans and taxes of farmers. 
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{English/ 

MR. SPEAKER: Han .. Members, I have to apply my 
judgement because this is a very important matter 
concerning the commo~ people and the farmers. 
Therefore, I have given it a priority. Although you could 
have :lssociated, I have allowed each member to make 
a separate submission. Therefore, allow me a little to 
please apply my judgement. As I have said, I wHI try to 
cooperate with every hon. Member. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr. 
Speaker, Sir, the State of Maharashta has undertaken 
the construction of Babli barrage in the foreshore area of 
Sriramsagar Project in violation of the inter-State 
agreement. It is very, very unfortunate to state that even 
though the ewc has given repeated instructiona, incluc!ling 
the last one on 3rd of this month, the State of 
Maharashtra has rejected them. They are constructing 
Babli barrage on Godavari river. This is a great loss to 
the State of Andhra Pradesh, and particularly to the 
farmers of seven districts. The project caters to the needs 
of the farmers and also the drinking purposes. They are 
violating the provisions of the Constitution; they are 
violating the rule of lew; and they are violating the inter-
State agreement. Who will stop this construction? It is 
very unfortunate that the Govemment of India is watching 
like a spectator. We are all bound by the Indian 
Constitution, by the govemlng of inter·State ag .... ment. 
and by the rule of law. Even in the upstream, they are 
constructing 11 barrages including the Babli project. They 
have not stopped the work even though repeated 
instructions have been given by CWC. It is a very sorry 
state of thing. Our han. Parliamentary Affairs Minister Is 
here. I would like to say that there are no politics involved 
in it. My farmers are crying and agitating. On 3rd of the 
month. the CWC Chairman. Shri R. Jey .. eelan has 
written a letter to the Maharaahtra Govemment. the Chief 
Minister. and the Chief Secretary. But they are not taking 
any action. It is very unfortunate that they are violating 
the provisions of the Constitution. . .. (Interruptions) 

MR. SPEAKER: It is not a debate. I will come to it. 
I have promised tha~ I will come to it. 

SHRI KINJARAPU YERRANNAIDU: I would request 
the hon. Minister to intervene once again. He should talk 
to the Chief Minister of Maharashtra and safeguard the 
interests of" the farmers of Andhra Pradesh. 

MR. SPEAKER: Thank you very much for your 
cooperation. 

SHRI K.S. RAO (Eluru): Sir, I associate with this. 

MR. SPEAKER: No association will be recorded 
because you have not given notice. 

... (Inltlf7Uptions) 

MR. SPEAKER: You are a very, very cooperative 
Member. 

rrrBMIsIIon/ 

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker. 
Sir. my Parliamentary constituency Patna is situated on 
the bank of river Ganga. Soli erosion on a large scale is 
still continuing there. A large portion of land of Netanpur 
Nakata Diara has been erased and submerged in the 
river. Further, soil erosion of this area is continuing. But 
arrangements to check erosion of only 2700 feet of land 
have been made so far. Lakhs of people live there and 
their livelihood also exists there. Through you. I would 
like to request the hon'ble Minister of Water Resources 
that arrangements for checking erosion may be made at 
the earliest and funds made available to check erosion 
of 1000 feet land in this financial year itself. It would 
protect the village and also the 'tola'. Besides, the entire 
region of river Ganga has become contaminated, and as 
a relUit of this Ganga Is changing Its course. It Is a 
historical river. It is the recognition of the aesthetic beauty 
of various are .. of Bihar including Patna. Hon'ble Minister 
of Water Resources may Idndly take Immediate action to 
save river Ganga and also to check soli erosion so that 
it could be prevented from pollution and erosion and the 
people, who are being displaced on account of this 
erosion, could live there and earn their livelihood with 
ease. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Speaker, SIr, I want to raise a very important issue In 
the House. 

MR. SPEAKER: Discussion on Railways has been 
completed and stili. 

{English] 

your demands and not being minimized. 
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/TMnsI8lion} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, a new 
issue has emerged. I would like to draw the attention of 
the Govemment towards the news item that hu been 
published in the 'Dainik Jagran' on 11th. You and entire 
House may be remembering that the Railways had nine 
zonas previously. When the Govemment of Shri AtaJ Bihari 
Vajpayee was formed and Nitishji was the Railway 
Minister, the number of these zones was increased to 16 
after reviewing it from administrative and geographical 
point of view, out of which Central and Eastem railways 
zonal office was established in Hazlpur. A number of 
disputes were raised at that time and the matter was 
taken to the Supreme Court. Due review of geographical 
and administrative reasons was also made at the 
residence of the Prime Minister. Thereafter, It was 
constituted. It has been reported in the n"wsltem 
published in Dainik Jagran that a report has been called 
for from all the zonal managers by the Mini8try of 
Railways with regard to constitution of zones and to add 
or delete the areas failing under the jurisdiction of these 
zones and that report has since been received by the 
Ministry of Railways. As per my information and according 
to the newsitem of the new8paper, Dhanbad is being 
excluded from Hazipur and it is being taken back to 
Bengal as before, which is not appropriate in any way . 
. . . (Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): Why are you 
mentioning Bengal? Bhagalpur is al80 there In Eastem 
Railway. Why do you mention Bengal? You please aay 
Eastem Railways. . .. (Inlflmlpllons) 

SHRI PRABHUNATH SINGH: I accept his suggestion. 
A conspiracy il being hatched to take It to the Eaatem 
Railways and rail-politics Is being done keeping In view 
the forthcoming elections in five states. . .. (117ItImIpIitJn8) I 
would like to urge the Government that It is the question 
of right of Bihar. I would like to tell Prlyaranjan D8IfIU18hl 
that if such sensitive issues are intended to be taken up, 
It will lead to untoward inc/dents. The people of Bihar will 
come to the roads. . .. (Inlt!NnJpllons) 

/EngIish} 

MR. SPEAKER: Do not make any threats. 

... (1m.1'fUJ1Iion$) 

/TI7If7Mlionj 

SHRI PRABHUNATH SINGH: I would Uke to request 
not to initiate act of such unneceaeary Interference. If 
such attempts are made, we would show them the door 
in the forthcoming elections of Bengal. Therefore, I would 
like to request that such interference may not be made. 
The Dhanbad Division of Hazipur Headquarters may be 
retained as It Is. . .. (Intrll7upti0n6) 

/Engilsh} 

MR. SPEAKER: No provocation. 

... (InfRrruptions) 

/TMnsI8lionj 

SHRt BASUDEB ACHARIA: It Is a very good 
suggestion. It should remain in Dhanbad. 

/EngIish} 

MR. SPEAKER: Let us not divide the country. 

... (InttJnupIIons) 

/TMnsI8fionj 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Mr. 
Speaker, Sir, Palamu and Gadhwa diltrlcta of Jharkhand 
are the most backward and poor diltrlcts. A situation of 
famine prevails In these two districts for past many yea ... 
in the absence of rain. Unemployment is at Its peak. The 
development work In these two districts Is almost 
negligible. There Is acute shortage of drinking water In 
these areas. The level of ground water has gone down 
to a great extent, 88 a result of which water has dried 
up in wells, ponds and reservoirs. Under these 
circumstance., people are forced to flee the villages. Lot 
of extremist activities are also taking place In the entire 
Jharkhand region. Parttcularty, these two dlatrlcts are worst 
affected by extremist activities. It 18 mainly because of 
poverty and unemployment. I would like to draw the 
attention of the Govemment that a number of important 
irrigation schemes for the farme... of theae two district8 
are lying incomplete for many yea.... No action is being 
taken on th888 two schemes by the irrigation department 
of Govemment of India. I urge the Govemment to 
complete Auranga Reservoir Scheme of Palamu district 
and Kanhar Reservoir Scheme of Gadhwa di.trlct on 
which crores of rupees of the Government of India have 
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already been spent and by completing these projects relief 
could be given to the farmers, labourers and unemployed 
persons of Palamu division and efforts should be made 
to bring the extremists to the main-stream of the aoclety. 

/English} 

MR. SPEAKER: Smt. Klran Maheshwari-ab8ent. 

/Transllllionj 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, an incident of brutal murder took place in 
Delhi yesterday. In this Incident, Swama Mahajan and 
her daughter Anuradha Mahajan, who was an advocate 
in High Court, have been killed after having tied their 
hands and legs and strangle them with ft dupatta tied 
around their necks. A number of cases of murder of 
women and old persona have come to light during past 
few days. A woman named Guluhan Kapoor was killed 
in Kalkaji on 5th March, Sachdev Khosla and his wife 
Santosh Khosla were killed in Greater KaUash, a 60 year 
widow was killed in Shalimar Bagh, two women named 
Rampyari and Pandltain were murdered In Mukhe~ee 
Nagar. a woman was killed in Bhajanpura and in this 
way. there are about 30-35 Incidents that have occurred 
during the past one year. The incidents of murder and 
rape of women are taking place continuously. The 
incidents of kidnapping are occurring the most. Deihl Is 
slowly beeoming the crime capital of India. Hon'ble Home 
Minister is sitting here, I would like to tell him that the 
way in which killing of old persons and women Is taking 
place in Delhi, no woman considers herself safe here. It 
is matter of shame for the country that such a situation 
has arisen in the capital. Hon'ble Home Minister would 
agree from this fact that the people of underworld, 
gangsters of the outside states, criminal ganga come to 
Delhi and after committing the crime, they flee the capital. 
There is no check on them. There is no issue of Identity 
card for them. There Is a need to ponder over this Issue 
seriously. 

I would also to tell the Home Minister that whenever 
we talk of Uttar Pradesh and Bihar, he says that it is a 
state matter and center has nothing to do with It. But, 
the law and order of Delhi is directly in the hands of 
Home Ministry. The Government of Delhi does not 
Interfere in this matter. When law and order of Delhi is 
with the Ministry of Home Affairs, emergence of such a 
situation in Delhi is a matter of shame. At least, the 
Hon'ble Minister may look into this aspect that most of 

the police force is engaged in security. The police force 
is engaged in VIP security, agitations and demolition of 
houeea throughout the day. A separate police force should 
be set up for these purposes and the,. 18 a need to Ht 
up a separate police force to deal with the Issue of law 
and order. 

The law and order of Delhi is directly linked to the 
Centre. There are 10 Members of Parliament in Deihl, 
out of which 7 Members are from Lok Sabha and 3 are 
from Rajya Sabha. Among these ten, nine Members of 
Parliament belong to the Congre&& Party. I would like to 
ask from hon'ble Minister whether any meeting has been 
convened with any of the Member of Parliament of with 
any of the representatives elected by the people of Delhi? 
Whether any initiative of holding of such meetings would 
be taken the hon'ble Home Minister may please Inform 
the House about this. All people of Deihl are scared by 
incidents ot such brutal killings and there is fear In their 
minds. The entire country is very much concemed about 
this. The hon'ble Home Minister should take this issue 
seriously. 

{English} 

MR. SPEAKER: Shri S. Mallikarjuniah. Do you want 
to speak in Kannada? 

SHRI S. MALLIKARJUNIAH (Tumkur): Yes. 

MR. SPEAKER: Let me see whether the Kannada 
Interpreter 18 there. I think he is not there. Please send 
for the Interpreter. Shrl Malllkarjunlah, please wait for a 
few minutes. 

Chaudhary Lal Singh to speak now. 

/Tmnsllllionj 

CHAUDHARY LAL SINGH (Udharnpur): Mr. Speaker, 
Sir, with your permission, I would Hke to draw the attention 
of the Government towards the people of Rlyaaat-e-J&K, 
who have been deprived of their rights since 1947. These 
people belong to POK and West Pakistan region. People 
from West Pakistan took refuge in India and they were 
given compensation, relief and other help in this country. 
They were rehabilitated and their educational development 
was also taken care of. But the people from West 
Pakistan who got settled In J&K, are not aHowed to take 
ration and to own a house of their own. Neither they are 
provided with education nor they get employment. They 
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do not have the right to vote in Aaaembly .. well • 
Panchayat elections. I want to point out that the other 
POK people have not got ownerahlp right 110 far for the 
property they are residing In I.e. EP land. POt< is a 
Pakistani occupied area, MIIngIa dam has been built thera, 
but these people did not get compenaatton. They are 
being asked to go back. Their 24 seats are lying vacant 
In the Assembly. Th.y have not got their share yet. I 
would like to say that there are two big groups of on. 
lakh population each. Sikhs a~d Hindus are In majority In 
thee. groups. Thes. p.opl. are staying partlcutarly In 
J&K. But J&K has not adopted them so far. Mr. Speaker, 
Sir, w. are holding round tabl. conferences. W. are 
trying our I.vel best but despite three gen.ratlons and 
two big groups of large population, they have not got 
their rights. They may be glv.n their. rights. 

MD. SALIM (Calcutta-North-Eat): Mr. Speaker, Sir, I 
auoclat. myself with the matter railed by the hon'bIa 
M.mber. 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
this is a very serious matter. Th. population of theee 
peopl. Is In lakha and th.)t are neither given the 
cltlz.nshlp nor the right to vote 80 far. Th.refore, I 
usoclat. myaelf with the matt.r raIeed by the hon'bIa 
Member. 

SHRI NIHAL CHAND (Sriganganagar): Mr. Speaker, 
Sir, I thank you for allowing m. to speak during Zero 
Hour. 

Mr. Sp.aker, Sir, Rajasthan is an agrlcultur. 
dominat.d Strate. The entire State dep.nds upon 
agriculture. Prior to 1981, when the Indira Gandhi canal 
was not constructed, Rajasthan and Punjab entered into 
an agreement relating to use of wat.r for irrigation. The 
agreement states that when the work of conetruclIon of 
the Indira Gandhi canal Is completed, 0.6 MAF water will 
be raIea8ed for Rajasthan. But Rajasthan has not I'8C8iv«t 
that wat.r till date. Farmers ::>f Rajasthan are suffering 
on this account. At present, the dam holds 1301 feet 
water, but Punjab Is not releasing water to Rajasthan. 
Earlier also, the water receded. Through you, I request 
the Central Govemment to get the water released for 
Rajasthan from Punjab as per the Agreement. 

Mr. Speaker, Sir, In B8MB, Members are appointed 
from states on rotational basis. Appointment from Haryana 
and Punjab has already been made on rotational baaIs. 
... (InlBnuptions) 

MR. SPEAKER: You railed this matter ..... r aIIo. 

... (I",.",."",) 

DR. RATTAN SINGH AJNALA (Tarantaran): Mr. 
8pMker, Sir, we are ....ee.tng w ...... ... (InfIIInIp/iDM) 

SHRI NIHAL CHAND: Mr. Speaker, Sir, they are not 
releasing water for UI. . .. (I",.",."",) 

MR. SPEAKER: You do not follow the Agfftm8nt. 
You have not fulfilled their requirement. It Me com. on 
the record. It II a matter of great regl'8t. There Ihould 
be no stat. va. state dispute. 

... (I",.",."",) 

SHRI NIHAL CHAND: Mr. Speaker, Sir. In 88MB, 
Members are appointed on rational baets. members from 
Haryana and Punjab have already enjoyed their teRn. 
Now, It \I Rajuthan's tum. Through you, I raqueat the 
Center to appoint a rnernber from RaIUthan State. I only 
request that the dam holds 1301 feet wat.r and some 
quantity of It may b. r.I .... d for Rajuthan al80. 
... (lntenrJpti0n6) 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Mr. 
Speaker, Sir, Punjab \I not releasing water for Rajasthan. 
The whole of the water Is flowing away to PaIdItan but 
it Is not being given to Rajasthan. . .. (1nIwnJpI/on6) 

[Eng/iIIIIJ 

MR. SPEAKER: No cross talka, sorry. 

/T,.."..IIonJ 

P\eaee do not croes talk. What \I the matter? I have 
given full opportunity to .1 of you to apeak. PIeue sit 
down. 

[E"fI*hJ 

SHRI KHAGEN DAB (TrIpura-W.): SIr, the people 
of Tripura and the State Government have long been 
derMndlng for convelWion of Tripura UntveNIy Into a 
Central Univerwity. The Tripura Univelally .. eMabIiIhed 
In 1987. But, due to paucity of funds It tIM not been 
possible to develop neceasary InfraItructure and diver8tfy 
their cou..... to provide quality education, academk: 
.xcellence and Innovative re ... rch and development 
programme. There are Central Univeralt'" In North-
East.m Region at Kohima, Sitchar, Tezpur, AizawI and 
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Shillong, which are in a better position to provide 
Infrastructure and the academic facilities mainly because 
of Central funding. Recently, Manipur University has been 
converted into a Central University. Considering the 
backwardness and remoteness of Tripura, It Is urgently 
necessary to convert Trlpura University into a Central 
University to minimize the imbalance in educational 
facilities available in the North·East. 

I WOUld, therefore, strongly demand that the Union 
Government should introduce a Bill in this Session with 
a view to convert the Tripura University Into a Central 
University. 

MR. SPEAKER: Now, my favourite MP, Shri Girdhari 
Lal Bhargava. 

(Translalion} 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Speaker, Sir, through you, I ... (lnltJnup/i0n8) 

/English} 

MR. SPEAKER: We should all learn from him. 

... (InltJnup/i0n8) 

(Tf'IInslalion} 

MR. SPEAKER: See, some hon'ble Members do not 
bother to give notice and ask for time to speak. It is not 
possible to allow to speak without giving notice. Learn to 
give notice. 

... (Inltlnuptions) 

SHRI GIRDHARI LAL BHARGAVA: Mr. Speaker, Sir, 
a simple but very relevant request, I would like to make 
to the hon'ble Minister, through you, that Rajasthan is 
the largest state of India, Rajasthani language Is very 
commonly used. There is lot of literature available in this 
language. Shri Kanilal Thlkwal, who is living in Kolkata, 
has written a song, MDharati dhoranriw in the praise of 
Rajasthanl language. Therefore, through you, I would like 
to request the Home Minister to recognize and Include 
Rajasthani language also in the Eighth Schedule of the 
Constitution on the lines of other languagas of the country 
recognized and included in the Eighth Schedule of the 
Constitution so that I can speak and take part in debate 
in Rajasthani language in Lok Sabha. I thank you for 

lIIowing me to raise this matter and through you, I requeat 
the Central Government to concede to this relevant 
demand made by me. The Home Minister of the 
Government of India is sitting here. I also thank him that 
he listened to my point. I hope, the Government of India 
would consider and meet the demand made by me. 

/English} 

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir, the 
terrorist attack in Varanasl has been universally 
condemned by the major political parties. Both the Houees 
of Parilament expressed their grave concern and grief at 
the loss of lives. The Parliament also reiterated Its strong 
resolve never to surrender to such criminal acts and 
maintain peace, tranqUility and complete harmony among 
the people of our country. But there is an ominous 
development. The Leader of the Opposition, just after 
the Varanui terrorist attack, announced a diabolical yatra 
to be undertaken by him. . .. (InltJnuplions) 

Sir, we have not forgotten the yatra which the BJP 
undertook in 1990 from Somnath to Ayodhya during which 
hundreds of people were killed. . .. (Inttmuptions) My dlatrict 
Is known as a peaceful district where there was never 
any communal riot. But when that yatra touched my district 
and left, there wu a riot in which 14 innocent people 
were killed. That yatra was stopped in Bihar when the 
then Chief Minister of Bihar Shri Lalu Prasad arrested 
Shri Lal Krishna Advanl. . .. (Inltlnuptlons) 

MR. SPEAKER: Mr. Acharia, you have made your 
statement. Please conclude. 

. .. (ItDnupIIons) 

SHRI BASU DEB ACHARIA: Sir, the people of our 
country should thwart the game plan of the BJP to arouse 
communal feelings. I congratulate the people of Varanui 
who have pledged to combat both fundamentalists as 
well as communal forces. . .. (Inlflf1ll{JlltJn$) 

MR. SPEAKER: Nothing more will be recorded. 

... (Inltlnuptions) • 

MA. SPEAKER: Please take your seat. 

... (InltJrruptiOl7$) \ 

°Not recorded. 
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MR. SPEAKER: Mr. Acheria, you have made your 
point. Please take your seat. Shri Mallika~unaiah wHI make 
his submission now. 

· .. (IntsnuptiOl78) 

[Trsnsl8lion} 

MR. SPEAKER: Please sit down. You have made 
your point. 

· .. (IntsnuptiOl78) 

{English} 

MR. SPEAKER: Only Mr. Mallikarjunaiah's statement 
will go on record. Nothing else will be recorded. 

... (Intsnuplionsr 

MR. SPEAKER: Prof. Malhotra, please cooperate and 
take your seat. 

· .. (Inltlnupllon6) 

/Trsns/s/ion} 

MR. SPEAKER: Nothing is going on record. The 
recording has been stopped. 

· .. (Intsnuptlons) 

{English} 

MR. SPEAKER: Mr. Acharia, you have made your 
statement. Please take your seat. 

... (Intsnuptions) 

MR. SPEAKER: Nothing Is being recorded. leave it. 

... (Intsnuptions)· 

MR. SPEAKER: Shri Mclilikarjunaiah. Shri Acharia, 
please cooperate. 

· .. (InltJrruptions) 

SHRI BASU DEB ACHARIA: Sir, I could not 
complete. ... (InltJrruptions) 

MR. SPEAKER: You have made your statement. 
Please take your seat. 

°Nol recorded. 

··SHRI S. MAlliKARJUNIAH (Tumkur): Mr. Speaker, 
Sir. there is a school four kms. away from Tumkur town. 
One of the girl students of this School committed suicide 
under mysterious circumstances. It Is aleged that one of 
the teachers is responsible for this incident as he was 
repeatedly harassing the student unnecessarily. The 
people of Tumkum are agitating and they are taking out 
processions demanding justice to the girl student who 
has committed suicide. The parents are scared to send 
thair warda eepecially girl students to this School. It Is 
very essential to find out the true facts about this 
unfortunate Incident. First of all the parents and other 
people in general have to be convinced such that they 
can send their children to this school without any fear. 
This is nothing but seH-immolation and hence adequate 
compensation to the parents of the deceased must be 
given immediately. It also requires an immediate enquiry 
to whole incident. This appreheMion should go and we 
have to gain the confidence of the people of that area. 
I, therefore, urge upon the Union Govemment of India to 
conduct an inquiry without any delay such that Justice is 
method out be to the girl student. I hope and trust this 
will be done immediately. 

MR. SPEAKER: The names of the hon. Members, 
who will go on disturbing. will never be taken. 

Shri S.K. Kharventhan. 

SHRI S.K. KHARVENTHAN (Palanl): Thank you. Sir. 
for giving me this opportunity. . .. (Inltlnuplions) 

/Trsnsl6lion} 

MR. SPEAKER: How can I give you a chance as 
you don't listen to me. 

{EngIi6h} 

SHRI S.K. KHARVENTHAN: Sir. I would like to bring 
to the kind attention of the Govemment the plight of 
brick chamber Industries and the wortcel'll engaged In thl8 
industry throughout the country. particularly In Tamil Nadu. 
due to the impoaltion of 16 per cent highest rate of 
excise duty on the rural Induatry In the Finance Bill 2006. 

There are more than 2.500 brick chamber Industries 
In Tamil Nadu and they give employment to more than 
50 lakh people belonging to the downtrodden community 

··English translation of the speech origInaHy deliverad In Kannada. 
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and OBCI, The dlItrlcta of Dlndigul, Erode, Salem, 
Namakkal, Madural, Ramanathapuram, Sivagangai, 
DharaJ?Uram and CtwmaI .... haYIng more brick chambers 
providing employment to over 50,000 people and the 
Imposition of excise duty to the tune of 18 per cent In 
the Finance Bill will affect the Industry drastically. 

Since brtcka are the bMIc requirement of the building 
industry, thfa unreallltic rate of exeile duty will IIow down 
the building IndU8try, which will affect the economy also. 
The exemption from excIH duty given to brick chambers 
with annual sale up to Rs. 1 crore does not help In any 
way. Thll il the only rural Industry which II labour 
Intensive and employa a good runber of women. 

In view of the above facta, I appeal to the Union 
Govemment to drop thil proposal and do the needful at 
the earliest. 

SHAI A. KRISHNASWAMV (Srlperumbudur): Sir, I 
would also like to auoclate with thll. 

{Tl'llnsMlionJ 

SHAI VIRENDRA KUMAR (Sagar): Mr. Speaker Sir, 
Khajuraho is known as an intemational touriam spot. A 
large number of tourists from home and abroad visit here. 
The mobile companies have installed their towers here 
acting solely upon their choice-which causel great 
inconvenience for the pilots. The pilots and FlU have 
intimated to the Airports Authority of this development 
and have apprised them of the impending danger likely 
to be caused from Mobile towers to aeroplan... Due to 
the height of the towers installed by the cellular operatora, 
pilots are faced with tremendous troublel in take off and 
landing of the Aircrafts. In the restricted areas of 
Khajuraho, construction up to the height of 22 ft. is 
permissible while the cellular operatora have erected 
towers with heights in the range of 160 ft to 180 ft. The 
Bureau of Civil Aviation security had called a meeting to 
discuss the islue threadbare with a view to securing 
security. The three offtcera of BSNL are not coming to 
attend the meeting deepite having been Invited. So, 
therefore, I put forward my requelt to the Union 
Government to dtrect the Mlo Communications to _ an 
on-the-spot inspection conducted by sending a tearn of 
experts to ensure whether any prior permlulon was 
sought to install the towers at the permitted locations or 
elsewhere. having conducted an enquiry into the matter 
let the towers be installed elsewhere fairly far away from 
the restricted zone in order that pilots of aircraft may be 
saved against inconveniences. 

/EnglltlhJ 

MR. SPEAKER: Shrimati Teja8wln1 SeerameIh. I have 
mentioned about It in the momlng. 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura); 
Sir, first of all, I would like to congratulate you tor that. 
I come from the State of Kamataka where there il Shrl 
Ani KumbIe's hometown. 

MR. SPEAKER: II It lpeclally for Kamataka? 

SHRIMATI TEJASWINI SEERAMESH: Sir, I riM to 
congratulate Shrl Anll Kumble on behalf of the people of 
India and on beha" of Kamataka. Thil Is the grea_t 
moment for us. Lei me appreciate the BengaIIa for their 
love for sporta. I would like to say that they were mad 
lovers of cricket as well .. football. During my childhood, 
when I villted West Bengal, they used to enquire about 
Gundappa Vishwanath. We u.ed to call him G. 
Vishwanath and they uled to call him Gundappa 
Vlshwanath. So, Sir, .. a true Indian you have reepected 
Anll Kumble'l achlevementl. I would like to mention here 
a few milestones. 

MR. SPEAKER: Vou uaociate with me. 

SHRIMATI TEJASWINI SEERAMESH: Sir, Anil 
Kumbl. is an Qrdinary boy who comes from an ordinary 
village in a coastal district of Kamataka. His rising to 
luch a high level is really a great achievement. 

MR. SPEAKER: Now, he belonge to India and not to 
Kamataka alon •. 

SHRIMATI TEJASWINI SEERAMESH: Ves, Sir. He 
belongs to India. He is an Indian who particularly belonge 
to Kamataka. Sir, 16 years back Anli Kumble entered 
cricket In Manchester. . .. (Inltll'fl/plion6) He got his 1 oath 
wicket in BangaJore; he got his 300th wicket in Bangalore 
and he got his 400th wicket also in Bangalore, his 
hometown also. I would Hke to mention these things. 

MR. SPEAKER: We are waiting for hia 600th wicket. 

SHRIMATI TEJASWINI SEEAAMESH: As far .. his 
peraonaJ life is concerned, he Is a role model. Anll Kumble 
married a divorced woman. He fought for the girl child. 
It is because today no celebrity will ~ forward to take 
cant of the Intereata of womer.. I would like to specially 
salute a personality like Ani Kumble who can inapire the 
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Indians to take care of the Intereetl of women. I would 
emphatically like to aubmlt It on behalf of the people of 
Karnataka. Thank you. 

MR. SPEAKER: Thank you for your appreciation of 
IpOrts. Shri Suresh Kurup. 

... (InIm'nJpNon$) 

MR. SPEAKER: Pi .... ait down. This issue is not 
Hmited to a particular State. 

..• (InIm'nJpNon$) 

{English] 

SHRI SURESH KURUP (KoHay.n): Sir, we the five 
Members of this House vteIted Kota In RIjaIthan last 
Saturday atter hearing distulblng reporta about the attack 
on the Emmanuel Mission and Its 1nItItutIorw. 

... (In~) 

MR. SPEAKER: Just a minute. Please llaten. Shrl 
Krlplani raised this maUer. I have allowed him to raise 
this maUer. Many of the hon. Members have joined. He 
has some submission on that. He should make It. 

· .. (InltlnupIions) 

MR. SPEAKER: I have allowed you to ...... It. 

· .• (InItNrupIions) 

. /TmnsI6/ion] 

MR. SPEAKER: This la not fair. I have allowed you. 

· .. (Im.nupt;ons) 

{EI1f1Iish] 

SHRI SURESH KURUP: Sir, they are running 49 
schools in Rajasthan. . .. (In/W'TUpIirJM) 

SHRI SRICHAND KRIPLANI (Chlttorgarh): Mr. 
Speaker Sir, I've Hid against the book and theM peopte 
are referring to the Christiane there . ... (/~ You 
please listen to me. . .. (InMnupIit:JnII) They didn't give me 
an opportunity to speak. ... (InltJmlplitJns) I 'm taIIdng of 
the book "Haldkat"'. . .. (Inltln'Upl/tJn$) 

{English] 

MR. SPEAKER: It cannot be a one way traffic. I 
have allowed him to raiIe It. He has some aubmll8ion to 
makIe. 

" . (InMI'1UpIitJn6) 

MR. SPEAKER: Do not show this, SM Krlplanl. You 
are apeakIng not from your ..... Do not show this. I 
have asked you not to ahow this. I direct you not to 
show thia. You are violating the rut. of this House. 

'" (InMnupIIons) 

SHRI SURESH KURUP: Let me make my 
submlaalon. . .. (InMnupIIons) 

MR. SPEAKER: Pleue obaerve the ruI ... 

. .. (Intwruplion6) 

{English] 

MR. SPEAKER: Only Shrl Sureeh Kurup's atatement 
will be recorded and nothing elae will be record. 

•.. (InIm'nJpNon$)· 

SHRI SURESH KURUP: Sir, the Emmanuel Mlasion 
is running 49 IChooIs In RajIIathM lncIucIng an orphanage 
at Kota. Two thouund orphans are taken care of In that 
orphanage. What we found was. . .. (InlWn/plion$) 

MR. SPEAKER: Shrl Srichand Krlpllll1l, not one word 
of yours Is recorded because you are speaking without 
my permlUion and you are apeaklng not from your s .. t. 

. .. (InMnupIIons)· 

SHRI SURESH KURUP: Sir, what we found w. that 
for the Iut three weeks, a &y8tematic State campaign 
and an attack were unleashed by the Sangh Partv., 
against that institution. Their registration under the 
SocieIes' act Is canc ••• d. Their bank IICCOUnIII have been 
frozen by the R....,." GovemrMnt. ... (~) 

MR. SPEAKER: Dr. K.S. Mancj, Shri A.V. BeIIarmin 
and Shri Lonappan Nambedan are also auociating with 
him. 

... (InMnupIIons) 
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MR. SPEAKER: Nothing more to be recorded. 

. . . (Inltlnuptions)· 

MR. SPEAKER: I ha\'e already mentioned your 
names. Dr. K.S. Manoj, Shri A.V. Bellarmin and Shri 
Lonappan Nambadan have been recorded as those who 
have associated with him. Please sit down. 

. . . (Inftlrrupti0n8) 

MR. SPEAKER: Please sit down. Nothing is being 
recorded. Why are your shouting? 

. . . (Inltlnuptions) 

12.52 hr •• 

MATTERS UNDER RULE 3n* 

{English/ 

MR. SPEAKER: The Matters under Rule 377 listed 
for today may be treated as laid on the Table of the 
House. 

(I) Need to con.truct road. under Pradhan 
Mantrl Gramln Sadek YoJna In tribal backward 
area. of Jharkhand 

/Trans/II/ion/ 

SHRI BAGUN SUMBRUI (Singhbhum): Special 
provisions may please be made for the construction of 
rural roads in the most backward tribal dominated areas 
under Pradhan Mantri Gram Sadak Yojna in order that 
the tribal community residing in the far-flung remote forest 
areas could join the mainstream of nation with their places 
having been linked to Block Headquarters, District 
Headquarters and Divisional Headquarters. In order to 
enable the poor tribal community residing in the forest 
dominated far· flung rural areas to be beneficiaries of 
Bharat Niram Yojna launched by the Hon'ble Prime 
Minister an express provision be made under Pradhan 
Mantri Gram Sadak Yojna in an expeditious manner by 
undertaking the following constructions: 

(1) Construction of road and the bridge from 
Divisional Headquarters Chalbasa to Bandu via 

"Treated as laid on the Table. 

Pushnapani of Tonto block covering the stretch 
of 57 kilometers . 

(2) Construction of road and bridge from Wandabeda 
of Tonto block to Buduvota of Novamundl block 
covering a stretch of 15 kilometers. 

(3) Construction of road and bridge from Udlkham 
of Tonto block to Buduvodta of Novamundi block 
covering a stretch of 8 kilometers . 

(4) Construction of metallic road and bridge from 
Mriglindl Chowk of Tonto block to Nogada 
covering a stretch of 11 kilometers . 

(II) NHcI to prevent the raported move to re.ume 
Lottery bu.lne.. In the country 

SHRIMATI KRISHNA TIRATH (Karolbagh): Of late it 
was reported in the newspaper that State-lotteries are to 
be re-started. This should not be allowed to take place. 
There should be blanket ban on the sale of lotteries In 
every state-as in those days when lotteries were In 
circulation in all the States including Delhi; the life of an 
average person was punctuated with the chain of troubles. 
Particularly women belonging working labourer community 
and their children who turned addicted to lotterlng and 
would buy lotteries from the money meant for vegetables, 
milk and the other necessary stuffs meant for nutrition of 
their children and wards. As a resl.llt, the bad habit of 
buying lotteries mo~hered domestic violence and an 
atma.phere of disputes prevailed on the domestic front. 
Finally, the Government had to impose a ban on the 
sale of lotteries. If we, once again open the Pandora's 
box, this will lead to a horrible situation. Particularly in 
Delhi, the floating population earns his/her living by 
engaging himself/herself in some ordinary jobs gets 
entrapped in the vicious circle of prize and simply makes 
a mesh of his life. 

Hence, I urge the Government of India not to allow 
lotteries to be started again. 

(III) Need to eel up • Bench of High Court In 
W .. tem Uttar Prade.h 

SHRI SURENDRA PRAKASH GOYAL (Hapur): I am 
a Member of Parliament from Ghaziabad-Hapur, Uttar 
Pradesh and I would like to draw the attention of the 
Central Government towards the long \ pending grave 
problem of common people of Western Uttar Pradesh. 
The people of this area are demanding to set up a Bench 
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of High Court for the lut sevaral years. The renowned 
lawyers of Westem Uttar Pradesh launched a very big 
agitation for setting up a Bench of High Court and staged 
a big 'dhama' at Jantar Mantar for several days during 
the tenure of the N.D.A. Government. However, no 
progress has been made in this regard 80 far. In Westem 
Uttar Pradesh, Meerut, viz. Lucknow which Is 110 
kilometres away from Allahabad, is already having a 
Bench of High Court. It has become absolutely necessary 
to set up a bench 01 High Court in order to provide 
cheap and speedy justice to the people of Westem Uttar 
Pradesh as per their hopes and aspirations since it is a 
very costly affair to go to Allahabad. It Is al80 wastage 
of time. Earlier, Benches of High Courts have been eel 
up at convenient locations in States of West Bengal, 
Kamataka and Andhra Pradesh. Keeping In view all these 
circumstances, I urge the Central Govemment to take a 
decision in the public interest for expeditiously setting up 
a Bench of High Court in Westem Uttar Pradesh. 

(Iv) Need for proper repair and maintenance of 
National Highway-55 In Darlaallng, Wast 
Bengal 

{English} 

SHAI D. NAABULA (Da~eeling): Aoad plays vital role 
in the development of an area. Central Govemment 
therefore spends huge amount for the development of 
the roads in different parts of the country is famous for 
tourism. People from different parts of the country as 
well as from abroad come to Darjeeling to enjoy its scenic 
beauty and the Himalayan mountains. All people coming 
to Darjeeling have to go through N.H. 55, which connects 
Darjeeling from Siliguri or Bagdogra. But the condition of 
N.H. 55, which connects Darjeeling from Siliguri or 
Bagdogra. But the condition of N.H. 55 is not very good. 
The Central Govemment has sanctioned several crores 
of rupees for repairs and Maintenance of NH-55. 

Previously the construction of roads in Darjeellng was 
taken up in phased manner and several different 
contractors were engaged to repair and maintenance of 
roads were done properly. But now after the introduction 
of the package system, the work of maintenance and 
repairs of the National Highway No. 55 about 28 km. 
from West Point, Darj_ling has been awarded to one 
company which is not satisfactory. 

I, therefore, urge upon the Hon'ble Minister of 
Transport and Highways to intervene into the rnatter 80 

that the huge amount of money sanctioned by the Central 
Govemment is properly utilized .nd the money thus 
sanctioned by the Central Govemment do not go wute. 

(v) N .. d for •• rly construction of Badarpur 
nyovar 

{TmnsI6tionJ 

SHAI AVTAA SINGH BHADANA (Faridabad): The 
Faridabad city, situated on the border of National Capital 
Territory of Delhi, is the largest industrial centre of Asia. 
Lakhs of people, workers and businessmen undertake to 
and fro joumey for Agra and other places in the country 
from Farldabad dally. Besides, it is located on Agra 
National Highway. There is movement of large number of 
international tourists from this place. Therefore, the volume 
of traffic on Delhi-Faridabad border stretch on Agra 
National Highway has increased significantly. 
Consequently, the people have to get struck in traffic 
jam for at least two houl'S daily. In such a situation the 
people are facing a lot of difficulties dally. The proposal 
for construction of a flyover on Badarpur border to ease 
the traffic is under consideration of the Govemment for 
a long time. The news regarding construction of this' 
overbrldge has been published in newspapers a number 
of times. Still, this important work is not being· paid 
attention seriously. Moreover, the information regarding 
reasons for delay is also not being given. Owing to 
negligence of Faridabad area, the potential investors are 
taking interest in other districts of neighbouring States of 
Uttar Pradesh and Haryana instead of Faridabad. As a 
result, the unemployment in Faridabad is increasing 
speedily. 

I, therefore, request the Govemment that in view of 
the above facts and the Importance of Agra National 
Highway, the construction work of Badarpur flyover may 
please be taken up soon In public interest 80 that serving 
people, bu&inesemen, tourists and common people can 
rid of the problem of traffic jam in the area. 

(vi) NHda to create a Wild Ufe SIInctuary at the 
Koctalkanal Foreat end provide fencing at the 
border of Palanl Hills to prevent menace of 
elephanta In Palanl Parliamentary 
Conetltuency, Tamil Nadu. 

/Englishj 

SHAI S.K. KHAAVENTHAN (Palani): My 
Par1iamentary Constituency of Palani is situated at the 
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end of Weatem Ghats. Moreover, my conatituency Is 
havi", large number of agriculturists. For the pat six 
months, nearly 40 elephants have entered from Ker. 
fo'" In the PalMI Taluk-Ayakudl and Baiuamudram 
Town Panchayat area. From Ayakudi to Perumalpudur, 
the elephants damaged all kinds of agrarian products In 
5000 acres and killed number of poor farmers and 
workers. We emphasized on the Forest Department, Tamil 
Nadu Government to take Immediate necessary action 
but till date the menace of elephants is continuing. For 
want of drinking water only, the elephants are coming to 
Polar-Procunthalar Dam area In Palanl. To solve the 
drinking water problem, number of small tanka should be 
constructed by the Forest Department In the Upper Forest 
Area. 

If the elephants are continuously wandering in this 
area, it wUI affect the agricultural actlvltiea. To 80Ive this 
iaue permanently, Ministry of Environment and Forests 
must sanction a "WILD LIFE SANCTUARY· for the 
Kodalkanal Forest and the Ministry of Non-Conventional 
Energy needs to take action for fencing through solar 
energy at the border of Palani Hills to prevent the 
elephants coming to Palani area. 

I request the Hon'ble Minister to kindly do the needful 
to save the farmers and the public of my constituency. 

(vII) Need to enaure holding of ..... ular mMlinp 
of District Vigilance and Monitoring 
Commltt .. s constituted to rev Ie. the 
Implementation of Centrally Sponsored 
Projects. 

{Transmlionj 

SHRI CHANDRA MANI TRIPATHI (Rewa): In view 
of the all round development of the country, dlffeNlnt 
States are allocated a larger amount of fundi, to enable 
them implement certain central schemes. With a view to 
ensure proper ... e of the amount alongwith the quality of 
schemes within the specified period and proper utilization 
of funds, a vigilance and monitoring committee hu been 
set up in the diatrtcts of the Statee which campriHs 
officers of the concemed dl8tricta of the State along with 
the representatives of people as members. WIth regard 
to the review of working of District level Committees, 
State level Vigilance and monitoring committees are also 
set up. However. there are certain States namely Madhya 
Pradesh, Rajasthan, Maharuhtra, UHar Pradesh and 
Haryan. etc. where district level committees are not.abie 

to hoJd meetings within preecrlbed time-limit. Moreover, 
the officers are also not able to participate In the meetings 
u per their requirements. Consequently, the above 
committees are facing difficulties In executing their work. 

I, therefore, request the hon'bla Minister of Rural 
Development that he should again ask the States to give 
priority to the District level monitoring and vigilance 
Committee and render necessary aaaistance in their work. 

(viii) .... d to Include Rajasthanl language In the 
Eighth Schedule to the Conetltutlon. 

SHAI GIRDHARI LAL BHARGAVA (Jalpur): Sir, 
RajaIIthan Is a big State of India. In India, Rajasthani 
language Is more popular in its spoken form. The literature 
of Rajasthanl language Is a rich one and Shri Kanhalya 
L.aI Sikwal has presented a Rajasthanl song in praise of 
this language. 

I urge the Government to include the Rajasthani 
language In the eighth schedule of the Constitution just 
u other languages have been recognized under the 
Constitution 80 that views can be expressed in Rajasthanl 
language in Lok Sabha also. 

(Ix) Need to make suitable amendment In the 
Crop Insurance Scheme by conalderlng 
'Village' .. a unit for providing compensation 
to the fannera In the country 

SHRI BHANWAR SINGH DANGAWAS (Nagaur): Two 
years have paeeed since the Crop Insurance Scheme 
was started. The farmers have not benefited from this 
scheme at all. There are two shortcomings in this scheme. 
The firat is that Tehsil is considered to be unit for taking 
into account the loss of crops. It means that the payment 
of crop insurance 88 compensation is po_ible only when 
there is a loss of crop in the entire Tehsil which is totally 
wrong. It has been announced in the Rajya Sabha that 
Gram Panchayat will be considered a unit. It Is also 
Improper to consider the village as a unit and bring It 
under insurance cover. Secondly, the farmers who take 
loan on credit card, are compulsorily brought under 
insurance scheme and the banks deduct the Instalments 
of insurance before hand from the amount of loan. 
Therefore, the instalment of Insurance should be charged 
from those farmers who want to avail of Insurance facility. 
The farmers who do not want to avail of insurance facility, 
should be charged no instalment of inellrance. In view of 
the deplorable condition of farmers, the amount of crop 
lnaurance should be paid to them at the earliest. 
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(x) Need to formulate achem.. for the 
rehabilitation of youtha Indulging In drug 
abu.. and other aoclel evlla 

SHRI PUNNU LAL MOHALE (Bilaspur): Sir, the 
Government is required to launch a special campaign by 
making a law to ban the use of liquor, gutka, tobacco, 
charas, hemp, ganja, brown sugar and to put restrictions 
on gambling, bidding, running brothel house in a educated 
and unemployed society in the entire country and the 
people engaged in above adivities should be brought to 
the mainstream after making them understand. At the 
same time a scheme should be launched to provide them 
loan 80 that their economic condition could be Improved 
and they should be compelled to shun the social evils. 
The problems of naxalite and terrorism can be tackled 
by providing any type of work to the educated unemployed 
youths. Therefore, I urge the Central Government to take 
necessary action in this regard. 

(xl) Need to take atepa for ntvlval of Coir Induatry 
In Kerala 

{English} 

DR. K.S. MANOJ (Alleppey): Coir Industry Is one of 
the major traditional industry in Kerala. Nearly four lakhs 
workars are employed with the Industry and most of them 
are women. Now the Industry is facing serious problema. 
Many cooperative societies have closed down. In order 
to give some support to the industry, the Government of 
India has sanctioned a project under Industry Infrastructure 
Upgradation Scheme, with a total outlay of 56.8 crores in 
the Coir Industry to develop a coir cluster in Alappuza, 
Kerala. 

For implementing the project, special purpose vehicle 
is set up in the form of a society comprising of all 
stakeholders. The Department of Industries Policy and 
Promotion (DIPSP) under Ministry of Commerce and 
Industry is monitoring the Implementation of the Project. 

The project formulated and approved by the Ministry 
envisages setting up of common facility centres, common 
affluent treatment plants for exporters and small and 
medium scale manufactures, distribution of rafts and 
workshed and other amenities for the benefit of women 
spinners in the cooperative sector as well as private 
sector. The Board of Directors after long deliberations 
had recommended to the Ministry for re-appropriation of 
the financial outlay by including a few activities. 

Land Is precious entity in Kerala. So the apex 
committee of the IIUS while oonaiderlng the project on 
cluster based developmental programmes, have permitted 
inclusion of working capital as weH as the cost of land 
for providing grant-in-aid. But this proposal is not approved 
by the Miniatry. I urge upon the Government that the 
cost of land, working capital, and the Market Developing 
Aulstance (MDA) given by the Government to the 
Cooperative Societies may also be considered as the 
State is to fulfil 25% share of the stake holders. 

(xII) NMd to open branchea of State 8ri of lnella 
at Sareela and Muakara In Hamlrpur 
Parllamantary ConaUtuenoy and Kabral In 
Mahoba dl_rlot of Uttar PradHh 

/Tmnsl6lion} 

SHRI RAJNARAYAN BUDHOLIA (Hamirpur, U.P.): 
There being no branch of State Bank of India In the 
newly formed Tahlil Sameela and two big towns Muskara 
of Hamlrpur district and Kabral (District Mahoba) of my 
parliamentary constituency Hamlrpur, the local 
businessmen and other people have to face great 
hardship. The population of all the above mentioned towns 
is between 20 to 30 thousands. Besides, all these towns 
have Mandis which warrant the necessity for the traders 
to have all types of transaction with banks. The traders, 
big farmers and other people are forced to go to Hamirpur 
and Mahoba, situated about S()"SO kilometers from their 
towns, for depositing, withdrawing their money or for other 
purposes which always creates apprehenelons of incidents 
of looting. Many such incidents have already taken place 
to the traders in the past. It is to be noted that most of 
the big pJaces in the country have branches of State 
Bank of India and the public alao demanda that braches 
of the same banks be opened in their cities also. 

Therefore, through this House, I would request the 
hon. Minister to instruct the concerned officers to open 
branches of State Bank of India in Sareela and Muskara 
of my parliamentary constituency of Hamirpur and In 
Kabrai of Mahoba district so that the traders as well as 
the local people could be benefited by it. 

(xIII) Need to provide Spacial Economic Package 
to addre .. Irrigation problem In Kauahambl, 
Allahabad and Fatehpur dlatrlcta In 
Uttar Pradeah 

SHRI SHAILENDRA KUMAR (Chayal): The problem 
of irrigation is very grave in the districts of Kaushambi, 
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Allahabad and Fatehpur of Uttar Prad88h. There II no 
flow of water in Ramganga command canal for the last 
35 years. Similarly, water from Kishunpur Punp canal 
does not reach upto the tail as per its capacity, as a 
result of which lakha of acres of land remain unirrigated 
wrecking havoc for the farmers. The problem of 
unemployment is on· the rise in the above-mentioned 
districts. The farmers are falling pray to debt. The Central 
Govemment is requested to provide a special economic 
package to expedite the flow of water in both these canals 
so that both these canals could have flow of water. 

(xlv) Need for early commencement of Rallv 
Gandhi Gramln ElectrifIcation Programme In 
Sama.tlpur dl.trlct of BIhar 

SHAI ALOK KUMAA MEHTA (Samastipur): Sir, the 
work under Rajlv Gandhi Aural Electrification Plan is going 
on throughout the country as promised by UPA 
Govemment but this work has not yet been started in 
Samastipur district of Bihar even after about 2 years of 
implementing the programme despite NHPC having taken 
its responsibility. It is affecting agricultural work in rural 
areas. It is also causing adverse effects on other small 
and big industries. 

Therefore, an arrangement should be made to get 
the work started at its earliest so that common people 
and farmers could be benefited by this ambitious plan of 
UPA Govemment. 

{English} 

(xv) Need to provide rehabilitation package to the 
Sri Lankan Tamil refug ... 

SHAI E.G. SUGAVANAM (Krishnagiri): Sir, with the 
recent change of Govemment in Sri Lana, it has brought 
renewed violence rather than calm. The arrival of Tamil 
refugees to Tamil Nadu has resumed after a gap of three 
years. But a question arises whether the Mheaven" they 
have chosen, would help their rehabilitation in the country. 
The major contention are two issues which could affect 
the future of over 56,000 refugees who live in poverty 
and are at present lodged in 102 camps in Tamil Nadu. 
The contentious issue of food subsidy and educational 
concessions that Tamil refugees have been enjoying since 
1983 to enable their survival under international 
humanitarian requirements for rehabilitation and 
repatriation. The Union Govemment in August 2005 took 
a controversial stand by cutting the rice subsidy offered 

under a comprehensive package. The Government of 
Tamil Nadu has also not yet restored the cancelled, 
special allotment In professional educational institutions 
that Madras High Court validated. It is not humane to 
leave the refugees in the lurch especially when they are 
waiting to retum to their motherland. 

Hence, I request the Hon'ble Minister to kindly 
intervene in the matter and to restore the food subsidy 
and special allotment in educational facilities Immediately 
and adequate rehabilitation package should be provided 
to the Sri Lankan Tamil refugees. 

(xvi) Need to Implement the programme for 
providing grant. to the farme,. by National 
TUhan Board 

{TllInsilllionJ 

SHRI TUKARAM GANPATRAO RENGE PATIL 
(Parbhani): National Tilhan Board had prepared a plan of 
providing grants to the tune of Rs. 16000 crore to Improve 
the condition of farmers. Under this scheme 30% amount 
was to be provided as subsidy to the farmers, 50% 
amount was to be provided by banks as loans and the 
rest 20% amount was to be arranged by the beneficiary 
himseH. But banks are not playing their role honestly and 
they do not provide loan of 50% amount to the farmers. 
National Tilhen Board had decided that the mandatory 
condition of providing 50% loan amount by banks should 
be relaxed. If a farmer happens to manage his 70% 
share, then he should be provided with 30% subsidy. 
This proposal is pending before the planning commission 
for a long time 88 a result of which the target of providing 
grants to the farmers through National Tilhan Board is 
becoming unachievable. In this way neither the farmers 
are getting financial assistance nor is there any increase 
in the investment in agriculture sector. On the contrary 
agriculture Investment in our country is on the path of 
decline. 

Therefore, through this House, I would request the 
Central Govemment that the decision of National Tilhan 
Board pertaining to relaxation in the rule should be 
implemented in the interest of farmers by the Planning 
Commission. 

(xvii) Need to provide compeneatlon to the farme,. 
of Ferozepur Parliamentary Con.tltuency who 
.uffered 10 .... due to laying of land mine. 
by the Army on their land In ,. 

SHAI JORA SINGH MANN (Firozepur): During our 
strained relationship with Pakistan in the year 1999 Indian 
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Military had made strategic preparations along Indo-Pak 
border which caused heavy losses to the people living 
along borders. Since my parliamentary constituency 
Firozepur, Punjab is situated along the border, Indian 
Military had planted landmines there. As a result, crops 
were destroyed and sowing could not be done for many 
years. The Central Government had declared to provide 
compensation to the farmers, which has not been provided 
fully to the farmers. 

Many farmers had to suffer loss of life and property 
due to mine blasts. Some farmers lost their limbs. They 
also didn't get compensation. Through you, I would 
demand from the Government that these farmers should 
be compensated as early as possible. 

(xvIII) Need to establish a Railway Division of South 
Central Railway at Kulpat, Andhra Pradesh 

/English} 

SHRI B. VI NOD KUMAR (Hanamkonda): In tune with 
the vision of Hon'ble Railway Minister's objectives, I am 
making a proposal to establish a new Railway Division at 
Kazipet Junction which if becomes operational as early 
as possible will definitely contribute to the profit making 
goal of Indian Railways as well as betterment of rail 
infrastructure in North Telangana region. 

Sir, Kazipet Junction is presently situated in 
Secunderabad Division of South Central Railway and is 
in proximity to tile Singareni Colleries (largest coal mines 
in South India). 

If we examine at the revenue pattems of the six 
divisions of South Central Railway, if will show the 
necessity to carve out a exclusive operational and 
administrative set up for better freight management. 

Secunderabad Division of South Central Railway has 
earned a lion share for the zone owing to coal and 
cement loading and all these rich natural re80urcea are 
situated in the drought prone, backward region of 
Telangana. 

Kazipet is amongst triplet cities, which forms Warangal 
Municipality Corporation. It is the capital city of great 
Kakatiya Empire in 11 th Century which ruled the entire 
Southern India and lasted for nearly 350 years. Warangal 
town is also a known as an educational centre with a 
University and reputed colleges. 

I request the Government that in view of operational 
and locatlonal advantages of Kazipet Junction, a Division 
in South Central Railway should be estabUshed there. 

(xix) Need to withdraw the order making It 
mandatory for Small Scale Industries 
producing bandage cloth at Chhatrapattl. 
Tamil Nadu to have their separate testing 
labs and other facllltl.. for renewal of their 
licences 

SHRI RAVICHANDRAN SIPPIPARAI (Sivakasi): There 
are nearly 80 Small Scale Industries producing bandage 
cloth at Chattrapattl near Rajapalyam In Tamil Nadu. More 
than 5000 people are getting employment. Seventy per 
cent of the Indian bandage cloth requirement is supplied 
by these units. Bandage cloth produce here is being 
tested In a common testing lab at nearby Rajapalayam. 
Recently a circular has been sent to all these small scale 
industries for their renewal of their licence while doing so 
they have been asked to own separate testing lab and 
other facilities which are to meet out the standards of 
Schedule M (Good Manufacturing Practices). Sir, these 
bandage clothes are only used to be tied over the 
mediCine, no way it Is used as a medicine. Today more 
than 5000 people have closed their units and go for a 
demonstrating. If these conditions are to be Implemented, 
it Is feared there Is a possibility of nearly 5000 employees 
losing their jobs and closure of all smaH bandage unit. 

I eamestly request the Health Minister through you 
to exempt the bandage cloth from the table of the 
Schedule M and save the industries. 

(xx) Need to Instal In.trumant Landing System at 
Lengpul Airport In Mlzoram 

SHRI VANLAL ZAWMA (Mizoram): The only 
communication Mlzoram have, are road communication 
from Asom and air services from Kolkata and Guwahatl. 
We have only one airport at Lengpui which is 40 km. 
from Aizawl, the capital of Mlzoram. Thil Lengpui airport 
was constructed by the State Govemment with the help 
of Planning Commission and was inaugurated in 
December, 1998. 

The State Government is now asking for installation 
of ILS (Instrument Landing System) from the Airport 
Authority of India (AAI) for this airport. 

Mlzoram is a hilly area and monsoon affected region. 
Without this ILS regular air services cannot be maintained 
during monsoon period. 
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Therefore, I would like to request the concerned 
authority, the Hon'bIe Mlntater, Civil Aviation or Airport 
Authority of India to Install ILS at L.engpul Airport as 
soon 88 posalble to solve the problems of the people of 
Mizoram. 

· .. (/nltJrruptions) 

/Tmnstationj 

MR. SPEAKER: Now your tim. ia ov.r pl .... 
conclude. 

· .. (/tWfTIII1Iion6) 

MR. SPEAKER: I am telling them also Into be seated. 
Please sit down. 

· .. (/nltJrrupIions) 

MR. SPEAKER: Even th.n you want to continue you 
may also. 

/Englishj 

It cannot be one-way traffic. You mentioned a matter. H. 
is mentioning. You are not allowing him. 

/Tmnslationj 

MR. SPEAKER: ThIs Is not the proper way. It will 
not work 

... (/nlsmJplions) 

{English} 

MR. SPEAKER: It is very unfortunate. 

. . , (/nItJmJptions) 

MR. SPEAKER: Hon. Members, the Houee will now 
take up discussion and voting on DernandI for Grants 
relating to the Ministry of Home Affairs. 

... (/nItJmJptions) 

MR. SPEAKER: Will you pIeaIe go back to your 

seats? 

... (/nItJmJptions) 

/T1W1IIIIItIrJn/ 

MR. SPEAKER: What Is this going on? Pl.... alt 

down. 

· .. (/nItJmJptions) 

{Ef1{/II8h/ 

MR. SPEAKER: Is anything being recorded? Do you 
gel any benefit out of this? 

... (/nMnuptions) 

MR. SPEAKER: I can only say that It is extremely 
unfortunate and It Is condemnable the way the House Is 
being dllturbed. 

· .. (/nItJmJptions) 

MR. SPEAKER: Rasa Slnghji, you pie ... sit down. 

. .. (/nItJmJptions) 

/EngIIsh} 

MR. SPEAKER: Please go back to your ...... 

· .. (/nItImJpIit1ns) 

MR. SPEAKER: You cannot take the House for 
granted. Pleue aft down. Enough ta .nough. 

Nothing Is being recorded. Why are you shouting? 
NothIng Is being recorded. Nothing can be recorded . 

· .. (/nltJmJplions) 

MR. SPEAKER: The House will now up take 
dIIIcuaaion and voting on the Demands for Grants relating 
to the Ministry of Home Affairs. ' 

... (/nItInupIJDM) 
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MR. SPEAKER: OK carry on. 

{English/ 

Nothing Is being recorded. 

. .. (117/w'ruptioM)-

MR. SPEAKER: Shrl Srlchand KrIpIanI, I will have to 
take action against you. I will take action .nat you. 
You are deliberated violating the Chair. 

· .. (Inltlrrup/I(Jn6) 

MR. SPEAKER: You are deliberately violating the 
Chair. You are raising slogana he,.. 

· .. (Inltlnup/lt1n8) 

MR. SPEAKER: I had aUowed you to ..,... 

... (/nMmJpIIt:Jn$) 

/English/ 

MR. SPEAKER: You got the full opportunity. I had 
already I8kI It. Nothing Is being recorded. 

... (IntsnupIIons) - ; 

MR. SPEAKER: Why Is he raising sIogane? I wII 
not allow anything to be recorded. 

... (IntsnupIIons)-

MR. SPEAKER: I am very lOrry to uy that you are 
not co-operating with the Chair. 

· .. (117/w'ruptioM) 

MR. SPEAKER: The Houee atande adjourned till 
1.30 p.m. 

'Not *XII'ded. 

12.11 tva. 

TM I.DIt SIIbM ",." ~ liN Ihifty II'IinvItIs 
".., TIIittHn of IIHI abet 

13.37 hra • 

TM LtIk s.IJM ~ ., th/lty-alllfln mlnu1f16 
Pll61 T'hiflNn 01 IIHI Clod: 

[SMAI DIVINDfIIA PAAIAD Y AOAV In IIHI ~ 

GENERAL BUDGET -2006-2007-
DEMANDS FOR GRANTS 

Mlnletry of HOlM Att.I,. 

{E17f/II6h/ 

MR. CHAIRMAN: The House will now take up 
dIscus8Ion and voting on Demand Nos. 50 to 54 and 94 
to 98 relating to the Ministry of Home Affairs. 

Hon. Members PreHnt In the Hou .. whOM cut 
motions to the Demands for Grants have been circulated 
may. If they dealre to move their cut motlona, eend II. 
to the table wIIhIn 15 minutes Indicating the .. rial m.mbers 
of the cut motions they would like to move. Only thole 
cut motlona will be treated as moved. 

A list showing the .. rial numbers of cut motions 
treated as moved will be put up on the Notice Board 
shortly thereafter. In case any member finds any 
discrepancy In the Ust. he may kindly bring It to the 
notice of the OffIcer at the Tele Immediately. 

Motion moved: 

"ThaI the reepectlve sums not exoeedlng the amounts 
on Revenue Account and Capital AQcount shown In 
the Third column of the Order Paper be granted to 
the President of India. out of the Consolidated Fund 
of India, to complete the sums necel88ry to defray 
the charges that will come in courae of payment. 
dumg the year ending the 31st day of March. 2007. 
In r8IP8Ct of the heads of Demands entered In the 
Second column thereof against Demand NOI. 50 to 
54 and 94 to 88 relating to the Ministry of Home 
Affairs.-
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LOK SABHA 

OtIm8ndS for .(JI'II1fI~ (a.mnl) for 2006·2007 in rssptICl 01 Minisfty 01 HomtI A!ltlilS 
submilttJd to IIIfI /I01t} 01 Lok SIIbhs 

No. & Name of the Demand 

Mlnlatry of Home Affaire 

50 Ministry of Home Affairs 

51 Cabinet 

52 Police 

53 Other Expenditure of the 
Ministry of Home Affairs 

54 Transfer to Union 
Territory Govemments 

Union Terrltorle. (Without Leglelature) 

94 Andaman and Nicobar Islands 

95 Chandlgarh 

96 Dadra and Nagar Havell 

97 Daman and Diu 

98 Lakshadweep 

MR. CHAIRMAN: Shri Dharmendra Praclhan to Speak 
now. 

[Translslionj 

SHRI DHARMENDRA PRAOHAN (Oeogarh): Mr. 
Chairman, Sir, today we will discuss on the Budgetary 
grants for the Home Affairs preaented by the Govemment 
in this House. As you are aware, ministries are run by 
collective responsibilities. In the meetilig of Congress party 
held in Hyderabad, the internal aecurlty policy of the UPA 
Govemment which is under the Ministry of Horne Affairs 
was praised for dOing a good job. This can be judge by 
today's incidence when neither Hon'bla Home Minister 
nor two State Ministers are present in the House when 
the matter is being discussed here. Yes, it can be said 
that this is a collective responsibility. 

Amount of Demands for Grants submitted to 
the Vote of the House 

Revenue 
Rs. 

759,45,00,000 

215,92,00,000 

14Q90,66,OO,000 

964,51,00,000 

1123,37,00,000 

1301,01,00,000 

1114,07,00,000 

768,20,00,000 

273,46,00,000 

249,47,00,000 

{English} 

Capital 
Rs. 

41,50,00,000 

3,00,00,000 

2039,38,00,000 

72,00,00,000 

754,84,00,000 

175,48,00,000 

39,30,00,000 

40,26,00,000 

169,27,00,000 

MR. CHAIRMAN: With the permiaeion of the Speaker, 
the Minister of Home Affairs hal gone to the other House. 
The Minister of State for Home Affairs is here. 

SHRI DHARMENDRA PRAOHAN: Sir, he was not 
visible. 

[Trsnslslionj 

UPA Govemment under the leadership of Congreas has 
run the country for about two yeal'l. When we analyse 
the news published in today's newspap8r the direction 
and intention of the UPA Govemment In the matter of 
intemal security can be assessed. It also reveals Its 
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seriousness and alertness. Today internal security of our 
country is in danger. The responsibility of maintaining 
security lies on Central Government and due to wrong, 
unclear policies, minoritism and vote bank politics, the 
country itself and specially its internal security is in danger. 
It is my first allegation against the UPA Government. I 
will not mention the matters which require details but I 
would like to mention about five-six subjects as internal 
security. budgetary grants, in increase in grant in 
comparison to previous year sector of government 
spending. All these things need a technical approach and 
as I think this is not being referred to standing committee 
this year. It would have been better if it were referred to 
standing committee ignoring political election in the country 
where it would have been reviewed in detail. The Ministry 
of Home Affairs is the Department that reveals the 
intention of the political party in power, process adopted 
by them to assure the people and their ideological role. 
Today the internal security of the country is at stake due 
to lack of transparency and state of indecision of the 
Government. 

Recently, American President George Bush visited 
India. Just a few days ago round rable talks were held 
in Delhi with the Hurriyat Conference. This Is not a new 
thing. The Government has been negotiating with Hurrlyat 
friends and many other organisations of Jammu and 
Kashmir since 2002. The previous Government of Ataljl 
also held such talks under the leadership of Deputy Prime 
Minister Shri Advaniji In the year 2002. Then also Hurrlyat 
joined the talks. The critic of internal political situation 
were amazed as to how a Government led by the B.J.P. 
Is talking with Hurriyat in Kashmir. World was neutral. 
And in India it was being viewed critically. While 
discussing Internal security we can not Ignore Pakistan 
and Bangladesh. We must discuss with both the countries. 
When there was a news about the arrival of Mr. Bush In 
Jammu & Kashmir, It was stated that we may accept 
partial autonomy or self rule to some extent. The Prime 
Minister of the country mentioned about it after attending 
the Round Table. Perhaps such incidents did not occur 
earlier. Discussions with any organisation are always 
welcomed in this country. The discussion should be within 
the ambit of Indian Constitution, which ensures the 
guarantee of India's security. There may be some 
demands which is usual but if the leader of the 
Government accepts the autonomy thereby and says that 
it can be discussed, then It is the biggest sign of danger. 
I am levelling charges against the wrong policies of the 
Govemment because this may lead to a compromise with 
the intemal security of the country. 

When we review the internal l8Curlty we consider 
North-Eastern states. I do not want to elaborate. Some 
days ago Hon'ble Prime Minister himself called on some 
eminent pet'8ons from Assam and had dllcuaslons with 
ULFA. In this exercise one thing that draws attention Is 
the date and all this was being done three months before 
the elections. In Assam Congress Party has been in 
power for past five years and it is ruling the country for 
the last two years. The Prime Minister is also elected 
from Assam. No discussion was held earlier. Since the 
elections are nearing, so discussion with ULFA was 
Initiated. Did the discussion started, what were the Issues 
and why the ULFA is fighting and what were the issues 
and with whom It Is fighting? It Is fighting against the 
Indian army. The Government of Ataljl negotiated with 
Bhutan and drove them away from there. In those days 
Bhutan cherished the Idea that at our interference the 
misuse of their land can be checked. They were 
apprehensive of the re-agreement which might have been 
reachlid. The same situation Is appearing again. Had the 
Govemment intended to restore peace and normalcy in 
Assam, there would not have been. . .. (/nlfJnuptions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HAND IOU E): How can the solution 
come without negotiations? 

SHRI DHARMENDRA PRADHAN: The Hon'ble 
Minister of Parliamentary Affairs Is equipped with a vast 
experience. I urge him to have a little patience. We are 
in a democratic set up. He feels uncomfortable since he 
Is losing ground In Assam. You will have to answer to 
the country. It you are really serious about holding talks 
with ULFA and if you have serious concern for solving 
the problems, I would like to remind you expectedly, you 
would have visited there as you necessarily have certain 
responsibilities as a Minister of Defence. The day on 
which your party president viSited Assam, the Assamese 
people were fired at? Are you concemed about Assam? 
You simply devised a dramatic plot of negotiations to win 
over the innocent people for the sake of vote bank. Are 
you in dialogue with NSCN? An alternative is being 
explored for a long time to restore peace In Manipur. At 
that time, the Hon'ble Minister of Home Affairs didn't find 
enough time. Now we are talking of the Department of 
Home Affairs. Why is it that he did not dare to visit 
Manipur, I wish to quote it. The Hon'bIa Minister of Home 
Affairs stated: 



307 MARCH 13, 2006 OtHMndtI for G,.nts 308 

[Shri Dhannendra Pradhan) 

{Eng/I6II} 

"While there Is a delayed reaction regarding Manlpur, 
we did whatever was needed. I did not go there 
earlier because we wanted to give the elected State 
Govemment time to handle the situation, and to do 
Ita duty under the Constitution. The Centre Is not 
expected to interfere in everything. The situation is 
better in the state now.-

{Tl1Insllllion} 

Under such pretexts the Hon'ble Minister of Horne Affairs 
does not visit Manipur and remarks that he does not 
Intend to Interfere with the functioning of the State Govt. 
A few hours after the incident occurred in Varanasl, the 
Hon'ble Minister of Home Affairs visited there. The entire 
world has witneued whether he intervened In the affairs 
of the State Govemment of not. You visit the place where 
you c:an make votes. North-east is a smaller region. So 
the situation of that region does not receive your attention. 
There is no clear policy of Multi-dimensional programme. 
Let me quote the worda of a dlstlngulehed social activist 
Shri Shekhar Gupta ii-Mlf the Govemment I, genuinely 
interested in resolving the Issues of intemal security, 
particularly in respect of North-Eastem states, the scene 
would have been altogether different and there would 
have been no vote bank politics. Let me quote a few 
sentences from Shekhar Gupta's article published In the 
Danik Jagran September, 2004 .... 

"One of the reasons of the BJP's stability in power 
for six years in the 1995 was that It laid too much 
attention to the luues related to National Security 
while the State Govemments of the North-Eastem 
region proved weak and Incompetent. The UPA Govt. 
is adopting a lackadaisical approach on this front 
which is indicative of the gross incompetence of the 
Govt." 

Mr. Speaker. Sir, be it Kashmir or North-East, the 
present Government have not come forward with any 
clear-cut policy. The Ministers visit only such Iocationa 
where there is fair scope of garnering votes. I had already 
said In the beginning that the biggeIt threat to our intemaI 
security 18 posed by I.S.I. of Pakistan. If we talk of 
Varanasl, one will allege that It is being viewed from 
communal angle coupled with communal out look. Nobody 
would deny that we must have cbrdial relationship with 
Pakistan. The former Prime Minister did visit Lahore with 

the message of peace. Subsequently Musharaf Sahib 
visited India and talks were held In Agra. Sadly, the 
dialogue process resulted In a fiasco rather th.n arriving 
at any tangible conclusion as the Govt. of India, then 
kept holding Its firm view that Indian wanted cordial 
relationship with Pakistan but then cr088 border terrorism 
must .nd from Pakistan aide of border. That must ·be a 
pre-condition for initiating any kind of dialogue with 
Pakistan. Today It's an Issue of huge concern for 
everyone. One talks of demilltariaation along the country's 
border In Kashmir. It Is term.d 88 progreaaive approach. 
It Is common knowledge that terrorist activities have 
witnessed a rI .. along the croaa-border areas. Fanaticism 
Is being linked with this iUU8. 

At this point of time what I want to establish Is that 
this Government Is compromising with the national security 
by over-looking the I.S.I. Just for the sake of vote-polltlca. 
A news-Item has been published against the Department 
of Home Affairs, particularly I would like to quote the 
news-Item published in the "Indian Expreu- relating to 
the de .... lopments occurred in the recent past. I would 
like to remind you of the Incidents that occurred In 
Ayodhya, Bangalore. K.rala and in Deihl during Dlwall 
festival, let alone the incident of Varanesi. I counter 
response, the argument Is advanced that during the NDA 
regime too, the country had witnessed terrorists' attack 
on Raghunath temple in Parliament and on Akshardham 
temple in 8UCC888ive phases. There is a difference in 
between the two. Whenever there is a war, two opponent 
parties fight to the core In a spirited manner being quote 
unconcemed of the repercussions. The data produced by 
the department of Home Affairs prove that the Govt of 
India W88 succeuful in monitoring lSI activities, to short-
circuit their conspiracy aside from checking their modules. 
The Govt. of India under the NDA regime succeeded In 
these .fforts, however, certain Incidents took place. In an 
atmosphere when we were taking them to task and 
attacked on them and their conapIracy was being exposed, 
they retaliated by attacking certain locations. But what Is 
the state of affaire at present. I would like to refer to 
some statistics before you. As per the figures produced 
by the Minister of Home Affai ......... 

{English} 

Since the year 2002, security forces arTMted 780 persona 
Including 83 Pakistani nationals In their drive against 
subversion, ubotage and espionage. Th8ee figul'88 are 
shared with the Directora-General of Police in their annual 
conference. 
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{TransI8lion} 

This action was resorted to crackdown I.S.1. modules in 
the year 2000. In 2003, 56 such modules were cracked 
down. In 2004, as many as 40 incidents occurred. In 
2005 it reached the negligible level. Now, It stands to 
reason that the series of incidents In Bangalore, Ayodhya, 
Varanasi, Oelhi was the brain-child of Pak-based I.S.I. 
activists. The Govemment have now failed In taking pre-
emptive measures on all such counts. The Government 
is only concerned about the fact that a particular 
community should not protest and that they are also not 
hurt. That is their only concem. This is true every-where 
whether it is Ayodhya of Delhi of Kerala. We have a 
case of Kerala. The support of the Muslim league Is 
sought just to run the Govemment. I do not think it has 
even the least concem whatsoever of national security. 

Mr. Chainnan Sir, the dark law introduced by the 
present Govemment in Assam in the name of IMDT was 
rejected by the Hon 'ble Supreme Court. It was dismissed 
summarily and while dismissing the legislation, the 
Supreme Court ruled that it Is an open attack on the 
sovereignty of India by Bangladesh. It is not in the national 
interest. The Union Govemment ought to withdraw It 
without delay. What was the outcome thereof. I would 
once again refer to the elections in Assam. In the next 
general elections in Assam, People belonging to so called 
minority community reacted sharply. To allow the 
Bangladeshi's habitation in the country, let the economy 
witness the downslide. Compromise with the national 
security and letting a rise in social tensions Is not fair by 
any standards. But Bangia Deshi nationals came here 
and were safe. There are voices to amend the Indian 
Citizenship Act. Group of ministers met and discussions 
held. The so called leader of the Govemment during her 
Assam visit stated that the nation might disintegrate but 
they had to win Assam elections. That is why we intend 
to bring other fonn of I.M.T.D. I would like to remind the 
Congress members ....... 

MR. CHAIRMAN: Dharmendraji, three more members 
from your party are to speak. 

SHRI DHAAMENDRA PRADHAN: Sir, I am to end 
my speech. I would like to remind the treasury benches 
that their policy of minoritism is nothing but vote bank 
politics. You don't have any programme. You are 
threatening security of the nation out of passion for 
minoritism. You fail to recall the decade of eighties. In 
the mid eighties when you came to power after winning 

more than 400 ... ta. You had ignored Supreme Court 
judgement in Shahbano case. 

14.00 hr .. 

You tried to change the leglalatlve usembly and 
changed it too. You are again conspiring to apply IMTD, 
something similar to it. On Assam you will have to face 
Its result. You could manage to get some votes but one 
day people of this country will ask you and bring you 
before the court and ask you whether you compromised 
with the interest of the nation. This country win never 
forgive you. I would like to request the han. Home Minister 
to keep away from politics of vote bank. You are Home 
Minister of. the country and security of the common man 
is your primary concem but you should keep yourself 
away from this anti national programme which is being 
run just to make the political alliance survive. 
... (InmrNptions). 

Mr. Chairman Sir, I belong to Orissa and the tentacles 
of the intemal security are connected to Orissa. That is 
why I cannot desist myself from mentioning It .. I accuse 
the UPA Govemment, especially the Congress party for 
rile In Naxallte violence during last two years. You had 
executed an agreement with the Naxalltea at the time of 
elections In Andhra Pradesh In 2004. . .. (InlflfnJpl/on$) 

/EngIish} 

THE MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHAIMATI 
RENUKA CHOWDHURY): It is wrong I object to this. 
... (Inmnuplions) 

MR. CHAIRMAN: Please take your seat. 

... (Inltlnuptions) 

{T""'tIon} 

SHRIMATI RENUKA CHOWDHURY: What proof do 
you have with you? ... (InltmUpflons) 

/EngIIsh] 

MR. CHAIRMAN: Nothing will go on record but the 
speech of Shri Dhannendra Pradhan. 

... (InlBnupIions)' 

°Not recorded. 
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MR. CHAIRMAN: Nothing irrelevant wUl go on record. 

SHRI DHARMENDRA PRADHAN: Mr. Chairman Sir, 
don't you accept that the convoy of an elected Chief 
Minister of Andhra Pradesh, SM Chandra Sabu Naidu 
was attacked by Naxalltles? ... (Inlflmlplions) 

SHRI ARUNA KUMAR VUNDAVALLI (Rajamundrt): 
Who was behind it? ... (Inltlrruptions) 

SHRI DHARMENDRA PRADHAN: ... (lnMmlptlon$r 

{English} 

MR. CHAIRMAN: Nothing will go on record but the 
speech of Shrt Dharmendra Pradhan. 

. . . (Inltlnupliot16)· 

{Tl1InslBIion} 

SHRI DHARMENDRA PRADHAN: Shrl. Chandra 
Babu Naldu's convoy was attacked by Naxalitel. 
... (InlBnupIions) 

{Eng/ish} 

MR. CHAIRMAN: Nothing will go on record but the 
speech of Shri Dharmendra Pradhan. 

... (InlBnuptIons)· 

(Tl1InslBlionJ 

MR. CHAIRMAN: Nothing irrelevant will go in 
proceedings. 

.. . (InIlIm.tption6) 

SHRI. DHARMENDRA PRADHAN: Mr. Chairman Sir, 
I am talking about a totally point of context and relevw'lce. 
We may have political differences with SM Chandra Babu 
Naidu but who can deny that he was attacked and 
Naxalites were behind this attack. we object to It. I give 
you two examples of that time when a review of Naxalites 

·Not recorded. 

was done by the then NDA Government. Then a 
coordination committee was formed under the leadership 
of Home Secretary and Home Secretarlee and D.G.PI of 
all the etates were Included In it. We had admitted and 
accepted that Naxalite violence was a national problem 
because had It not been a national problem It would not 
have had an Intematlonal impact. Weet Bengal has been 
under communiet rule for 30 yea.... They too are feeling 
the held and they have to face it. 

Mr. Chalnnan Sir, when UPA Govemment came to 
power, I don't want to repeat the charge but It was said 
out of poIttic8I I'88IOna. Hon. Minister of Home Aftal ... 
called a meeting and said that It was a state problem 
and not a national one. It II my biggest allegation on 
this Govemment. If they were lerious and had they kept 
national security and national interelt In their mind, they 
would not have deviated from this policy and would not 
have caUed a national problem to be a ltate problem . 
They di8eoIved that committee aaylng that there was no 
need of It. Why did they say thll? Because they entered 
Into an agreement. They backtracked the statement of 
PWG and Naxalltel. All had expr88l8d their anguish over 
last week's naxalite attack in Chhattllgarh and It was 
said that the Govemment pushed the trlbals under the 
attack without caring for their security. The other day 

. Shrl Ajlt Jogi was also saying this though he il not 
preaent today. He was also saying thil. I want to know 
who Is playing politics and how It is played? 

Mr. Chairman Sir, a social movement emerges in 
Chhattisgarh to fight Naxalism who leads it? It is Shri 
Mahendra Karma, leader of the opposition belonging to 
Congreu Party In Chhattisgarh Legislative Assembly 
whom Congrea made a I .. ~r . ... (Inltltruplions) 

MR. CHAIRMAN: Now, please conclucte . 

SHRI DHARMENDRA PRADHAN: I am concluding. 
Sir. 

MR CHAIRMAN: Many members of your party have 
to speak. 

SHRI DHARMENORA PRADHAN: Mr. Chairman Sir. 
I am the first member from my party and, I am expr8IIing 
my views on a national probtem. Pleue give me some 
more time. 
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MR. CHAIRMAN: You give It In writing fI"om your 
chief whip. If you consume the whole time then time 
allotted to other members of yours party win be deducted. 

.SHRt DHARMENDRA PRADHAN: Mr. CMinnan Sir, 
I have taken the time from my Chief whip. I wHI apeak 
within the allotted time. I was saying that Shri Mahendra 
Karma . is the leader of the opposition there who does 
not play politics but he is conducting a social movement. 
Govemment of Chhattlagarh have accepted that It is a 
good movement. Common men are polarising against 
Naxalism which must get every body's support. However, 
this good move Is being sidelined all due to the Internal 
conflicts of the Congre.. party. 

Mr. Chairman Sir, a request to this effect has been 
forwarded to the Union Government by the Orl .. a 
Govemment that the naxalltel are stretching their base 
from Nepal to Sri Lanka covering Orissa. My Partlamentary 
Constituency does also fall within this red corridor. The 
Govemment of Orissa has placed two to three demanda 
before the Central Govemment in which there figu .... 
security related expenditure scheme which Is operated 
by the grants received from the Union Govemment. The 
Govemment of Orissa has identified dlstrlcta under this 
scheme and special request has been made for three 
districts-Devgadh, Sambalpur and Jajpur. I urge the 
Govemment to accord its approval to the scheme and I 
also do support it. 

Mr. Chairman Sir, the red corridor faiUng In this region 
encompasses tribal areas of Andhra Pradesh. Orissa and 
Jharkhand which is located along the NH leading to 
Ranchi from Vljaywada. I want the Union Government to 
ponder over it and the Hon'ble Mlnieter of Home Affairs 
ought to fulfil it by making special provlslonl touching 
upon the subject. 

Mr. Chairman Sir, before I conclude. I would like to 
draw your attention towards a very momentous subject. 
A few years back, one such Incident occurred in Delhi 
when our popular leader Shrl La! Krishna Advenl was 
the Minister of Home Affairs. The Chief Minister of Delhi 
staged a Dhama at that time claiming that Delhi was not 
state. I would like to ask the same question whether 
Delhi is safe today. Crime against women have turned 
out to be a routine affairs as... • Even today, It has 
been reported in the newspaper .......... • ... (InMnuplions) 

'Not recorded. 

MR. CHAIRMAN: Nothing Irrelevant ahall go on 
record. PIaua alt down. 

SHRI DHARMENDRA PRAOHAN: Mr. ChaIrman Sir, 
It is eubmitted for your conaideraIIon. . .. (/nIIIt'nIpIIon) 

MR. CHAIRMAN: Mlnlatar, pi.... ail down. I have 
ruled from the Chalr-that nothing irrelevant ahaIl go on 
record. 

SHRI DHARMENDRA PRADHAN: Mr. Chairman Sir, 
we are In a democracy. I have simply made political 
allegations. Why II he intervening 10 much? 
... (InIfImIptIfJn6) 

.MR. CHAIRMAN: You take your seats. Nothing 
Irrelevant is going on record. 

SHRI DHARMENDRA PRADHAN: Had there bean 
proper aecurity arrangements, such Incidents would not 
have takan place in DeIhl. ... (1nIfImIptIfJn6) 

MR. SPEAKER: Why are the Hon'ble Members 
standing? Irrelevant axpreaaIons have been expunged. 
You pIeaIe don't Impede the conduct of the HoUle. 

... (/nIwruptitJn8) 

MR. CHAIRMAN: You are Interrupting. It does not 
behave the Members of ruling party to do this. 
... (ltDmIpIIDns) 

MR. CHAIRMAN: Swain JI, pia ... taka your ... 1. 
You are a sensible member. Please take your .. at 

... (/nItHrIIpt/ofI6) 

SHRI DHARMENDRA PRADHAN: Mr. Chairman Sir, 
I wat conclude 1hoIUy. Here we are debating the Demends 
for Gram relating to the Miniatry of Home Affalra. A8 I 
said In the beginning, as par the data available to me, 
the expendilulw of the Mlnietry of Home Affairs hM 
Incruaed' by eight to nine pan:ent. To apeak otherwtae, 
the expenditure of the Department of Home Affairs hM 
inet •• ad proportionate to the growth in revenue of the 
country but his approach Is faulty. The entire internal 
security aystem il focuaed on mlnorttial. Today the nation 
is feeling ineured since they declared in their Common 
Minimum Programme to rep.al POTA. POTA wu 
repealed and today the nation has to pay for It. Those 
involved in p8I1larnent-attack ware booked and convicted 
under POTA. However, what's the approach of the present 
Govemment. . .. (Inlfflnuplions) 
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[SM Dharmendra Pradhan] 
By constituting Banerjee Committee the Govemment 

is trying to acquit those involved in hatching conspiracy 
of murdering of the majority community in Godhra 
genocide episode. The te~rorist forces are having 
connection with lSI. They get encouragement and 
inspiration from such moves- . .. .. . . . .. This is an anti-
national tendency. The approach to appease the minorities 
is not fair. . .. (InltlfTUptions). I condemn the unfalrneu 
adopted in such treatment and expect the Ministry of 
Horne Affairs to rise above politics and protect the interest 
of the common men. 

MR. CHAIRMAN: Shri Ajay Chakrabartl. pleue sit 
down. Now. Shri Madhusudan Mistry. 

. . . (Inltlnuplions) 

/English} 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Madhusudan Mistry. 

... (In"'rrupIions)' 

MR. CHAIRMAN: Mr. Mistry, you should start your 
speech. 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, let 
them stop disturbing the House. . .. (Inltlnuplions) 

CUT MOTIONS 

{TflInsI8lion} 

SHRI BACHI SINGH RAWAT MBACHDA- (Almorah): 
I beg to move that the demand under the head Ministry 
of Home Affairs Page 50 be reduced to Re. 1 

38. Failure to Implement the use of official language 
Hindi In the working of courts. 

39. Failure in implement the measures to check 
infiltration from across the border and terrorism. 

THAT THE DEMAND UNDER THE HEAD 
MINISTRY OF HOME AFFAIRS PAGE 50 BE 
REDUCED BY RS. 100 

40. Need to fully recognise Rajbhasha Hindi in the 
Union Public Service Commission for the purpose 
of taking examinations. 

"Not recorded. 

41. Need to make the u.e of Rajbhasha Hindi 
mandatory in the Supreme Court of India and an 
other Courts under the three language formula. 

42. Need to re-enact POT A to check the terrorist 
activities effectively. 

43. Need to evolve effective programme to destroy 
the major centres of Naxalite and Maoist activities. 

THAT THE DEMAND UNDER THE HEAD POLICE 
(PAGE 52) BE REDUCED BY RS. 100. 

44. Need to take effective measures to check the 
Bangladeshi infilatration In Assam. West Bengal 
and other parts of the country . 

45. Need to provide 30% reservation for the youth of 
Uttaranchal in para-military forces. 

46. Need to provide water-boat to Sashastra Seema 
Sal for patrolling in Kali river at Indo-Nepal border 
In Uttaranchal. 

47. Need to provide canteen, medical and 
accommodation facHities to the para-military forces 
at par with Indian army. 

48. Need to provide family accommodation to the 
employees of para-military forces during their 
tenure of their deployment at border areas. 

49. Need to set up a Central command of para-military 
forces. 

THAT THE DEMAND UNDER THE HEAD OTHER 
EXPENDITURE OF THE MINISTRY OF HOME 
AFFAIRS (PAGE 53) BE REDUCED BY RS. 100 

50. Need to provide special financial assistance for 
drought affected area in Uttaranchal. 

51. Need to establish a separate directorate for the 
rehabilitation of ex-employees of para-military 
forces. 

/EngIish} 

SHRI MADHUSUDAN MISTRY: Mr. Chairman. Sir. I 
am thankful to you for allowing me to speak on the 
discussion on the Demands for Grants uflder the control 
of the Ministry of Home Affairs for the year 2006-
07 .... (InltlnupIions) 
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{Tl'8f1SI8tion} 

SHRI SOMABHAI G. PATEL (Surench Nagar): Mr. 
Chairman, Sir, I have a point of order. Dlscuuion on 
such an important issue is going on, but there II no 
quorum in the House. Pie ... , get the quorum completed. 

MR. CHAIRMAN: BeD is being sounded. Now, there 
is quorum in the House. Hon'ble Member Shri 
Madhusudan Mistry please continue your speech. 

.sHRI MADHUSUDAN MISTRY: Sir, I have the 
opportunity to speak on the demand for grants of the 
Ministry of Home Affairs for the year 2006-07. Certain 
points have been raised from the other side, on which I 
would express my views later. There is a demand for 
Rs. 13710 crore under the Budget head 2065 of the 
Ministry of Home Affairs. 

/English} 

That is, in fact,S. 79 per cent of cost of administrative 
services. 

{Translation} 

and these are revised estimates of the previous year 
and this is 8.67 per cent more than that. I would aI80 
like to mention that it was 4.02 per cent of the total 
services in the years 2002-03 and 2003-04 during the 
regime of Bhartiya Janta Party. 

/English} 

It has increased to 5.70 . ... (/nftlnuplions) 

{Translallon} 

A lot of hard work is required to coUeot the data. 

{English} 

It is not joke. 

{Trans/a/ion} 

I would also like to mention about the police 

{English} 

It was under the 0055 Head and I have not taken Into 
account the capital expenditure. 

{Translation} 

which was under revenue and it Is presumed that the 
income of police under the Head 0055 is likely to be 

1 ,887 crore. Two things are clear from this. One Is, the 
Income of police is likely to be Increased that Implies 
that police have to work hard because police keep an 
eye on the violators of taw and order. The fine features 
of violation goes under the Income and 

/Englishj 

police supply to the other states also and the states 
have to pay that. That goes under income 

{Tl'8f1SI8tionj 

The expendltunl hu Increased. The Govemment have to 
take care of its intemal security arrangement and police 
establishments throughout the country. Forces are posted 
on border to keep the same secured. There are many 
other fields such as training, modemlzatlon of police, 
National Crime Record Bureau and also census and 
surveys. While Incurring expenditure on these Items, the 
Govemment ensures that its Internal security should be 
tightened-up. This is the main purpose of such an 
expenditure. We have been apprised of this fact that a 
number of issues faU within the jurisdiction of states. We 
are heading towards the minoritism and the Govemment 
always encourage such iasues. 

Sir, I am very much surprised that the persons having 
fascist mentality, persons playing politic8 on the corpse 
are preaching us today . ... (Inltlnuplionsj" 

Mr. Chairman, Sir, persons playing politiCS on the 
corpse are preaching us. . .. (/nlrllTllplions) 

/Englishj 

MR. CHAIRMAN: Nothing, except what Shrl Mistry 
says, will go on record. 

... (/nftlnvp/ion$)· 

SHRI MADHUSUDAN MISTRY: Sir, I am not yielding 
to him. 

{T,."./Ionj 

MR. CHAIRMAN: Shri Ram Kripalji, please sit down. 
Please speak only when your tum comes. Please, take 
your seat. 

..• (lnftIInIpIions) 

"Not recorded. 
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SHRI MADHUSUDAN MISTRY: Sir, I would like to 
remind him that people belonging to minority community 
are aIao' citizens of this country. TheIe people do not 
recognize them as the c:tlzens of this country. 
... (/nlBnuptions) 

{English] 

I remember and I want to put this on record. 

/Tl'lInlslltion] 

When there was tension in . Gujarat, we went to meet 
their Prime Mlniater and Deputy Prime Mlnilter Advanljl 
on 2nd or 3rd and we requested them to send military 
to Gujarat and hand over the charge of Gujarat to the 
military forces, but they said that we would only deploy 
army but Gujarat will not be handed over to army to 
maintain law and order. 

Now, when there was a terrorist attack on Hanuman 
temple in Uttar Pradesh, they are going to organize a 
'Rath Yatra' and It is being named as 'Ekta Yatra'. It 
appears to be their policy to give such a name to these 
programmes so that the press do not enquire much about 
them, but In reality they do not work In the direction of 
unity of the country. It has the name as 'Ekta Yatra' but 
in reality it is 'Vibhajan Yatra'. I would like to ask as to 
why their leaders are heading towards two cHfferent 
directions? They are not marching hand in hand. One is 
going to one direction and the other is going to the other 
direction. There is .. aplit between two. ... (/nIBnupIions) 

Mr. Chairman, Sir, the main problem is that 

{English} 

they do not have the tolerance. What is this, Sir? 
... (/ntsrruptions) 

{Tl'lInsllltion] 

They do not have the habit of listening to other . 
. . . (Inftlnuplions) 

{English] 

MR. CHAIRMAN: Nalhing except what Shri Miatry 
says, will go on record. 

... (/nIrItrupIiDns) ~ 

·Not recorded. 

fT--lion} 

SHRI MADHUSUDAN MISTRY: Mr. Chalnnan, Sir, I 
would like to tell the hon'bIa member that our government 
does not run on the remote control from Jandewalan, 
like theIr8. The way In which their Govemment uaed to 
run from Nagpur and Jhandewalan In Delhi, our 
Government does not have any such system. 
. .. (/nIBnupIions) 

MR. CHAIRMAN: Mr. Mistry please continue your 
speech. Nothing except your speech is going on record. 

., . (Intsnuplions)· 

SHRI MADHUSUDAN MISTRY: Mr. Chairman, Sir, 
when Partlament was attacked, when Akahartlham was 
attacked, we used to sit on the other aide. We all, the 
entire House, got united and opined with one voice that 
the attack on Parliament Is like the attack on our country. 
It Is a national problem. We will find out a solution to 
this altogether. We did not organize any Rath Yatra after 
the terrorist attack. . .. (/nlBrrupIions) 

MR. CHAIRMAN: You please sit down. Nothing Is 
going on record except the speech of Shri Madhuaudan 
MIstry. 

... (/nftlnuptIons)· 

SHRI MADHUSUDAN MISTRY: Mr. Chairman, Sir, 
the opposition should be prepared to listen to what we 
say. They should also have great courage to listen to 
our arguments. There are small but very Important issues. 
When the Parliament was attacked, we were standing 
behind them. We did not try to 8nCaah the situation in 
any manner and we did not talk about minority. We said 
that the attack on parliament is just like an attack on our 
country. We did not contradict their views. When attack 
was made on England and also on America, the entire 
country was united. The entire country should be united 
under such circumstances. 

We were with them. When we were on the verge of 
war with Pakistan and when the situation was such that 
the war was likely to be broken out any time, a situation 
that was created by thelle people. we were standing with 
them. Congress did not want to play politics on theae 
issues. But you know that if you will not play politics on 
such issues, you cannot come to power . ... (/nltlnupHons) 
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{Englishj 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, the han. Member is forgetting the elementary courtesy 
that he initiated the debate and new he should have the 
courtesy to listen to the other speakers. This is not the 
way. . .. (IntsfTUpIions) 

rrrsnsllllionj 

SHRI DHARMENDRA PRADHAN: Dada, you weN 
not present at that time . •.• (lfIIfImJptitJn6) 

SHRI PRIYA RANJAN DASMUNSI: Let him conclude. 
I did't intervene your speech. 

SHRI MADHUSUDAN MISTRY: While such words are 
used for our leader, we shall return the same coin. You 
will have to bear up because the leaders of your party 
are of Fascist mindset. You talk something in the House 
and the some thing other outside. Its in our Gujarat as 
well as the national level too. . .. (IntsmJplions) 

MR. CHAIRMAN: Pradhanjee, please keep up the 
level of Parliamentary debate. 

SHRI DHARMENDRA PRADHAN: It is also their 
responsibility. . .. (IntsrnJplions) 

MR. CHAIRMAN: It is everyone's responsibility. All 
of you behave the same way. 

SHRI MAOHUSUDAN MISTRY: We extended our 
corporation while there were attacks on Ak8herdham, 
Raghunath Temple and on all other templea we wiped 
their fears. We saw the victims while our leader villted 
Varana&i. Then too, she was scorned with allegations 
that her move was aimed at gaining political mileage. 
She did not do so. But, of course, you are doing 80 for 
politics sake. Still further, there is little hope of your party 
coming back into power in the next 10 years. T eke It for 
certain. The issue of int.rnal aecurity was referred to 
here. On demand I would say Nanavati Commiaaion was 
referred now, there com •• the issue of Ayodhya 
Commission. I do not think the arguments advanced by 
you are going to be incorporated in the Nanavatl 
Commission. As far as the sitting Chief Minister of the 
State Government is concerned I do not think he figures 
therein. However, I want the Commission to 8lbnit their 
reports at the earliest possible with minimum delay. 

Naxalltes problem can hardy escape one's attention. 
Right now It w. 8Iked ~ has there been maximum 
"...... attM:k. In the year 2004-05 and In preceding 
years cauaa1itie8 numbeIed 362 whUe in 2006 the figure 
.. been r.ported to be 380 in ChhaIdagarh. In JhaItchand 
the no. of cauuIities have been reported to be 379 and 
308 reapectlvely in 2005. 

In Bihar the figures are 323 and 183. These apart, 
MacI¥l Prade8h and Maharaahtra also wIInessed Naxalite 
1dtacIca. You are terming the NaxaIIte8 problem as a 
national problem but I would Ilk. to request him that he 
can register his protest to an issu. but cannot take care 
of the functioning of the Govemment. Th. States, wh.re 
their party W88 in poW8f' in 2004-05, had utterly failed on 
this front. The Central Govemment was apprised of the 
situation. The center feeds Information. Th. police force 
is deployed by the centre. Even ... istance Is provided 
by the Centre. However, the ground reality is such that 
the Stat. Gov.mment do not .xt .... d cooperation In 
tackling the Naxalit .. menace. On he contrary, It Is said 
that the Union Government. interf.r.. with th.lr 
functioning. To my mind, It wOuld be In the fitness of 
things to contain Naxatites activItIea in the State Nied by 
your party rather than laying focus on minorities only. It 
has quite often been witnessed, this is why I am saying 
that their approach leads to surcharging the Union with 
additional expenditure. 

Take the .xampl. of Rath Yatra. 

rr,.."..lionj 

What should be the far-reaching consequences. Wherever 
there shall be Rath-Yatra (Chariot Pl'OOII8Iion) additional 
police force shan be required, there shall be concem for 
law and order. All endeavours will have to be made lost 
the procession should get conv.rted into a riot. Steps 
wiU have to be taken. Alithia Is an additional expenditure. 

/Efl{J/itlhj 

It Is an additional • ..,.ndlture on the part of both, 
the Central Government 88 wen as the State Govemrnent. 

rr,.."..lionj 

I ask them why are they doing so. They talk of 
nothing but PaIdstan, Bangladesh, Mosques, Naxaliem and 
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IShri Madhu8udan Mistry] 
terrorism as the8e are considered to be their favourite 
subjects. They cannot aHord to move away from these 
8ubjects. They shall never t1lk of development. I can say 
with full authority that they do not have the capability the 
to get elected In the name of development. Now-a-days 
Kota is debatable issue. What is there in Kota in 
Rajasthan? ... (InltJrrup/ions) 

PROF. RASA SINGH RAWAT (Ajmer): He is 
digressing from the issue. . .. (lhlfJrruptIons) 

{English} 

MR. CHAIRMAN: Nothing will be recorded except 
the speech of Shri Madhusudan Mistry. 

... (Inlerruplionsr 

/Translsfion/ 

SHRI MADHUSUDAN MISTRY: I am coming io the 
issue of law and order. A book was brought out nearly 
seven years ago. Now there is no trace of the author or 
of the readers. How the issue has hogged the limelight 
today while the chapter was opened up seven years ago. 
Who is refusing to file a case against the person who 
triggered the entire episode. As agaln8t this, the schools 
being run by the Christian community must not escape 
one's attention. Let there as connection be disrupted . 
. . . (Interruptions) 

PROF. RASA SINGH RAWAT: I am against the 
running of schools. I have simply raised my voice against 
the conversion. As many as a thousand people have 
been converted. 

MR. CHAIRMAN: Nothing Is going on record. 

... (Interruplionsr 

SHRI MADHUSUDAN MISTRY: They claim 
themselves as the supreme authority for determining one's 
religion. Who are they to impose any religion on anybody. 
Its solely a matter of choice. Once again, I would like to 
place It on record that the tribals are atheists. Air, fire, 
rains are their deities. I have been in their association 
for 25 long years. They are not aHiliated to any particular 
religion. One approaches them and persuades them to 
get associated with one rellgiol). Subsequently, you 

"Not recorded. 

approach them and force or lure them for conversion. 
The fact remains that in a way, you too, are favouring 
conversion. . .. (Inl6n'uplions) 

PROF. RASA SINGH RAWAT: They make a tum 
around of their religious practice. They come back here. 
... (Interruptions) 

SHRI MADHUSUDAN MISTRY: The freedom to adopt 
a religion is the fundamental right of the citizens. It is 
quite ridiculous to trigger an Issue of observance of law 
and order on religious grounds. 

Sir, In Dange district of my Parliamentary 
Constituency, ·Shabri Mela" was organized. Shabrl oHered 
fruit to Lord Shri Ram-which formed the basis of this 
Mela (tribal fair). It continued for three months. The 
expenditure, whatsoever was met by the State GoY!. 
People from Maharashtra and Madhya Pradesh were hired 
and all of them gathered and actively participated in Mela 
celebrations. The person who was instrumented to the 
conduct of this Mela has been offered a ticket from the 
Rajya Sabha. . .. (InltJrruplions) 

{English} 

MR. CHAIRMAN: Please address the Chair. Mr. 
Mistry. 

/Translation} 

SHRI MADHUSUDAN MISTRY: If you have a little 
sense. I place may humble sLDnlaalon not to raise the 
issue of law and order. Please do not overburden the 
Govemment with monetary expenditure. Please maintain 
peace. 

The voters who are to give their votes to you will 
anyway vote only you. Minority people too are citizens of 
this couRtry. They have right to property and to live here. 
Take It certain that most of these people don't cast their 
votes in their favour. That is why they have such a 
mentality. I would like to tell them to have patience. Don't 
divide the country. This step of yours will divide not only 
a community, an area but the whole country. 
... (Interruptions) 

MR. CHAIRMAN: Pradhan ji. please don't interrupt. 
You have already spoken. Mistriji, don't pay attention to 
interruptions and continue your speoch . ... (lnMrruplions) 
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{English} 

SHRI MADHUSUDAN MISTRY: Sir, I repeat that It 
IS a stunt and nothing else. 

/Tl1InsI8lion} 

Sir, in respect of the demand for grant. I would like to 
say that in our country per lac police population ratio is 
very low as compared to other countrlea. It is 1225 in 
Russia, 430 in Malaysia, 347 in England-Welsh, 300 in 
USA but in India it is only 134. I request the hen. Minister, 
through you, to increase it by making demands In the 
budget. There were such circumstances In both the cases. 
You have witnessed cases of Jessica Lal and Jahira in 
criminal law system. In Jahira case an inquiry was 
conducted regar*g making the witness hostile and to 
bribe her. But under criminal justice system the state 
govemment has complete accountability . ... (lnlllrrup/ioIi6). 
You go and ask Mr. Modi, why are you speaking here. 
... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record except 
Shri Mistry's speech. 

... (Inlsrnlptions) 

SHRI MADHUSUDAN MISTRY: Witnesses were made 
hostile. My request is that criminal law system should be 
made more speedy. I request the hon. Minster of Home 
Affairs to make the cases of riots, murders etc. time 
bound. A time bound legislation should be brought about 
regarding continuing the cases, finishing them and 
conviction. Once a case starts, the judge should be 
designated. People have no fear of law in serious cases 
like murder and kidnappings etc. The people who have 
enough money or who are in power as is the case in 
Gularat, they exert their Influence on the case. A way 
should be devised to ward off such influence so that 
maximum people could get relief. At national level a sum 
of Rs. 11 crore 71 lakh has been allocated for the 
National Human Rights Commission in this year's budget 
estimates. But there are several state govemments who 
have yet not formed Human Rights Commissions. They 
are being reminded fot 7-8 years but they don't constitute 
them. I belong to Gujarat. Gujarat govemment is also 
included in it. The govemment is very well aware of the 
reasons for not constituting the commission. Rajasthan 
and Madhya Pradesh have also not constituting the 
commission. Rajasthan and Madhya Pradesh have also 
not constituted the commission. The procedure of 

constituting the Human Rights Commission should be 
compIeIed at the earliest 80 that the poor could get justice. 

Regarding prison reforms, there hal been a special 
mention of Bihar in connection with breaking of jail. It 
has bee", seen that mafias run a parallel govemment 
there. It should be stopped. There has been an increase 
in the number of criminals but there is no such increase 
in the number of jails. It should also be taken care of. 

Gujarat and Pakistan share a very long stretch of 
International border. One is land border and the other is 
sea border. One has Coast Guard and other has Border 
Security Force. Coast Guards' position in GUjarat is such 
that Pakistani Marines come to the river and take away 
the fishermen form Indian territory. A few days ago people 
of Porbander and Its side coastlines had stopped all the 
services for many days because fishermen going for 
fishing are arrested and their boats are seized and they 
are put in Pakistani jails. Their boats are not released 
and moreover no one knows where the person has gone . 
It Is leamt from some other sources that he has been 
arrested. Coast Guards should be more and more active 
and if further recruitment or deployment is required It 
should be done. Similarly, fencing has been done on 
about two thousand five hundred kilometre long 
Bangladesh border but Gularat and Pakistan border has 
not been fully fenced. This causes maximum exploitation. 
The govemment says that there is infiltration from that 
side but it could not stop it. It wants to gain maximum 
political mileage from it. We have witnessed such a 
mentality theirs. The circumstances developing on 
Bangladesh and Pakistan border indicate that there is 
some problem with intemal security. It is their view. Two 
or three maHers have been raised here. We have been 
charged to have nexus with Naxalites in Andhra Pradesh. 
I don't know whether we have done such agreement or 
not but in our Gujarat the Chief Minister keeps saying 
after every three months that he has been threatened by 
the Naxalites. He gets this done deliberately so that his 
rivals could not depose him. He says that his life is 
always under threat. ... (InlsmJptions). I can sense it clearly 
that he has a pact with anti social elements. So I would 
like to tell them not to oppose the dialogue without 
keeping in mind that they are Naxalites, terrorists or any 
one else. Please don' discuss law and order situation of 
states there. . .. (InltlfNplions) 

MR. CHAIRMAN: Dharrnendra Pradhan ji, you start 
speaking without taking permission. It is not a good 
practice. 

... (InltlmJplions) 
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SHRI DHARMENDRA PRADHAN: You Govemmen, 
in Anethra Pradesh has done this . ... (/ntsmJpIions) 

MR. CHAIRMAN: DhalTTlendra Pradhanji, nothing of 
your speech is being included in proceedings. This is not 
fair. 

... (/nlBrruptions)· 

SHRI MADHUSUDAN MISTRY: You execute an 
agreement. ... (/nlBrruptions) We don't throw cow's tail in 
temple. You know better who threws it and then trigger 
riots. Would you like to say something in this regard? 
We have heard such things that you will feel surprised. 
Twenty five rupees for stabbing by rajor and hundred 
rupees for stabbing by dagger. . .. (Interruptions) Do you 
have anything to say? ... (InlBnuptions). All this is being 
done at the instance of your Government. Do you have 
anything to say? The little we speak. better it is for you. 
. . . (Interruptions). The perpetrators of riots want to get 
votes by talking about minority. You have nothing else 
except this. . .. (InlBrruptions). 

{English} 

You have nothing to show ... (lnlBrruptions). 

{Tf'IInSI8tion} 

I had to speak because one of the members of your 
party spoke so. . .. (InlBrruptions) 

You will come to your senses in Gujarat. 
.. . (InItJmIpIions) 

{English} 

No, Sir. they simply irritate, nothing else. They do not 
have anything. . .. (InlBmJptions) They should have the 
tolerance to listen to us. When we can listen to them, 
why can they not do so? They have a fascist mentality. 
... (InlBrrupHons) That is what is going in Gujarat. 
., . (InlBrruptions) 

{TrsnsIstion} 

MR. CHAIRMAN: Mistryji, please continue your 
speech. Please, do not get excited while making the 
speech. 

... (Im.rruptions) 

·Not recorded. 

SHRI SURESH WAGHMARE (Wardha): Mr. 
Chairman. Sir, you are directing us but you are not saying 
anything to him. He is digressing 'rom the subject. 
· .. (InlBnuptions) 

SHRI MADHUSUDAN MISTRY: Mr. Chairman, Sir if 
there is anything unparliamentary in my speech, you may 
delete It from the record. . .. (lntsnuptions) 

SHRI SURESH WAGHMARE: Mr. Chairman, Sir, we 
fail to understand as to what he is talking about? 
· .. (InlBrruptions) 

SHRI MADHUSUDAN MISTRY: There is nothing to 
settle political score. Therefore, I do not want to go into 
that issue. But, I would like to mention that. 
· .. (lm.fTIIptions) .. 

MR. CHAIRMAN: I have already given the ruling that 
nothing irrelevant will go on record . 

... (InlBrrupIions) 

SHRI MADHUSUDAN MISTRY: The entire work 
related to census comes under this Ministry. I have 
requested several times 88rtier and I would also like to 
request the hon'ble Home Minister today that the report. 
which follows the census. 

{English} 

It takes its own time. Computeriaation of data takes a 
very long time . 

{Tl'Ilnsl8lion} 

When the report of the census is published. next census 
becomes due. As such, the data of the previous census 
could not be used, which should have been used in 
development work. Similarly, the data of National Crime 
Record Bureau also comes very late. They do not send 
the data related to crime in time. I feel that the subject 
of security should be brought under concurrent list. Some 
penal provisions should be made against the states which 
do not respect this issue, so that complete data could be 
obtained. As suspicion arises with regard to the data of 
National Crime Record Bureau whether all the cases are 
actually registered with police station or \ not? Similarly, 
which are the states where the cases of crime have 
decreased or the extent to which the cases of section 
125 have decreased in particular? In order to describe 
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about the other cases that have decreued, the officials 
of National Crime Record Bureau are otten of this practice 
that the manage that the complainta are not !'eGistered in 
police stations and thus 

{English! 

on record, they show that crime is declining. 

/Translation} 

But the ground reality is quite different. I, therefore, urge 
you that complaints may be registered in a proper manner 
in National Crime Record Bureau. 

It is also necessary to modernize the police stations. 
Funds are provided by the Central Govemment but 
training should be imparted to bring proper alertness 
among the police personnel. Desired rnuIt8 after the 
modemizatlon could only the achieved when alertnees in 
the approach of the police force, the graph of crime would 
not come down and prevention of crime cannot be 
possible in spite of several means of modemization 
adopted by the police force. When the mentality of police 
force is such that crime is to be prevented at any cost, 
the only desired results could be achieved. There are 
two types of me88u~urative and prohibitive. Services 
are much of curative nature under health sector. If we 
want to prevent diseases, we will have to supply pure 
water and thus dise888S could be controlled. SimHarly, H 
the mentality of the police force is so set that It is 
committed to prevent crime, then only the rate of crime 
will come down. 

{English} 

Lastly, I have been advocating one thing quite for some 
time 

/Transla/ion} 

that we spend a lot of money on police force in the 
budget. The most important thing Is that there should be 
fear of law in the minds of people. They should be 
cautious about the law and order and have the feeling in 
their minds that if they will not obey the law, they would 
be charged with violation and taken to the court, Then 
they would be penalized and would be lodged in the jail. 
If there is huge police force for maintaining the law and 
order and to prevent crime, more expenditure would be 
incurred on arms and ammunition. This is an approach 
with regard to prevention of crime. 

There is another approach about which I ha.,e been 
mentioning that we should pIepIlre an entirely law abiding 
society and It should be started from the famHy itself. 
The achooJ.going children in the family ahould be imparted 
training in such a manner that they could become law-
llbiding citizens. In the times to come such a society 
would be formed when crime rate would come down and 
thus our requirement for police force, courts, criminal 
cases, jails would also decline considerably. This sort of 
approach should be there. Therefore, more and more 
schools should target this approach while imparting 
education to children, and more families should also be 
targeted and if, by means of adverti&ernents, such a 
mentality is developed among the chitdren and citizens . 
that they have to obey the law, I feel that during the 
next ten years there would be a decline in the budget 
allocation of Ministry of Horne Affairs and allo in C8888 

pertaining to violation of human rights. Then perhaps, we 
could move ahead towards a civilized eociety. This is 
what I feel. With theae words, I conclude. I thank you 
very much for giving me an opportunity to apeak. 

{English} 

MR. CHAIRMAN: Hon. Members, those who want to 
lay their written speeches on the Table of the House, 
they can do so. Those will be treated as part of the 
proceedings. 

Now, Shri SUf8sh Kurup to speak. 

SHRI SURESH KURUP (Koltayam): Respected 
Chainnan, Sir, at the outset, I would like to say that two 
years back, this UPA Govemment came to power in our 
country In the wake of widespread communal disturbances 
all over India. It goes to the credit of the majority 
community in India that they rejected all sorts of 
chauvinistic forces and decisively voted to power a secular 
Govemment. When we take stock of the situation after 
two years, we can 888 that communal amity is prevailing 
in this country. It speaks volumes to the creclit of the 
State Government of Uttar Pradesh as well as the Central 
Govemment that in spite of the recent bomb blasts in 
Varanasi, no communal disturbances occurred In Varanasi 
as well 88 in India. 

So, I would like to give 80 per cent marks to the 
Home Ministry for maintaining this communal amity all 
over India. Still there are some stray incidents happening 
in thts country. One case In point is the attacks mounted 
against the Emmanuel Mission in Kota, Ra;asthan. Thia 
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is done in the name of a book. I would like to make it 
clear. that I am not associating with the book. If anything 
condemnable is there, anything unlawful is there, proper 
action should be taken against those who are responsible 
for it and I have no doubt about it. But, using this book 
as a tool, what is the Sangh Parivar organisation doing 
in Rajasthan for the last three weeks? Five of us had 
gone there last Saturday. We made on the spot enquiry. 
This Emmanuel Mission is functioning there for the last 
so many years. They are having 49 schools all over 
Rajasthan. They are having a school In Rajasthan and 
also an orphanage where 2,800 children are there. These 
2,800 orphans are being taken care of by this Mission. 
Now, .the Govemment of Rajasthan have asked the bank 
to freeze the accounts of the organisation. Even the local 
gas agency is prompted not to supply LPG cylinders to 
this orphanage where 2,800 children are studying . 
. . . (InlBrruplions) • 

/Tams/a/ion} 

PROF. RASA SINGH RAWAT: Sir, information 
regarding anti-national activities of this institution has been 
received. Evidences to this effect have also been received. 
... (In/snup/ions) 

MR. CHAIRMAN: Your name is there in the list of 
speaker. Please speak when your turn comes. 

[English} 

SHRI SURESH KURUP: We went there and found 
out the facts ourselves. So, I would urge the Home 
Minister to make proper enquiries and assure the 
minorities in Rajasthan that they are safe under the hands 
of the Central Government. 

Sir, at the same time, serious view should be taken 
against the mounting atrocities against the women all 
over the country, especially, in the capital city of Delhi. 
Delhi has become the crime capital as far as the atrocities 
against the women are concemed. This is not only in 
Delhi. In the villages all over the country, women, 
especially datit women, are subjected to various atrocities 
and they are not even able to file complaints. It is reported 
that they are not even able to file complaints before the 
police station. Even if the complaints are filed before the 
courts. So, a serious enquiry should be made about all 
these things and the Government should assure the 
people of Delhi that the mounting crimes will be taken 
care of and culprits will be arrested and will be brought 
before the law. 

Sir, the Govemment should also implement their 
solemn assurance regarding the Women's Reservation 
Bill. All the political parties in the country, women's 
organisations in the country are demanding an through 
that this Bill should be brought before the Parliament 
and passed. If the Govemment has a political will, what 
prevents the Govemment from Introducing this Bill and 
passing the Bill. We are here to support it. I am sure the 
Bill wHl get a majority. What was the situation regarding 
eariler Bills? There were 80 many controversial Bills which 
were passed in this House itself and nobody said that 
the consensus should come. If there is no consensus 
regarding a just course, the Govemment should not waver 
on it and the Govemment should bring forward this Bill 
and pass this BUI immediately. That is what I want to 
say. 

That is a commitment given by the UPA Govemment 
to the women of this country. 

Sir, I would like to draw the attention of the Home 
Minister towards some happenings in my home State 
Kerala. A few months back, there was an incident in the 
Calleut Airport where some miscreants destroyed the 
National Flag and hoisted the flag of a particular political 
party, but no action was taken against anybody after that 
incident. We are not hearing anything about it. 

There, there is also considerable apprehension among 
the people of Kerala that certain extremist organisation&-
they may be having connections with Pakistan, I am sure 
the Home Minister will enlighten us-are having a filed 
day all over Kerala. Recently, a major bomb blast occurred 
in the city of Calicut. Fortunately nobody was injured, but 
the culprits behind the bomb blast have not been arrested. 
In the earlier incident also the culprits were not arrested. 
So, the Govemment should make a proper inquiry into 
these incidents and come before this House making it 
clear as to who are behind all these incidents and what 
sort of activities these extremist organisations are doing 
in Kerala. 

In this connection, I would like to bring to the notice 
of this House the sad plight of Mr. Abdul Nasser Madani. 
I would like to make it clear that I have nothing to do 
with whatever Mr. Madani and his organisation stand for, 
but he has been languishing in jail for the last eight 
years. His heaith is in a very poor condition and both 
inside the House as well as outside, we have been 
demanding that he should, at least, be taken to a proper 
hospital for treatment or he should be given parole. 
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Nothing has happened and the trial is going on and on. 
But, in the meanwhile, he is languishing in jail. 

14.57 hrs. 

[MR. DEPUTY,SPEAKER in 1M ChBil! 

There are many culprits in the jail who are given 
better treatment than Mr. Madani. I would lika to know 
why this sort of treatment is meted out to Mr. Madani. I 
would like the Home Minister to make a statement 
regarding this when he replies to this debate. I think his 
family members have met him when he came to Kerala. 
His wife, mother and all his children are demanding that 
Mr. Madani should be given parole to come out of jail 
for treatment and his trial should be expedited. When his 
grandmother died, parole was not granted to him in spite 
of his family's repeated requests. 

So, there are the things that I would like to moon 
in this debate and I support the Demands for Grants 
pertaining to the Ministry of Home Affairs. 

·SHRI NAKUL DAS RAI (Slkkim): Sir, Almost all the 
border areas of India must be provided with the latest 
technology to enable the Infiltration and also negative 
activities could be checked in time. Today our neighbour 
China has developed infrastructure like rail links and 
4-lane roads upto to our border. Whereas from our side 
we still do not have a proper road from Siliguri to our 
border. Although Sikkim is one of the smallest State yet 
it is surrounded by three countries like Bhutan, Nepal 
and China. If we look from this angle, Sikkim is the most 
strategic State of our nation. 

In 1962 China attacked India from Sikkim and 
Arunachal Pradesh. Nobody can predict anything In future. 
That is why it is very important to fully develop 
infrastructures like roead, communication, rail and air link 
without further delay. As we all know that everyday 
everywhere threat of terrorist attack exists and crime rate 
is increasing day by day. There is no security at all 
especially for women and children. In order to check this 
I would like to suggest the Government to provide enough 
found for strengthening citizens forum nation wide. 
Through such forms mass awareness national campaigns 
to inculcate a sense of patriotism and make every cttizen 
feel proud that they are Indians first and religion and 

"The speech was laid on the Table. 

region second. India's interest is their Intereflt, which is 
supreme. This Is the strongest measure to get rid of 
exploitations, conflicts and terrorist threats. 

It is good to understand the growth rat. for 2005-
2006 as 8.1 % and projection for 2006-2007 is 10%. This 
indicates good economic health of the Union. However 
smaller States particular1y North-Eastem States are reeling 
under huge debt burden as these States are not able to 
raise enough resourcas and non-plan gap grants are far 
short of requirements. With an objective to constantly 
pushup the economic growth and make up with other 
States, North-Eastem States including Sikkim are investing 
their resources in infrastructure like Roads, Power, 
Housing, Water Supply, Health and Education sector. 
When we joined the national stream our literacy rate was 
only 20% and today it is gone upto 75% Similarly the 
infant Mortality Rate (IMR) has come down to 32 per 
thousand. There is a drastic reduction of BPL, which 
according to recently conducted draft report of economic 
census in the State has fallen down to 20%. This became 
possible because we endeavoured inveating In high growth 
even at the cost of debt and high deficit. However, there 
are other issues to address. Our Public Sector 
Undertaking (PSU's) are aU in the red and needs 
restructuring. We urgently need Air and rail link. We have 
been requesting for setting up some institution of national 
importance Including a Central University. Without these 
we feel we are not fully Integrated and fitted into the 
economic plan of the country. These are major issues 
for us and we hope to overcome the Issue of debts and 
deficits by the end of 11 th Plan when we will be 
generating 4000 MW of Power. Till then we would like to 
request the Government of India particularly the Ministry 
of Finance to help us tide over the problem of financial 
constraints which could still jack up our fiscal problem by 
few percentage points. This Is not to undermine the Issue 
of reforms and fiscal management programme of the 
f30vernment of India. My only point here is to mention 
that in my State fiscal deficit is a quality deficit resulting 
on account of capital formation only. 

North-East states including Sikkim is promoted one 
of the important destination for tourism. Keeping in view 
the great potential for handicraft and natural beauty, the 
Commitment to promote 50 handicraft centric villages is 
a welcome step. 

In the budget 4 new instiMes of hotel managements 
are proposed in Chhattisgarh, Haryana, Jharkhand and 
UUaranchal. May I request you that Sikkim be alao 
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included in the propou/. ev.r the IMt two decadee SIIddrn 
has suddenly come up .. a prominent tourist destination, 
thereby opening of 80 many hotels and development of 
other infrastructure for the tourist by private contribution. 
However, we felt the necessity to have them managed 
professionaBy. In this context the requirement of hotel 
management institute Is most urgent and go a long way 
in creating professional image of the State and the nation 
as a whole. 

Floriculture today is catching up very faat as a 
revenue eamlng, ernptoyment generating activity. Even In 
China, In a decade 21,400 houee holcla growers and 390 
enterprises have taken their place at the heart of flower 
industry. YUNAN cut ttower busl".. is currently worth 
415US$ million and account 500% of ChineH domeetlc 
market per year. North-Eat etates In general and SlIdcim 
in particular holcla tr.mendoua potential for railing tluue 
culture by natural process, whtch needl to be promoted 
at intemational level by giving Specific eupport for 
programme of raleing and ateo marketing orchlcla and 
other flowers may be conaidered. 

Service TalC 

Reference budget speech for pOlllble leglalatlve 
changee to allow the atat.. to levy and realize tax on 
some services 88 part of a compensation measure for 
value added tax (VAT). Coming from a poor and backward 
state. I am worried that for consumer states like Sikkim, 
this step maybe repreaaive step for economic 
development. The service sector in our state is in the 
nascent stage of growth and such policy will be a 
deterrent to squeeze this growing sector In our quest to 
increase tax revenue. 

While I appreciate center's decision to consider the 
interests of the producer, developed states, I would submit 
that the interests of the small consumer states be given 
equal protection and opportunity for growth and prosperity. 
Therefore, the present arrangement of devolution of 
service tax from the center should continue. Eveo H the 
center amends the constituency to allow collection of 
service tax in some sectors by the states, its 
implementation should be held up for backward and 
growing states like Sikkim, till it is ready to accept it. 

Central Salea To 

Presently CST is being Imposed at 4% on inter state 
trade. The Empowerment CommlttH (EC) of state ftnance 

mlnistel8 to introduce VAT from 1st April 2005, had taken 
a conscious decIeion to ph... out CST as follows 

1 st April 2005--31st Man:h 2006 

1 st April 2006-31 st March 2007 

1 st April 2007 

.. 4% 

..2% 

.. 0% 

almost all consumer states that had introduced VAT from 
1 st April 2005 had pacified the trade bodies and political 
opponents by assuring that CST will be phased out In 
three yeal8 on introduction of VAT. Even with the present 
arrangement, the consumer states will not be In the level 
playing field vis-a-vis producing stat... For example a 
commodity having 12.5% ta>. in a producing states will 
bear 16.5% tax in a consuming states because of 4% 
CST. Additionally, In the absence of railway links, the 
transportation cost, storage and other handling charges 
go to Increase the coat. 

I would like to request the Hon'bIa Finance Minister 
to kindly ensure that the decision taken by the EC, before 
the Introduction of VAT ahould be adhered without 
alteration. Any act to overtum the deciaIon would be great 
InJuatice to consuming states like Slkklm and other 
consumer statu. 

I have been informed that the employees of central 
banks in Sikkim do not get the. beneflta which are 
extended to the employees of Cenlral Government in 
Sikkim and other North-Eastem region, such as annual 
LTC and special compensatory allowances ate. Hence, I 
request the Hon'ble Anance Minister to examined the 
matter and to issue necessary dlrecttves to the Indian 
bankers association for clearance and grant them facilities 
of being part of the North-East States, which is, formulated 
by the Govemment of Inella. 

SHRI MOHAN SINGH (Oeorla): Mr. Deputy Speaker, 
Sir, in democratic countriee there should be a consetWus 
on the matters of foreign policy, clefence policy and 
national security. Unfortunately, when people having a 
particular ideology sit there on the ruling side the matter 
of national security becomes a question of security to all 
but when the people come In oppoeItIon It becomes a 
political issue. Here, I want to quote the statement of the 
then Home Minister published in the daily' -Hinduslan- on 
18th September, 2001. 
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"Opposition parties should try to leam from America 
where In the moment of criate all the poItIIcaI parties and 
media stand with the Govemment. But in India, the 
situation In reverse. Opposition parties did not III/ege Bush 
Administration for the havoc played by terrortsts in 
America." 

15.00 hr •• 

We blame our Govemment because there is a lack 
of national character. I want reply from my friend who 
are doing politics on the incident that occurred in Varanaal. 
When we are in the Govemment, challenge poHCI to our 
national security from across the border is a proxy war 
and we should fight against this proxy war unitedly talclng 
it as an attack by the outsiders. However, I condemn the 
tendency of politicizing such incidences. 

Sir, recently two incidents occurred. There are four 
parts of our budget. One main part consists of national 
security, second part consists of extremism In the name 
of Maoism, third Is related to national calamity and the 
fourth part is related to law and order. Law and order is 
nonnally a State matter. Admlnlatration of Capital Territory 
of Delhi is under the Govemment of DeIhl, so we conlider 
about law and order also. We spend Rs. 1400 crore on 
Delhi Police out of this budget and deeplte this there Is 
news in today's newspaper that two women were brutaHy 
murdered in their homes. This Is the biggest proof of 
failure of law and order situation. Delhi, being the capital 
of the country, is always on the focus worldwide. There 
are people who do not want to s .. India as a powerful 
country. This is the reaeon why they try to disturb the 
law and order situation here. We can maintain law and 
order only by maintaining our unity. We should not see 
law and order from political point of view. Our laws are 
more than hundreds years old. A number of commissions 
and committees like MNational Commission on Police" were 
formed and made their recommendations for making 
amendments In IPC· and CrPC enacted after 1857 by the 
British rulers. In today's situation police have their own 
witnesses who are produced by them in every case. In 
Delhi, a women was shot dead by the assailants who 
were set free by the court for want of witnesses. As 
there was no evidence to this attack, witness tumed 
hostile. So there is a need to make some amendments 
in police administration and prosecution related to witness. 

When we are modemizing everything, why are we 
afraid in separation prosecuting agency. These should be 
separate. During the preliminary enquiry wftness should 

come before an officer of the SP rank and hislher 
evidence should be video recorded. In my opinion 
incidents of rapes are the reflection of evil thoughts. 

Theee incIdenta should be condemned collectively and 
widely. But there are some reasons behind it. The male 
female ratio Is Increasing constantly In the country. 
According· to Economic Times there are 550 girts per 
One Thousand boye In the Capital Territory of Deihl. In 
coming days atrocities against women will increase and 
homosexuality wUI prosper and crime against women will 
become very common. The Govemmant of Indl, need to 
be active In this regard. The cue related to crime against 
women must be disposed of within six months and 
evidence should be video recorded and courts should 
take decision. by accepting such evidence of the 
witneseea. this Is my suggestion In this maHer. According 
to the present year's statistics In our country, guilty Is 
free In 82% cues of prosecution. This Is a major thing. 
It Is a blot on our judicial system and police administration, 
where Is 82% cases of prosecutions of guilty persona 
are disposed without any punishment. The Govemment 
should think about it. There seems to be a lack of Intemal 
security in North Eastern States of our country, but I can 
boast that situation in North Eastem states Is not .. 
disturbed as It used to be 10 years back. There are 
many reasons behind It. We had constituted a department 
for the development of North Eastem region. I am happy 
and thankful to the Government for fanning a aepa ..... 
Ministry for this purpose. a budget allocation 0' 
As. thirteen hundred crores has been made. It has been 
made mandatory for all the department to allocate ten 
percent of Ita total budget allocation for the North Eutam 
states. Besides, Rs. one thouaand crore for RaUways and 
As. 450 crore for the construction of roads has alao 
been released to North Eastern states. In my opinion, 
leaving apart a small portion, there w.. no separatiat 
extremism in North Eastern States. They have extremism 
related to their own problem of their region. The 
separatism spread in a limited area since 1947 is stili 
there despite making air attacks on them. It stili continues. 
I urge the Government of India that cea.e-flre I. 
continuing since tho time of Dave Gowda JI. We are 
negotiating with them from the time when Inderjit Gupta 
Ji was Home Minister in Government of India. 
Padmanbhaiya ji was visited Thailand and Amsterdam 
again and again for negotiation but we are not gdIng 
any result. I would like to urge the Hon'bIa Home Mini8ler 
that this country and our party will never accept the 
concept of Greater Nagaland. So the Govemment of India 
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should fix a date for talks with those separatist extremists. 
Negotiation is the only tool for solution, and this 
negotiation should be a continuous and endleas process. 
Sending our representatives to talk with person living in 
a foreign country on a foraign passport is a matter of 
shame for the sovereign and great country like India. So 
there is a need to fix a time frame of six month or so 
for negotiations, if they do not accept it we should be 
ready to come forward strictly and for safeguarding 
Manlpur National Highway' and also accept no 
disturbances on air way or road. This should be accepted 
by the Government of India with firm determination. I am 
happy that after Mizoram accord, Mizoram Is developing 
itself as a good, beautiful and literate State. 

I want to congratulate the people of that State. There 
is no problem in Arunachal Pradesh. It has more than 
four thousand kilometre long border with China. Most of 
the areas remain covered with snow for six months. 
Movement is difficult there. There live 26 tribes and about 
100 sub-tribes. But they have full loyalty to India. They 
want to live a peaceful life there. Whatever the 
Government of India want to do for their economic 
development, it is less and it should be done. Therefore, 
it should do more for them. 

Meghalaya was also a beautiful State and I believe 
that it was the hub of education during British period. 
The people of North-Eastern States, Bengal and Assam 
used to send their wards to Shillong for education. The 
area also is at peace today. Khasi, Jayantl, Garo etc. 
tribal groups raise some voice for their respective 
existence but they are fully loyal to India. The frontiers 
of India and Bangladesh is so much linked that Indians 
go for shopping to Bangladesh and Bangladeshis come 
to Meghalaya for shopping. Besides this, there is peace, 
and harmony. They have abiding faith on India. The 
problem of two states I.e. Trlpura and Assam is very 
serious. There is seve~ infiltration from outside. this 
infiltrations is legally allowed or not, and even though the 
Supreme Court has declared the laws Invalid, yet it Is 
the duty of the Government of India to check infiltration 
into its border from outside at all costs. As regards the 
disputes in Assam, we have tried to curb that extremism 
by developing good relations with Bhutan. Our relations 
with Myanmar should be good. But the problem i8 that 
88 per the news not confirmed, illegal trading of the value 
of more than billions of dollors is taking place every year. 
Is it not possible to open our trade with asian countries? 
Weapons are being smuggled, opium Is being smuggled 

which is a &erious challenge to the intemal security of 
Incla. The Government of India should take initiative to 
check this. 

Moreover, the problem of Maoist extremism is also 
there. This is the result of the economic and locial 
problems of this country. You have just been a &erlous 
problem that raised its head this week. The people and 
the tribals of the State have started a shuddhikaran 
movement in an organized way. It is somethings else in 
their language, but in Hindi translation it is 'shuddhikaran' 
movement. Thousands of people are there in their 
organization. The Govemment supported them and gave 
them weapons. Their gatherings started but their own 
people are becoming the victims of their Maoist attacks. 
About 26-27 persons were killed on 28th. About 150 
persons were kidnapped. Again 12-13 persons were killed. 
As per today's newspaper, they have kidnapped eight 
security personnel. Their dead bodies. . .. (InlBrruplfons) 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): They have been released. 

SHRI MOHAN SINGH: It is good that they have been 
released. I thank you for that. But this is a problem that 
has arisen out of social and economical reasons of the 
country. This problem first arose under the leadership of 
Charu Majoorndar in West Bengal in 1968-69 and keeping 
in view the question of land Naxalite Movement emerged 
in one village. Today what is the matter that Nexalite 
Movement hal weakened in West Bengal. The 
Govemment should think over it. the main reason of it 
i8 the revolutionary work done by the Govemment of 
West Bengal in the field of land reform, which ended the 
Maoist extremism in West Bengal. Disputes are lIMn 
where people do not have the ownership of land. This 
law; is pending before the House for the last two years 
which provides ownership to tribals on their land. It Is 
sometimes discussed and sometimes not. The cabinet 
sometimes paases and sometimes does not pass. I urge 
that Parliament should immediately pass the law, which 
provides for the ownership of land to trlball. 

We have checked this problem· with great strictnesa 
in Uttar Pradesh. It was possible only because the land 
reform laws were enacted long back in Uttar Pradesh. 
When India got its independence, the land reform and 
abolition of Zamindari Law in Uttar Pradesh was 
implemented in the first phase it8eIf. We .. ave taken the 
problem of unemployment seriously. In this Budget, an 
amount of five hundred rupee. was announced as 
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unemployment aHowance to unemployed graduate youths. 
The youth have also reacted poeltively to Uttar Pradesh 
Govemment. Either the problem of unemployment be 
solved or there should be some other arrangement for 
jabs to unemployed persons. Otherwise, such extremist 
organizations will exploit their problem and by making 
them a part of their Of9anization continuously poae a 
challenge for law and order situation. All Instant 
programme which should be based on equality, be 
implemented to solve this problem. The Govemment of 
india have been of this opinion for years that If the country 
has money, this problem will be solved. But only money 
will not do. The number of milMonaires is Increasing in 
the country. But the number of poor is also increasing in 
the same proportion. Our ohallenge is the rising number 
of the poor. If it is not controlled, I think that we cannot 
react positively to the naxallte movement. The non-violent 
and democratic movements in this country have increased 
in such a way that if they end, youth has no other option. 
Under the circumstances, they are taking weapons. To 
check this, we should emphasize on taking up the work 
of economic and social reform. 

The responsibility towards national security lies with 
the Government of India and the State Governments work 
as a tool. The State Governments do not have enough 
resource so as to deal with infiltrators firmly. When there 
was an attack in Ayodhya, the PAC of Uttar Pradesh 
and defence forces of the Govemment 0' India did an 
exemplary job in a joint action and without suffering any 
damage, crushed the extremists within half an hour. The 
extremists were carrying so much of weapons that they 
could fight for twelve hours. The Ayodhya operation in 
itself is a difficult one among the operations carried out 
against extremism in India till date, in which all the 
extremists equipped with weapons were killed within half 
an hour by Uttar Pradesh PAC and CRPF Jawans of 
Govemment of India. Thereafter, our friends, big leaders 
went there but the public did not give response to them. 
Extremists, thinking that they had 'ailed in Uttar Pra~sh, 
they should attack at some other place in Uttar Pradesh 
itself. They attacked and killed 14-15 persons. They 
achieved some success in it. Our friends tried to play 
politics on it and sat on a dhama there. But nobody 
joined the dhama, public did not respond because public 
considers these things irrelevant. If you try to capitalize 
political gain out of the question of national security how 
can public let you go and they will ignore you! Our friends 
ahQuld understand it. 

I would like to request you but you have paucity of 
time. But I have many things to say. Intemal security 
has many dimensions and I conclude on all these 
dimensions with the few words. The whole of North 
India is hailstorm affected and Rabi crop is damaged. 
Today this problem has become an issue in the House. 
I would like to tell the Hon. Home Minister that the great 
responBibiHty of this natural calamity is on your shoulders. 
This subject is more serious than the problem of law and 
order situation. In my opinion, taking this subject Into 
account, representatives may be sent to the affected 
States immediately. The way you accepted our request 
in the House and sent the Home Secretary to 
Chhatti8garh after the incident of 28th, a team should 
also be sent to the states affected by this natural calamity 
and it should 88sess the situation. After the incident of 
Varanasi your ministry, yourself and your Chairperson went 
there and made a statement, I heartily thank you for 
that. 

That statement had Influenced the sentiments of 
whole country. I am sorry to say that some of our friends 
tried to take undue advantage of the charged atmosphere 
created by the media and the publicity mechanism in the 
countrY after .that Incident. Your statement calmed down 
the sentiments of whole country and that responsible 
statement from your side played a vital role in maintaining 
peace across the country. I would like to thank you for 
this. I believe that the Govemment of India and any party 
of this country should view approaches on the point of 
law and order situation and the question of breakdown of 
constitutional machinery from two different angles. When 
one such incident occurs in Chattisgarh, the state 
government should not be dismissed. People like me aay 
from here thai by removing the Chief Minister and the 
Home Minister it will not bring down the number such 
incidents but it will accelerate such incidents. If the 
incident occurs in Jharkhand the Chief Minister should 
not be removed but if it happens in Uttar Pradesh, the 
state govemment should be dismissed and it is a matter 
of delight that N.D.A. friends say that this is the point on 
which we are ready to support the Congress Party. 
Nothing can be more shameful than this. If a Chief 
Minister is removed aftef such incident then there will be 
a series of such incidents and whenever a new Chief 
Mlnistef assumes office try to oust him by repeating such 
incidents. In this way, after every such Incident It wlH be 
mandatory to remove the Chief Minister and the Home 
Minister. This will not put an end to such Incidents but 
it will enhance them. So, administrative stability only can 
fight such things. I feel that the wise and responsible 
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[Shri Mohan Singh] 
Home Minister will take the right step at the right time 
after comprehending all these circumstances. With this 
appeal I thank to you all. 

SHRI KHARABELA SWAIN (Balasore): Mohan Singh 
Ji was not a member of 13th Lok Sabha. Then the 
members of his party would get the House adjourned 
almost daily by demanding the removal of U.P. 
Government. He was not present that time 80 he has 
not seen this. But, now, perhaps, he has seen it. Then 
they did not allow the House to run even for a single 
day. .,. (In/(Jl7Uplions) 

SHRI RAM KRIPAL YADAV (Patna): Mr. Deputy 
Speaker, Sir, I am grateful to you for allowing me to join 
the discussion on Demands for Grants for the Ministry of 
Home Affairs for the year 2006-2007. I have risen to 
support the demands for grants of the Ministry of Home 
Affairs for the year 2006-2007. U.P.A. Govemment has 
been formed in the country, Communal harmony and 
social justice are the foundation stones of this 
Government. This Government exists on that foundation 
I feel that thus Government has been lucky enough to 
complete two years in office while withstanding its 
principles and discharging the responsibilities and I feel 
that the hon. Minister of Home Affairs will fuHiI his liabilities 
dutifully and will definitely take some effective steps to 
solve the problems, specially those mentioned by the hon. 
members. which have arisen in the country on a wide 
scale. 

Mr. Deputy Speaker Sir. India is a big Country and 
it is the largest democracy of the world. But I feel that 
for last few years India has been facing a lot of problems 
like Naxalism. terrorism. communal riots and other 
problems related to law and order situation. It is a cause 
of concern for all politicians like us irrespective of the 
forum we are working in. It is our collective responsibility. 
Mohan Singh Ji has rightly said that when we are in 
power our perceptions are different and we cross over to 
oppOSition our perceptions get changed. If this political 
attitude continues it will harm the country. This is a 
national problem and it cannot be solved by the 
government or a single party. We have to unite to solve 
this problem. Crimes are on the rise and we are 
confronted with many problems. Naxalism is on the rise 
and so are terrorist activities but we cannot solve these 
problems by simply accusing each other. These problems 
could be solved only if we cooperate with the government 
and make some positive suggestions. 

Sir. I would like to draw your attention to the problem 
being faced by our country which has spread In many 
states. Rising naxalism is a cause of concern for our 
eountry. Hon. Minister of Horne Affairs including many 
hon. Members of the House have dlacusaed this subject 
on many occasions. Earlier, Andhra Pradesh wu facing 
this problem. Now Bihar is facing the sarne problem and 
these problems are gradually increasing. In undMded 
Bihar Naxalism was prevailing on a wide scale in many 
districts of Jharkhand. After portion of Bihar, 'I feel that 
Naxalism has encircled the whole Jharlchand. As many 
hon. members have mentioned a tragic incident has 
occurred recently in Chattlsgarh, this is happening in 
Orissa also. There are many areas where Naxallte 
activities are on rise. Have we ever contemplated seriously 
to find out the origin of this problem? Have we ever 
given a serious thought to solve this problem? Have we 
made any effort to evolve a solution to solve this problem 
by taking some positive steps? The reason behind it is 
that our country is having myriad disparities. There is 
wide Cap between poverty and wealth. The local people, 
farmers, public and unemployed youths are engaged in 
all such activities to improve their condition. We cannot 
stop naxallte activities as long as disparity exists In the 
country. Hon. Minister of Home Affairs, Sir definitely you 
will have to take effective steps to bring parity and 
development by removing disparity. There are several 
districts of the state devoid of roads, water, electricity 
and education facilities. Won't we pay our attention to 
development works there even after these many years of 
our independence? Won't it create resentment among 
those people and won't it increase naxelite activities? 
The perperators of Naxalism are boldened by engaging 
and exploiting all such unemployed youths. Hon. Minister 
of Home Affairs, Sir, I think you will have to take concrete 
steps to remove the disparity. You can control this 
problem only if education system is put in place and 
unemployment is alleviated. otherwise this problem will 
enguH the whole country into its flames. Therefore, it is 
a cause of concern and it definitely calls for effective 
steps to be taken, 

Mr. Deputy Speaker Sir, I am not talking about the 
law and order situation of a single state. Today law and 
order situation Is not good in many states of the country. 
In Deihl, Mumbal, Channai or in any other big city, where 
there is VIP movement, police force, is deployed to 
maintain the law and order. even after deploying black at 
commandos. CISF or BSF, there has been no control 
over law and order especially in en8urlng dignity of 
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women. Dignity of women is targeted. They are being 
murdered and raped dally which is it8eIf is a cauee of 
concem. It is imperative for the Govemment to take care 
of rural police stations also where there are no wireless 
sets, no jeeps and even no buildings. How can we fight 
Naxalites or terrorists without having sophisticated arms? 

The people involved in terrorism or nexaUsm have 
sophisticated arms whereas our Police have 50 yeers or 
100 years old guns. The Police do not have A.K. 47 
rifles. Under the circumstances, how can they tight 
terrorism? Police stations are being attacked, loot is going 
on. How will we be able to protect them? I think the 
Home Minister is arranging funds for State Govemments. 
You would also want that our Police have sophisticated 
arms but for that Police need training. If Police have 
sophisticated arms but not training, how would they be 
able to use them? Police is required to be modemlsed 
and made stout and they must be imparted training. 
Therefore, to struggling against terrorism and naxalism, 
should be provided with more and more funds in the 
Budget. 

Mr. Deputy Speaker, Sir, I would like to draw the 
attention of the Govt. towards one more important subject. 
Terrorist and nexalite activities from a new point on Nepal 
border are increasing. I would like to cite one example 
of their activities before you. Hundreds of nexalites 
attacked the residence of our Member of Parliament Shri 
Sita Ram Singh in broad day-light. Fortunately, by the 
grace of God, Shri Sita Ram Singh was not in his house. 
Moreover, nexalites from some parts of Nepal are trying 
10 consolidate their pOSition in some parts particularly in 
Bihar. The adjoining districts of Nepal are affected by it. 
The Govt. should take concrete action in this regards. 
The Hon. Home Minister might be worried about that 
and I believe he will pay attention to this problem. 

Mr. Depuly Speaker, Sir, today, globalisation is 
affecting our past culture. The way we are trying to 
develop ourselves and our mentality is developing, 
similarly, the mentality of culprits has also developed in 
this some way. If we do not try to find some measure to 
put a check on them, we will not be able to save our 
civilization and culture. This will short up crimes. Our 
women are being killed, incidents of murder and loot and 
similar activities are taking place. We will not be able to 
check such incidents. Therefore, I want to put it before 
the Gov!. that terrorist activities are a matter a concem. 
The more we want to control terrorist activities, the more 
its number is increasing. Recently, one such Incident 

occurred in Varanasl Cantt. railway station. I have 
numerous auch incidences to quote. Besides various part8 
of the country, Parliament was also attacked. An of us 
are concemed to check terrorist activities. 

I would like to request the hon. Members Sitting in 
the opposition that if you have any grudge or ill-feeling 
against the people of a particular community in your mind, 
much needed thing that terrorist activities should be 
checked, will not be achieved. Why do you want to target 
minorities? As regards the minorities of India who were 
bom here and decided to stay in this country itself when 
the two nation theory was going on at the time of 
partition of the country, they embraced this country, don't 
they have any contribution in taking the country forward 
on the path of progress? Don't they have any contribution 
in the self-esteem of this country? Mr. Dy Speaker, Sir, 
many more examples are there where this country got 
strength from minority classes and this country became 
strong. You are trying to apply the some criteria on all 
the people. They want that this country should be divided. 
They want that there should be instability in the country. 

Our colleagues made a mention of Gujarat. The 
Godhara rail disaster happened. I would like to thank the 
Railway Minister for constituting the Banerjee Committee 
to examine the allegations made against such a large 
community and the conspiracy to target the minority 
people. It is his initiative of constituting the committee 
that the particular community is free of blemish on their 
names. The committee says the fire was set from inside 
the train and not from outside. You want to solve the 
problem in such a wayl The incident that happened in 
Godhara was a matter of great shame. Now you are 
playing politics over that. You take notice to what 
happened in Gujarat. Thousands of' Innocent people were 
killed and you saw that with your open eyes. Did you 
not move, did you not feel shame. . .. (Inl6rrupfions) 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): This 
is not correct. The House is being misguided. 
... (Inl6mJpllons) 

[English! 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Inl6trlJpfions)' 

MR. DEPUTY SPEAKER: It is not to be recorded. 
Please sit down. 

. .. (IntetrlJptions) 

"Not recorded. 
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{T"""tion} 

SHRI RAM KRIPAL VADAV: They do not have any 
issue. They do politics in this way only . ... (lnMmlplions) 

MR. DEPUTY SPEAKER: You pie ... conclude. 

SHRI RAM KRIPAL VADAV: Mr. Deputy Speaker, 
Sir, we need protection from you . ... (Inltlnuptlons) 

{English} 

MR. DEPUTV SPEAKER: Please maintain ailence in 
the House. Madam, nothing is going on record. 

... (Intenupllons) # 

{Trsnsllltion} 

SHRI RAM KRIPAL VADAV: The incident that 
happened In Gujarat. ....... only a beast can do such a 
thing. In my opinion, it was a gross inhuman act that 
was performed........ there ... . .. (InhlmJplions) 

MR. DEPUTY SPEAKER: You please conclude. 

... (InI.nuptions) 

SHRI RAM KRIPAL VADAV: They don't have any 
agenda. Their only agenda is, engineer riots and get 
power. The state where their position weakens, as in 
Gujerat the poaitIon of their Govt. worsened, elections 
were round the comer, therefore, they engineered riots 
and got the power In their favour . ... (Inltlrruptions) 

{English} 

SHRI KHARABELA SWAIN: Sir, the High Court has 
already said that it should not be discussed in any way. 
Therefore, this should not be allowed to continue. Even 
their own Minister had refused to present It on the Table 
of the House. . .. (InltJnuplions) 

MR. DEPUTY SPEAKER: I will go through the 
proceedings. If there is anything against the High Court 
Orders, then I will expunge it. Please sit down. 

... (IntsmJptions) 

MR. DEPUTV SPEAKER: Hon. Members, I have 
already said that the objectionable portions will be 
expunged. Please sit down. 

"Not recorded. 

MR. DEPUTY SPEAKER: NothIng IhouId be recorded 
except the speech of ShrI Ram Kripal Vadw. 

{T~} 

SHRI RAM KRIPAL VADAV: Now they want to play 
political tricks in Uttar Prade8h 100 and come to power In 
the State . ... (lnIsnuptions) I would like to extend my 
thanks to the people of Uttar Prac:Ie8h who r8ITIIliMd 
unaffected by their conspiracy they. exerci8ed restraint. 
. .• (InIMnJptions) 

{EngI/6I1} 

MR. DEPUTV SPEAKER: Shri Ram Kripal Vadav, 
please conclude your speech now. 

... (Inltlnup/ions) 

{Tfllr.sI.tion} 

SHRI RAM KRIPAL VADAV: Whenever they feet low, 
they start Rath Vatra. When Mandai Commission was in 
the light, they had started Rath Vatra and created 
communal tension in entire country. 

{EngII8h} 

MR. DEPUTY SPEAKER: Shri Vadav, you should 
also try to conclude your speech as the time allotted to 
you is already over. 

{Tfllnsllllion} 

SHRI RAM KRIPAL VADAV: Had there been no 
electJone In five Stat .. , the Rath Vatra would not have 
been taken out by Shri Advanijl. 

MR. DEPUTV SPEAKER: Plea .. conclude your 
speech. 

SHRI RAM KRlPAl VADAV: This is not a Rath Vatra. 
This is a riot rath which had been U8ed to grab power 
in the country. 

MR. DEPUTY SPEAKER: You haw tIIII8n your time. 
Please conctude your Ip88Ch. 

"Not recorded. 
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SHRI RAM KRIPAL YAOA.V: Sir, I am going to 
conclude my speech. 

MR. DEPUTY SPEAKER: The time allotted to your 
party was 11 minutes. 

SHRI RAM KRIPAL YADAV: Sir, I obey your 
instructions. If you do not dow me to speak, I wm take 
my seat. 

MR. DEPUTY SPEAKER: That is why I respect you. 
Please cOl"!"le to your last point. 

., . (/n/snuptions) 

MR. DEPUTY SPEAKER: Please do not advise him. 
Shri Ram Kripalji. please conclude your speech. 

SHRI RAM KRIPAL YADAV: Sir, I am going to 
conclude my speech. Shri Advenlji is doing all this In 
order to strengthen his position. Everybody knows It. I 
am not saying anything special. Advanljl did not follow 
the directions of the R.S.S. and. therefore. he had to 
quit the post of the Party President. He is taking out his 
Rath Yatra again to get the said post. The people of this 
country have neglected his role. 

MR. DEPUTY SPEAKER: Please conclude your 
speech. otherwise I will invite some other hon'ble Member 
to speak. 

SHRI RAM KRIPAL YADAV: He will not even play 
Holi. I would like to thank the hon'ble Minister that he 
has done a nice job. He set up th, Sachchar Committee 
for the people belonging to the minority community In 
entire country. I would like to thank the hon'ble Prime 
Minister also and. at the same time, I ask him as to why 
he is not going ahead with the task of collecting the data 
of the people belonging to the minority community. There 
is no need of discrimination in India. Such type of situation 
will continue to arise. If you do not give due share to the 
minorities. the backward classes and the SCs, 8Ts. then 
how will you abolish this social inequality? Let all the 
people enjoy equal shares. How will the country run if 
there is governance of a particular class or category? 
Therefore. I would like to state that the hon'ble Minister 
of Home Affairs should continue to go ahead with what 
he is doing. 

MR. DEPUTY SPEAKER: Please conclude your 
speech. 

SHRI RAM KRIPAL YADAV: Whether It Is a question 
of recruitment In Army or recruitment of Jawana, please 
do not take any back steps. Moreover, I woutd urge the 
hon'bIe Minister to pay attention to the matters such as 
villagea, poverty, terrorllm, naxallsm, law and order, etc. 
Unless there is development of backward people of 
villages, the country cannot make prog ...... especially In 
view of the growing feeling of dlsconlentrnent among the 
masaee. Moreover, the country cannot make progrees 
unleas 80CiaI disparities, lnequaliti.. are removed and a 
congenial atmosphere ia created. This Is a national 
problem and It should be considered HrIouaIy. Terrorllm, 
naxalism and deteriorating law and order situation which 
have become national problems, because of not 
dl8cull8ing the same property. The people of our country 
can live peacefully only when these problems are sorted 
out. 

Mr. Deputy Speaker Sir, at last, I would like to 
request the hon'ble Minister of Home Affairs that flood 
relief work also comes under his Ministry and his Ministry 
proviclee fund for the same. Generally floods and famine 
have been experienced in Bihar on a large scale. 
Therefore, I request you to kindly take care of Bihar. 
WIth these words, I stand in support of the demand for 
budget and grant of the Ministry of Home Affairs. At the 
same time, I request him to take note of my views and 
take action accordingly. Moreover. the anti-minority forces 
should be cracked down so that peace can be restored 
in the country. 

{English/ 

SHRI A. KRISHNASWAMY (Srlperambudur): Mr. 
Deputy Speaker, Sir, I rise to participate In the dlsculllon 
on Demands for Grants relating to the Ministry of Home 
Affairs. We are holding this discussion at a time when 
the whole nation is surcharged with hatred against terrorist 
activities. 

Militants are raising their ugly heads on the horizon 
of the nation jeopardising the unity and integrity of the 
country. Communal tension Is a major cause of concern 
which has to be addressed by the hon. Minister of Home 
Affairs and the Government as a whole. 

15.47 hra. 

(DA. lAxutNAAAYAN PANDEY In IhtJ CMiIl 

Mr. Chairman, Sir, the recent .. rial bomb blasts at 
VaranasI, In which more than 20 people were kiUed. are 
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(Shri A. KrishnaswamyJ 
an eye opener on how deep the militants and terrorist 
organisations have penetrated into the country and how 
they are trying to disturb thll peaceful lives of the people. 
It is high time that the intelligence machinery was 
strengthened both at the Central and the State levels to 
combat the situation. Intelligence gathered should 
percolate down to the District and Block levels so that 
every town and city could take precautionary measures 
to thwart any attempt made by terrorist elements. we 
need to be vigilant about cross-border terrorism being 
foisted by some terrorist organisations. 

Nowadays, terrorist activities have started taking place 
in the southern parts of the country also. Hon. Home 
Minister is sitting here. Whenever we speak about law 
and order situation prevailing in a particular State, the 
Government of India shifts the responsibility to the States 
saying that It is a State subject. I believe that the Centre 
also has to share some responsibility of law and order in 
the States. 

The entire country knows how POT A was misused 
in Tamil Nadu. I thank the UPA Government for ensuring 
removal of POT A from the Statute Book as per the 
election promise that once the UPA Government comes 
to power, POTA would be repealed. Everybody knows 
well that POTA was misused in Tamil Nadu. An erstwhile 
victim of POTA in Tamil Nadu has now joined hands 
with people who victimised him and imprisoned him under 
POT A. It is a pathetic situation. We all have seen how 
bad the law and order situation in Tamil Nadu is. Those 
who speak against the Government, those who criticise 
the Government are being victimised, punished and 
imprisoned in Tamil Nadu. 

Our leader Dr. Kalalgnar was arrested in the middle 
of the night in the year 2001. The entire country saw 
that event on the TV. The ruling party in the State is 
now taking revenge on the Opposition Parties. They have 
taken a personal grudge against the Opposition Parties 
and punishing them. I would request the hon. Home 
Minister to intervene in this and act against the misuse 
of power by the State Government. 

In Tamil Nadu, the MLA of Gummidipoondi, a 
Constituency which is close to Andhra Pradesh, was shot 
dead by goondas. He was shot dead by anti social 
elements with the purpose of breaking into his house. 
The investiga.ting agencies have 'not been able to find 
the accused till today. This is not alone incident. More 
than 20 incidents of this kind have happened so far. 

However, the Centre has not intervened in this. We have 
written repeatedly to the Central Govemment requesting 
to intervene in the investigations and find the culprits. 

Even State Govemments have responsibilities In this 
regard. A number of incidents of burglary are taking place 
even in the residences of police officers in Tamil Nadu. 
Even police officers are not able to catch the burglars. 
As I mentioned earlier, State police officers are taking 
revenge on anti-social elements and taking law in their 
own hands. Anti-social elements are not handled by the 
court of law. They are not trying to convict the accused 
by following through legal procedures. Instead, Tamil Nadu 
police started indulging in the encounters with the accused 
and the political rivals. 

For example, I would like to state in the House that 
husband of one of our colleague. Shrimati V. Radhika 
Selvi had been killed by the Tamil Nadu police in the 
midnight 'encounter'. It was a pathetic situation. Till today, 
no act:on has been taken against those who indulged in 
such a heinous crime. This is the fate of the husband of 
a Member of Parliament of this House. Such incidents 
are taking place in Tamil Nadu. 

The Central Govemment has allocated a lot of funds 
to the State with the result the Police Department of the 
State is doing a gOQd job. The Police Housing 
Development Corporation had constructed many residential 
quarters for police personnel, purchased cars, provided 
arms, etc. but the State Government has no gratitude 
towards the Central Government or the hon. Home 
Ministers. 

I would like to narrate a few incidents of the past 
and the recent ones. As you are aware, Sir, when 
Tsunami and the floods devastated Tamil Nadu, the 
Central Government have pumped in crores of rupees to 
the State Govemment but the entire fund was utilised by 
the State Govemment for election purposes. Whenever I 
raised the question relating to this before the hon. Home 
Minister, he would reply that the State Govemment has 
been handling the situation very well. Bllt the fact is that 
we are the one who are practically faCing this situation. 
Hence, we are enlightening this to the hon. Home 
Minister. There is no monitoring system to know as to 
how the State Govemment is utilising th~ funds provided 
by the Central Govemment. 

In fact, the Chief Minister of Tamil Nadu had directly 
told on the floor of the Assembly that when Tsunami 
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happened in Tamil Nadu, the Services people or the 
military people had not helped even a single Tsunami 
victim and only the State Govemment police had come 
to the rescue of the Tsunami affected people. But the 
hon. Home Minister, in reaponse to that, denied to reply 
as to what Chief Minister has told on the floor of the 
Assembly. I would like to remind the han. Home Minlater 
as to what wrong is going on in the State. He has the 
responsibility to condemn such incidents and to intervene 
when such wrong propaganda takes place so that we 
can maintain dignity and decorum of Parliament and the 
Govemment of India. 

The Central Govemment is allocating huge sums of 
money to the State Governments and the Central 
Govemment deserves credit for the work done at the 
Slate level. 

Another important point I wish to make is that MPs 
are not respected in Tamil Nadu. 

In our country, the problem of terrorism has become 
a very important problem. The hon. Home Minister and 
the Government of India are trying their best to root out 
terrorism from this country but they are not able to control 
the menace of terrorism. Families who want to go in for 
shopping are very apprehensive. The Central Government 
and the hon. Home Minister have the responsibility to 
maintain peace and security in the country. 

Today, communalism is the real threat to the country. 
That should be contained. These should not be any 
division in the name of communalism, casteism and 
language. 

The other day, we read in the newspapers that hon. 
leader of the Opposition Shrl Advaniji is going to have 
a Rllth Yilti'll. In Tamil newspapers, there was a cartoon 
about the RII/h YIlIrII. Instead of 'R1l1h; they had written 
'Mlldil Yatra: 'Madll'in Tamil means 'religion'. All the 
newspapers have started criticising Shri Advani's Ralh 
Yalra. It may divide the country. We have to seriously 
view this and stop this Rath YllhZl. It may create maximum 
division in the country in future. The Home Minister should 
take serious steps to maintain peace and harmony In the 
country. 

Our country has started booming in the world and It 
is becoming a leading country in this region. We have to 
maintain peace and harmony and then only our mission 
can be achieved. I thank the Chair for giving me this 
opportunity. I conclude my speech. 

/Tmnsllllionj 

SHRI MITRASEN YAOAV (Falzabad): Mr. Chairman, 
Sir, you offered me an opportunity to express my view 
relating to the demands for budget meant for the police 
administration. 

Sir, police administration is the mainstay of our 
country's and state's internal security and peace. They 
are entrusted with huge reeponslbilities. However, the 
issue of law and order can hardly be maintained with the 
laws and mode of actions to be affected by the police 
only. As long as the normal situation in the country is 
not strengthened and forfeited, it is futile to expect proper 
law and order from the police administration. People's 
hunger cannot be quenched with law, neither injustice 
and crime against humanity can be checked. As of now, 
our countrymen widely differ from one-another in terms 
of life style and ways and manners. There is a big gap 
between the rich and the poor. Unemployment and crimes 
are deep-rooted, which causes conflicts in society on the 
one side police administration' Itself sadly lacks the 
elements of dedication and reliance. It is not that the 
police personnels have been victimised by society and 
fall euy prey to the shortcomings of the country. Police 
administration also necessarily need to form a cadre-based 
police force. To my mind It is quite difficult to expect one 
to maintain the law and order simply by Importing them 
six months' training and equipping with police uniform. 
Hence, I urge the Union Mlo Home Affairs to Introduce 
measures for imparting training to the police personnel 
demand and prepare the strategy to constitute cadre-
based police force. 

Secondly, criminal cases are reported to the police 
in which the criminals are going scot-free and they are 
virtually making fun of law and order. Even the public 
prosecutions interpreting law and order situation in the 
courts are also not doing justice. They are engaged in 
diluting the charges framed against the criminals. AIJ a 
result of this a lot of Criminals are being acqUitted. 

16.00 hr •• 

You need to keep a watchful eye over the police 
administration. This also deserves mention that in various 
states the evicts of terrorism. Naxalism, organized forces 
are also gaining grounds due to social and economic 
disparities prevailing there. Such fissiparous activities have 
given birth to agitatiOns in some form or the other, b£1 II 

violent or non-violent. You and I will have to lend a 
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thought to it-YBubhukshiteh Kim na Karoti Papam-which 
means there is every possibility for a hungry man to 
resort to evil means to meet his requirements. Crores of 
people live below the poverty line in our country. They 
are victims of starvation, and are caught in the vicious 
circle of disparities. It is common knowledge that the 
area of land is the prime source of sustenance in our 
country particular1y in the rural blocks. Distribution of land 
is not equitable. Those who are toiling day In and day 
out in producing harvest worth lakhs of rupees do not 
possess even an inch in their possession. In case their 
children die, they do not have enough land to bury the 
dead body. As against this those who .lead their life In 
clover without any physical labour whatsoever, have lakhs 
of acres of land with them. The earners have nothing 
while the robbers own so much area of land. Where 
there is such a huge gap betweE," the rich and the poor, 
the genesis of Naxallsm is inevitable. The procass of 
eliminating disparity among people in our country and 
leading them to the egalitarian societal fabric is suffused 
with conflicts which virtually weakens the law and order 
system and proves It to be futile enough. 

Issues of communalism are increaSingly gamIng 
grounds in our country. The issues of temple and 
mosques are being politicised. This also results in many 
serious incidents. We are very much sensitive to it. We 
do not bother to compare with the friends living in the 
other countries in terms of the extent to which freedom 
can be given in the name of religion. On account of HolI, 
Oiwsli, Id and Dassehera, as If some wadding celebration 
were to take place. It causes traffic problems restricting 
the movement of trucks, vehicles and people as well. 
Even a little nuisance results in the trigger of f1 riot. 
Such religious functions should be restricted to certain 
areas or places of worship with some mandatory 
provision& laid by the Govemment. There is exhibition of 
theocratic craze along the roads which are public property. 
India consists of people from dive rent religions and one 
celebrates the religious function at the expense of the 
others comfort by creating hurdles for the persons 
belonging to other religions. The way religious freedom 
is being intensified do not augur well for harmony among 
the citizens. These disturbances trigger riots In the states 
and compel people to call for a change of the 
Government. 

So far as Uttar Pradesh is concemed, Ayodhya is 
quite often the issue of debate. The way terrorists were 
killed and were nabbed in the face of terrorists' strike 

deserves wide appreciation. At the same time when our 
colleagues were in the power, they had acquired 67 acres 
of land on which he assured to set up schools, school 
for the blind, reading rooms etc. to facilitate the public. 
A law was also enacted in this House but there was no 
development in it. That 67 acre land was encircled which 
caused difficulty in public movements. People's daily 
activities came under the eclipse of restriction. Now, the 
court's judgment regarding the disputed land Is awaited. 
If the land is allocated to Muslims, a mosque will be 
erected there, otherwise a temple shall be constructed 
over there. But, the issue is as to what shall be 
constructed over the areas around the controversial land. 
If the Mia Home Affairs does not embark on any concrete 
deciSion, it is very likely that it may trigger a violent riot 
in the wake of the Supreme Court's verdict. The existing 
state-of-affairs is very much indicative of such endings. 
... (Interruptions) 

MR. CHAIRMAN: Please conclude now. 

... (Inl6rruptions) 

SHRI MITRASEN YADAV: I would urge the M/o 
Home Affairs to embark on some amicable solution on 
Ayodhya issue. In case of not being so, the union 
Government will not take a decision in a precipitated 
manner, the day on which the court's verdict Is in favour 
or of either of the parties, the same day there will be 
serious problem relating to construction work. Therefore, 
I am very much apprehensive about the Impending 
problematic situation. The Mlo Home Affairs should ponder 
over the issue seriously and act presuming the court's 
verdict in the perceptive manner so that the Ayodhya 
problem does not reemerge. Moreover the situation might 
be tackled in an amicable manner. 

{English} 

SHRI BRAJA KISHORE TRIPATHY (Puri): Mr. 
Chairman. Sir, we are discussing the Demands for Grants 
under the control of the Ministry of Home Affairs for the 
year 2006-07. The Home Ministry is dealing with a lot of 
subjects like Jammu and Kashmir, North-Eastem states, 
naxal activities, border management, internal security, 
police, police modemlsation, foralgnera' division, Centre-
State relations, Delhi Police, Human rights, freedom 
fighters and rehabilitation, police and planning, 
administration of public grievances, Registrar General of 
India, etc. 
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So, it is not possible to diacusB·aI Iheee things within 
a very ahort period of time. Anyway, I will mostly 
concentrate on the security problem of our country. 
Internal security i8 an important subject of the 
Government. It is the reflection of the administration and 
jf one spends more money on police administration, It II 
not at all a good indication. 

There is almost 50 per cent increase in the Budget 
of the Home Ministry In the last five years. What does it 
say? When the people of our country are suffering from 
hunger, unempfoyment, diseases. illiteracy and lack of 
infrastNcture, we juatlfy It with more allocation in police 
administration. But of course I admit that this is the 
compulsion. We are proceeding to become a police State 
from a welfare State. 

Now, most of our states are facing nual problem. 
There is an increase in the overall naxel violence and 
the number of naxal incidents have increaHd in the last 
year. 

The number of naxaUte incidents in 2005 Ie 1,594 
lind it was 1.533 in 2004. So, the naxaille incidents in 
the country have increased and they have now spread to 
13 or more States. NaxeUsm, not imaginary, has become 
a serious threat to our intemal security. This needs to be 
J;landled not only 88 a law and order problem but also as 
an issue that has socio-economic and political dimensions. 

Naxalism is spreading because of widespread s0cio-
economic. political and regional lnequaUtles, coupled with 
poverty, unemployment and lack of proper Infrastructure. 
Hence, there is an urgent need for the economic 
development of the affected areas by creating more 
employment avenues, land reforms, redistribution of land, 
assurance of tribal rights to forest produce and spread of 
education and health facility together with firm police action 
at the required time. Is the Govemment going In this 
direction. 

In Bihar alone, in the last five years around 2,500 
common men were killed or lost their lives In more than 
5000 incidents of naxel violence. What had happened in 
Jehanabad in Bihar in the last November or the recent 
incident in Chhattisgarh has demonstrated the naxalitee 
increasing influence in the country and the Union Home 
Ministry is completely out of its depth in dealing with this 
problem. I do not want to elaborate all theee things. 

What has happened in Delhi? We have witnessed 
two bomb bI.... in the National Capital on 22nd May, 
2005 and 28th October, 2006. Apart from theae frequent 
terrorists' attack, the national Capital, Delhi Ie wltneulng 
the daily menu of rape, dowry-death or murder of elderly 
and tourists. If you go through the newspapers In the 
momlng, we come across all these things. All these are 
happening in the National Capital, Delhi where the entire 
resources of the country are under the administration of 
the Union Govemment. It is not that we have lost faith 
or we have any doubt in the ability of the Home Ministry. 
We know the competence of the Ministry but why such 
things are happening? What is the result? The increased 
terrorism is endangering the national security and unity 
of our country. What is the Govemment's strategy to 
deal with terrorism, to deal with the menace of terrorism 
and what Is the Govemment's approach to strengthen 
the border management in order to check infiltration, to 
galvanise the intelligence machinery and to provide 
improved technology, best weaponry and equipment for 
security forces both at the Centre and at the States. We 
do not know what is the approach of the Govemment. 
We are not getting any information as to whether the 
Government is Improving In the direction to check 
terrorism. 

The House has also discussed about the incidents 
at Varanasi. The entire country Ie shocked to see the 
alarming situation that has occurred there. On 7th March, 
2006, we wttnesaed a number of serial blasts at Varanesi 
in which a number of people were' either killed or injured. 

It seems the Union Govemment has ignored the 
intelUgence alert in the aftermath of Ayodhya attack. The 
intelligence report was available with the Home Ministry 
where there was the possibility of attack on the Important 
religious places and other places. In spite of the .. 
intelligence reports, these incidents had occurred in 
Ayodhya and Varanasi. 

During UPA Govemment's regime, the country has 
wltnesaed a number of terrorist attacks which have 
endangered the national security and unity. ·Now the 
terrorists are targeting even the scientific research 
inetitutions and the historically important places alongwith 
religious places. The scientists of our country were killed 
in BangaIore by the terrorists. So far nobody has been 
identified or arrested. This had happened in the last year. 
But I would Uke to thank people of our country the way 
they have maintained peace. In spite of all these, they 
have not lost their patience. Although there are 
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provocations, people in general, have maintained patience 
and they have not gone beyond their limitations. They 
have maintained peace and harmony. 

What has happened in Jammu and Kashmir which is 
a primary concern of this Ministry? The terrorist outfits 
such as Lashkar-E-Toiba, Hizbul Mujahideen, JeM, AI 
Badr. etc. are mainly responsible for terrorist incidents in 
Jammu and Kashmir. The investigations so far made 
reveal the involvement of LeT in terrorist attack in 
Ayodhya on 5th July, 2005 and BKI in the twin bomb 
blasts took place in Delhi on 22nd May, 2005. The 
Government is getting all the information. When the 
Government was having dialogue with the terrorist groups, 
the House and the country stood completely behind the 
Government. There is no difference of opinion on this 
issue. The entire House is supporting the Ministry for the 
dialogue to maintain peace and harmony and for solving 
the problem of Jammu and Kashmir. But what is the 
progress? Now two years have passed but what is the 
progress? Hon. Home Minister has taken the approval of 
this House for three Budgets of this Ministry. So, we 
should entitle to know what is the progress in Jammu 
and Kashmir. Terrorist outfits such as ULFA, NDFB, ATTF, 
etc. are also responsible for terrorist violence in North-
Eastern States. Incidents of violence have also increased 
in tho North-Eastem States to 1332 in 2005 from 1234 
incidents in 2004. So, the number of incidents have also 
increased in North-Eastern States and Jammu and 
Kashmir. The naxal violence has also increased. So how 
can we be satisfied with the functioning of this 
Government? We want to ask from the hon. Home 
Minister what action has been taken by him to combat 
terrorism. 

The cyber crimes are also helping the terrorist groups 
in generating funds and for recruiting people. It is reported 
in the Press. I want to have a clarification from the hon. 
Home Minister about it. The naxais have funds amounting 
to Rs. 100 crore to Rs. 150 crore. Now at the moment, 
we are also coming across some press reports about it. 
They are collecting funds from these crimes. Now marine 
crime has also increased. 

So, there should be more police stations In the 
seacoast and in the coastal belts to check marine crimes. 
The Ministry of Home has made some efforts to increase 
some poiice stations in the coastal districts in the 
seacoast. But more efforts should be made by the Ministry 
in this direction and more emphasis is required towards 
increuing the police stations. 

Now, I would like to make some suggestions and 
then conclude. The UPA Government should pay special 
attention to improve discipline and morale of the police, 
which we all feel are lackin~. The paramilitary forces 
deployed in North-Eastern States also suffer from low 
morale. The cases of high handedness and suicidal 
deaths are increasing in the North-Eastern States. Police 
apathy during communal riots has become common. So, 
the police should be trained in this regard. They should 
not be given this impression. They should not also 
express their apathy during the communal riots and 
communal violence. The Police Commission had made 
several recommendations to improve recruitments, training, 
equipment and other facilities. These recommendations 
have been implemented only partially. I want the Home 
Minister to respond to this when he replies. He should 
try to overcome the shortcomings that are there. 

I would like to speak a few words on the Delimitation 
Commission. It was created four years back. It Is reported 
that the Delimitation Commission is wortdng arbitrarily and 
that they are acting arbitrarily. It should not be so. The 
Members of Parliament are also associate members in 
this Commission. They are there to help them. But the 
Commission is not taking the views of the Members of 
Parliament and the State Assemblies, the associate 
Members of the Commission. The hon. Home Minister 
should see as to how their views can be reflected in the 
Commission's work. They should be honoured. Already 
four years have lapsed, but only five States' work has 
been finalised. So, how long will it take to complete the 
work? The work of the Dellrnitation Commission should 
be reviewed. Until then its work should be kept in 
abeyance. I would like to know the opinion of the hon. 
Home Minister on this aspect. 

Coming to reservation, Scheduled Cutes are getting 
more seats, but it is done at the cost of Scheduled Tribes. 
This is happening. This Is not a good indication. So, the 
hon. Home Minister should take care of all these things. 

SHRI AJOY CHAKRABORTY (Basirhat): Mr. 
Chairman, Sir, thank you very much. We are discussing 
about the Demands for Grants under the control of the 
Ministry of Home Affairs for 2006-07. 

The Member who spoke first on behalf of the main 
Opposition Party, the JP, has diverted the entire line of 
discussion. So far as I understood, in his Ispeech he has 
targeted the minority communities of the country. He has 
not given any single suggestion to the Government of 
India on any aspect as the first speaker from the 
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Opposition Party. He has not uttered a single word on 
extending their cooperation to the Govemment, as a main 
Opposition Party. He has made accusations against the 
Government. He has charged he Govemment that it Is 
appeasing the minority communities of this country. He 
accused this Govemment for withdrawing the POTA. He 
has also advocated re-imposition of the POTA and 
crushing the minority communities in order to combat the 
present situation, prevailing in the country. 

I would like to remind my BJP friends, when this 
august House was attacked by the terrorists, where many 
precious lives of our brothers and sisters were lost due 
to that terrorist attack, at that relevant point of time, that 
particular POTA was in force in our country. No POTA 
protected this House from the hands of the terrorist strike. 
POT A has not saved the precious lives of our brothers 
and sisters from the hands of terrorist strike. No POTA, 
no T ADA, no draconian law can save the life and property 
of the people of our country and combat the situation. 
Only the people can· save this country from such 
situations. If we unite the people of this country against 
the onslaught of terrorism, it can save our country. 

Now, they targeted the minOrity communities. They 
made a charge against the Government that this 
Government is appeasing the minority communities. I 
would humbly request my BJP friends not to divide our 
country in the name of religion, in the name of Hindu 
and Muslim. Our nation is a great nation. We have a 
culture, heritage and history. Do not destroy and demolish 
our culture, heritage and history. More than hundred crore 
of people, whether Hindu, Muslim, Sikh, Christian or Jain, 
are united irrespective of caste and community under the 
tricolour of the National Flag of our country. We are 
proud of it. This is our heritage, culture and history. 

Sir, during the coldest times, when there is 
tremendous cold and snowfall in Jammu and Kashmir, 
the Hindu jawans, the Sikh jawans, the Muslim jawans, 
the Christian jawans protect our motherland. They are 
protecting the sovereignty of our country from the hands 
of enemies. This is our great country. We cannot 
discharge our duties, we cannot avoid our duty, and we 
cannot shift our duty by accurlsing the Govemment only 
and by casting blame on the Government. Of course, the 
Government has tremendous duty to combat the situation. 
But this is not the problem of 'A' party, 'B' party or 'C' 
party. This is not the problem of this side or that side. 
This is the problem of the entire nation. We should unite 
together. We are the representatives of the people of the 

country. If we unite, that would save our country from 
the onslaught of terrorists or any type of terrorism. We 
must unite our people. It Is not the time to make 
accusations against the Govemment. 

Now, everybody knows what happened in Varanasi 
recenUy. Our hon. Home Minister Immediately rushed to 
the spot. Our distinguished friend, Shri Mohanjl, told in 
this House, and he had made a statement in Varanu, 
the Holy City. That encouraged the people of UP. After 
the incident, one dedicated MP from our party, the Deputy 
Leader, Shrl C.K. Chandrappan, and our Comrade, SM 
Prabodh Panda, visited Varanasi. After retuming from 
Varanasi, they gave a report to the party that in Varanesi, 
the situation is calm, quiet and peaceful. But one former 
MP of this House, I do not want to mention his name 
but he is the leader of the Bajrang Oal, while speaking 
in a loud speaker accused and made charges against 
that particular religious group, that, is, the people 
belonging to the Islamic minority community. I do not 
want to mention his name because he Is not present 
here. So many worda have been uttered and mentioned 
regarding the Maoist attack, the naxallte movement. 

Earlier, I said thle In this House. It Is my conviction. 
strongly believe that arms, ammunition, para-military 

forces or the Army cannot prevent the naxallte activities 
and thf' so-called Maoist activities which are there. 
... (/nltJnupIions) 

MR. CHAIRMAN: Please conclude now. 

SHRI AJOY CHAKRABORTY: I will just take two 
minutes. I will conclude. 

The aborigine people of the country, the tribal people 
of the country who live in the distant and remote comers 
of the country are suffering. Even after 57 years of 
Independence, we have failed to bring them to the 
mainstream of the country. Most of them are suffering 
from hunger, under-development and starvation. There are 
increasing naxalite activities throughout the country. It Is 
not a question of Chattisgarh. It is not a question of 
Andhra Pradesh. It is not a question of Orl&88, Bihar, 
Jharkhand or other States. It is a question of the whole 
country. It Is the common problem of the country. If we 
do not implement the Land Reforms Act properly, we 
cannot solve this problem. 

In this connection, I would like to say that only Welt 
Bengal, Kerala and Tripura, where the Lett Party 
Govemments are here, they have not only enacted the 
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Land Reforms Act but also have property implemented 
the Land Reforms Act in the field. In other States, the 
laws are there. They have enacted the laws in their State 
Assemblies. But they are not implementing the Act 
sincerely and seriously. The kulaks are there. The 
landlords are there. All the downtrodden people, the tribal 
people who live below the poverty-line are subjected to 
tortures by these landlords. 

Lack of development is another reason. So, It is our 
duty to see that development takes place. It is not only 
the duty of the Govemment of India, it is not only the 
duty of the State Govemment but also it is the duty of 
all the parties, all the Members of Partiament to start 
initiating the development work in the tribal areas, 
backward areas and the poor areas where these poor 
people are living below the poverty line. So, if we do not 
implement the Land Reforms Act sincerely and seriously, 
if we do not distribute the land among the poor people 
who are suffering from hunger and starvation, we cannot 
prevent the so-called Maoist activities and the naxalite 
activities. . .. (Intsrruplions) 

MR. CHAIRMAN: Please conclude. Dr. Rattan Singh 
Ajnala to apeak now. 

SHRI AJOY CHAKRABORTY: Sir, I will just take a 
minute. I will conclude. Do not be in a huny, please. 
That is why, I say that irrespective of political parties, 
cutting across party lines, we have a tremendous 
responsibility to unite the people, to cooperate with the 
Govemment irrespective of the fact whether It is the State 
Government or the Union Govemment to combat the 
menace. We have to unite to save our country from the 
extremists and the terrorists. Terrorism is sponsored by 
our neighbouring country. . .. (Intsrruplions) 

MR. CHAIRMAN: Please conclude. I have already 
called another hon. Member to speak. 

SHRI AJOY CHAKRABORTY: I will conclude. We 
want friendship with the people of Pakistan. We want 
friendship with the people of Bangladesh. The people of 
Pakistan and Bangladesh are fighting against terrorism. 
They want peace. They want to be friends with us. They 
never want to be removed from India. They want to 
establish friendship with our country. So, the people of 
Pakistan and Bangladesh are our friends. Of course, the 
rulers might have destroyed out country. They are 
encouraging and sponsoring cross border terrorism in 
Jammu and Kashmir and other places of the country. 

So, I humbly request all the Members of Parliament that 
irreapective of political partiN, culling 8Croea party lines, 
to unite and fight against this terrori8m, we win have to 
combat the menace . ... (lntmnJplions) 

MR. CHAIRMAN: Now, nothing will go on record. 

... (Int6rrup1ions)" 

SHRI AJOY CHAKRABORTY: With these few words, 
I conclude, I thank you very much. 

[English} 

CDR. RATTAN SINGH AJNALA (Taran Taran): 
Chairman Sir, I thank you for giving me the opportunity 
to speak in Punjabi on Demands for Grants (2006-2007) 
pertaining to the Home Ministry. 

Several Hon. Members have expressed their views 
on this matter. People of India want that the Govemment 
they have voted to power, should protect their lives and 
property. Congress party has ruled over India for a 
maximum period ever since independence. And the 
Congrel8 Party is responsible for the genesiS of various 
problems in this country. 

Sir, I hail from Punjab. Punjab was plagued by 
terrorism for twenty years. Congress party was responsible 
for terrorism rearing Its head in Punjab. Two Congress 
leaders used to view for supremacy in Punjab politics. 
Their Intemecine bickering resulted in the advent of 
militancy in Punjab. More than 25,000 Innocent people 
were killed in Punjab due to terrorism. A Chief Minister 
also lost his life in terrorist violence. Who was responsible 
for the advent of terrorism in Punjab? It was the creation 
of Congreu party. The Govemment can find a solution 
to any problem if It has the will to do 80. These problema 
are our creation. Common man has nothing to do with 
this. 

Those sitting on my right seek vot.. In the name of 
Hindus. Those sitting on my left do 80 In the name of 
Muslims. In such a scenario, who wlH control the Law 
and Order situation? Until and unless we say no to vote-
bank politlca, the Law and Order situation in the country 
cannot improve. 

The Hon. Home Minister is present ~. Whenever 
WI raise a problem concerning the state, we are told 

"Not racordId. 
eEngIIIh tranIIatIon of the IPHCh ortgINIIy dellveAld In PunjIbI. 
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that this is a state subject. What, then is the role of the 
Centre? The Central Government is based In Delhi. But, 
Delhi itae" has been rocked by eeveral bomb blasts. 
Killings are taking place in Delhi. What about these 
kilHnge? Who will find a solution to this problem? The 
Central Govemment or some other Govemment? If the 
Central Govemment cannot find a solution to the problems 
being faced In Deihl, how can it solve the problems of 
the various states? The problem of terrorism needs to be 
tackled seriously. Why did these problems originate? Who 
are the people responsible for the creation of these 
problems? 

Sir, poverty and ilHteracy are the two major problems 
facing the nation. Since 1947, both poverty and iUiteracy 
have increued. Moreover, the CRPF, BSF and the state 
police have a very bad track record 88 far as their 
treatment of common man is concerned. When Injustice 
is meted out to the people, terrorism and naxaJlam raise 
their heeds. 

Sir, I hail from the border area. People are very 
poor and illiterate in my constituency. The BSF does not 
allow the farmers to cultivate their land that falls beyond 
the barbed wire fence. No compenaation is given to theee 
people. No facilities for education are there. Health-care 
is non-existent. If we do not address the legitimate 
grievances of the people, they are bound to take to the 
guns. The Central and the State Govemment must solve 
these problems. 

Sir, the DGP of Punjab has recently claimed that 
there is a list of 300 such people who are dead in police 
records, but are alive in reality. The police Is using them 
for their own purpose. Wh~t kind of work will they do for 
police? Sir, elections are due next year. TheM people 
will be used for killings and mayhem. That II ~ they 
are being kept alive by the police. The newsp ...... ihave 
reported one such case. But the DGP clalme'" 299 
more such persons are there. They are dead in police 
records. But, their services are being utlliaed tJy the police. 
I would urge the hon. Home Minister to make public the 
names of these 300 people. We want this to be made 
public list. 

Sir, a few days ago, Zee T.V. teJecast a programme 
regarding the Khalistan movement. KhaIistan flagl are 
being hoisted by their supporters on root-tops. Who has 
allowed all this? In Punjab, Congress Govemment Is In 
power. The Congress Chief Minister is tacitly supporting 
these elements so that the Hindus are terrorized. He 
wants the Hindus to vote· for him out of fear. 

SHRIMATI PRENEET KAUR (Paltala): Mr. Chairman, 
Sir, this 18 not correct. He Ie misleading the House. 

SHRIMATI TEJASWINI SEERAMESH (Kanalcpura): 
Mr. Chairmen, Sir, terrorism Ie not a State iuue. The 
Hon. Member from Punjab from our party is refuting it. 
He caMOt mislead the House like thia. 

DR. RATIAN SINGH AJNALA: One should be 
prepared to face the truth. One should not get angry. 
Truth is bitter. I am speaking the truth, Injustice Ie being 
meted out to the people of Punjab . .•. (InMnup/iofI8) 

MR. CHAIRMAN: Dr. Ainala, please address the 
Chair. 

DR. RATIAN SINGH AJNALA: I am speaking the 
truth. Until and unlell we apeak the truth and we listen 
to the truth, how can we solve the problems of Punjab? 
Truth is bitter. But, we must apeak the truth, listen to the 
truth and tntad the path of truth. Only then can we I'88OIYe 
manere. Vote bank poIltica will not . solve the problem. 
Govemments may come and Govemments may go. But, 
the people will lutter If we commit wrongs. And they wHl 
make us pay dearty. ThOle who are guilty must be 
punished. Whether they are politicians or policemen or 
common men, the guilty must be brought to· book. 

Sir, our country Is plagued by aerious problema. Law 
and Order is one euch problem. Sir, we want safety and 
security to our lives and property. We want to live 
peacefully. But, moming newspapers are full of reports 
regarding killings and bomb-blasts. And that too, In Oelhi. 
Naturally, we are all concemed. If Deihl Is not sate, you 
can well imagine the situation in different states. 

The Hon. Home Minister is present. The Govemment 
must control firmly the situation with a iron hand. Problerne 
have to be solved. I appeal to my colleagues from 
different parties let us work together and find solutions to 
all problems facing the country. Let us make our country 
a happy and prosperous place to live in. 

{Tf1II1SIslionj 

SHRI TAPIR GAO (Arunachal East): Mr. Chairman 
Sir, I convey my thanks to you for giving me an 
opportunity to participate in the debate on demands for 
grants of Ministry of Home Affairs. If today the Mlnl.er 
of Home Affairs, Shri Shivraj PatU were the Minister of 
Finance and Shri P. Chidambaram were the Minister of 
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Home Affairs, the things relating to demands for grants 
would have been better. The situation has changed 
significantly. Right from the repeal of POT A Act, it would 
have strengthened the h&nds of law for bringing peace 
to the country. It is in Patil Sahib's mind, but I make it 
public. The problem of Naxaiism and terrorism or the 
present law and order situation of the country, all these 
problems can be attributed to the lack of stringent iaw. 
Today, all the conflicts, riots and terrorism, be it in 
Jharkhand Bihar or Chattisgarh or from Kashmir to 
Varanasi can be attributed to the repeal of the Act by 
the UPA Government. 

Therefore, • while participating in the discussion on 
demands for grants of Ministry of Home Affairs, I would 
like to tell the government that there is no lacunae in the 
law of the country, there is no shortage of police force 
or the para-military forces. Anything which iacks in the 
country is the lack of political will In the government. 
Today country needs political will. Our country needs the 
political will to tackle the law and order problems being 
faced by the country. I would like to tell the UPA 
Government that if today's situation is similar to the 
situation prevalent during Shri Rajiv Gandhi's time and 
you' are going for that law following .hri Rajiv Gandhi's 
policy, you will have to generate political will for this. 
You will have to repeat what had happened in the North-
Eastern states, Mizoram. You have no other alternate 
except political will to solve the problems of the country. 

Mr. Chairman, Sir, today's biggest problem pertains 
to the modernization of police force and its LT. also needs 
to be updated. Today our para military force jawans are 
standing everywhere armed with 303 guns on the other 
hand terrorists and naulites are armed with AK-47 and 
AK-56 rifles. Therefore, to counter them, the Ministry of 
Home Affairs should lay emphasis on modernization of 
police force. I would like to tell, specially the Minister of 
Home Affairs that para military force jawans are not 
robots. They are human beings like us, they are our 
brothers and sisters. How can these people perform their 
duty properly unless we make them mentally sound? 
Today Delhi police is considered as the largest and the 
strongest force of the country. But have a look at the 
housing facility provided to the Delhi Police personnel. 
You will find that only 33 per cent personnel have been 
provided this facility. In this way our police force does 
not have proper housing facility and they are not in a 
position to take care of their children and their family. 
How can you expects them perform their duty in a 
hundred percent right way in such a Situation. 

16.48 h,... 

[SHAI V ARKALA RADHAKRISHNAN in fils ChaiIJ 

Mr. Chairman, Sir, the tribais of Chattiagarh have 
formed a tribal force to counter the naxalites. I think-the 
Ministry of Home Affairs should also cooperate with them. 
I would like to tell the Minister of Home Affairs that 
whenever any law and order problem arises in the states 
he makes his statement in Parliament. on T.V. Channels 
and in newspapers that it is a state mater. If you ask the 
states to bear all responsibility, you will not be able to 
solve the law and order problem. Therefore, I request 
you to provide in the demands for grants that wherever 
there is any problem in the States, you will extend help 
and cooperation to them. You cannot solve these 
problems unless the Government of India helps the states. 

An Hon. Member from Punjab has just spoken, I 
would like to repeat that wherever in the country the 
problems have arisen, their root cause can be traced 
back to Congress Party. Whether it is terrorism in Punjab 
or naxalism in Andhre Pradesh, or N.S.C.N. (1M) and 
NSCN (K) problem in North-Eastem States or tM problem 
of Manipur, Congress has been behind all these problems. 
I would like to remind my Congress friends of the 
resolution adopted by them in AICC Session of Congress 
in the year 1972. You had accepted that the demand for 
Naga integration was not unconstitutional. If this demand 
is not unconstitutional then why you have been extending 
cease fire to Naga terrorists. NSCN (1M) and NSCN (K) 
for last eight, nine or ten years? 

/English] 

The country needs a permanent solution on the issue 
of cease fire. 

[Translation] 

it is your AICC resolution and these resolutions were 
adopted in AICC session of 1975. Pranab Da was also 
a member of that .... Ion. The resolution was that all 
the Bangladesis residing in Assam should be included in 
the voter list. You should reiterate it in your party office. 
I am saying so because Congreae has been behind every 
problem. IMDT Act was a black law. 

/English] 

The Hon. Supreme Court has declared It as 
unconstitutional. 
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Even then you protected it. I am .ur~ that all the 
acts you have brought in after twiating IMDT Act, are not 
going to help in solving these problema. 

You have added fuel to fire in the Assam State and 
because of this in the coming elections among North 
Eastem states Assam will not forgive you. 

Sir, I am very happy that Shri Mohan Singhji 
invariably refers to North Eastern States in his speech. 
The dress that he has put on is of North eastern States. 
I would like to apprise the Member of the situation existing 
in the North Eastern States. You better not link the 
problem of Manipur with that of Manipur Govt. It requires 
information of the Government of India. As regards the 
problems arising in Karbi Aunglong in Assam, you 
escaped your obligation advancing the excuse that this 
is concerned with Assam Govt. Thousands turned 
homeless and in case of those killed, the Govt. of India 
as well as the Govt. of Assam promised to offer ex-
gratia amount of Rs. three lakh each to the affected 
families. You go to Kerbi Ainglong for election compaign 
and ask the people there about how much ex-gratia was 
paid to them. 

Sir, I would strongly reiterate not to link the issues 
of North-Eastern States to internal security. The border 
fencing stretches from Gujarat to Kaahmir at Pakistan 
border. Our para-military forces have been deployed there 
for surveillance. The west doesn't figure in the 151 agenda. 
It prominently includes North Eastern States. 

{English/ 

We have got a long distance International border with 
Bangladesh and Myanmar. 

[Trsns/stion/ 

We can't afford to overlook this issue. For obvious 
reasons, I would like to request you to initiate efforts 
especially of modernization of police and paramill!ary 
forces is very important. They are equipped with 
sophisticated weapons. You've simply made a mesh of 
No. 52 in the Demands for Grants. You allocated Rs. 16 
crore in two years while in this years non-plan, the 
allocation is Rs. 11 crore only. I fail to see as to how 
you will be able to tackle the problems of North Eastern 
States? As of now, no effective legislation has been 

enacted to counter terrorism. You've repealed POTA. One 
needs to have firm poIlticaJ will to strengthen the law 
applicable in a few of the State. fding within the North 
Eastern region. You have deployed of para-mHitary forces 
to tackle the terrorists while the Chief Minister of that 
State has made an allocation of RI. 1.6 crore to 
apprehend the terrorist. the Army Intelligence has 
submitted its information with documentary details. You 
don't have such law to deal with terroriat problem there. 
It i. common knowledge that there needs a political will 
to restore peace in the North East or el.e none but the 
leaders will have to face Its repercussions. I would like 
to Inform the House that our colleague Shri Kiren Rijlju 
comes form Arunachal Pradesh. 

{English/ 

Shri Kiren Rijiju is under the protection of the Deihl Police. 

[Trsnsmtlon} 

Delhi Police has Intercepted a mellage that he should 
be shot dead. Of course, that group has been arrested 
by the police but has not been imprisoned. 

{English} 

MR. CHAIRMAN: There are two more speakers from 
your Party. Please conclude now. 

sHRI TAPIR GAO: Sir, I am concluding. 

[Trsns/stlon} 

We are not aware where he has been placed. Under 
this rule it seeks to repeal POT A. It does exist in every 
state. Shri Mohan Singh referred to a point. I would like 
to mention that a provision of Rs. 1300 crore for the 
development of North Eastern States, Rs. 700 Crore and 
Rs. 800 crore for NCCR, NEC and Indo-Bangladesh 
border respectively has been made. 

[English/ 

Where is the contribution of the Government of India for 
putting up Indo-BangIa border fencing In the North E8IIem 
Region? 

[T"""tIon/ 

You've directed to deduct Rs. 100 crore for sARVA 
shlKSHA ABHIYAN, and Rs. 90 crore for NCCR from 
RI. 700 crore. Then, where is the contribution of the 
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Government of India for the economic development of 
the North Eastem Region? This is a national project. 

It is incumbent upon the Govemment of India to 
release the amount of this Ministry. Already so much 
amount has been disbursed for development. Once again 
the Govemment intends to allocate funds for national 
project Money has already been disbursed. 

{English} 

In addition to tackling the law and order sltualton, 
economic development of the North Eastem Region is 
also necessary. 

{Translation} 

Now, I would like to engage your attention on a 
specific problem which Manipvr is facing. 

{English} 

There is one lady, Sharmlla Devl and she is on a fut 
unto death for more then five years. 

{Tran8I8t1on} 

Currently, she is fed on medicated scientific liquid to 
survive. In cua she breathes her last It wHI create a 
very problematic situation in Manipur. Therefore, I would 
like to request the Hon'ble Minister of Home Affairs to 
provide Smt. Sharmila Devi with protection abaolving her 
of the charges leveled under the provisions of Armed 
Forces Special Power Act, Manipur. Other big problem 
will emarge. I urge Hon. Home Minister to include this in 
his reply. 

{English} 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Mr. Chairman, Sir, I rise to support the Demands 
for Grants proposed by the hon. Horne Minister who has 
already earned the kudos from a number of Members of 
this House in his dealing with the situation in Varanul. 

I must appreciate the people of Varan881 belonging 
to all communities who have exhibited their resilience, 
patience and equanimity by not falling intO the booby 
trap laid by the provocative forces who were eager to 
score political brownie point out of the disastrous incident. 

17.00 hr •. 

Sir, sinoe the birth of our nation. India hu been 
infected by various kinds of 88C88Iioniat and Insurgent 
problem. It is not new. Actually, India 18 coneIdered 88 a 
multi-lingual, multi·cultural and multi-ethnic country where 
various groups claim to estabI8h their distinct identity 
along ethnic, religions and cultural "nee. It resuttad In 
various kinds of movements and violence. Sir, the rtee of 
contentious poNties baaed on confessional, cultural and 
religion, Is the root cause of the aecesslonlet movement 
in our country. 

" we eee the contour of the seceselonlst and dlvl8ive 
forces in India, then we can easily demarcate Jammu 
and Kashmir as a terrorist·lnfested State along with a 
part of North India. We are well aware that the hoIItIle 
neighbour across the country has been nurturing their 
plan to destabili8e the political equHlbrlum of our country 
since Independence. 

SI~, one former lSI Olrector of PakIstan, Hamid Gul 
was quoted as saying the Jammu and Kashmir Is the 
,.;"on t/'.., of Pakistan Army and we a .. not afraid to 
carry out the conflict to the brink. In 1970, Zulflkar Ali 
Bhutto exhorted the Pakistanis that if a MueHm majority 
area remain8 a part of India, then the f1Iison d't1161 of 
Paki8tan coHapse8. So, thi8 18 the psyche of our 
neighbouring country. This is the mlndset of our 
neighbouring country. Therefore, the problem Is 80 ticIdIah. 

However, our Govemment has been continuing Its 
endeavour to restore the confidence, peace and harmony 
of Jammu and Kashmir. We are fighting our cause in 
various political fronts. We have been fighting In the 
international fora to establish the argument of our country 
since long. Now, it Is happy to note that the incidents by 
terrorists have been declining in Jammu and Kashmir. 
One statement from the Ministry of Home Affairs vlndicate8 
this. It says that in the year 2004, up to December, the 
number of incidents took place In Jammu and Kashmir is 
2223; the number of civilians killed Is 624; and the number 
of security force personnel killed is 239. But now up to 
31st October, 2006, the number of incidents accounted 
for Is 1736; the number of civilians killed i8 490; and the 
number of security fOl'tl8 peISonnei killed is 170. It clearly 
indicates that the situation has been contained by our 
Armed Forces and by the State Government in 
consultation with the Central Government. Sir, already 
the healing touch has been yielding tangible results. The 
National Common Minimum Programme (NCMP) is also 
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committed to continue the dialogue with all groups who 
eschew the path of violence. 

Insofar as the North-East is concemed, a number of 
hon. Members have already expressed their concern. 
Insofar as Assam is concerned, 343 incidents took place 
in the year 2005 in comparison to 226 in the year 2004. 
In the entire North-Eastern Region. A total of 598 Incidents 
have been recorded in comparison to 905 incidents which 
took place in 2004. As far as the number of civilians 
killed during this period, the figure is 315 in comparison 
to 341 during the year 2004-2005. It means it has been 
declining. 

So far as the security forces are concerned, the 
casualty of security forces also declined considerably. We 
are all concerned about international security. Internal 
security is a vital component of our national security. 
There can be no external security without Internal security. 
We can shield our billion plus population by adopting 
minimum creditable nuclear deterrent, but we cannot shield 
our population from an indirect aggression that has been 
taking place here over the years. It is a low-cost, low-
Intensity warfare being prepetrated by our hostile 
neighbour with a view to bleed India because they know 
that in a direct war, they ,.,iII not be able to win. That Is 
why only bleeding india is their single agenda. 

Insofar as North-East Is concerned, the Government 
is very much sincere to the prdblems of North·East. Ten 
per cent allocation of all Ministries has already been 
earmarked for the development of North-Eastern region. 
The dialogue has been continuing with the insurgents 
group led by Isac Muviah and Kaplang group. 

The Opposition should not forget that during the 
regime of Congress, the Mizo Accord took place. It is a 
fact that due to the enormous pressure being built upon 
in the western sector, the focus of 151 activities has been 
shifted to North-Eastern region. It is a fact. Even in the 
State of West Bengal, which had been untouched by the 
lSI activities, It has now been growing by leaps and 
bounds. It has become a corridor of terrorists who are 
taking advantage of the porous border. The State of West 
Bengal has become a hotbed of trafficking of girls and 
drug trafficking also. Due to the soft border and due to 
the weak Government, the terrorists are making their 
headway. I can warn this House that the State of West 
Bengal has been sitting on a time bomb. If any effective 
measure Is not taken as Immediately as possible, It will 
be difficult to control the situation later. 

Insofar as naxal violence is concerned, it Is a grave 
concern for us because the hinterland of our country hal 
been affected by naxalite violence. Already a red corridor 
has been established from Nepal to Dandakaranya. 

Sir, West Bengal has recently been hogged the 
limelight due to naxallte violence. Even landmine bI .... 
have been taking place there. The police administration 
has failed to contain the naxalite violence in West Bengal. 
Virtually, a number of blocks are there where the 
administration has ceased to exist and the State 
Government has announced the vacation of various police 
posts leaving the poor and vulnerable people at the mercy 
of these moist Insurgents. . .. (Inlrlrruptions) 

MR. CHAIRMAN: Please conclude. We have three 
to four speakers more from this side. 

SHRI ADHIR CHOWDHURY: Sir, just a minute. I am 
hailing from a border dlstrlct4..4urshidabad. The accused 
in the bomb blast in Bangladesh has been nabbed from 
my district. Even altercations between the common people 
and the BSF used to flare up more often than not. I 
WOUld, therefore, request the Ministry of Home Affairs to 
issue multipurpose identity cards as early as possible. 

Secondly, the language barrier is a problem there 
because most of the BSF personnel are hailing from 
Northern India. Therefore, there Is a language barrier 
which often creates a problem resulting In firing also. 

MR. CHAIRMAN: You will not speak further. Shri 
Khagen Das to speak now. 

. •. (InMnupIions) 

SHRI ADHIR CHOWDHURY: Therefore, I would 
request the Ministry of Home Affairs to engage such BSF 
personnel who are weD-versed in the local language to 
deal with the border problem because border management 
is a vital component in dealing with the terrorist problem. 

Secondly, intelligence should be increased. 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shrl Khagen Das. 

... (InItHTUpIiDn$)· 

"Not recorded. 
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SHRI ADHIR CHOWDHURY: Sir, just a minute 
please. Intelligence II, all segments should be vertically 
integrated. I would quote an extract from Kautllya. 
... (InlfJmJplion8) 

MR. CHAIRMAN: You need not quote anything. 
Nothing will go on record. Shri Khagen Das to speak 
now. 

. . . (InlBnuptions) .. 

SHRI KHAGEN DAS (Trlpura-East): Sir, how can I 
speak? ... (Intsnuptions) 

SHRI ADHIR CHOWDHURY: An archer by letting off 
his arrow mayor may not kill a single man; but a wise 
man, by using his intelligence can kill a person by 
reaching unto the womb. 

MR. CHAIRMAN: It is rather very difficult. If you do 
not control yourself, how can I control you? There are 
four to five speakers from this side to &peak. 

... (Inlsnuplions) 

SHRI ADHIR CHOWDHURY: Sir, I thank you. 
... (InIBfTUplions) 

SHRI KHAGEN DAS: Mr. Chainnan, Sir, I riM to 
support the Demands for Grants of the Ministry of Home 
Affairs. While participating In the diecuaslon on the Ministry 
of Home Affairs, at the outset, I would Uke to say that 
the country is in the midst of deepest crisis after 
58 years of Independence. The unity and integrity of the 
country is threatened. The communal forces have raiaed 
their ugly heads posing a serious threat to the secular 
and democratic foundation of the polity and the 
preservation of national unity. The minorities have faced 
the brunt of the intensllied anti-minority attack. 

The entire nation is shocked over the incidents of 
Gujarat. Such incidents have never taken place in the 
nation after Independence . ... (lnltlmJptlons) 

SHRI KHARABELA SWAIN: What about the anti-Sikh 
riots? ... (lnltJlTUpliol1$) 

SHRI KHAGEN DAS: AccordIng to the NHRC Report, 
recently tabled in Parliament, it accuses the State 

"Not r8C0rded. 

Government of being Mindlfferent- in Its approach to 
providing compensation and relief to riot victims. As per 
the report of the police, the total damage to property is 
to the tune of Rs. 687.34 crore; but 80 far the State 
Govemment has distributed only Rs. 56.37 erore to the 
affected persons. 

In the States mainly where there are the BJP 
Govemments, the RSS and other communal forces are 
stepping up their activities directed against the minoritl .. 
and raising the communal agenda. 

In Gujarat, the Modi Government is scuttling all 
attempts to bring those guilty of the pogroms in 2020 to 
justice. The bomb-blasts that took place-many hon. 
Members have spoken about thia-very recently at a 
temple and railway station in Banar., UP which killed 
20 people and injured many more show the diabolical 
motive behind these terroriat attacks with a view to create 
communal tensions and a blacklash. While it is time for 
a people te be united and detennlned to counter such 
terrorist violence, it is unfortunate that the BJP is restoring 
to low p.Jlitics by attributing the terrorist outrage to the 
so-called minority appeasement by the UPA Govemment 
and the. secular parties. The Leader of the Opposition 
has made the most outrageous charges against the Left 
Parties claiming that the policy of appeasing minoritiee 
has led to such terrorist attacks. Subsequently, he has 
cited the anti-Bush protests organised !?y the Left Parties 
as an expression of appeasing the minorities. This is an 
exhibition of the type of communal politics which vitiates 
the atmosphere of the country. 

I urge upon the UPA Govemment to bring in a 
legislation to deal with communal violence at the earliest. 
I would also urge upon the UPA Govemment to come 
forward to take steps to tackle the growing violence by 
the naxals, Maoists, insurgency in the North-Eastem 
States and extremism in Jammu and Kashmir. 

I would demand that adequate Central paramilitary 
forces should be deployed in West Bengal to counter 
murderous activities of the Maoists to help the West 
Bengal Govemment, at the earliest. I would like to bring 
the attention of the Government to a news-Jtem -India 
Among Worst Victims of Terror" which appeared In Ths 
TitMs Dllnm. dated 31.10.2005. The figure is startling. 
Since 1994, over 50,000 have died in terrorists related 
violence in India. According to the South Asia T erroriam 
portal, 23,995 terrorists, 19,662 civilians and 7,320 aecurity 
force personnel have been killed in such incidents 
between 1994 and June, 2005. 
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I appeal to a1~ irrespectiv. of their political affHlatlons, 
I8CUIar forces in the country to rise to strengthen the 
secular character of the State, combat communal ideology 
in the society and also to come forward to counter divI8Ive 
communal and aeparati8t forces in order to strengthen 
national unity. 

Corning to 1he iaaues facing the North-Eaatem region, 
I would like to .ay that the people sitting in Deihl for 80 
long fail to see, understand and feel the agony of the 
people of the North-Eastem States. The North-Eastem 
region is the worst sufferer of t~e manner in which the 
partition of the country was done in 1947. Even after 
58 years of Independence, the North-Eastem States have 
remained the most backward. The long neglect and the 
consequent lack of development have generated a climate 
of discontent and resentment. It has misled a section of 
the youth towards wrong and destructive path of terrorism. 

In 1996, a high-level commission was appointed under 
the chairmanship of Shrl S.P. Sukla, the then Planning 
Commission's member, to examine the infrastructure 
deficiencies in the North-Eastem States. The Commiaaion 
has done a commendable job of Identifying critical 
infrastructure deficiencies. It is, unfortunate, that the Report 
has been gathering dust at the Centre. I would suggest 
that to make up for the neglect and loss of the past. the 
region should get more than Just the due share of total 
investment in the country. The recommendations of the 
Shukla Commission should be implemented on highest 
priority basis. 

The problems of growing unemployment In the region 
is a major source of concem for us. 

MR. CHAIRMAN: Hon. Member, you can lay your 
speech on the Table of the House. 

SHRI KHAGEN DAS: Sir, please give me two more 
minutes to speak. 

MR. CHAIRMAN: I will give you one more minute. 
Otherwise, you can lay it on the Table of the House. 

SHRI KHAGEN DAS: The recommendations of the 
Boperai Committee to promote employment among the 
educated unemployed needs to be implemented In latter 
and spirit. The problems there are not only a nNlUlt of 
underemployment, but also a product of international effort 
to destabiliae the region. 

I, therefore, strongly demand that the camps of Indian 
militants in Bangladesh should be demolished, and the 
Indian militants handed over to India. The bank accounts 
of Indian insurgent groups should be frozen: construction 
work of border fencing in the North-Eastem States and 
West Bengal also needs to be completed in a time-bound 
manner. I would like to add here that the people affected 
by border fencing should be property compensated and 
rehabilitated. In Trtpt,ra alone more than 10,000 families 
have been affected due to border fencing. The border 
roads should be re-aligned along the border fencing, and 
the lHumlnation of fence along the border areas should 
also be taken up. 

MR. CHAIRMAN: Hon. Member, you can lay It on 
the Table of the House. 

SHRI KHAGEN DAS: There should be Installation of 
flood lights along the borders just like It has been done 
at Jammu & Kashmir and Punjab borders. There should 
be construction of water towers; installation of sensors, 
kobra wire, trip wire, e~. along the borders just like it 
has been done at the borders of Punjab and Jammu & 
Kashmir. 

MR. CHAIRMAN: What can I do? Hon. Member, 
please place your speech on the Table of the House. 
There Is no need to read it. Next speaker Is Shrl K. 
Verrannaldu. 

SHRI KHAGEN DAS: Sir, please give me one more 
minute. 

It is reported that the pilot project for flood lighting-
along the Indo-Bangladesh border In West Benga~as 
to be speeded up. There should be more deployment of 
BSF to effectively manage the Indo-Bangladesh border. I 
would like to add that the North·Eastem States need 
more support In the modemlsatlon of their police forcel. 
The Chief Minister 80 fall the North-Eastem States raIaed 
this issue at the NEC meeting held recently. The 
rehabHltatton package of surrendered militants also needs 
to be improved at the earliest. 

Finally, I would strongly. urge upon the Centr.' 
Govemment to rise to meet the genuine needs of the 
North-Eastem States. 

MR. CHAIRMAN: Next speaker is Shrl K. 
Verrannaidu. Mr. Verrannaidu, you have only five minutee 
at your disposal to speak on this iaaue. 
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SHAI KINJAAAPU YEAAANNAIDU (Sritcakulam): Mr. 
Chairman, Sir, I stand to participate In the discuuIon on 
the Demand for Grants under the control of the Ministry 
of Horne Affairs. 

The law and order, and intemal security are the most 
important issues for any country. Under the Constitution 
of India also, the elected Government-both State as 
well as the Centre-has to protect the life and property 
of the citizens. This is the foremost obligation of an 
elected Government. But last year, major incidents took 
place in different parts of the country. There was terrorist 
attack in Ayodhya; serial bomb blasts in Delhi on the 
eve of the festive season; attack on the Indian InstiMe 
of Science, Bangalore; communal incidents that took place 
at Maotown in Uttar Pradesh; and recent attacks at 
Varanasi. Such kinds of incidents are taking place in our 
country. 

This year we have passed the Budget-both plan 
and non-plan expenditure of As. 5,63,991 crore for 
development of this country. If there is peace in the 
country, then development would also be there. Therefore, 
if we want to implement all these schemes, and its 
benefits to reach the common man, then we have to 
maintain law and order in the country. 

Under the Constitution of India, law and order is a 
State subject, but we cannot leave this i&aU8 to the 
States. The Centre also has an obligation to assist by 
providing infrastructure, and intelligent inputs to control 
law and order. This is the obligation of the Govemment 
of India. 

Let us take the example of Andhra Pradesh. The 
number of deaths in 2002, due to Naxallte incidents, was 
only 96. Similarly, in the year 2003 the number of deaths, 
due to Naxalite inciden~ was only 140; in the year 2004 
the number of deaths was 74; and in the year 2005 the 
number of deaths was 2006. 

The nurnber. have drastically increased. What is the 
reason behind it? It is due to mis-governance. There is 
no planning, and they are not taking any corrective 
measures. These are the figures given by the Home 
Ministry. I am not attributing anything or criticising any 
Govemment. These are the figures given by th~ Home 
Ministry. I am quoting the figures given by them, and I 
have not brought these figures from anywhere else. 
People in the villages, not only In. Andhra Pradesh but 
elsewhere also, are suffering. 

Under the Backward Districta Initiative. the Central 
Govemment have sanctioned a sum of As. 2,475 crore 
for 55 naxallt •• ffected Districts In aU the Stat... The 
amount given under the RlIShtriyB s.m VIAaIs yq..n. is 
not at all suffleient. If you take Andhra Pradesh, even 
North coastal districts, Telengana and all other dlstrids 
are suffering due to naxalite activities. That is why, my 
humble request to the hon. Home Minister, through YOU. 
is that you have to implement your programme In one go 
in all the districts throughout the country. Then, we can 
undertake some works or we can provide employment. 
Through employment, these kind of activities will be 
reduced. That is why, my demand is that the whole of 
Andhra Pradesh should be included in the list of affected 
districts. 

For modernisation of the Police force and also in the 
form of special assistance to the States, every year, both 
put together, you are giving As. 1,000 crore. This amount 
is not at all sufficient. The amount of As. 1,000 crore 
both for modemisation of the Pollee force and also the 
special assistance to the States is not at all sufficient. 
You have to increase this amount to As. 3,000 crore 
and then only you can meet the requests made by each 
State Govemment. We are spending six lakh crores of 
rupees for the welfare of this country, and we are giving 
a lot of money to the States. There are special 
programm .. for Jammu and Kashmir and to the State of 
Bihar. We are providing a lot of assistance, thousands of 
crores of rupees, to each State for backward areu 
development. If you want to implement these schemes 
correr1ly and if each paiss has to reach the common 
man, the poorest of the poor, then law and order should 
be very perfect. To maintain law and order, you require 
more money. So, you have to demand and get more 
money from the Prime Minister. Then, you have to pass 
on that money to the States and only then, they can 
control law and order. We have to purchase vehlel .. 
and they have to purchase latest weapons in order to 
modemise our Police forces. You should also share 
intelligence and everything else with the State 
Govemments and then only they can maintain the law 
and order effectively and effICiently. 

You know about the States' financial poSition and 
we need not have to mention that here. Every State has 
a lot of obligations. On one side, they have to meet 
their social obligations, and on the other stde, they have 
to Implement various irrigation projects, they have to 
provide electricity and all those things. Even the revenues 
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transferred by the Centre to the Statea are not sufficient 
for the welfare activities undertaken by the State, or to 
meet the needs of the people in a State. That is why, 
you have to provide enough money not only to the State 
of Andhra Pradesh, but also to other States. 

In regard to Calamity Relief Fund and National 
Calamity Contingency Fund, several Members have been 
demanding on the floor of the House, for so many years, 
that the allocation has to be increased. Under the National 
Calamity Contingency Fund, this year, you have given 
As. 100 crore to Andhra Pradesh and it is an MI hoc 
grant. We have requested for more than Rs. 2,000 crore. 
Last year, within a period of two months, we were hit by 
cyclones four times, which have caused a lot of damage. 
The hon. Chief Minister has written to the Prime Minister 
informing him that we need Rs. 2,000 crore, but we got 
only Rs. 100 crore as ad hoc grant under NCCF. Even 
the allocation under the National Calamity Relief Fund is 
not sufficient. The Central Govemment is providing three-
fourths of the money, and the State Govemment is 
providing the remaining one-fourth. For Andhra Pradesh, 
for example, you are providing Rs. 260 crore, and the 
remaining one-fourth of the amount is being provided by 
the State of Andhra Pradesh. Even this amount of 
Rs. 260 crore is given in two instalments. How Is It 
sufficient not only for Andhra Pradesh but also for other 
States? The budgetary allocation to the States under the 
National Calamity Relief Fund is not at all suffIcient. 

We have a 9000 kilometres long seacoast and we 
face cyclones, floods and drought perennially. This money 
is not sufficient for us. The Centre has to provide more 
funds for this purpose, not only to Andhra Pradesh but 
also to other States, from the National Calamity Relief 
Fund and National Calamity Contingency Fund. Then only 
the States can meet their obligations. 

Since the present allocations are so meagre, States 
keep coming to the Centre with their demands. Chief 
Ministers of different States come to New Delhi from 
time to time to meet the Prime Minister, the Agriculture 
Minister and the Minister of Home Affairs. Even after 
their repeated requests, the Central Govemment is not 
able to provide sufficient funds to them due to lack of 
budget. 

I, therefore, request the Ministry of Home Affairs to 
get higher allocation made under these Heads. It is only 
then that more money could be provided for the calamity 
relief wortw. 

With theIe suggests, I conclude my speech. 
" 

/TrsnsIsIionJ 

PROF. RASA SINGH RAWAT (Almer): Mr. Chairman, 
Sir, today the demands of the Ministry of Home Affairs 
are being discussed. Through you, I would like to tell the 
Govemment that the situation in the country remain 
unchanged in respect of the problems, be it the problem 
of terrorism or extremism, the problem of the North-
Eastem States or the naxalites. An Urdu poet had has 
said that: 

"Tu Idhar-Udhar ki baat na kar, 
yah bats ki kaflla kyon luta, 
Mujhe rahjani se gurej nshln, 
sawal to tumhari rahbarl ka hal.· 

The UPA Govemment has been holding reign of the 
country for the lut two years. I would like to say that 
the situation has been wol'I8nlng since then. There is no 
improvement in the situation as required. We should not 
level allegation, counter allegations against each other, 
rather we should go ahead according to actual 
developments. The national interest should be given 
utmost importance. This will definitely help in improving 
the situation. I would tell the hon'bIa Minister of Home 
Affairs that Sardar Patel used to sit on the chair on 
which he is sitting. He was called Bismark of India and 
the Iron Man of India. He unified all the princely stat .. 
of the country and consolidated India 88 a strong nation 
in the wortd. 

Today, there is a need to set aside the vote bank 
politics and strengthen the country because the more our 
intemal security policy is strengthened, the security, unity 
and integrity of our country will be stronger. It will be a 
welcome sap for all round development of prestige of 
our country. If it is working well in the country, it will aleo 
yield good results outside the country. If we are powerful, 
the foreign countries will recognise our prowess. in case 
we are weak, other nations can take advantage of our 
weakness. 

Many a people have discuued about numerous 
problems of the country. I would like to draw the attention 
of the hon'ble MInister of Home Affairs towarde the police 
force. We do not have adequate number of police 
personnel in our country. As per U.N. Global report of 
Offence and Justice, 1999, the number of police personnel 
in over one lakh population in the year 1994 has been 
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stated. In AMesia, there are 1225 police personnel over 
a population of one lakh. In Malaysia, this number Is 430 
in England and Wales, it is 347 over one lakh, in USA, 
300 and in India, there are 134 police personnel for a 
population of one lakh. It does not matter whether they 
are personnel of para-military forces or else. It means 
that there is hardly one cop for one thousand people. 
Thus you can imagine about the position of our police 
force. 

Mr. Chairman, Sir, many years ago, Dharmveer 
Commission had been constituted. That Commission had 
made a number of suggestions for bringing about 
improvement in Police Department, out of that some 
suggestions were accepted and some were refused. The 
need of the hour is that the Govemment of India is 
required to set up a new police commission to strengthen 
the police force and solve their problems. I would like to 
state one or two more things through you. There is a 
need to strengthen the intelligence network. There was a 
attack on Sankat Mochan Temple. Had the State 
Govemment or the Central Govemment got any prior 
information of this attack, the terrorists would not have 
entered the temple complex and the lives of innocent 
people would have been saved . ... (lnllJmJplions) So, there 
is a need to strengthen the intelligence mechanism. 
Whatever information is received, the same should be 
communicated to the concemed State Govemments, police 
departments and other such agencies. 

it had been proposed to issue multipurpose citizenship 
Identity cards so as to identify the infiltrators and check 
infiltration. The hon'ble Minister of Home Affairs is 
requested to state, while giving his reply, as to what 
progress has been made in this regard or whether It has 
been thrown . in dustbin. It had also been proposed to 
maintain a national citizenship register. I would like to 
ask the hon'ble Minister of Home Affairs as to what adion 
is being taken in this regard. 

17.36 hr •. 

[SHAI GIAIOHAA GAMANG in the Chall) 

India provided citizenship rights to the Hindus who 
had come from Pakistan to Jammu Kashmir but they 
have not got citizenship rights in Jammu & Kashmir so 
far because the law is different there. Conlequently they 
are deprived of voting and other human righta. Sir, through 
you, I would like to draw the attention of hon'ble Minister 
of Home Affairs towards all these matters. 

We are fighting against terrorism but there Is a need 
to look Into the problems being faced by the Kuhmlri 
Pandit who are still living in tents after leaving their birth 
place. There is a need to help the Kashmiri Pandits to 
settle In Kashmir again and also to assist them get back 
their homes, properties etc. I hope that hon'ble Minister 
of Home Affairs will pay attention to this Issue while 
giving reply. 

I would like to state one thing about naxallsm. You 
are providing much help in this regard. Moreover, efforts 
are being made to modemise the police force and to 
streamline the whole system. 

But what about proposed unified command uncler 
Central leadership as demanded by the states which 
emphasises on formation of unified command from Nepal 
to Hyderabad, in Bihar, Madhya Pradesh, Chhattlsgam in 
some parts of West Bengal, Hyderabad, Maharashtra in 
the country where Maoist, Naxalite and Extremists centre 
have been set up. Please tell us about It also. 

Besides this, please mention the efforts being made 
to alleviate poverty and unemployment also. 

MR. SPEAKER: Please conclude now. 

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, I 
will conclude within two minutes. I am giving my 
suggestions. There is a need of encouragement and 
sophisticated arms supply to police foroe. Nowadays 
we come across news that police Jawan. are killing their 
own officers or 4-5 colleagues by firing on them. Such 
incidents are seen in many parts of Kashmir and Bengal. 
What is reason behind such resentment in force? We 
should pay attention towards their leave rules, foodlng, 
lodging and physiological examination to maintain an 
amicable relation between officers and Jawans. Our 
Jawans in CRPF, CISF, BSF, ITBP are doing 
commendable a job but such incidents let us down. We 
must make some efforts to solve this problem. 

I have one more suggestion that work on barbed 
wire fencing was in progress on Indo-Pak border. Has 
fencing been finished throughout the 700 K.M. border 
line, some parts of Kutch or Rajasthan and some parts 
of Kashmir has been left out? What is th~ present status 
of this Barbed wire fencing on indo-Bangia border? What 
is the progress made so far? Is Bangladesh opposing It 
Please give some details in this regard also. 
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Regarding further details about flood or draught or 
Tsunami or any other national natural calamities, I would 
like to say that there should be. a comprehensive plan 
tor the management of calamities at state level and if 
national levet. Please elucidate the budget allocation and 
other provisions made in this regard. 

I thank you for providing me time and opportunity to 
speak. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Sir 
we are participating in the discussion on demands of 
Ministry of Home Affairs. Though the Lok Sabha has 
handed over the treasury to Central Government but today 
Home Minister wants to take the charge of this treaaury. 
We are ready to give this key to him happily. We are 
not reluctant in giving this key to him and we presume 
that intention of taking the key is to strengthen the internal 
security of the country, to wage a war against terrorism 
and Naxalism, and strengthening of police forces. There 
is no doubt about his intentions. I would like to draw the 
attention of the hon'bIa Minister towards two or three 
points. 

Terrorism is a very old subject of discussion. Due to 
some new incidents it is always in news. In our country 
we celebrate the occaaion when there is some pause in 
the incidents of terrorism for some period. We feel that 
we are getting control over terrorism and we are about 
to succeed. But in the meantime such Incident occurs 
which works as a great catalyst. Then we start talking 
about failure of our intelligence. It seems true also. Had 
the secret agencies forewarned about the incidents some 
arrangements could have been made to manage them. 
Some times we see such statements in some newspapers 
that the Home Secretary was having the information and 
he passed it to state government also. But the Chief 
Minister stated that state government was not apprised 
of it. 

am surprised that a person holding such a high 
post is not speaking the truth. As per the statement given 
by the Home Secretary, Ministry of Home Affairs was 
aware of it, Secret agency performed their duties, despite 
aU this such an incident occurred in Varanasi. Who is to 
blame for this failure? it meant that there is some fault 
in our system or we are not able to review and monitor 
the situation properly. Government of India pays to equip 
and train the police force and also provides ammunitions. 
Whenever such incidents occurred, the matter is disCll8sed 
in the House and Home Minister keeps himself away 

from the issue by terming it a state matter. And 
responding to such reply some time we talk about boycott 
and sometimes we say that the repty was not appropriate. 

I would like to submit one or two points before the 
hon'ble Home Minister. e.g. Number of Naxalite and 
Terrorist incidents are increasing rapidly in the country. 
Now It IIPpeal'S that this Naxalism and terrorism are going 
to make their entry in villages also. Earlier it was 
prevaUing in Andhra Pradesh only but now it is correct 
that it had spread all over the country. They have direct 
link from Andhra Pradesh to Nepali in Nepal there is an 
organisation which is engaged in anti-India campaign in 
an unorganised manner. We are living in border areas 
and anti-India feelings are being spread from Radio or 
other media so that the anti-India feeling may breed In 
the minds of people of Nepal also. They do propagandist 
transmisaion. There are a number of terrorist and Maoist 
organisations which have footed their root in Nepal. It 
appears that their strength could not be weakened by 
the Nepal Govemment, even they have become stronger. 
For example, one among such organisations is working 
in Bihar, Jehanabad incident took place and on the 
incident of Jahanabd hon'ble Home Minister In his reply 
stated that it is a state matter. I would Uke to request the 
hon'bIa Home Minister that this organisation has made 
its entry in Bihar villages and not only entry but in the 
matter of arms and ammunition it could not be weakened 
by your police force. You are providing funds for providing 
training and strengthening the police force. As stated by 
an hon'ble member the strength of the police force Is 
very low. Definitely it is low but when you give money 
you must be doing monitoring and reviewing also. You 
should give directions to state govemment from time to 
time atter sitting together and making discussions. 
Whenever an incident occurs in any village the police Is 
informed and after hearing the loud sound of pOlice 
vehicle, the criminals escape after committing the crime. 
You provide money to strengthen the system. In this 
system does not become stronger then It is your 
responsibility to hold diSCUSSions with state Government 
and to have your control. It should also be seen whether 
funds are spent for the purpose for which it was 
sanctioned. Therefore, review is necessary whether money 
Is being spent only for the purpose for which it was 
sanctioned. These measures will help In strengthening of 
state police and there will be a check In the problem 
related to law and order. We, who are assembled here, 
come from almost all the states of the country. We get 
information about the incidents that happened in our 
respective states through newspapers. " you monitor the 
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funds released from here It will Immensely help in 
controlling such incidents. 

Today a number of states have been affected by 
naxalism. Particularly in the areas located in Nepal border 
e.g. Bihar, Uttar Pradesh or the eastem areas. You are 
not taking strong action to check the free flow of people 
to and from Nepal to Bihar and Eastem U.P. Ministry of 
Home Affairs is not taking any such steps. Only local 
police do its job but it is insignificant. We all know this. 

In the context of local police I would like to tell you 
one more thing. In a place a drama or comic was In 
progress. I witnessed it so I thought to 1811 you about It. 
It was about police department and comic was going on 
and medal were being awarded to policemen of various 
countries. A policeman of a country said that If any 
incident occurs in our country we solve It within a week 
some other said five days and policemen of different 
countries were saying about them. Now It was the tum 
of India and Indian representative said you know nothing. 
In India when an incident is to occur we get Information 
about it 24 hours before the incident takes place. In the 
same way whenever an incident occurs in the state we 
receive from newspapers that there was a criminal 
connivance with po/ice. The duty of such monitoring is 
vested with the state Govemment. When funds provided 
for weapon and to equip the police force, If the funds 
are not used properly, you should initiate action against 
it. 

A lot of money is provided for police training In rural 
areas. The situation is the worst where a police constable 
holds lathi in his one hand and his pant in another hand. 
He looks very uncomfortable In his uniform. How he can 
control the crime? You can realize It. So you must see 
that funds released from here are to be spent on uplifting 
their standard of living, on improving their weapons, and 
on their training. In all that you have to keep a vigil. 

Bihar and Eastern U.P. are widely affected by 
Naxalism and we are the victims of this Naxalism. You 
are conducting raids on the areas where terrorist incident 
occurred in Varanasi Definitely there is a link between 
Naxalism and terrorism. If such incidents occur in Eastern 
U.P. the criminals escape to Bihar or Nepal. If it occurs 
in Bihar then the culprit take shelter in Eastem U.P. or 
Jharkhand. All these area are effected by naxalism or 
terrorism. So we cannot leave the responsibility to state 
police alone. States are also the part of the country. You 

are demanding more funds to strengthen the police force. 
You have to see everything. You cannot assure that 
disturbed law and order situation is a state matter. You 
cannot assume that murder, theft, dacolty terrorism or 
Naxalism are state issues. The Central Government should 
have control over the situation and money released by it 
should be revieWed. You should accept this thing in public. 
It appears that our Intelligence has failed. Which have 
resulted in increase in terrorist incidents. I do not want to 
discuss about the places where such Incidents have 
occurred. 

Mr. Chairman Sir, I would like to draw your attention 
towards North-East. What is our perceptions about North 
East, I would like to present my own view. There Is 
cease fire in Nagaland and both the parties have stopped 
firing on each other. But what do you think about the 
people who say that they are fighting for Independence. 
They call our police officers and other officers as agents 
of India. When Central Govemment want to hold talks 
with them they show reluctance to visit Deihl pleading 
that why should we go to Deihl when India is also a 
country like ours. So they fix venue in other countries 
where they hold talks with India. 

They also get funds from foreign countries but now 
Indian Govemment itself providing funds to these statas 
but even 55 of this amount is not being spent. All the 
money went to the hands of Terrorists. 

SHRI KIAEN AIJIJU: Sir all the states are not like 
that, Arunachal Pradesh Is absolutely not like that. 

SHAI PAABHUNATH SINGH: Hon'bIa Minister, I want 
to say one thing. I have met an lAS OffIcer, In Nagaland 
I do not want to disclose his name. He wanted to be 
posted away from Nagaland. He said that whenever we 
make efforts to take action against the terrorists we are 
instructed from our seniors to keep them engaged at any 
cost. When I asked for the meaning of engaged I was 
told that let them live happily as they wish. When we 
asked him as to how he maintains the situation, he stated 
that some persons from their organisation come to the 
office and ask for a vehicle fitted with red light. On being 
asked about the purpose, It Is said that It is required for 
transporting the arms from one place to another. Only 
hon. Minister of Home Affairs knows to what extent it is 
true. If it Is true, you can easily understand the situation 
prevailing there. One of the states of your country is 
being run by terrorist organisation arbitrarily. The funds 
released by the Central Government for development work 
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are not being spent on that work. It 18 an open eecr.t 
that the funds are being pocketed by the terrortata. 
Honourable Minister of Home Affairs, Sir, It will give rtse 
to separatism in the country and one day that state will 
slip out of your hands. If cease fire brings solution you 
must solve it but if a face to face fight is required, then 
Central Government should not surrender before the 
terrorists steps should be taken to bring prosperity In the 
life of people living at a place which is a part of India. 

SHRI RAM KRIPAL YADAV: Mr. Chairman Sir, 
honourable member has got heavy security . 
. . . (Intsrruptions) 

{English} 

MR. CHAIRMAN: Nothing will go on record, except 
the speech of Shri Nikhil Kumar. 

.. . (InlBlTIIptions)· 

/Translation} 

SHRI RAM KRIPAL YADAV: All security should be 
withdrawn after review . ... (lnfBmJplitJns) 

{English} 

MR. CHAIRMAN: No, This is out of context. 

... (InlsMJplions) 

{Trsns/8tion} 

MR. CHAIRMAN: Nlkhil Kumar Ji, please speak. 

... (InlBmJptlons) 

MR. CHAIRMAN: Nothing is going on record except 
the speech of Mr. Nikhll Kumar. 

... (InlBmJptionsr 

{English} 

MR. CHAIRMAN: Nothing will go on record. 

... (InltlnuptIons)· 

{Tf1InsMtion} 

MR. CHAIRMAN: Please sit down. 

... (InltlnuptIons) 

"Not recorded. 

{EngIi6h} 

MR. CHAIRMAN: Please all down. Nothing is going 
on record. 

... (1n1BmJplion$r 

{T""""'} 

MR. CHAIRMAN: Your speech is not going on record. 
Please sit down. Nlkhll Kumar JI, you please speak. Your 
ttme Is going waste. 

... (InftlmJplions) 

{English} 

MR. CHAIRMAN: You are not allowed. Nothing is 
going on record . 

... (Interruptions)· 

/Trsns/8tion} 

MR. CHAIRMAN: Nlkhll Kumar JI, please make your 
submission. 

{English} 

SHRI NIKHIL KUMAR (Aurangabad, Bihar): I have 
risen in support of the Demands for Gran.. of the Union 
Home Ministry and I have done so because the Home 
Ministry is reaNy chaired with a very grave respontibllty. 
It is not only leading the fight again" terrorism It8eIf 
through its Central forces but is also giving assistance to 
the State Governments to enable them to stand on their 
own feet not only in fighting terrorism but all threats to 
Internal security • 

Sir, our country is very unique In that it faces a 
variety of threats to its Internal security, the like of which 
is not seen in any other country. In fact, the United 
States was not quite appreciative of terrorism until 9/11 
and thereafter it suddenly realises that it needs all kinds 
of resources and special laws to counter terrorism. Britain 
followed suit. But special laws cannot prevent terrorilm. 
We 88W that when London had a series of bomb bIuta 
on the 7th of July last year and the London Police wu 
80 upset, it was 80 shattered, that it lost its equanimity 
and In order to control the sHuation, killed an innocent 

"Not recorded. 
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Brazilian. What was remarkable, Sir, was the response 
of the people of London and the Human rights 
OrganUiation. They did protest but in a very muted way. 
Above all, the Police Commissioner of London went to 
the people and said that this was a mistake that had 
been committed but would not be repeated and that is 
all, full stop. We do not do this. We take human rights 
very seriously. 

I remember, after nearly 11 or 12 years of gross 
terrorism in Punjab and Kashmir, there was a great deal 
of criticism all over the world about human rights violation 
by our security forces. 

18.00 hr •• 

It was the Congress Govemment of 1991-1996 that took 
the decision to permit two international human rights 
organisations-the International Congress of the Red 
Cross (ICRC) and Amnesty Intemational to visit Kashmir 
and see things for themselves and this is what happened. 
The United Kingdom went in for special laws. It was our 
Party which had first thought of dealing with terrorism 
through special laws. 

MR. CHAIRMAN: Hon. Members, it is 6 o'clock now. 
I have a list of 11 more speakers. If the House agrees, 
the time for discussion may be extended by one hour. 

SEVERAL HON. MEMBERS: Yes, Sir. 

SHRI NIKHIL KUMAR: It was in 1985 that we 
enacted T ADA. In just eight or nine years, we realised 
that T ADA was being misused, especially against 
minoritiea in Gujarat. Therefore when time came to renew 
it, we allowed it to lapse in April, 1995. That is why, we 
are oppoeed to any special law and that is why we are 
oppoeed to POTA. We are absolutely happy with laws 
available to us. The general laws and whatever other 
local laws which may be there already In this country are 
adequate to enable us to deal with the terror factor. This 
is what we have been doing. The special laws brought 
about by the Brltiah Govemment did not help prevent the 
London bombings of July 7, last year. I therefore think 
while dealing with terrorism, we must also give equal 
importance to guarding of human rights but human rights 
have to be seen both ways. The human rights cannot be 
only of one person. It will have to be of the other person 
also. 

In dealing with terrorism, we Mve lost 60,000 lives 
in the past 25 years, of which nearly 33,000 and plus 

are those of security forces personnel. The Ministry of 
Home Affairs is leading the fight against the terror and 
it has at its disposal security forces at the central level. 
As I said earlier, it is alao giving assistance to the State 
Governments to help build up their own State Police 
forces. The Home Ministry will have to give special 
attention to the security forces personnel who are In the 
forefront of this battle against terror. One important thing 
which I have just now seen In the Budget papers i&-thls 
is only an instance and I am not saying this as a special 
case recommendation-that the total revenue expenditure 
this year for the police forces has risen by 8.4 per cent 
and the capital expenditure has rieen by nearly eeYen 
per cent. I am aware that there has been a great deal 
of accretion of strength to security forces. For instance, 
the ITBP has been given a very large area of 
responsibility. It is now going to cover both Slkklm as 
well as Arunachal Pradesh. I do not know if this increase 
is going to meet the expenditure that will now come to 
us because of this increased area of responsibility. Above 
all, we will have to see that these security forces 
personnel are looked after as far as their welfare is 
concemed. One very important aspect of the weHare Is 
their housing and the level of housing satisfaction. It is 
already very poor. I think just. 14 per cent or so has 
been prescribed and this 14 per cent also is not fully 
met. 

Now, if the Govemment goes on adding up to the 
strength of the security personnel, then this percentage 
is going to fall even further. My understanding is that 
there is not enough proviSion made for housing for the 
secl:lrlty forces personnel working at the Central level. 
This needs to be Increased and should be increased 
substantially. 

The eecond point is that there Is now an increased 
area of responsibility given to the ITBP. It is not very 
clear from the Budget papers if there is a provision in 
the Budget for increased expenditure on both capital as 
well as on revenue accounts of the ITBP. I have been 
taking up this issue only as a special cue. I am only 
citing the case of ITBP as a matter of instance. I shall 
also come to BSF. The BSF also are facing a very 
eerious problem in the Kutch area of Gujarat along the 
border of Rajasthan. In this area they are facing a very 
serious drinking water problem. I do not know if there is 
enough provision made in the Budget to meet this problem 
of drinking water in both the Sates of Gujarat and 
Rajasthan as far as the BSF Is concemed. Since the 
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ITBP has been given an increased area of 'teIponIibiIlty 
and these areas are now extremely inholpltable In the 
State of Arunachal Pradesh. 

MR. CHAIRMAN: You may pi .... conclude now. 

SHRI NIKHIL KUMAR: Sir, please allow me to speak 
for another five minutes. 

Most of these areas are inhospitable terrains and 
are inaccessible. Unless there is air power, one would 
not be able to go there. I cannot make out from the 
Budget papers if there is enough provision made to allow 
IAF to be given payment for providing helicopter or 
chopper support to the ITBP. This is absolutely essential 
for their operation. 

Sir, now I turn to the question of terrorism. Bener 
intelligence and more pro-active vigilance has led to 
diminution in the number of instances of terrorism all 
over the country and also in the State of Jammu and 
Kashmir. Ever since the UPA Government has assumed 
office, there have been three major instances of terrorism. 
We all can remember aU the three instances. One was 
in the IISC., Bangalore and two other instances in the 
State of Unar Pradesh. It is a coincidence that two 
instances of terrorist anack took place in the State of 
Unar Pradesh. As has been mentioned by our colleague, 
Shri Mohan Singh, the security forces there did fight the 
terrorists valiantly and prevented any damage to the idoIa. 
But the same thing should have been done in Varanasi. 
But it was not done. I would like to appeal to the State 
Government of Uttar Pradesh to see as to how it did not 
happen. They have been saying that the Intelligence 
Bureau did not provide any input about this. But that 18 
not all. I am sure the Intelligence Bureau must have 
given some indication and even if they had not given 
any indication, it does not require people great InteUIgence 
to know that the SIInkllf MochIIn temple in Benaras must 
have been one of the targets of the terrorists. After aU, 
there is a history of attacking Important religious places. 
There was an anack on the AkBMfrihllm temple in 
Gujarat; there was an anack on the RIIfII1tJMIh temple In 
Jammu and Kashmir. The local administration should have 
been more sensitive and understanding to ... that the 
SIInkllf MocIMn temple was given proper accea control 
arrangements. This Is a very serious matter becauae It 
leads to inflaming of the communal passion. I would like 
to pay a special tribute to the Chairperson, UPA and the 
hon. Home Minister Who promptly decicIed to vIaft Benaras 
and to see things for themselves and ensure that 

communal paulons were not inflamed. My heartiest 
thanks to their efforts and I compliment them. The same 
thing should be done by other political leaderl also. h Is 
not right really to go on )'II1trI at this stage. A yMm at 
thil stage WOUld. not bring people together, rather it would 
split people and inftame paseion and a communal unrest 
will take place In the manner as it did during the last 
)'II"'. If at aU any )'IIfTII has to be undertaken, I would 
suggest that it should be taken in those areas infested 
with Left Wing extremism. 

I would euggeet that they should be undert8ken In 
those areas where people are reaUy scared, where they 
do not know what to do after the evening falls. Their 
social intercourse is almost nil. The responsible leaders 
who are now leading the /'11th }'II"" should think of leading 
them in those specific five or six States. 

Sir, I, now, come to the naxal problem. I would 
suggest the hon. Minister that a well thought-out cogent 
plan to deal with naxalism is needed. A little while ago. 
Shri Ram Kripal Vadav wu mentioning about the threat 
from naxal extremists from whom even the hon. Members 
got threats. He mentioned only one name and, if I am 
correct, he mentioned the name of Shri Sitaram Singh. 
Shri Jha is not present here. Shri Anirudh Prasad Vadav 
has received threats. 

MR. CHAIRMAN: Kindly conclude now. Time is short. 

SHRI NIKHIL KUMAR: As regards communal 
problems, it is very essential that there should be some 
arrangement to station the police forces, even if they are 
central police forces, In the naxel affected areas. My 
request to the hon. Home Minister Is that he should give 
some anention to arrange the police forces to be stationed 
In such areas. 

There was a blueprint of action for good governance 
which was brought out by the Inter·State Council 
Secretariat. I do not know the position of It. Something 
has to be done about it. " the plan Is to be acted upon, 
I would appeal to the Home Minister to give some thought 
on it because good governance is very important for the 
development of the country. If that blueprint Is drawn out 
and If it is being implemented by the States, then it mLE 
be monitored. 

With great sense of responsibility, I would say one 
thing. We have been telling the State police forces to do 
their job. There are certaln times and there are certain 
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[Shri Nikhil Kumar) 
movements which are not confined to a single State or 
a single place in a State. They have inter· State 
ramifications which a single State police force is unable 
to pursue. Therefore. we must think in terms of giving 
some kind of an authority to the Centre to intervene in 
such cases and. if it is possible. the Constitution should 
be amended. In a limited way. it should be brought in 
the Concurrent List. Once this is done, it will be possible 
for us to really go about taking meaningful action in these 
matters. I would kindly request the Home Minister to give 
a thought to this point and think of bringing it under the 
Concurrent List. 

{Translation} 

·SHRI RAMJI LAL SUMAN (Firozabad): Sir, this 
House is considering demands for grants of Ministry of 
Home Affairs. The most serious problem before the 
country today is the rise in naxalite activities. The 
statement of Hon. President Dr. A.P.J. Abdul Kalam is 
very important that continuous ignorance of the poor, 
regional imbalance, unemployment helplessness are the 
basic reasons for the origin of terrorism. Maoists of Nepal, 
L TTE or Tamil Tigers' of Sri Lanka and separatists of 
Bangladesh and Pakistan, almost all of them get training 
abroad and execute their plans here in India. Though, 
the Government tries to avoid its responsibility by simply 
saying that iaw and order is a state matter. but in real 
sense it is a matter related to the intemal security of the 
country and the Government of India can not escape 
from its responsibility. Borders of the country are insecure. 
We share 15106 km. long border with the neighbouring 
countries. Such type of incidents will go on increasing 
unless border is secured. Today, 127 districts of 13 states 
of the country are inflicted with naxallsm or terrorism. 
According to a report naxalltes and terrorists are 9300 in 
number and they have with them a cache of more than 
6000 automatic and indigenous arms. The Govemment 
accepts that there has b,en an increase in naxalite 
activitieS. As compared to the year 2004, there has been 
an increase of 4% in such incidents in the year 2005. 
Non implementation of poverty alleviation programmes, 
non-eradication of unemployment and lack of a strong 
administration are the main reasons behind the increase 
in such incidents. 

In the case of insurgency in Kashmir, Govemmenfs 
statement reveals that till June-Oct. 2005, 219 terrori818 
had crossed into our country. It m,ans 219 terrorists 

"The pseech was laid on the Table. 

crossed into our country In Just 300 days. Chief of Army 
general J.J. Singh had stated that there would be no 
withdrawal of Army from Kashmir but. Insplte of such a 
statement, reduction in Army's strength In Kashmir is a 
cause of concem there. I would request the Honourable 
Minister of Home Affairs to reply on the compulsion behind 
reduction in Army's strength in Kashmir during the 
discussion. When incidents of explosion occur in the 
country, the Government claims that the common man 
has come out of its impact and is leading a normal life 
but the reality is that the people of the country have 
become habitual of such type of incidents occurring for 
decades. In the past years many commissions and 
committees have been constituted in the name of police 
reforms who have given their recommendations to the 
Government. To review the status of implementation of 
these recommendations the Government had constituted 
a committee which has submitted its report to the 
Govemment on March 23. 2005 but it has not been made 
public as to which extent police reforms have been 
implemented. Intelligence agencies play an important role 
in every country. Continuously occurring incidents are 
indicative of failure of our intelligence agencies. CRPF, 
which is' working in naullte areas, Is of the view that 
their services can be fruitful only when an independent 
intelligence agency is formed. 

Our T. V. channels have been .. instrumental In 
increasing crime and terror in the society. This Issue was 
raised a number of times in the House in the year 1999 
but I am sorry to state that the Government have not 
restricted their action which Is misguiding our new 
generation. Today, the common man Is not even getting 
the services he Is entitled to. Center for Media studies, 
after a study, has stated that the people of the country 
have to pay Rs. 21,068 crore as bribe annually for getting 
the work done which they are entitled to. 

As regards law and order situation, the situation is 
very serious. Law and order system of Delhi is under the 
control of Govemment of India. Apart from being the 
capital of the country. Delhi is on the verge of becoming 
crime capital also. Out of the 35 metropolitan cities of 
the country, Delhi witnesses the maximum number of 
rape incidents which is 17% of such total incidents and 
it growl at 12% annually. In the last month of 
October 3 bomb explosions took place in Delhi. A team 
of 300 policemen under the guidance of Joint 
Commissioner of Police took the responsibility of 
Investigating into the matter but unfortunately they have 
not arrived at a concIueion till now. The eituation of judicial 
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system is that it takes upto 4 years time to move the 
cases of rape etc. to the courts. As a result only less 
than 50% of the convicts are sentenced. These C8888 

should be disposed off in a minimal time within a 
prescribed time limit. An ex justice of India hal 
commented that the average of conviction has reduced 
from 60% to 22% in the past 46 years. The argument of 
the Govemment may be agreed to that the police cannot 
be deployed at every place of terrorist incident. It Is not 
the strength but the fear of police which actually works. 
The psychological Influence which the police must have 
on the criminals is gradually on decline which is a cause 
of great concem. Today, the situation of intemal and 
external security of the country is not satlefactory. 
Unbalanced use of economic resources and lack of along 
term policy to solve the problems of the country are the 
reasons behind this. If no meaningful efforts are made at 
the right time, lhe country may have to face a situation 
of disintegration and the whole responsibility of which will 
lie on this regime. 

{English} 

PROF. M. RAMADASS (Pondlcherry): Sir, on behalf 
of my Party, the Pattali Makkal Katchi, I am delighted to 
support the Demands for Grants moved by the hon. Home 
Minister. The Grants moved by him deserve to be 
approved by this House. 

At the outset, I would like to compliment the splendid 
job done by the Ministry of Home Affairs In the mld8t of 
various constraints posed before them. During the last 
two years, the country has seen the worst disasters in 
the form of Tsunami, earthquakes and unprecedented 
floods in Maharashtra and Tamil Nadu. On all these 
occasions, the Ministry of Home Affairs has risen to the 
occasion and rushed relief and succour to the people 
who required them. Especially, in the event of the Teunami 
episode, the Govemment of India acted with such an 
alacrity that the people in the Union Territory of 
Pondicherry, Tamil Nadu, Kerala, Andhra Pradesh and 
Andaman and Nicobar Islands have been timely reecued 
and rehabilitated. There is no parallel in the manner in 
which aid was rushed to the various places and, therefore, 
the Ministry of Home Affairs deserves our appreciation. 

Now, coming to the nature of grants, the Ministry is 
asking for a grant of Rs. 19,213 crore, out of a total 
expenditure of Rs. 5,63,991 crore. This constitutes 
3.4 per cent of the total expenditure of the Government 
of India today. This expenditure Is more than the 

expenditure earmarked for the Ministry of Health and the 
Ministry of Agriculture, which are contributing to the 
economic and social development of thle country. 

Therefore, the Ministry of Home Affairs must realiee 
that the Govemment has earmarked a greater amount of 
money for the purpose of diacharging its duties. One of 
the important aspects of this Budgetary provision is that, 
out of the total expenditure of Rs. 19,213 crore, 
89 percent goes for revenue expenditure and only 
11 per cent is earmarked for the capital expenditure. If 
the Govemment has to create a lot of infrastructure for 
both the police as well as for other establishments, the 
Govemment should earmark more of capital expenditure, 
curbing the non-plan revenue expenditure. This is one 
commentary which I would like to make. 

Further, In the total expenditure, 83 per cent goes 
for police alone, followed by 6.2 per cent of altocetlon to 
the Union Territories. Therefore, the Govemment should 
be able to account for this kind of expenditure that we 
are making for the police department. 

18.16 hr •. 

[MR. DEPUTY SPEAKER in thtJ Ch.tiII 

A number of hon. Members here have voiced concem 
about the inefficiency and the integrity of the police force. 
We need to do something to improve the Image of the 
police force. We are talking In terms of police reforms, 
which are overdue and the Govemment should bring In 
those reforms soon, the eartier the better. 

With regard to census operations which are under 
the control of the Registrar General. I would like to bring 
tt' 'he notice of the hon. Home Minister that this decennial 
census has not made a mention about the ST populaUon 
of the Union Territory of Pondicherry. Although varioU8 
evidences are available, there is no mention about the 
ST population that is enumerated by the Census 
Commissioner for reasons unknown to us. Even lut 
month a member of the Scheduled Tribes Commisaion 
came and visited various places and Identified nine 
communities as Scheduled Tribe communities. But 
unfortunately, Ult the last census of 2001, there Is a 
mention saying that there are no Scheduled Tribes In 
Pondicherry. That should be taken care of. 

Another thing II that the Census does not 5JIve the 
figures ot Other Bacl<ward Ctaaeee. We are giving the 
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figures of minorities, Scheduled Castes and Scheduled 
Tribes. But we do not know what Is the population of the 
Other Backward Classes. Only the Mandai Commission 
mentioned that 52 per cent of the people belong to the 
Other Backward Classes. Why can't the Census 
Organisation take up the work of enumeration of Other 
Backward Classes also? Let this country know what Is 
the exact number of Other Backward Classes in this 
country. 

On the official languages issue, the Government Is 
providing grants for teaching of Hindi. We would feel that 
this amount must be increased and it should be U8ed for 
teaching of all the 18 regional languages, which may be 
considered as official languages in due course of tim •. 

With regard to Home Guards, I would like to say 
that though they are recruited on a regular basis, their 
service conditions are not as good as the police force. 
The Govemment should give some importance to that. 
... (InlBrruplions) 

The Bureau of Police Research and Development 
must commission impact studies on the police force and 
find out as to what is happening. When the Govemment 
is spending 80 much of money and wh.n the Govemment 
is under 80 much of resource constraints, and when the 
Govemment is giving more than what it gives to the 
Ministry of Agriculture and the Ministry of H.alth, this 
country should know as to what is happening to this 
money. We should know as to how this money is being 
used to tackle various problems that we are facing. 

As far as modemlsation of police force is concemed, 
the Home Ministry Is providing 100 per cent grants for 
purchase of vehicles, wireless eqUipment, sophisticated 
equipment and computers. But it is not allocating money 
for providing manpower. How will the manpower come, if 
you make provisions for equipment alone? In my view, it 
is more important than modernisation of weapons. 
Mod.mising the mind of the policemen is an imperative 
need. Police force must be imparted all kinds of training 
to bring about radical change in Its attitude 80 that it can 
become the friend of the people and the deserving people. 
It should be done. 

On the issue of national disaster management, I 
would like to say that It Is ailent about the allocation that 
Is to be made for National DI8aster.Management Authority, 
which w. cnNlted by the Gov.mment of India. 

Sir, on my Union Territory, transf .... to the Union 
Territory Gov.mments, I find surprisingly, last year, the 
Ministry gave a transfer of Rs. 802 crore. But it has now 
declined to Rs. 736 crore. I do not know the reason why 
It has been reduced. 

As far as the non-Plan grants are concemed, the 
Gov.mment has increased only Rs. 10 crore this year. 
Last year, it was As. 429 crore. This year, It Is only 
Rs. 439 crora. Even If you take the Inflationary factor, 
the rise in price, It should have been around Rs. 470 
crore. But the Govemment has given only R •. 439 crore. 

Coming to the Plan amount, It has declined from 
As. 370 crore to As. 297 crore. Ther. is no reuon as 
to why it should be done. Especially in the case of the 
normal asslstanc., it has declln.d from Re. 99 crore to 
As. 68.97 crore. There Is no provision made for .Ium 
dev.lopment. There Is no provision made for reMbilltldlon 
programme of Tsunami, and there Is no mention about 
the Urban Renewal Mission. There is no outlay for this 
purpoee. .. . (InlflnupliOns) 

MR. 'DEPUTY SPEAKER: Doea It concem the Home 
Minielry? 

... (Inltlrruptions) 

PROF. M. RAMADASS: Th.refore, I would say that 
these gaps must be bridged and the Union Tenitory of 
Pondicherry must be giv.n more . ... 1Intwn1p1/tJn$) 

MR. DEPUTY SPEAKER: Do you feel that this is 
concerned with the Home Ministry? 

PROF. M. RAMADASS: Sir, this Is concerned with 
the Home Ministry. I am talking about the Demand 
No. 54 provided by. the Ministry of Home Affairs. I am 
talking very relevantly, specific to the point . ... (lnMtnIpIion$) 

MR. DEPUTY SPEAKER: Please conclude. 

PROF. M. RAMADASS: I r.pr •• ent the Union 
T .rmory of Pondicherry. It is my duty to bring to the 
notice of the Home. Minister that the transfers to the 
Union Territory of Pondlcherry has declined this year. 
That is why, it is my duty to point it out. I am not talking 
irrelevantly here. I am just pointing out to the point that 
Is required. ... (Inltmuplions) 

MR. DEPUTY SPEAKER: Please conclude now. 



401 PHALGUNA 22, 1927 (S.., 

PROF. M. RAMADASS: The Union Territory of 
Pondicherry deserves to be declared as a B2 statue, a 
demand which has been pending lor a long time. Port 
Blair has been conferred B 1 statU8. Panajl has been 
conferred B 1 status. They _II have le8ser urban 
population. According to the Fifth Pay Commission, a city 
must have 5 lakh population to qualify for B2 status. 
Panaji has only 1.7 lalch population, Port Blair hu only 
93,000 population whereas Pondicherry City haa got 2." 
lakh population. But the Govemment 18 not gMng It B2 
status. I would request the hon. Home Minister to move 
this maner with the Finance Ministry and get us this 
status. The people of Pondicherry are clamouring for a 
special statehood for Pondicherry, and the union Home 
Ministry will have to decide about It also. 

With theae few suggestions to the Home Ministry, I 
fully support the Demands for Grants of the Home 
Ministry. 

MR. DEPUTY SPEAKER: Before I request the next 
hon. Member, I would like to make a request that I have 
got a list of 12 Members who have yet to 8peak. 
Therefore, I would like to request the hon. Members that 
those who participate in the discussion, they should be 
very brief. They should complete their speeches within 
five minutes. 

Secondly, I would also like to request that those 
hon. Members who want to lay their written speeches on 
the Table of the House, they are allowed, and theae 
speeches will be treated as part 01 proceedings. 

SHRI SUBRATA BOSE (Barasat): Mr. Deputy 
Speaker, Sir, I rise to support the Demands for Grants of 
the Ministry 01 Home Affalra for 2006-07. 

The Ministry of Home Affairs faces many major 
problems and issues, and out of which, I think, the moat 
important one today, aa being faoed by us, Is the acts 
of terrorism and the action of the extremists in different 
States of India. The terrorists today have set up an 
Intemational network. To combat that, I think, it Is 
necessery for us to strengthen more our Intelligence 
Bureau and our Intelligence Wing. I appreciate that it Is 
more easier said than done. But, I would request the 
hon. Minister of Home Affaira to kindly examine this point 
and do what is needed to combat terrorism. 

Another aspect of the acts of terrorism is that they 
are targeting soft tatgelS~ particularly, 88 we know, the 

recent Incident in Veranasi. They are doing It with the 
objective of creating more Intemal disturbances like bring 
out communal passlon8 and communal disturbances. I 
think the visit of the hon. Home Minister accompanied by 
the hon. Chairperson of the UPA immediately and within 
hours of the incident definitely helped in defusing the 
situation there. I would like to compliment them for taking 
this very swift action. 

As far as the extremist actions are concerned, this 
hu particularly affected a number of States including the 
State of West Bengal. We can note that moat of these 
extremist actions, whether you call them Maoists or 
naxalites or anything, are occurring In economically 
backward areas, it Is easier to get the support of the 
people who are misled and misguided. I think, therefore, 
that apart from facing the extremist situation by taking 
very stem action, we should have special provisions. We 
should try to Improve the economically bac::kward areas 
80 that we can faoe this threat of extremist much more 
effectively. I think the Union Government h .. to come 
forward to help the affected Stat.. In Improving the 
economic conditions there and also In facing the extremlet 
actions with the police force. 

Here, I would like to say that In Weat Bengal we 
have noticed that in many of these actlona, the militanta 
outnumbered the police forces which wer. posted there. 
It Is 10 becaU88 they do it in remote places, In the 
villages, in the small towns. It is not only that. Even the 
arms and ammunition carried by the militants ar. 
sometimes more effective and they are better than the 
ones that the police forces have. So, I think, It is 
necessary for the Union Govemment to come to the aid 
of the State Govemment& to modemlae and improve the 
police fOR)88' strength. I think, II necessary, the hon. Home 
Minister may even consider having additional funda to 
help the affected Stata8 In this regard. If we are unable 
to contain them, I think, this will affect or even spread to 
the other States. 

Sir, I remember your constraint of time. It is applicable 
to all of us. So, I would only mention that the other two 
major problems which are faced by the Ministry of Home 
Affairs are the separatist tendencies In the North-East, 
even in the Northem part of West Bengal like Coochbehar. 
I think about this movement, as the hon. Member Shri 
Mohan Singh has suggested, there should be negotiations 
on this. We should try to convince them. But if that does 
not succeed, I think there is no other aIIemative but to 
take very stem and 8trong action to curb the separatist 
movement. 
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The other one is the crime against women. It is 

increasing. I think. there is a different reason for it. Even 
very recently. we saw in the newspapers that two 
women-one mother and a daughter-were murdered in 
Delhi. It is very difficult even for the Intelligence people 
to anticipate what action the criminals are going to take. 
I think we are very much concemed about this. I am 
sure, the hon. Minister, who is present here, will give 
thought to this problem. 

Sir, I abide by your decision. I think we should all 
cooperate with you so that the debate and the diacuasion 
can come to an end within a reasonable time. So. I 
conclude by thanking you for giving me this opportunity 
to speak. 

{Translstion! 

·SHRI RATI LAL KAUDAS VERMA (Dhandhuka): Sir, 
I want to express my views on demands for grants of 
the Ministry of Home Affairs. 

The Ministry of Home Affairs is a Ministry which Is 
engaged in very important work rather than other 
ministries. Happiness and prosperity sans peace have no 
value. Unless each home, each village, each city, each 
state and the country at large as at peace, there Is no 
meaning of development and It is useless to show 
development related data. Today terrorists and nexalltes 
have blurred the peace of the country and every day 
terrorists keep on showing their odIOt.a face. Sometime 
they target parliamentary forces and mlHtary In Kashmir 
valley by hurling hand grenades or sometime they bum 
down military trucks alongwlth military jawans by laying 
land mines. The youth of our country are being murdered 
at the hand of profane people and at some places 
Innocent people are made to stand In arrow and are 
ruthlessly fired with AK-40 and AK-66 rifles. They don't 
spare even elders, children and women. After vlHages, it 
is now the sacred places of India which are being 
attacked by terrorists whether it is Akshardham temple in 
Gujarat or Ramji temple in Jammu or Sankatmochan 
temple in Varanasi. Today these terrorists are using 
various types of arms. Every time they explode RDX in 
a new way and the innocent people Ioae their lives In 
these explosions. • 

Due to the lack of sophisticated arms our youth, 
paramilitary forces and the police performing Its duty In 
the cities are sometimes unable to detect and thwart the 

attempts of explosions. Therefore, I request the hon. 
Minister to arm our policemen with sophisticated weapons 
and boost their moral by caring for their families so that 
they could face the terrorists, traitors and mafias with 
increased zeal and morale. Sir, I belong to Gujarat. The 
Govemment of Gujarat had enacted POT A to deal with 
the goons and maintain peace. Without understanding 
the significance of POTA for Gujarat, the UPA Government 
repealed the act in the Interest of their vote bank. Today, 
terrorist tendency in Gujarat Is on the rise. People of 
criminal tendency from Neighbouring Maharashtra want 
to make Gujarat their base. Gularat Is a peace loving 
state and Its people want to lead a peaceful life. To 
maintain peace in Gularat, the Govemment has made 
MACOCA Act on the pattem of Maharashtra an sent It to 
the hon. President for his assent but the UPA Govemrnent 
has not given Its assent to this Act till now. So Gujaratl 
people's resentment against the UPA Govemment has 
grown which they have expressed by voting against UPA 
Govemment i.e. Congress in Municipality, ColpOration and 
ZUa Panchayat elections held in the State. I hope the 
Ministry of Home Affairs will give its assent to the 
MACOCA Act very soon. 

Sir, I would like to draw Govemment's attention, 
through you, to the atrocities being committed on SC & 
ST people. This year more than 35 thousand cases of 
atrocities have been registered across the country. 
Somewhere someone Is killed for untouchability and 
somewhere else a person belonging to Scheduled Caste 
is killed while ploughing on the land given by the 
Govemment. An oppressed claas person Is killed or his 
family Is tortured somewhere just because he married a 
girl of another caste. A whole basti of oppressed people 
is burnt down to uhea and ma&8 genocide Is done for 
the simple reason that they refused to becomr their 
bonded labours. And somewhere else a Scheduled Caste 
woman Is raped and kiHed to destroy the evidence. Not 
only this, In some plaees Hke Bihar and Madhya Pradesh, 
a Scheduled Cute woman's clothes are removed, her 
head is shaved and she is made to walk naked openly. 

Sir, even after 58 years of Independence of India, 
this is the condition of DaHts. It is a shame for our whole 
country. We win have to make law and order more 
atrIngent. We will not only have to punish all the offenders 
but also have to take hard steps and as I have said If 
the demand for taking suCh steps does not come from 
the clvUized society, mothers and sisters qf the civilized 
society also would not be sate in the coming days. 
Because for a person of oppI88Hd psyche there Is no 
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society, no religion, no sister and no mother. Therefore, 
such tendencies will have to be checked and for this we 
will have to provide special powers to the police officers 
and also to assess whether the oppressed class has got 
due justice or not. 

Sir, I conclude my speech after saying this thing. 
Gujarat has been gifted with a long coastal line by nature. 
The fishermen living along sea shore, who belong to 
fishery industry, go very far off in the sea for fishing. 
Pakistani coastal rangers come and arrest these 
fishermen. Recently, 200-300 fishermen were sent to 
Pakistani jails. Today their families are aggrieved. The 
Gujarat Government and also the MPs of Gujarat have 
requested the hon. Minister of External Affairs to talk to 
the Government of Pakistan on this issue. A delegation 
under the leadership of leader of the Opposition Shri 
Advani Ji had also requested the hon. Prime Minister 
Manmohan Singh Ji to come out with a solution by talking 
with President of Pakistan General Parvez Musharraf and 
to sign an MoU with the Government of Pakistan on the 
lines of the MoU signed with the Govemment of Sri Lanka 
for the benefit of fishermen. Hon. Minister of Home Affairs, 
Sir, our coast guards should be provided with convenient 
boats and sophisticated weapons so that they could 
protect the coastal line of Gujarat. 

Hon. Minister Sir, I hope you will save the oppressed 
class people from the atrocities, the reality of which I 
have just stated, so that they could live with dignity. I 
think you, your Ministry and the concerned Ministry will 
take steps to create such an environment. 

SHRI BHANWAR SINGH DANGAWAS (Nagpur): Mr. 
Deputy Speaker, Sir, from the time of the British rule, 
the deptt. of police is not believed. Even the criminal 
gives conf .. slonal statement before the police which gets 
recorded but It is not valid for legal purposes. Unless the 
material evidence is available, it Is worthle.s. My 
submission is to bring a little change in the procedure. 
Their confessions should be recorded before some Senior 
Police Officer, not below thft rank of Supdt. so as to 
avoid the ordeal of courts. This has been the practice to 
let of the prepetrators but not a single Innocent man 
should be punished. I differ with this also to some extent. 
We should not accord benefit of doubt to the crlmlnais. 
The convention must be commensurate with the nature 
and extent of crime and the evidence collected by the 
agencies or else criminals win continue to go unpunished. 

I would like to submit that the police ratio in India is 
3 for each thousand including the drivers etc. the 

number of constable deployed per thousand population II 
hardly even one. The strength of the police needs to be 
increased. Our friend Shri Rasa Singh Rawat submitted 
that we figure at the bottom in the list of all other States. 
I strongly recommend addition to the strength of police. 
You will be .wept off your feet having come across the 
no. of posts lying vacant in Rajasthan. A. per the 
information furnished by you, there are 184 posts of IPS 
officers in Rajasthan by which 143 poets have been filled 
up and 88 many 88 41 posts are stili lying vacant. This 
is an indication of the vacancies at the lower ranks. This 
deserves serious consideration and so many posts must 
not be allowed to be vacant. The selection process of 
IPS Officers involves years together and people look 
forward to becoming an IPS Officer. Evan at times, It 
takes five years. 

I would also like to submit that the division of the 
police force Is not a welcome step. It is not fair. You 
ought to have divided the entire police force into four 
segments In the order of Investigation team, preventive 
team, VIP duty team and CID Including 010 crime and 
CID intelligence . ... (lnlrJffUptionsj I am not talking about 
DeIhl Ponce. this concept has already been translated 
into reality in Deihl Police. Delhi Police has not been 
subjected to sufferings. Police persons are no duty even 
for 24 hours at a stretch. There are no separate 
departments. The same person at one point of time 
performs the duty of Santry and then is forced to attend 
the work of some VIP and then again Is deployed In 
some Mela for the maintenance of law and order there. 
My submission is to augment the number of personnel In 
the police department. Police force should be cluslfled 
into four divisions. Such s_m will facilitate the constable 
or officer concern to discharge the dutiea for a period of 
not more than 8 hour.. In the existing set. of 
arrangements the police personnel are hard·pressed and 
are not left with enough time to attend the family front. 
There Is nothing new in it. I too have been subjected to 
this type of hardship for a period of 33 years and retired 
almost 20-22 years back. For the obvious reasons, I want 
that the police personnel should be allowed to take rest 
both physically and psychologically. For this the duty hours 
are to be reduced. One cannot expect efficiency without 
mental and physical fitness. Of transport and Information 
System, I woukI like to submit that It is very obsolete 
and Inadequate. Equipment wise, I would like to mention 
a few details. They have been given 410 musket during 
British days. Subsequently, they came to be equipped 
with 303 riffles while the criminals are equipped with 
AK·56 and AK·47. It is not that only Armed forces and 
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par. military forc.. have to uae the weapon.. On 
occasions, the state police too have to resort to firing. 
These days, all hard care crimi"'" are Invariably armed 
with sophisticated weapons which has neoeaeltated the 
provision of weapons for them on a priority buIe. The 
transportation facility in Rajuthan II allo far from being 
satisfactory. Petrol Is supplied to the Police Stations In 
limited quantities which meets the requirement of hardly 
ten days. After lome days, the vehicle remalnl Itatic 
and people are coerced to fill petrol Into the tanIcI. GIven 
luch grim state-of-affalrs, there mUlt be proper 
arrangements of traneport tadIItIea for police perwonnel. 
Secondly, It merits attention that crfminall manage to ann 
themselves with the apeedeat means of transportation. 

Mr. Deputy Speaker Sir, I uaoclate with myse" the 
huge concem expressed by my friend Prof. Rue Singh 
Rawat regarding the poor condition of the vehIcIeI owned 
by the police personnel which sounds are itH" Indicative 
of police presence and provide ample time to the crimInaII 
to escape from the &pOt. ... (InftlnuptiDnsj 

MR. DEPUTY SPEAKER: Pi.... stop this running 
commentary. 

SHRI BHANWAR SINGH DANGAWAS: Mr. Deputy 
Speaker. Sir. I am not saying anything that may hurt 
one's feeling. Sir, let me come to the welfare of the 
Police personnel. You have setup SCfhools for Imparting 
education to the children of the police officials residing In 
the police colonlel in Delhi but sadly, no such initiative 
has yet been taken outside Deihl so that the chlldntn 
and wards of the police personnel may be Imparted proper 
education. There should be five to six Central .chools In 
each cIIatrlct and besides they should be provided free-
of-cost education including hostel accommodation. After 
all, they are also the citizens of the country. Their chlldren 
remain Illiterate. Family quarters are not available for the 
police personnel. This too causes depre88lon among the 
police officials. So therefore, I put forward my request to 
construct family quarters for them. 

Mr. Deputy Speaker, Sir, I would like to draw your 
attention towards pay and allowances. The state 
govemment employees working in a comfortable mlleu 
with the electric fans and AC receive handsome salaries 
and even better salaries as compared to those police 
officials working in the sun, rain and shivering colds. In 
some of the statea their salary is at par with the other 
Govemment employees while in 8()me states it Is I... I 
request to cover the issue of police officials. My first 

.uggestIon is to Incre... their Hlarlel and second the 
InIurMCe premium of the police ofIIcIaII which Is deducted 
from their .. !artea, should be replaced with highly paid 
Insurance scheme where the premium ought to be paid 
by the Govemment to Instill a sense of aecurlty among 
them. If they are killed while on duty their children should 
get the money YiIItIout any problem. 

Mr. Deputy Speaker, Sir, Now, I would like to refer 
to uniform. When I joined the police force, we would get 
overcoats In winter but now such provi8lona don't exist 
and the police personnel di8charge their duties having 
wrapped up themselves In blankets. People fall to Identify 
the policemen u. they are wrapped up In blanket. The 
point Is that the pollee personnel's preaence must be felt 
by the public. They should be provided proper uniform to 
discharge their duties during rainy days. 

MR. DEPUTY SPEAKER: It'. okay. Dangawaajl. 
Pleue conclude. 

St-;RI BHANWAR SINGH DANGAWAS: Mr. Deputy 
Speaker, Sir, I would take three .to four minute. more. I 
am not saying any objectloriable thing. 

MR. DEPUTY SPEAKER: I granted you five minutes' 
time. You have already covered more than allotted time. 

SHRI BHANWAR SINGH DANGAWAS: I will conclude 
by making small suggestion. I would like to draw your 
atlentIon towards the Inc,.... In crime rate In the country. 
The youth getting degrees from the colleges stay 
unemployed even after undergoing hard and fast studies 
for yeara together. In the abaence of a lob they rHort to 
crlm.. like theft and robbery .. they find It easier to do. 
This is why I suggest that the chHdren obtaining leu 
than 60 per cent marks in the Secondary School 
Examination should· be enrolled In vocational couraea. 
College education should be provided to those only who 
score 80 per cent or more marks. In case of not doing 
so, crime rate shall continue to go up. 

Mr. Deputy Speaker, Sir, in the end I would like to 
emphasize the point, It is not that only the army personnel 
are killed in the operatlona. There is no doubt that the 
Annymen are valiant but at the same time ita also an 
established fact that the police officials too, have to 
sacrifice their lives while on duty. In ~ of the death 
of such valiant policemen, they are offered police medals 
and president medal •. TheIr widows are offered Rs. 450 
as an honorarium while the president medal winner is 
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given As. 700. This amount II m .. gre. I request to 
Incre ... the amount at Ieut, to rouee a ..".. of honour. 
The money must be Inc .... sed to a reapectable level to 
instill a sense of honout'. 

Now, I would refer to Aajasthan. The people of 
Rajasthan have been 8ubjected to Mvere unnatural 
calamities Uke hailstorm and are lying cIoae to virtual 
destruction. I have already spoken on thle point In the 
morning. Compensation package mutt be given to the 
farmers or they will have no alternative but to commit 
suicide. 

Thank you for giving me an opportunity to apeak. 

MR. DEPUTY SPEAKEA: You did not apeak anything 
objectionable which prompted me to give you an 
opportunity to speak up. Let me thank you. 

SHRI MADAN LAL SHAAMA (Jammu): Mr. Deputy 
Speaker, I am thankful to you for giving me an opportunity 
to express my views on demands for grants f'IIIating to 
the Ministry of Home Affairs. As far as the grants relating 
to the Ministry of Home Affairs in concerned, I I'Iae to 
support it. 

It is a fact that many of the MPs belonging to the 
other side initially talked aimlessly and did point to us. I 
do not wish to go into details. I intended to counteract. 
... (Inlsrrupfions) 

MR. DEPUTY SPEAKEA: No, there is nothing 
objectionable in his statement. 

SHRI MADAN LAL SHARMA: Thus I will not be able 
to conclude, other &peakers are also not praaent here. 
Here, there Is an issue of foresightedness, weft being 
and of unity. I know their accountability. They have been 
in the Government for a period of 58 years and are now 
the UPA allies. The Congress party whether in power or 
out of power or be it in the face of struggle for freedom 
movement they have along been responsible. After the 
struggle for freedom movement the Congress ruled over 
the country very efficiently and lifted aU sections all regions 
beyond the vicious circle of casteism, regionalism and 
linguistic divide. 

It is unfortunate that those who neither took part In 
the struggle for freedom movement nor played any role 
and misguided the poor, got an opportunily to be in power 
for a period of 6 to 8 years. The man is emotionaJly 

affected who conatructa anything with hie own hands while 
thou who did not take pains remains unaffected. Thta " 
why I want to lubmlt that in the exllting cin:umatancea, 
the alien torces do not want the nation to move forward. 
While this has a110 been combated by our luccelllve 
Governments from time to time. But today we are 
dlaculSlng the Demanda for Grants relating to the Mlnletry 
of Home Affalra-while I would like to submit that he Ie 
al80 the personification of humanity. 

During the last two yea,. whenever there was 
enowfan, any earthquake or any flood, UPA Chalrpeqon 
Smt. Sonia Gandhijl, hon. Prime Minilter and the Mintater 
of Home Affalra made a Immediate visit to enquire about 
the weH being of the people. 

I think providing them relief and helping them can 
be waited but what is the matter of great significance Is 
to visit them and comfort them in the hour of crlals. They 
feel that they live In a democratic country, they live In 
India. When they feel that the leaders of the country are 
kind and have a good understancllng of their dlfflcultlee, 
their morale gets booeted. I would ilke to appreciate them 
that whenever any contingency gripped any part of the 
country or whenever there was any accident, these people 
visited the affected people. I want to apeak about my 
state Jammu and Kaahmlr. I would not apeak much but 
give suggestions only. . .• (Inhltrupl/tJn6) 

MR. DEPUTY SPEAKE A: Your companion is alao to 
apeak. It would be better if only one of you could speak. 

SHRI MADAN LAl SHAAMA: Sir, hon. Member from 
Jammu and Kashmir hu not apoken yet. Whatever 
remalna will be spoken of by him. 

Mr. Deputy Speaker Sir, after UPA government came 
to power, our hon. Prime Miniller, UPA Chairperson Smt. 
Sonia Gandhiji and our Minister of Home Affai... made 
many vialts to Jammu and Kashmir In the wake of 
enowfaII and earthquake. I thank all of them for thi8. 
Jammu Kashmir witnessed an earthquake In which three 
of our distrlcta were devastated. They provided blanket 
as relief there. I convey my thanka to the Goverrvnent. 
NGOa and other people of the country for the great help 
rendered by them. . .. (Inltlrn.ptif:1n$) 

MR. DEPUTY SPEAKER: You better speak on 
demanda Instead of extending thanks. 
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SHRI MADAN LAL SHARMA: Sir, I have not yet 
spoken about the department of Minister of Home Affairs. 
I will not make a long back ground. I want to say just 
two-three things. First of all I convey my thanks to the 
Minister of Home Affairs, his department, Home Secretary 
and his staff from top to bottom for extending their liaison 
and support to the State and the Govemment of Jammu 
and Kashmir. Earlier we had border problem. There was 
the issue of rehabilitation of the people who became 
refugees in 1990. I thank them for approving a proposal 
of As. 78 crore sent by the State govemment. Prior to 
it rupees twenty thousand each were given but one thing 
still lacks. The file dealing with the issue of rehabilitation 
of refugees at some safer place was there and allotment 
of 5 storey building to each of them is still pending with 
them. I request that the file be cleared so that the State 
government could implement this plan. Our long standing 
demand which was not met to by the previous govemment 
in a span of 8 years, has been fulfilled in just two years. 
So now the people living along border feel that they 
were served 8 years sentence. They still live in refugee 
camps. I thank the hon. Minister of Home Affairs for 
solving the issue of their rehabilitation. 

Apart from this, I would like to say one more thing. 
The people living on borders should be provided with 
grant. There is firing from Pakistan's side more often 
than not. Mines have been planted there which cause 
injury or death to their cattle. Live stock is the only 
property of the farmer. When a person passes through a 
land mine it goes off and the person loses his leg or life. 
There is no provision of compensation for that. I would 
request the hon. Minister of Home Affairs to provide 
compensation so that the people living on borders could 
keep their spirits high thinking that If any calamity happens 
to them their family would not have to live In crisis. So, 
they should be provided compensation so that they could 
sustain their family. Old cases have been left out some 
people received reHef under one package. Out of 800 
families of a village, 700 families got the compensation 
but 100 families are stili awaiting. Last time when a team 
of Home Ministry officials visited the place, they had 
decided to forward the remaining cases tot he Central 
Government for Its clearance. This proposal also needs 
to be put forward to the Union Government 80 that it 
can also be cleared. The situation in Jammu and Kashmir 
has improved. This can be ensured by the data just 
given by an hon. Member. I don't talk of data, I just 
want to talk about the ground realities. Today one can 
see peace prevailing in the State of Jammu and Kashmir 

and its whole credit goes to the UPA govemment, hon. 
Minister of Home Affairs and hon. Prime Minister who 
have been in contact with the people of Jammu and 
Kashmir every now and then. 

There are two-three issues. When does thesa iuues 
arises, when does law and order situation deteriorate and 
what are the reasons behind the emergence of terrorism? 
It all happens when people are discriminated with, when 
atrocities are done to them and justice is denied and 
when they are deprived of their legitimate rights. Gujar 
Bakarwals have been included under the category of 
Scheduled Tribes after a long time but Bakarwal people 
live at one place while highlanders live at another place. 
This case has been forwarded to the Central Government 
with the recommendation of the Cabinet of Jammu and 
Kashmir. I would request hon. Minister of Home Affairs 
to accept and clear this case so that lakhs of highlanders 
living in the state of Jammu and Kashmir could get Justice 
and the uncertainty, which is exploited and taken 
advantage of by the enemies which further deteriorates 
the situation there, should not take place . ... (/nMm.lption8) 

MR. DEPUTY SPEAKER: You have exhauated your 
party's time also. 

... (/ntsmJptions) 

SHRt MADAN LAL SHARMA: The second thing which 
I want to talk about Is that there should be coordination 
among the departments. . .. (/nlBnuptions) 

I would like to tell the hon. Minister of Home Affairs 
that no telecommunication facility is available in Poonch 
diItrict. Poonch it a district headquarters. A tower has 
been erected there by BSNL which requires clearanoe 
from Ministry of Home Affalra. Today these people have 
a feeling that it is· the punishment given to them for 
living along the border that they are deprived of the 
facilities extended by the Union Govemment. Therefore, 
I would also request the hon. Minister of Home Affairs to 
give the clearance because it is under his department's 
juriadiction. The department has made aM preparations 
for the last six months. Tower has been erected there. 
This matter pertains to district headquarters. They deserve 
relief. ... (/n/tImJpIions) 

I am very fond of television. How did, terrorism thrive 
in Rajourl and Poonch? We are helpless to watch 
Pakistani television there . ... (InItHrupIions) Our television 
programmes don't reach there. I would like to say that it 
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neede to be improved 80 that the people of Jammu and 
Kashmir could watch programmea of their own country 
and foster a feeling of patriotism In them and young 
generation's mind could be warded off the wrong 
perceptions generated by watching Pakistani television. 
... (Interruptions) 

MR. SPEAKER: Please conclude now. 

... (In/tlrruptions) 

SHRI MADAN LAL SHARMA: This issue is related 
with Kashmiri Pandits. I am thankful to the hon. Minister 
of Home Affairs and the Prime Minister. .. .(lnlflm.tp/i(Jn6j 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Inltlrruptions)' 

[Translation} 

MR. DEPUTY SPEAKER: You have exhausted Ch. 
Lal Singh's time also. 

... (In/tlrruptions) 

·SHRI SITA RAM SINGH (Sheohar): Sir, supporting 
the Demande for Grants relating to the Ministry of Home 
Affairs, I would like to draw the attention of the Hon. 
Minister to the following subjects. 

Bihar is totally under the grips of terrorism. Terrorist 
activities particularly in my Parliamentary Constituency 
Sheohar, Sitamarhi, Motihari adjacent to Nepal are on 
the rise day by day. Police rifles, banks were looted at 
various places. A number of murders were also committed. 
The area as a whole Is still under extremist target. 
Therefore, I request that concrete action may be taken in 
this regard. There was a terrorist attack at my house on 
23rd June, 2005. The rifle of the guard posted at the 
Block Office was looted. A rifle was looted in a police 
station and a policeman and a bank guard were killed. 
All the people present at my residence got injured. I was 
away from my residence that is why my life was saved. 
I am still getting threats. Not only this, the whole area is 
under extremist target. A concrete action may plNSe be 
taken. 

"Nol recorded. 
·The speech was laid on the Table. 

I would also like to say that the police may be anned 
with sophisticated weapons. Action may be taken to 
Increaae police strength. Moreover, an arrangement may 
be made to provide security to me and my family. 

Sir, the Hon. Minister is Incharge of Disaster 
Management. A permanent arrangement in a planned way 
may be made in the direction of controlling the flood 
situation. 

·SHRI VIJAY KRISHNA (Barh): Hon. Members have 
put forth very important views. I would like to put some 
suggestions regarding Bihar. A major part of the central 
Bihar is affected by extremists and nexallsm. While on 
the one hand, the Westem part of Patna is struggling 
against extremist activities, on the other hand the eastern 
part of Patna, particularly, Barh, In Barh Division, 
Monkana, Begusaral, Baraliya, Lakhisarai are crime-
affected. Dozens of criminals' are running parallel 
govemment. Accused of murder, loot, kidnapping, rape 
are enjoying life freely. These criminals have protection 
from certain ministers of the Govemment of Bihar. This 
should be enquired into. There should be coordination 
between the Central Govemment and the Police and 
Intelligence Department of the State Govemment Police 
should be armed with sophisticated weapons. A list of 
wanted criminals and absconding criminals should be 
prepared and a Joint action to nab them must be taken 
otherwise some major incident can take place In that 
region. 

Central Bihar is suffering from problems like caste 
based rigidity, landlordism, migration of labourers, unequal 
treatment, inaccessibility of development funds to the poor, 
lack of administrative coordination. It will be a positive 
initiative If persons, group of persons and organizations 
work by rising above party-politiCS at social and political 
level and benefits of development reach the masses and 
better administrative set up is formed. 

The Nepal border of North Bihar is a disturbed area. 
The border is porou6. A four-lane road at Bihar Nepal 
border should be constructed either by the Defence Deptt. 
or by the Govemment of India so that at the time of 
crises that road can be used as safe road. That area 
has wltneseed many organized attacks by extremists. The 
residence at Madhuban of Member of Parliament Shri 
Sita Ram Singh (Sheohar) was subjected to naxalite attack 
on 22 June, 2005, but till date no effective security 
arrangement has been made either for him or for his 
residence. This is a matter of regret. Not to talk of general 
masses in Bihar, even Members of Parliament have not 
been provided adequate security. Any untoward Incident 
can occur there. 

With this, I conclude. 

-The apeech was laid on the Table. 
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MR. DEPUTV SPEAKER: Now, Shrl V. 
Radhakrilhnan. You may kindly start your speech. 

... (InMnupllons) 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
I cannot apeak along with him. Let him stop. Then, I will 
start my speech. 

MR. DEPUTY SPEAKER: Shri V. Radhakrlshnan, you 
apeak only for five minutes. 

SHRI VARKALA RADHAKRISHNAN: Sir, I have only 
five minutes. So, I wHI submit only the points. 

While supporting the Demands for Grants relating to 
the Ministry of Home Affairs, I have to make certain 
comments regarding the functioning of the judicial criminal 
system in the country. 

The Demand relating to the Police Force is the most 
important Demand put forward by the hon. Home Minister. 
Now, Police Force is in many ways outdated. In the first 
place, the Police Act Itself requires changes to suit the 
modern conditions. I am not going into the details. 

Now. I come to Criminal Investigation. That also is in 
a crisis. The primary duty before the Police I, to 
investigate the crimes. Now, the conviction rate in our 
country is far below when compared with other civilised 
nations. It is six per cent or so. 

Why this happened? We have two Central statutes. 
One is the Criminal Procedure Code and the other is the 
Indian Evidence Act. These two statutes were enunciated 
or came into effect in this country a century before. Now, 
the primary question is about the investigation In the 
present age of cyber crimes. We are now investigating 
the cyber crimes also. So, in the present age, they have 
become outdated in many ways. 

Yesterday, we heard about two deaths. We can say 
that our law and order situation Is normal. When we take 
the reality, our cl8tm may not be correct. Even yesterday, 
we had the bitter experience that a mother and a 
daughter, both are lawyers, were brutally murdered in 
our country. So, the crime Is on the increase. In every 
State, the crime is on the Increase. That too, very heinous 
crimes like dacolty, robbery, are on the Increase. 

Befotoe that I InUIt point out one thing. The convnunal 
dllturbance II allo a major probtem in our State 
concerned. Now, the II quite Inadequate. We have only 
certain mention In the Indian Penal Code. Apart form 
that, we do not have a separate taw to deal with the 
communal disturbancel. So, I would luggest to the hon. 
Minister to bring in a legillatlon to deal effectively with 
communal di8lurbancea imposing collective fine and all 
that. I am not going Into the details now but I can give 
you the details afterwal'dl and not now becau.. there is 
no time. 

SHRI SHIVRAJ V. PATIL: You give the details. 

SHRI VARKALA RADHAKRISHNAN: Ves, I have the 
details and I will give you that. I am lorry because I do 
not have the tim •. 

Then the second one is about the offences against 
women. We should have a speclaJ legislation for that 
al8o. The present law is there but it is not enough. We 
want a special trial court or a special court to be 
constituted for this purpose. We were talking about the 
women's service in offices. In offices .. wen .. in 
factories the women are doing service and there Is 
molestation. We must h"ve a separate legislation for 
effectively dealing with all those offences against women. 
I am not going into the details. I can give you the details 
H they are required. I can give you the details for this 
atao. 

Then coming to the amendment in the Criminal 
Procedure Code and the Indian Evidence Act, there is 
one very relevant thing. We have the Best Bakery case. 
Jessica caae and the foreigner case at Kozhlkode. All 
th .. e ended without punishment because the witnesses 
turned hostile. Witness tuming hostile is not a new thing. 
They happen because as per the prOvision of our Criminal 
Procedure Code, 162 is an unsigned statement. If the 
witness stands in the box, he or she can tumaround and 
the witness Is declared as a hostile witness. 

But there Is one aspect. There Is Mafia influence. 
We should give protection to the witness. That aspect 
atao should be taken Into consideration. Giving sufficient 
protection to the witness and influencing the witness 
should be taken Into consideration. ~ Bakery Is an 
example. The Supreme Court, on the other day, convicted 
Zaheara Sheikh for one year imprisonment and As. 50,000 
fine. It is quite all right. 
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Now, in the Jessica cue, what Ie the reault? All 
the accused persons were acquitted and the investigating 
officers have now registered a new crime cue against 
the person who Investigated the JeeeIca caM. SUch is 
the situation in our country. All the people who had 
Investigated the murder are at fault. The court paued 
structures against them. Now, they have regi8tered a new 
case against the persons who have investigated the cue. 
That is the situation prevailing in our country. So, what 
should we do? We should entirely deal· with the 
amendment regarding the provision of investigation. All 
this process will have to be taken into consideration. 
Now, we have 164 statement signed before the 
Magistrate. How could it be? I will give you the detaiI8 
afterwards on all these aspects because now I am not 
going into those aspects. Now, this Is the question. How 
csn we deal with such a situation? 

Now, in regard to rape, you may see this. In deciding 
the rape case, consent is the material element to be 
decided. This is as per our law now . ... (InttmupIions) 
Am I to stop here? 

MR. DEPUTY SPEAKER: Please conclude your 
speech. 

SHRI VARKALA RADHAKRISHNAN: We have the 
Prevention of Child Marriage Act. in that Act, it is provided 
that 18 years Is the age for entering Into a valid marriage. 

19.00 hr •. 

Now in our Penal Code, a girt can give her consent 
for a sexual act with a man, if she is only 16 years or 
above. She can have a sexual act with a man, but not 
marriage. So, as per the Penal Code, a girt can enter 
into a sexual act with a man. If she is caught, then it will 
not be treated as strain because the element of consent 
is there even if the age is below 18 years. For a bona 
fide person, right to vote is 18 years and for signing a 
document, the minimum age !'equired is. 18 years. So, 
for all those purposes, eighteen years is the minimum 
age, but for a sexual at, it Is 16 years. So, what is the 
position? Should we not change it? It is totally absurd. In 
the Indian law, sixteen years is the age for the above. 
Unfortunately, most of the rapists escape on this ground 
that consent is Ilresumed . ... (lnltJrrupIions) Am I to stop? 
... (Intenvptions) 

MR. DEPUTY SPEAKER: You are more responsible 
than me. 

SHRI VARKALA RADHAKRISHNAN: Now, all those 
things I C3"I consult with the hon. Minister of Home AftUs. 
I have very many points about the prevailing situation In 
the country. 

So, with these few words, I conclude. 

MR. DEPUTY SPEAKER: Hon. Members, the 
extended time for the dlecuulon Is over. I have a list of 
eight speakers with me. If the HOUH agrees, the time 
for the dIIctaeIon may be extended by one hour. 

SEVERAL HON. MEMBERS: Yes, Sir. 

MR. DEPUTY SPEAKER: So, the time for the 
dlscuuion Is extended by one hour. 

Shri Sheilendr. Kumar. You conclude your apeech 
within five minutes. 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, you have aHowed me to speak on the 
discu.sion on the Demands for Grants for 2006-2007 
relating to Ministry of Home Affairs. I support It. 

Just now, Hon. Members of both t ..... ury bench and 
opposition have put their ~taUed viewe on terroriem. I 
do not want to go into that. But I would like to add that 
Members both from treasury and oppoaition benches have 
expresaed their views extensively on the terrorist attack 
on Sankal Mochan Mandir at Var.nasi in Uttar Pradesh 
and they have condemned as well as criticzed the attack. 
The Central Govemment, the home Minister and the UPA 
Chairperson have extended help so far as the security is 
concerned. I thank them for that. 

Secondly, in a crime, criminal has got more· rights 
than victims. I demand, a new law may be enacted to 
give righla to victims 80 that victims an also get protection. 

I was just going through a book on homeguard. All 
the hon. Members are aware that a homeguard discharges 
his duty very sincerefy whether you put him to control 
traffle, or on election duty. No matter for how long his 
duty hours are, he discharges his duty. But as regards 
the facilities, he has been provided with a few of them. 
He does not get even salary property. We wiH have to 
arm him with sophisticated weapons. Only then we can 
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put control on crimes. I demand from the Hon. Home 
Minister to look into It. Earlier also, I have put my views 
before the House. But I would like to talk about Uttar 
Pradesh only. In Police Stations, Chowkidars are 
appointed since British period, but they are paid Rs. 500 
as honorarium which is not sufficient for them to support 
their families. When I talked to some hon. Members of 
Bihar, I came to know that the Chowkidars were declared 
class-IV employees and were getting salary commensurate 
with the category. Chowkidars in Uttar Pradesh police 
stations get Rs. 500. Most of these Chowkidars belong 
to Passi community who are very brave people with high 
self-esteem. As regards the jail administration reform in 
this Budget, I would like to say that it is often seen that 
notorious criminals in jails get more facilities. They are 
provided such facilities by jail authorities in greed of 
money or due to threats. But the criminals from weaker 
sections lodged in jails live in the worst conditions. 
Conditions of jails are very bad. Most of the jailS date 
back to British period. There is a pressing need of their 
beautification and providing facilities. 

You have constituted a Management Commission 
concerning national disaster management. I thank you 
for that. 

We have discussed this is detail in this House. But 
on the other hand, whether it is flood or draught situation, 
when we visit our constituencies, we sometimes see that 
farmers' crops and bams are destroyed in fire, their 
houses devastated in fire, their cattle die or accidents 
occur due to natural calamity like lightening. I had 
requested eariier also that some provisions may be made 
in MPLADS so that when we visit such areas, we can 
provide some help from this scheme. Earlier, Extremists 
used to infiltrate only from Jammu & Kashmir, but now 
whether it is Bihar, Uttar Pradesh or areas adjacent to 
Nepal border, infiitration is taking place from there as 
well. It is the need of the hour to depute forces at the 
routes of infiltration recognized so that extremism and 
terrorism can be checked. 

Sir, incidents of kidnapping often take place in all 
the states. Such crimes are rampant particularly in Bihar, 
uttar Pradesh, Delhi and in certain other states. Criminals 
kidnap a person and take him. or her to some other 
state. For example, if some one is kidnapped in Bihar, 
he is taken to Uttar Pradesh. Thus, the incidents of 

kidnapping have become a matter of grave concem. For 
this also, an effective STF may be constituted so that 
such incidents can be checked. A several hon. Members 
have made a mention of Delhi. Many Incidents of murder 
including the murder of two couples took place and many 
incidents of rape are being reported every day. I would 
suggest that a strong force of women may be formed 
and specifically put to the job of checking rape cases so 
that such incidents of rape can be checked. Similarly, a 
mention has been made for strengthening of intelligence 
system. Today, it is required that the intelligence system 
may be strengthened. Sometimes, It is seen that when 
some incident takes place, the intelligence system gets 
the information in advance. I mean to say, if prior 
information of such Incidents is available, they can be 
averted by sending additional force In advance. 

Mr. Deputy Speaker, Sir, I thank you for allowing me 
to speak. 

·SHRI SITA RAM YADAV (Sitamarhl): Sir, I support 
the Budget presented by the han. Home Minister. 

Today, terrorism and naxallsm is increasing day by 
day in the country and taking its roots to the villages as 
well. The hon. Minister has made all possible efforts to 
check it thought his Budget. 

Though this responsibility primarily goes to .the state 
government but funds and resources to the state 
govemment are made available only by the Government 
of India. Therefore, along with the state government, the 
Govemment of India is also fully responsible to check 
and crush It. 

The situation In Bihar is deteriorating day-by-day. 
Terrorism, Naxalism and Maoism are spreading their 
tentacles to the villages. Particularly Bettlah, Sitamarhi, 
Motihari, Madhubanl and the areas along Nepal border 
are aHected more by Maoist. Incidents have taken place 
In Jahanabad, Madhubani. Motlhari, Maoists morale is 
high. 

Therefore, I suggest that this police force may be 
armed with sophisticated weapons and arrangements of 
residences for SSB forces and proper road as well as 
power along the border may be made as the area is 
lacking these facilities. Moreover, this SSBmay be armed 
with sophisticated weapons more and more. 

-The speech waa laid on the Table. 
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Today, there is a great threat to the lives of public 
representatives and MPs in Bihar, particularly In North 
Bihar and Central Bihar. We have met you many times 
but no concrete arrangement for security has 80 far been 
made in this regard. Even I have alao faced a number 
of attacks on my lite. There Is large scale Infiltration from 
Nepal border. Under the circumstances, strong security 
may be provided to me as weH as all the MPs. 

Today, Bihar Police is not that much trained and 
even they do not have sophisticated weapons. Therefore, 
they are not able to tight terrorism, Nexalism and Maoism. 
Hence, their strength may be increased and they may be 
imparted the training as well. 

Many sections of IPC and the criminal code are being 
misused on a large scale. For example, these are being 
misused to cause atrocities on scheduled castes/schedules 
tribes. Ninety Percent of the cases flied now are to 
implicate some one in false cases due to personal 
animosity. Secondly no provision of ball has been made 
in this Act and neither any provision of anticipatory ball 
has been made if a case is filed. Therefore, I suggest 
that a provision of ball and anticipatory ball may be made 
in the Act. Similarly, the Dowry Act is also being misused. 
It may be reconsidered and made in the interest of the 
masses and justice. 

Today, despite various efforts peace is still to be 
restored in Kashmir. There is a need to train and 
encourage common people along with security forces to 
fight terrorism, Naxalism and'Maoist. The forces cannot 
be fully fight without strengthening the masses. Therefore, 
the people of the areas where the influence of naxallsm, 
terrorism and Maoist is seen and likely to be increased, 
needs to be strengthened well. 

The North Nepal border of Bihar is lying open and 
Maoists are using it easily. Hence, barbed wire fencing 
should be provided there. 

/English! 

SHRI ASADUDDIN OWAISI (Hyderabad): Thank you. 
Mr. Deputy Speaker, Sir, for giving me the opportunity. 

I rise to support the Demands tor Grants of the 
Ministry of Home Affairs. My first point is regarding the 
naxalites. If you see the Annual Report of the Ministry. 
the number of incidents of deaths of civilians, policemen 
and naxalltes has Increased. At the same time, if you 

see the figures of Andhra Pradesh for the year 2004, 
when the State Govemment had a cease-fire with the 
naxalites, the ",cidents of deaths have realty come down. 
If you compare it with the figures of 2005 the deaths 
have really increased. Therefore, my suggestion to the 
hon. Minister of Home Affairs is this. 

It has been stated in the Annual Report that the 
problem of naxalites has spread to nine States. So, why 
do we not have a national policy towards it? The best 
part is that this Govemment, this formation has accepted 
the naxallte problem as a socio-economic problem. When 
you are accepting it as a socio-economlc problem, then 
there needs to be a cease-iire. A dialogue process should 
be restarted again so that we can find an end solution 
to it. A bullet for a bullet will not be an answer to it. 

I would like to bring to your notice about what 
happened in Andhra Pradesh yesterday. The '5611111 
Judum' activist have entered Andhra Pradesh and forcibly 
taken away 14 people and three people have died while 
escaping. Where is this thing going on? How to stop It? 
How can we encourage such sort of activists to take the 
law into their own hands? 

Yesterday at the Sardar Vallabh Bhai Patel Police 
Academy there was a seminar where the Chairman of 
the second Administrative Reforms Commission Shri 
Veerappa Molly has gone on record and stated that the 
Central Govemment is thinking about having a new 
Central legislation to curb organised crime and to' have 
a new law to control the terrorism activities. 

Sir, I believe that this is nothing but reviving of POT A. 
I oppose such laws which are going to be made. As far 
as POTA is concemed, the Act has been repealed over 
here. I had very vociferously asked that at least as far 
as contesaion is related, retrospective effective should be 
given to confession, but that has not been taken into 
consideration. What Is happening now? But for our 
repealing POT A, these five Innocent Banaras youths would 
have been undel POTA. They have been left because 
their identities have not been proven. 

As far as Gujarat is concemed - I am sure that my 
hon. friend, Shri Mistry will corroborate what I am saying-
more than 42 cases have been booked. Each case has 
125 witnesses. Deaplte a POT A Review Committee giving 
a recommendation that all the Godhra detainees prifT16 
flleill cannot be booked under POT A, the Gujarat 
Government has gone against the recommendation of 
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the POT A Review committee and the Supreme Court 
has given a stay. It has not recognlaed the POTA Review 
Committee's suggestions. '1 would like to know from the 
hon. Home Minister, through you, what steps the 
Government is taking to ensure that those people who 
have been booked in Gujarat under POT A and are lying 
in Sabarmati Jail get justice. In Sabarmatl Jail, in-csmtlfll 
proceedings are being done. No press person is allowed. 
Even the parents of the accused are not allowed. For 
more than three years, they have been lying in Sabarmati 
Jail. What is their policy? Why do you not go to the 
Supreme Court and get the stay vacated? POTA Review 
Committee has actively and clearty stated that pI'itM fllCis 
there is no case against these Godhra activists. 

In the same Hiren ·Pandya case, a statement has 
been given on oath by Mr. Mushtaq Chanmiya. Who is 
this Mushtaq Chanmiya? He has said on oath that he 
has links with lSI. He has said that he had got money 
from lSi and Mufti Sufian had helped him. He has said 
that Vasin Farooqi had helped him. Mr. Chanmiya is going 
scot-free. He is not being arrested over there. This clearly 
shows that the present Govemment over there is hand 
in glove with them. It is conniving with and helping only 
terrorists. Why has Mr. Chanmiya not been arrested? 
The best part of it in Gujarat is that in Hiren Pandya 
case, an accused is a witness in a tiffin bomb case. He 
is also an approver in the conspiracy case. Gujarat has 
been legally turned into a banana republic. In Hiren 
Pandya case, the CBI is inquiring. Why can the CBI not 
inquire into the conspiracy case also? What is stopping 
you? I am really surprised. 

As far as Gujarat is concerned, I would like to point, 
through you, that this is damaging our democratic 
institutions. This is what the terrorists want. They want to 
destroy our democratic institutions. People are losing faith 
in these institutions. The process of law should not get 
diluted. The process of law should be legitimate. I would 
like to bring, through you, to the notice of han. Home 
Minister that among the Muslim youths, there is a talk 
about this thing. I see anger in their eyes. I see mistrult 
in their eyes. I see all these things in their eyes. I am 
telling you with all responsibility that I fear a backlash. 
These are the things which become fodder for all these 
people. 

Five days ago, a terrorist has been killed in an 
encounter in Delhi. Unfortunately. he happened to the 
from Hyderabad. His parents do not know his whereabouts 
for the past three years. On 4th January, an IPS officer 
belonging to Hyderabad had called for a press conference. 
In front of the Press people, he openly abused the father 

of this boy. Ten days ago. he called hie father and told 
that they would take him to Bangladesh. Why Is he 
making all theae ltatamente? What kind of meuage II 
the Police Department sending to the common man on 
the atreets? People are worried over there. This sort of 
statement should not have been made. 

Justice U.C. Banerjee Commlaslon has given its 
report. If and when, the report Is tabled, will the 
Government go for a CBI inquiry? ... (Inltl~) 

MR. DEPUTY SPEAKER: It cannot go on record. 

... (InMnuptIon$) ~ 

SHRI ASADUDDIN OWAISI: On the Babrl Masjid 
issue, you have stated in the Annual Report that Llberhan 
Commission's time will finish on 30th of March. Llberhan 
Commiaeion must give Ita report by 30th March. At the 
same time, there is crime No. 198 of Babri Masjid cue 
which is in Raebarellly. There was a discussion in thll 
august House at that time that crime No. 198 should be 
joined with crime No. 1997 of Lucknow. The notification 
has to be issued by the State Government. I would 
request the Samajwadi Party Members who are here to 
preasurise their Government in UP. Let the Central 
Govemment make a request to the State Government 
that a notification should be issued. 

The latest report tabled by the National Human Aights 
Commission clearty states that they are annoyed with the 
response of the State Govemment of Gularat as far as 
relief and compensation is concerned. Losses worth 
Rs. 658 cro,. had taken plaCe, but the Gujarat Govemment 
has given only As. 56 crore. Why does not the Central 
Government come out and say that we will give 
compensation to the Muslims as has been given to the 
Sikhs in Delhi? Why cannot you give compensation to 
them? 

The UPA Govemment has come into power because 
of the massacre of Muslims in Gujarat. But for the 
massacre, you would not have come into power. The 
people are asking us this question. What is thing 
combination doing? Why cannot Muslims of Gujarat be 
given compensation if Sikhs can be given compensation? 

The National Human Rights Commission has stated 
that Rs. 658 crore worth damage of property took place, 
and only Rs. 56 cro,. has been given by the Government 
of Gujarat. Why cannot the Central G~vemment come 
forward and give It? 

"Not recorded. 
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Lastly, as regards the Jessica La! cue, there II anger 
about the judgement. But anger cannot tum Into a policy. 
If the Govemment Is going to bring in a legialation, then 
that piece of legislation will give more powers to the 
police. It would mean that more Innocent people would 
be harassed. We have 164 Cr.P.C., which atatea that a 
witness can make a statement before the Maglstr .... 

I would also like to request the hon. Home Minister 
that-as far as the POT A detainees in Gujarat are 
concerned-he should get that stay vacated. Why cannot 
you probe the conspiracy case, if you are probing the 
Hiren Pandeya case? 

MR. DEPUTY SPEAKER: Hon. Member, I would like 
to repeat my request to all of you. The hon. Members 
who have got written speeches with them could lay the 
same on the Table of the House, and It will fofm part of 
the prooeedlngs. 

Next speaker is Shri Kiren Rijiju. I would request 
him to be very brief while giving his speech. I would 
humbly request him to be very brief, and try to conclude 
his speech within five minutes itself. 

SHRI KIREN RIJIJU (Arunachal West): Hon. Deputy-
Speaker, Sir, I will just focus on a few points relating to 
the North-East only. 

19.17 hrs. 

[SHRI VARKALA RAOHAKRISHNAN in Ih6 Chsil) 

[Translsh'on} 

Sir, because of the people who are running the 
Government with negative approach or part of it, terrorist 
activities which have been continuing in the North-Eastern 
States for so many years, are continuously on rise instead 
of a fall. I have to say one or two things in this regard. 
These people have no understanding of the complex 
background and situation of North-Eastern states. Some 
of the honourable members of the House have 
commented that North-East is something like this or that. 
It is imperative to understand the complex situation of 
North Eastern states. Once they pay a visit to North 
Eastern states, they come under the impression that they 
have become an expert on North-Eastern states. 

Arunachal Pradesh was once called the 'island of 
peace'. 

Arunachal Pradesh have been a peace loving state In 
the past. But now It haa alao become prone to the 
diaeeM which Its neighbouring stat.. are suffering from. 
HQnourable Minister of Home Affairs hal a fair 
understanding of the ;Blue, I need not say much on thla 
IBlue, he knows everything about the state. But, even 
then, I would like to tell the Houae that If the prevailing 
situation contInu8l, 16 districts of Arunachal Pradesh will 
also be afflicted with this cllaeue and the youth of this 
..... will al80 ralte AK-47 rifles. The day, this disease 
ant .... westem and middle Arunachal Pradesh, will be a 
black day for India. 

Arunachal Pradesh is a state which has not been 
understood. Honourable Manmohan Singh Ji is sitting 
here, I don't know how much detailed understanding of 
Arunachal Pradesh he haa. He has detailed knowledge 
that ChIna had attacked there but how many people know 
about it. I wish, the persons who are a part of the 
Government know Arunachal Pradesh in Its totality and it 
wiD be easy to Implement the policy once they have 
thorough knowledge of the state. When you have half 
baked knowledge of anything and you act to implement 
policy on the basis of the briefing given to you by some 
people, then it would result in misunderstanding. 

{Engle} 

MR. CHAIRMAN: Yes, please conclude your speech. 

SHRI KIREN RIJIJU: Sir, I have just started to speak, 
and have taken only one minute. 

{TfII/7$/stion} 

Arunachal Pradesh neither has any terrorl.t 
organisation of Its own nor any terrorist organisation Is 
bom there. All organizations operate from out of state. 
There are some people sitting in the Government, I don't 
want to name them, who have links with the.e 
organizations. 

{English} 

MR. CHAIRMAN: Please conclude. 

SHRI KIREN RIJIJU: I just started speaking. Please 
give me five minutes. You have come at a wrong time' 

MR. CHAIRMAN: Please conclude. 
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SHRI K/REN R/J/JU: Please give me five minutes. I 
just started speaking, and you pressed the bell. 

MR. CHAIRMAN: No Party has any time left. Please 
conclude now; you hav., already taken four minutes. 

[Translation} 

SHRI KIREN R/JIJU: I would like the honourable 
Minister of Home Affairs to convey this message to the 
han. Minister of Finance that though it is neceaaary to 
keep an eye over stock market and multinational 
companies but law and order problem needs to be 
understood as well. There should also .be a provision of 
sufficient funds for that. If we attract money and security 
arrangements are improper, law and order problem in 
the country is deteriorated then what is the meaning of 
development? Development and security are 
intereonnected. Both of these can not be viewed from 
different angles. I had stated in my budget speech In 
detail that the funds allotted to donor ministry of N.E.C. 
this year required a relook. At last, I would like to teU 
you that you would have to consider over the procedure 
of extending help to peaceful states because the state, 
where any unlawful activity arises due to the presence of 
terrorist organisation is given a package In the name of 
maintenance of peace but what about the states which 
have already maintained peace? You never think about 
them. Do you want these peaceful states also to 
submerge in violence? Only then you will give them a 
special package. You should not punish peaceful states 
like this. I have much more to say about rest of the 
North Eastem states but right now. I restrict myself to 
development issue only. Through you, I would like to tell 
the hon. Minister of Home Affairs that eighty pereent 
area of my state Arunachal Pradesh is border area which 
is connected with Bhutan, China and Myanmar. The 
provision of border area development fund requires a 
special attention for that area. Please don't compare 
Arunachal Pradesh with rest of the North-Eastem states 
in terms of infrastructure. Arunachal Pradesh is a big 
state. Apart from providing money there, you need to 
pay your attention to accountability also. It should be 
checked whether the State Govemment is spending 
money in right manner or not. Han. Minister of Home 
Affairs, sir, when you had visited Itanagar last time, we 
had called on you. That time also I had put the same 
thing before you and I am sure, this time you will take 
such steps which will hurt us. Even after opposing this 
budget, I support it because it would be in the interest 
of the country. 

{English} 

MR. CHAIRMAN: Chaudhary Lal Singh, you have 
four minutes time to speak. 

CHAUDHARY LAL SINGH (Udhampur): Sir, you are 
great. 

MR. CHAIRMAN: I cannot give you more time 
because this is the aHotted time and I am ·not authorised 
to do otherwise. 

[TrsnsIalion} 

CHAUDHARY LAL SINGH: Sir, I rise to support the 
demands for grants relating to the Ministry of Home Affairs 
and welcome it. The demands for grants relating to the 
Ministry of Home Affairs is already inadequate and needs 
to be augmented. This department Is responsible for 
maintaining law and order situation across the country. 
Amidst Its creditable lob the safety of life and property 
deserves special mention. To my mind, this Is a very 
Important department and I would Uke to suggest to the 
Ministry of Home Affairs on two to three issues. 

As I said earlier on many occaaions, that you happen 
to forget it. In our state "';z. J&K the Govemment of 
India had made the deployment of SPOs and BOS. They 
are young ones and have been fighting the evil of military 
for the past 15 years. They have sacrificed their lives 
and are being subjected to high handedness as they are 
not constables. For not being accorded the status of a 
constable, the members of their family receive nothing in 
case of thair sacrifice. They belong to the hilly areas and 
make no stone untumed in killing the militants. This is 
the record of the area concemed. They have, as of how, 
not been offered the entitlement to daily wages either. 
Quite often their guns are also obsolete. Their uniform is 
not decent. The role SPSs ad BDS have played hardly 
bears any comparison with others. A lot of their group 
has sacrificed their lives. As one of our friends said, in 
a few of the areas, the situation Is comfortable while in 
the far-flung and hilly areas the situation is grim. One 
needs to perceive it. My Parliamentary Constituency is 
Dada. One has to cover a distance of 50-60 kilometers 
walking on-foot itself. Which tums out to facilitate the 
execution of militants' plans. As a result, they are hell-
bent on caUSing harm to the people. I qeg to submit that 
focus should be laid on cOMectivlty. With the enriched 
connectivity, the armed forees and the other concemed 
will find it convenient to reach there. For the reasons of 
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non-availability of the Armed Forces they are not having 
proper provisions to sustain their livelihood. Earlier they 
used to eat goats and sheep meat to fill their beUy. Now 
they are compelled to use even wild animals meat as 
their food. This warrants special attention. 

I have told you several times that those belonging to 
the western part of Pakistan have been offered everything, 
except in the state of J&K. Thousands of such west 
Pakistani's have not been accorded the states of west 
Indian. It is regrettable. Please be kind enough to take 
pains for their settlement. They neither get ration nor 
accommodation nor job, nor they can exercise their 
franchise in the Panchayat and Assembly elections. They 
are in a very bad state-of-affairs. Likewise, the people 
migrating from the POK deserve special care. They too, 
have not settled till date. As many as 24 seats belonging 
to them are still lying vacant. Such people living in Jammu 
& Kashmir ought to be given their due share by providing 
them with proP.8r settlement. , 

The core issue is that Pakistan intends to occupy 
J&K. It is an old issue. They are aware of the fact that 
Pakistan will be beneficiary if it occupies water, trade 
and tourism resources. They want that a base camp be 
set up in Kashmir on the pattern of Pakistan so that 
India may be converted into the disturbed zone. This 
core issue needs to be taken care of. The fundamentalists 
have caused destruction irrespective of the religion they 
belong to. They need to be crushed. 

The opportunist ones especially those hailing from 
J&K have been putting every thing into complete disarray. 
These are the same people who at one point of time 
made demands for self-rule and asked for autonomy at 
the other moment. I know all of them who asked for 
mandate and caused havoc in J&K. On the one hand, 
they raise, their demand to demilltarlse the state. On the 
other hands they themselves are guarded by Black Cat 
Commandos and security forces. In the first place. I 
suggest that the security of such leaders should be 
withdrawn forthwith. Only then, the process of 
demilitarisation should be allowed to set in. They 
themselves are under securlty-cover and leave others at 
mercy of militants. 

Therefore, I would like to request you to identify them. 
They talk of one thing In Delhi and make reverse 
comments in J&K. They trigger the violence. My 
submission is to tackle them properly. Some one had 
been the Minister of Exfernal Affairs, some become the 

Minister of Home Affairs and a few even wished to be 
the President of India. It is sad' that they have virtually 
made a mockery of the state concerned. You will have 
to understand their tricks. The patriots, the dedicated 
citizens, be it officers or politicians need to be saved 
and protected and at the same time the culprits should 
be crushed mercilessly. 

Finally, I want to submit that the situation is very 
grim in B.A.D.P. areas. The roads are in a dilapidated 
condition. People living along the bordering areas are yet 
to be compensated. I beg to submit that they deserve 
special care. UOC, SPOs and Home guards deployed for 
a period of 13 days need to be sorted out. I after my 
thanks for you giving me an opportunity to speak. 

{English} 

DR. SEBASTIAN PAUL (Ernakulam): Sir, the news 
of yesterday's double murder In the National Capital 
Territory of Delhi haunts this House as we discuss the 
Demands for Grants of the Union Home Ministry. It is • 
stark remembrance for the need to tone up our machinery 
or system to protect the valuable lives of our citizens. 
Apart from this conventional crime, terrorist activities are 
on the increase in the country as was the reported terror 
in the temple town, Varanasi. Terrorism is not confined 
to a particular place. Terror is transcending barriers and 
borders and the terrorist baggage of death and destruction 
is now travelling from Kashmir to Kerala. We are 
witnessing several explosions in Kerala also. It is reported 
that Uttar Pradesh will become the next Jammu and 
Kashmir. It is distressing news. As the temple town of 
Varanaai ia desperate to keep ita communal fabric intact 
despite this violence and threats, there is diaturbing news 
from Rajasthan. 

Day before yesterday, I, along with four of my 
Parliamentary colleagues, had an opportunity to visit Kota 
in Rajasthan where we wltneased attacks against the 
minority community and the Institutions run by that 
community under the guiae of a book 'HM/Hk.t: I would 
like to make it clear that the contents of the book are 
condemnable and they cannot be justified in any civil 
society. At the same time, it cannot be an alibi to mount 
a series of attacks on Christian institutions in that town. 
All these new. are distressing becauee we have first 
-hand information that they have no connection with the 
publication of the book. The head of the institution, Shri 
M.A. Thomas, was honoured by the NOA Government 
with 'Pardrnashri'. He was not in any way reaponeible for 
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the publication of the book. It w.. made an alibi to 
continue the attack agalnet those inetltUtlons. I hope the 
Union. Home MInister would bellow hie attention on luch 
dlst ..... lng development.l. 

Next year, we will be celebrating, .. was mentioned 
in the President's Addrese, the 150th year of our First 
War of Independence. The present Police Act w .. paeeed 
in 1861, that iI, immediately after suppreseing the Firat 
Mutiny of 1857. We are entering the 60th year of our 
Independenoe but even now that very old Police Act Is 
In force, which requires amendment and modHlcations for 
the purpose of modernising our Police force. 

I un~erstand there is an ambitious Police MISsion on 
the anvil. I request the Hon. Home Minister to launch the 
Police Mission as early as possible so that we can 
modernise our police force. We can make It more effective 
to protect our rights in a more civilised manner benefiting 
the democratic society. We need a democratic police. 
So, I 'hope, the hon. Minister will take particular care not 
only In revamping the police force but also In reforming 
the police laws. Along with that, the Police Mission may 
also be Implemented. With these oblervations, I support 
the Demands for Grants of the Home Ministry. 

SHRI P.S. GADHAVI (Kutch): Sir, I would like to 
oppose the Demands for Grants of the Home Ministry. I 
would like to make two points. I do not want to go Into 
the details of It. 

The terrorist activities have been rising throughout 
the country and particularly In Gujarat for the lut two 
years. These terrorists are making religious pIace8 .. 
their targets. Their first target was the Raghunath Temple, 
then It was Akshardham and now it is the Sankat Mochan 
Hanuman Temple In Varanasl and other places. 

My constituency Kutch falls on the Westem side of 
our country and just near to It Is the Pakistan border. 
The lSI has got a direct hand in all these terrorist 
activities. Recently, one bomb blast took place midnight 
around 1.43 a.m. at the Ahmedabad railway station. At 
that time, the Kutch Express train was to arrive at 
Ahmedabad station from Murnbai. But, luckily, the train 
was running late and the target failed. They are directly 
attacking Kutch and Gujarat. In the preliminary inquiry, It 
was found that the substance used In this bomb blast 
was the RDX. It is very well known that the RDX was 
being supplied from Pakistan. For controlling this organised 

crime, at the suggestion of the Union Ministry, the Gularat 
legislative Assembly had p .... d the Gularat Control 
(Organized Crime) Bill In 2003. It w.. ..nt to the hon. 
P .... ldent of India for hie aseent. But the Home Mini_try 
and the UPA Govemment returned the .. me to the 
Gujarat State ASlembly with modifications. The Gularat 
State Assembly again passed the Bill with some 
modifications In 2004. It was again sent for the 8I8ent of 
the hon. President of India. This Bill has not been 
receiving .... nt of the President for the I .. t two years. 
A similar Act is In force In Maharashtra where the 
Congrese Govemment is ruling. A similar Act Is In force 
In Madhya Pradeah. I would like to request the hon. 
Home MInister that while replying, he may make It clear 
why the assent Is not being ~iven; whether the assent 
will be given or not; and why the assent has been 
pending for the last two or three years. 

Laetly, In my constituency, there Is one port Jakhau, 
which Is known for Its good variety of fish. Our fishermen 
from various parte of Gularat are corning here for catching 
flsl';. But the Pakistan Marine Security Agency (PMSA) Is 
always forcibly and Hlegally taking away them from the 
place. Thus more than 361 fishermen and 265 boats are 
in the custody of Pakistan. They are taking away all 
flsh.rmen and all boats. Then they sell out boats by 
auctioning It. I would like to request the hon. Home 
Mlnleter that there has been a talk of deploying Cout 
Guard to provide protection to these fishermen. But, up 
till now, nothing h .. happened. I would like to know 
whether the Coast Guard would be deployed to protect 
these poor fishermen who are coming from far off places. 
My only requeet to the hon. Home Minister Is that these 
fishermen should be protected. I would also like to know 
as to when the .... nt will be given to said Bill. I hope, 
the han. Home Minister will kindly give some clarification 
on these points. With these words, I thank you very much 
for giving me this opportunity to speak. 

/T,.,.lionj 

·SHRI ANIRUDH PRASAD A1i86 SADHU YADAV 
(Gopalganj): Sir, I support the vote on account relating to 
the Ministry of Home Affairs. 

Sir, in the present scenario, terrorism, and Naxalism 
have made Its prevalence across the cl")untry. Crimes are 
on the rise rather than witnessing any declining trend. 
You have made an all out effort to cHeck it. The State 
Govemment is merely responsible for the maintenance of 

·The speech was laid on the Table. 
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law and order. Stili the Union Gov.mm.nt Ie extending 
Ita support In terms of rei .... of requlr.d funds and the 
state of the art weapone. Vou are al80 s.JI)pOHd to keep 
a watch on it. The situation In Bihar Ie getting from bad 
to wors.. The terrorlam and Naxallsm alongwlth Maolam 
have expended Ita sphere of Influence 8C1'OII the _ •. 
The other incidents of the country are before you. The 
Incidents of Jehanabad and Madhubanl, Motlhart are 
shameful on88 and the Naxalltea and Maoists had their 
pnme hands in perpetrating such incidences. 

So, therefore, I would like to suggest that the state 
govemment should be directed to be more Itrict and the 
pollee officials imparted proper training other than 
equipping them with the latest weapons. 

The Northem part of Bihar Ie adjacent to the Nepal· 
border. SSB forces have been deployed along the border 
but they need more arms and ammunitlone and their 
number needs to be enhanced. Being an open border 
the Maoists find it, conv.nient to headway Into Bihar 
Hence, there needs a fencing along the borders as well 
as motorable roads, electricity and hOUSing facilltl ... 

Even the representatives of the people are not safe 
today. MPs like Shri Sltaram Singh, Shri Sadhu Vadav. 
Shri Raghunath Jha, Shrl Akhlleah Singh and Shrl SHaram 
Vadav are receiving threats and several inclc:lents have 
already occurred in the recent past. In this regard I have 
to submit that we Including Shri AkhllHh Singh, UPA 
Minister, Shrl Raghunath Jha, Shrl Sitaram Singh, Shrl 
Sadhu Vadav, and many other members have requested 
you several times to provide proper security to us, 
however, sadly, as of now, no security cover has been 
provided. We demand that adequate security arrangement 
be put in place for us. 

The current situation is such that dreaded criminals 
are siphoning off the funds meant for development 
purposes in Bihar. It needs to be checked forthwith. The 
kidnapping is also on its rise. Presurlse the State 
Government to check it. Bihar is largely affected by flooc:l8 
also. Therefore, please arrange adequate relief measures 
to the flood·affected people. 

DR. DHIRENDRA AGARWAL (Chatra): Mr. Chairman, 
Sir, I rise to support the Demands for Grants pertaining 
to the Ministry of Home Affairs and I woulc:l like to 
conclude by speaking a few words only. 

Mr. Chairman, Sir, I hail from Jhart<hand. Entire 
Jharkhand as well as my Parliamentary Constituency Is 

strlf. tom due to extremism. In the year 2000, when 
Jhart<hand became a leparate ltate, people were very 
optimistic that development would take place there, never 
avenue. of employment would be available. But the .tate 
got extremism in turn. Particularly my Parliamentary 
Con.tltuency II very badly affected by extremism. 
Jharkhand became a .. parale state from the .tate of 
Bihar. About two months ago, five extremists were 
arTMted from Gaya district of Bihar. They confessed that 
they would receive financial ualstance from a legislative 
member of Chltra, a Legislative Member and a Dy. 
Commluloner of my Parliamentary Constituency. Thill 
people have been provided blankets and track·sults also 
by them. 

Mr. Chairman, Sir, lut time at the time of the meeting 
of consultative committee of Ministry of Home Affairs, I 
handed over the cutting of that paper to the Minister. 
Through you, I reque.t the Minister to take action and 
get the matter examined by C.B.1. and action taken 
against the guilty. The Government In power In Bihar 
Instead of making developments, checking corruption, 
terrorlam and extremism, has been giving air to the crimes 
like kidnapping and rape which were already existing In 
Bihar. There is complete anarchy In Bihar. Our Members 
Shri Akhlleeh Singh Ji'. and Shri Sadhu Vadavjl's lives 
are under threat there. Shri Raghunath JI and Shrt 
Sltaramjl are also getting threats. I request that It may 
be examined and action taken against the persone behind 
these threats. Our MPs belong to UPA, and as the 
Govemment has changed in the power today, they are 
receiving threats, Therefore, they may be provided special 
security so that they can do their wort< efficiently. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, I rise to support the Demands for Grants 
pertaining to the Ministry of Home Affairs for I have always 
been In favour of fighting terrorism. The Home Department 
has a responsibility of providing security to the 102 crore 
people of this country and people hold the Ministry of 
Home in high esteem. As far 88 the Police Department 
Is concemed, Delhi Police is under your control, but the 
state police, though, does not come under your control 
constitutionally yet it is the responsibility of Govemment 
of India to strengthen the police department. Corruption 
in police department is increasing day by day. If we want 
to curb this corruption, I suggest that payment to police 
need to be increased. They perform duty for 12 hours, 
14 hours and some times 24 hours. Hence, their duty 
should be restricted to 8 hours. Police department Should 
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work in three shifts a day so that unemployed youth in 
our country may also get employment. Hence, Govemment 
of India needs to consider It. 

Mr. Chairman, Sir, as regards the question of 
terrorism-whether It is the terrorism of J&K, North·Eastem 
in the fonn of attack on Babri mosque or complete ruining 
of Muslim community In Gujarat or terrorism of atrocities 
on dalits and tribals in villages, a plan needs to be 
chalked out to check this terrorism. If we want to curb 
this terrorism, social justice is required to be done. 
Chaudhary La! Singh ji was saying that people were dying, 
falling pray to police. Therefore, on behalf of J&K people. 
I request the Govemment should provide them funds to 
deal with terrorism and the Govemment ia ready for that, 
but as far as their demand for autonomy is concemed, 
it is not justified. I request that more and more funds 
should be given to J&K. I would also add that as regards 
the people who come from Pakistan, the police should 
be active at borders for their checking. The people who 
want to stay also, intelligence should be active for that. 

Mr. Chairman, Sir, Babri Mosque was attacked and 
Advaniji reached there with a crowd of lacs. Had the 
intelligence in possession of a report about this, Babrl 
mosque would have been under the control of military. 
Therefore, the intelligence department. ... (/nltJnupIions) 

/English} 

MR. CHAIRMAN: You have taken three minutes. You 
may conclude in one or two sentences. 

{Tf1Insllltion} 

SHAI RAMDAS ATHAWALE: Mr. Chainnan, Sir, I 
am about to conclude. Mumbai has been facing gangwar 
and it is increasing day by day. A specific planning needs 
to be done to check this. Our Home Ministry Is active, 
our Government is active, that is why, terrorism is 
deereasing for the last two years. Whereas, during the 
period of 6 years of NDA Government it Increased. The 
Government is trying to control It but. " . (/nltJnupIions) 

/English} 

MR. CHAIRMAN: Nothing will go on record. 

... (/nItImJptions). 

°Not recorded. 

{Tmnsllllion} 

SHAI RAMDAS ATHAWALE: I conclude. How to 
check terrorism, is a matter of thought. 

/English} 

MR. CHAIRMAN: Nothing will go on reeord. Shri 
Giridhar Gamang may start. 

... (/ntsrruptions)· 

SHRI GIRIDHAR GAMANG (Koraput): Sir, I rise to 
support the Demands for Grents pertaining to the Ministry 
of Home Affairs. 

I will touch only one pOint. We have completed 
70 days of 'Kallnga klAlngs' in Orl .. a. Immediately after 
that incident, hon. Home Minister as well as the UPA 
Chalnnan visited the place to get the first hand report. 
But as such, there is no solution to the problem. 

Seventy days are over now. The State Highway Is 
blocked. The tribals were killed by police. Two days back, 
one more tribal died in the hospital. This Is a very serious 
situation in Orissa. There is a demand for CBI inquiry. 
The State Government has constituted an Inquiry 
Commission which will take time to present Its report. 
That report will be available later and we will come to 
know the findings of the report later. But there is a 
demand for a eBI Inquiry. 

There is a problem of displacement In the State of 
Orissa because a large number of projects are coming 
up In Orissa. On the one side, there is a growing demand 
for development and on the other side, there Is a growing 
discontentment among the tribals. Therefore, I would 
request the hon. Home Minister to convene a meeting of 
the MPs of the Fifth and the Sixth Scheduled Areas to 
discuss the constitutional and other protections that are 
given to the Scheduled Areas and the Scheduled Tribes. 
The problem Is there especially in the Fifth Schedule 
Area. It was confined to the Sixth Schedule Area and 
the Northeastem States but it has now migrated to the 
Fifth Schedule Area of Central India. Discontentment is 
growing In the Fifth Schedule Area. Therefore, I would 
request the Home Minister to let us know what report he 
has received from the State Govemment and what action 
has been taken on that so as to sort 'out the problem . 

eNot recorded. 
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It is not a case for compensation because land for land, 
or house for house can be given but no Govemment 
can have a policy decision to take life for life. This Is the 
problem we are facing. I would request the Home Minister 
to sort out the problem in such a way that it does not 
spread throughout the country, especially in the Fifth 
Schedule Area, otherwise tribals will be exploited due to 
exploitation of mineral resources. They will become the 
victims of non-development and if that happens, the 
Government cannot stop discontentment among them. 
Besides the extremists' problem in the Schedule Areas, 
this is one of the reasons for the growing discontentment. 
The Government will have to identify the reasons for the 
discontentment and stop the unrest in these areas. With 
these remarks, I conclude my speech. 

DR. K.S. MANOJ (Alleppey): Thank you very much 
for allowing me to participate in the discussion on 
Demands for Grants of the Ministry of Home Affairs. I 
rise to support the Demands. Because of paucity of time 
I will confine my speech to some of the pertinent points 
of public concerns and request the Home Minister to 
take some urgent action on these points. 

My first point is, there is an increasing incidence of 
attack on minority institutions In various parts of the 
country in general and attacks on Christian minority, 
particularly in the BJP ruling States, more specifically In 
Kota, Rajasthan. I will not go into the details of it because 
my colleagues have narrated it in great detail. I would 
urge upon the Home Minister to take necessary steps in 
this regard to restore registration of the charitable 
societies, which was withdrawn by the Rajasthan State 
Government. Not only that, the bank accounts of these 
sociaties were also frozen. So, urgent steps should be 
taken to activate their bank accounts as most of the 
employees did not get their salaries for the last moth. An 
orphanage and a hospital are being run by this institution. 
They have cancelled the licence of that hospital and have 
also frozen its bank accounts. So, necessary steps may 
be taken to activate its bank accounts. The LPG supply 
to the orphanage, where more than 2.800 orphans reside, 
has also been withdrawn. The necessary steps may also 
be taken to restore the LPG connection to that orphanage. 

I would also like to bring to the notice of the hon. 
Home Minister the alarming increase in the number of 
custodial deaths. In Kerala alone, in the last 4-and-a-haH 
years more than 250 custodial deaths have taken place 
and in most of these cases the police officers have 
successfully evaded the legal proceedings and presented 

fabricated evidence to convert them into natural deaths. 
I would request the Govemment to bring forward some 
legislation 80 that the real culprit behind the custodial 
death may be brought before the law. 

There Is an increasing incidence of an accused being 
acquitted from notOrloU8 cases because of the fact that 
the witness has tumed hostile. As it hu been rightly 
pointed out, in many of the C88es, be It Best Bakery 
Case, Jassica Lal case or Ice Cream Parlour case of 
Kerala, the witnesses have turned hostile. I would urge 
upon the hon. Home Minister to bring forward some 
amendments, as you have mentioned. in the Indian 
Evidence Act. With these few word., I support the 
Demands for Grants. 

SHRI SHIVRAJ V. PATIL: Sir, I am grateful to the 
Presiding Officer and the Members of this House for 
selecting the Demands for Grants of the Ministry of Home 
Affairs for discussion. 

When the Demands are discussed, the working of 
the Ministry is examined in great detail. The han. 
Members, who come from different parts of the country, 
are in a position to tell the entire House and the Ministry 
Where they have gone wrong, What good things they 
could have done and where the amendments are required. 
Today, for nearly six and a half hours the debate has 
taken piece and I must say that almost all Members 
have made very good points. If we examine the 
statements made by them, we cannot say that they were 
adopting a party line as such in their entire atatements. 
Here and there, one or two points may have the party 
tinge and yet their statements were impartial, unbiased 
and are going to be very useful to the MInIstry. 

In this debate, we have given a few documents to 
the hon. Members. One of the documents given is the 
detailed Demand for Grants of the Home Ministry. This 
document gives all the details relating to the Demands 
for Grants. The second document which has been given 
in the hands of the han. Members 18 recognised as the 
Performance Budget of the Ministry of Home Affairs 
detaiNng as to how the Ministry has performed. Now this 
document is also given to the hon. Members. The third 
document which is given is the Outcome Budget of the 
Ministry of Home Affairs. What has been the outcome of 
the activities of the Ministry of Home Affairs is explained 
very briefly in this document. The fourth document Which 
has been given in the lands of the han. Members relates 
to the policies adopted by the Government of India and 
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the State Govemments to deal with the naxalite activities 
in our country. Every now and then, this point WM made. 
We were told that neither the Govemment of India nor 
the State Govemments have any policy to deal with the 
naxalite movement. We were telling them that we do 
have the policy and we are following the directions given 
in that policy and yet every now and then we were told 
that we lack a policy. 

19.59 hr •. 

[MR. DEPUTY-SPEAKER in Ihs ehsir} 

So we thought of putting the policy In booklet form and 
give it to the hon. Members. Now something more than 
that can also be done to tackle the naxaJite activities in 
a better manner. In any other debate on the basis of 
that policy if any good suggestions are made by the 
hon. Members, we would be only happy to make use of 
those suggestions. 

20.00 hr •. 

Sir. the hon. Members have taken a lot of intereat In 
the Demands for Grants of the Ministry of Home Affairs 
and cut motions have been moved. Copies of the cut 
motions have been given to us and the hon. Memberl 
who spoke here might have made their views clear on 
the cut motions are very relevant and very important. But 
it may not be possible for me to reply to all the cut 
motions. or to all the very good pOints that the hon. 
Members have made. based on the cut motions, In the 
time that is available to me. For about six and a haH 
hours you have been sitting here and I do not know how 
much patience you are going to have to hear me speaking 
on those cut motions. That is why, I will endeavour to 
reply to some of the cut motions and some of the points 
made by the hon. Members. Not that. other points are 
not important. I would like the Ministry to send repll .. , in 
writing, to the cut motions which have been given by the 
hon. Members. They have, in fad, prepared notes and 
given to me to reply to each of the cut motions. But 
because of paucity of time it may not be p088ible for me 
to dwell upon all the statements and all the points made 
in the statements and all the cut motions I hope, the 
hon. Members will appreciate this difficulty. 

Many a time it is supposed that the job of the Home 
Ministry is to deal with matters relating to intemal security 
and law and order and nothing else. The emphaais is 
laid on this aspect of the activity of the Home Ministry. 

But then there are other duties to be performed by the 
Home Ministry. One of the moat important duties to be 
performed by the Home Ministry 18 to 1M that this country 
of ours is run In a proper manner and run In accordance 
with the provisions of the Constitution that we have given 
to ourselves and aJao to 888 that the Union Government 
which has been ~n certain responeI:)IllIies and the State 
Govemments who have been given oertaln responsibilities 
exclusively and there are also certain ... ponslbilltles In 
which they have a concurrent jurisdiction . are run in a 
fuhion that the entire country functions as one organic 
whole and not in compartmenta and not In a manner 
that an action taken by the Union Government go contrary 
to the IICtIon taken by the State Government or an action 
taken by the State Governments go contrary to the aellon 
take by the Central Govemment. Wherever co-operation 
and co-ordlnation Is nec .... ry that kind of co-operation 
and co-ordination is there and the job of the Home 
Ministry Is that. Apart from articles 355 and 356, there 
are other articles In the Constitution and also there are 
the Union List, the State List and also the Concurrent 
Ust preacrlbed under Schedule-VII of the Constitution 
which help the Home Ministry and the Govemment of 
India and the State Govemments to see that the federal 
structure of this country Is kept Intad; that the federal 
structure produce. the result and that the Union 
Govemment functions in the areas of Its exclusive 
jurladlctlon In a manner that Is acceptable to the people 
of the country. The State Govemments should fundion 
In the area of their exclusive jurisdiction which Is given 
In a manner which is acceptable to all the States and to 
the Union Govemment and also to the entire country. 
This Is one of the moat Important tasks which has to be 
performed by the Govemment through the Ministry of 
Home Affairs. This Is really not understood and sometimes 
this gets a back seat. In fact, this should be in the front 
line but this gets a back seat. 

We concentrate upon law and order and Intemal 
security more than this a&ped which Is at the root of the 
very govemance of our country. 

Sir, fortunately, I must say that, in the last 20 months' 
time, it has been poaalble for u. to have very good 
relations. The Union Government has no complaints 
against the State Governments and I think, the State 
Govemments have not complained against the Union 
Government. Once or twice, somebody might have said 
something. But. by and large. the State Govemments 
have not complained against the Union Govemment at 
any time. In my opinion, this is a very good thing which 
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haa happened. We have full understanding. The Union 
Government has full understanding with the State 
Governrnents. The Union Government has never thought 
that a particular State Govemment belongs to a particular 
party and so, it has to be treated In a particular manner 
and I must say that the State Govemments also have 
not acted with the Union Govemment in that manner. 
The credit goes to them al80. We would like to continue 
this kind of a policy with respect to the relationship 
between the Union Government and the State 
Governments in their functioning according to the 
constitutional provisions. And I do not see any diHlculty 
in it. 

Some years back, the Sarkaria Commission was 
appointed and that Commission was asked to look into 
different provisions of the Constitution which help in 
maintaining good relations between the Union and the 
States. Having a look at the provisions of the Constitution 
it was to come to the conclusion as to whether they 
have produced the desired results or not. I must 
compliment the Sarkaria Commission on the floor of the 
House that the Sarkaria Commission did a very wonderful 
job and the Report which is given by the Commlulon 
was really very good. That Report has been examined 
by the Inter-State Council. 

We have an Inter-State Council under the Conetilutlon 
of India in which some Ministers from the Union 
Government and the Chief Ministers of the Stat .. decide 
as to how inter-State relations should be there and aa to 
how the Union and the States relations should be thers. 
The Inter-state Council studied the Report given by the 
Sarkaria Commission and then made their suggestions 
on the recommendations made by the Sarkaria 
Commission. I would like to say that most of the 
recommendations made by the Commlesion have been 
accepted by the Government and many of them have 
been acted upon too. A few of them have not been 
acted upon I am not going into the details because It w/H 
take a long time to go into them. 

Now, after a gap of many years since the Sarkaria 
Commission Report was received and considered, the 
UPA Government would like to have a second look at 
the relationship between the States and the Centre and 
that Commission shall again give a Report on the buia 
of the new technologies that have become available, on 
the demands that are coming up and on the new ethos 
that has developed in the country. 

Now, what haa to be done with respect to the district 
bodIee that have corne up? What haa to be done with 
reepect to so many organizations which have come up In 
the country? What haa to be done with respect to the 
electronic gadgets and the system that are developing in 
the country? Under the Chairmanship of Shri Pranab 
Mukherjee, a Committee of Ministers was appointed and 
that Committee looked Into the recommendations made 
by the Home Ministry as to the terms of reference of this 
Committee. And after this Committee of Ministers 
approved It, we have given the terms of reference. I am 
not going Into the details of it but It is being examined. 

We hope that whatever we have been able to achieve 
is very good. Yet there is scope for doing better. As to 
how we can do better can be seen after this. One of the 
things which is done by this Government after coming 
into power is to hold the meetings of Zonal Councils. 
There is a system of holding the meetings of Zonal 
Councils of Chief Ministers. The Home Minister and the 
Chief Ministers of different zones sit together and discu88 
the probleml faced by them. For one-and-a-half decades, 
the meetings of Zonal Councils could not take place. But 
then we thought that It is no good not talking to each 
other In the Zonal Councils. So, it has been posalble for 
us to hold the Zonal Council meetings. I would like to 
say on the floor of the House that the meetings with the 
Chief Ministers In different Zonal Council were very 
producttve. I am happy about them. I would not like to 
say anything more than this on the Centre-State relations 
which is one of the responsibilities to be discharged by 
the Union Govemment. 

The second most important thing which has happened 
during the last year was the management of disasters. 
OU,. is a very big country and all kinds of disasters 
have been ocurrlng in al/ parts of our country. Earthquakes 
have taken place; floods have been affecting many of 
the States, particularly Bihar, Arunachal Pradesh and other 
Statee. There have been avalanches and snowfalls and 
there have been many cyclones on the Eastern coast. 
These diaasters take place every year. There is not a 
single year when something or the other has not 
happened in our country. 

Last year the tsunami affected the long coastline. 
Nearly 2,000 kilometres of coastOne was affected by 
tsunami. It Is more than 2,000 kilometres H you take into 
account the coastJlne of Andaman and Nicobar Islands. 
This was a kind of challenge. Immediately after that heavy 
snowfall took place in Jammu and Kaahmir. After that 
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there were heavy rains in Tamil Nadu, Kerala, Karnataka, 
Maharashtra, Gujarat, Madhya PradeSh, etc. which caused 
a lot of damage to the property and lives of the people 
living over there. 

These were the disasters of momentous dimension. 
Yet, fortunately for us it has been possible to manage 
these disasters. How do we manage theRe disasters? 
When these disasters occur, people helped themselves 
and the Non-Government Organisations helped them. I 
must say that all the State Governments came out and 
helped. When I say this some of my colleagues sitting 
here get angry with me and ask. 'Why are you saying 
this?" But I should compliment the people for the good 
work done by thern. So, all the States came out and did 
help the people. The Government of India went out of its 
way to help them. The Prime Minister was asking all the 
tirne to find out as to what they require. The Defence 
Minister was asking his defence forces' to rush to the 
places with their boats, helicopters and aircraft, other 
vehicles and equipment to help them. The Home Ministry 
people were rushing to the places to collect materials 
and reach them to the people. Other Ministries, such as 
Ministry of Water Resources, Ministry of Power, Ministry 
of Information and Broadcasting, came together and 
helped them. 

One of the most important things which happened in 
this tsunami and to which reference was made by some 
hon. Members who spoke here was, the day it took place, 
Shrimati Sonia Gandhi and Shri Pranab Mukherjee went 
there. Their going was an indication that the entire country 
was standing by their side and they should not worry. It 
was saying "We share your grief; we share your agony; 
we share your difficulties and we share our resources 
also and you should not worry". That psychological 
assurance which was visible in the visits of the leaders, 
I found the Prime Minister telling me: "What is the kind 
of money you need in Maharashtra?" I said: 'Whatever 
you give, give them and they will manage". He asked 
me and I had to make a statement on the floor of the 
House. Even the Gov~rnment of Maharashtra was 
surprised to hear me telling what kind of money could 
be given to them. That was an assurance. This helped 
our country and, I think, in future also, we shall have to 
adopt this policy so that the people feel confident that 
they are not alone they will be helped by the people 
from all parts of the country-not world, but an parts of 
the country. The world was wRlIng to help we could say 
to them: "Look, we will manage. If you are giving 

something, we are happy and thank you. But we will 
manage on our ownw. That Is what we did. 

One of the most important things which has happened 
after Tsunami and all those things, is the creation of 
Disaster Management Authority. Immediately after this, at 
the instance of the Chairperson of the National Advisory 
Council, by an Executive Order, the Disaster Management 
Authority was constituted. That Authority is asked to 
continue working to make pOlicies, to make plans, to 
prepare projects, to have the rules, to collect the 
eqUipment, to train the people and to do many other 
things which are required and then help the people. 
Afterwards, this House and the other HOllse, both the 
Houses were very happy to pass the Disaster 
Management Bill. Under this Disaster Management Bill, 
now we have a Statutory body which is chaired by the 
Prime Minister and one of the brightest oHicers of our 
Defence 'Forces, General Vlj Is the Vice-Chairman and 
there are other very able persons working is the members. 
They were epeclfically requested to corne and join. They 
are now the members of the authority. 

We have requested the State Governments also to 
establish State Disaster Management Authorities. Some 
of the State Governments have readily accepted this 
suggestion and they have established the State Disaster 
Management Authorities. As regards other States, none 
of them has said that It will not do It. We think that that 
would be done by them. This Body is In the process of 
making the rules. It is in the process of training the 
Armed Forces and collecting the material which is required 
for this purpose. It is not necessary for me to say anything 
more than this because we have already discussed this 
issue in this House. 

Sir, the third most important thing which has to be 
understood while discussing the Demands for Grants of 
this Ministry Is, what Is the role of the Union Government 
in providing Internal security and law and order situation 
In the country. The Constitution is very clear, and many 
hon. Members made reference to It. Sometimes, you 
know, those who fully understand also just refer to this 
point. They say that all the time you take the stand that 
this is the jurisdiction available to the Union Govemment 
and this Is the jurisdiction of the State Government. We 
have never taken that stand. I would like to say that I 
have never taken that stand. I understand the 
constitutional provisions very clearly, and yet, I have 
already said that this Government Is an organic whole. 
The Union Government and the State Governments are 
the parts of the organic whole. It is like hands and legs. 
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They are not separated completely. The hands and the 
feet will not be able to carry on the functions of one 
another. The functions of the legs cannot be carried on 
by the hands. The functions of the hands cannot be 
carried on by the legs. Yet, they are a part of the organic 
whole. If they get separated from this organic whole, 
there will not be any position to function at all. Hands 
will not be able to function. The legs will not be able to 
function. That kind of a stand, we have never taken. We 
never propose to take that kind of a stand. Let it be 
clearly understood. 

We have to understand what is the duty which is 
performed by the para-military forces which are at the 
disposal 01 the Union Govemment. Para-military forces 
are para-military forces. Half of the military job is done 
by these forces. Where are they deployed? They are 
deployed on the borders. It is not that our Defence Forces 
are not in a position to be deployed on the borders and 
to provide protection. But under international 
understandrng, the Armed Forces do not stand face to 
face on both sides of the border with the neighbours. 
Our Armed Forces would not like to stand face to face 
with the Armed Forces of our neighbouring country 
because the chances of sometimes commlHlng mistakes 
have to be avoided. That is why, please understand that 
the BSF is deployed on the intemational border which Is 
shared by Pakistan and India. The BSF is deployed on 
the international border between Bangladesh and India. It 
has to be very clearly understood. Then the ITBP, the 
Indo-Tibetan Border Police, as the name suggests, is 
deployed on the borders which are between Tibet and 
India. The SSP Is the force which Is deployed on the 
UHar Pradesh, Bihar, Bhutan and Nepal borders. These 
are the borders where they are deployed. In UHaranchal 
also, the ITBP is deployed. So, we have nearly seven 
lakh forces. Out of the seven lakh forces, these forces 
are deployed there. Half of the forces are deployed there. 
The CRPF is available for us for other duties. Then, we 
have the CISF available for our duties intemally. It has 
to be very clearly understood. How do we deploy the 
CRPF or the CISF? The CISF is giving the protection to 
the installations here. It is protecting Atomic Energy 
installations. Space installations, the oil rigs and things 
iike that. They are for giving protection. They are for 
static duty. They are giving protection to these 
installations. . .. (Inmnuptions) 

The CRPF, which is a Central Force, is available tor 
all the States. Whenever the demand comes for 
assistance, these forces are sent to the States. They are 

kept at the disposal of the State Govemments. We do 
not have the district police officers working in the districts 
through whom we can deploy and use it. They are kept 
at their disposal. They have to use these forces according 
to their understanding, according to their requirements. 
Even H, sitting here, the Horne Secretary or the Home 
Minister has certain dHferent views, we shall have to 
convey those views to the State Govemments through 
our forees which are to be deployed there so that 
whatever we want to be done, It is done. 

MR. DEPUTY SPEAKER: Who bears their 
expenditure? 

SHRI SHIVRAJ V. PATIL: Sir this is a very good 
question which you have asked. Previously we were 
charging the State Govemments. Now, we have decided 
that theee forces shall be given to the State Governments 
by the Union Govemment without charging anything. For 
three years, they will be with them. While replying to one 
of the questions on the naxallte movement, I said that 
26 battalion. or probably more have been given to the 
naxallte-affected States. They would not be charged a 
single pie for three years when they use them. The .. 
forces are working In the North-Eastem States also and 
in Jammu and Kashmir and other plac.. also. One of 
the hon. Members got up here and said that in order to 
see that there Is some sort of coordination between the 
forces of the Union Government and the forces, the 
concept, the Idea of unified command should be accepted. 
We have already accepted this Idea. This idea is put 
into practice. It Is very correct that this Idea should be 
made available in other States also. This idea is accepted 
in Jammu and Kashmir. The para military forces, the 
Army and the State police, all of them under the unified 
command over there and the Chief Minister Is the 
Chairman of that command and they sit together. The 
officers and they themselves sit together and work on it. 
Now, this kind of a system i8 made available to Manlpur 
also. The Chief Minister chairs the meetings of the unHied 
headquarters. This is available to Assam also. We have 
asked through our Horne Secretary that If they want that 
in other States, where these forces are given. this kind 
of arrangement is required, we will be only happy to 
provide this arrangement In other States also. The point 
I am trying to make is that we are not saying that 
Naxalism is something which is the responsibility of the 
State Govemment and we have nothing to do with It. 
We have never, never said this thing. I have said on the 
floor of the House more than once that 26,000 men and 
officers are given to the States to control the Naxal 
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movement. What is 26.000 armed forces? If you go to 
the small countries. there you will find that their annies 
are not equal to these kinds of forces. which are given 
to the States over here. They have to be used. Their 
problem is difficult. The State Governments' problem is 
not easy. I am not saying that we have given these 
forces. you just see that everything is controlled within a 
given period of tirne. I am not taking that kind of stand. 
It is because this Is not a problem. as is rlghUy stated 
by many hon. Members. to be dealt with only with the 
Armed Forces. This is an economic problem. social 
problem. cultural problem and to some extent a political 
problem also. This has to be solved in a proper manner. 
That is why we have not taken the position that we have 
now to help in solving it. As far as the national security 
is concerned. it is clearly said in Article 355 of the 
Constitution that the Union Government shall have a duty 
to provide it. We provide national security by putting our 
forces on the borders. We provide national security by 
making these forces available to the Union Govemment 
as well as to the State Governments to do this thing. 
The law and order problem. for which actually the Union 
Government can be directly or indirectly held responsible. 
I would say directty. is in Union Territory. Deihl Is a 
Union Territory, Chandigarh is a Union Territory, 
POndicherry is a Union Territory and Daman and Diu Is 
a Union Territory. In these Stales, direct responsibility of 
the Government of India is there. But, supposing the 
Home Ministry wants to interfere in the activitIH at the 
State Government, which are controlled by the State 
police, which are at the disposal of the State Govemment. 
will they accept it? Supposing tomorrow I say that this 
DSP should take an order from . ... (lnlflt7Upfitln$) 

MR. DEPUTY SPEAKER: Silence please. 

.,. (Inf6nuplions) 

fTrsnsI8lk1n} 

SHAI SANTOSH GANGWAR (Bareilly): The Speech 
is getting too long. . .. (Inf6nuptions) 

/English} 

SHAI SHIVAAJ V. PATIL: If you do not want to hear 
I can conclude, Sir . ... (lnf6rnJp1ions) 

{Translation} 

SHAI SANTOSH GANGWAR: Your party people are 
making the noise . ... (lnf6rruptionS) 

/EngIitJII} 

SHRI SHIVRAJ V. PATIL: I thought. Sir, this ia the 
only opportunity when I can explain . ... (Inlflnuplions) 

MR. DEPUTY SPEAKER: Your party people are 
making the noise. 

SHRI SHIVRAJ V. PATIL: Whichever party they may 
belong to, I can conclude, Sir. The point I was making 
was that intemal security as per the Constitution is the 
responsibility of the Union Government. But, then the Stale 
Governments have understood very clearly that though it 
is with the Unio" Government, they have a responsibility 
to help the Union Government to maintain the Internal 
security. That Is why the Government in Jammu and 
Kashmir, the Government In Manipur, the Government In 
Assam and the Government in Arunachal Pradesh have 
been helping the Union Govemment. We are thankful to 
them for this purpose. In the same f .. hion. the primary 
responsibility of maintaining law and order is the 
responsibility of State Governments and the Govemment 
of India is helping them by providing forces, not only 
with providing forces. but also with providing funds for 
modtrnisation of State police with equipments which are 
given to them and providing them with the intelligence 
which is available. 

Sir. many hon. Members spoke about the intelligence 
that is gathered and given to State Governments. This 
concept of getting the intelligence and giving it to officers 
of State Govemments has to be understood in clear 
terms. At the national level, we have the intelligence 
agenciea. Research and Analysis Wing (R&AW) is one 
of the intelligence agencies which collects Infonnation from 
aero.. the borders and from other parts of the world and 
IntelUgence Bureau (IB) is the agency which collects 
infonnation from within our country. When they do that, 
it is a mega intelligence. This intelligence gives you the 
direction that religious places are likely to be attacked, 
that officeS of the political parties are likely to be attacked, 
that some soft targets are likely to be attacked etc. This 
kind of infonnation is passed on to the States. Having 
passed on that kind of intelligence to the State 
Governments, if we ask the State Governments as to 
why they have not acted upon it even after we have 
given them the information, it is not fair. Actionabie 
intelligence is something different from the intelligence 
which is available like this. We understand the difficulties 
of the State Governments and the State Govemments 
also understand our diffICulties. So, one of the things 
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which has to be done is to understand as to how the 
Union Govemment and State Govemmenta can cooperate 
by giving the forees, the intelligence, by providing 
equipments, in making the plans and all those things. 

Fortunately for ua, today I am in a poeition to say 
that because of the policies adopted by the Govemment 
of Jammu and Kashmir, becauae of the policy of the 
Government of India, because of the policy of the 
Govemment of India of talking to our neighbour aIeo, 
because of the vigilance of the Anned Forces and para-
military forees and because of the fatigue which has 
developed in the minds and hearts of the people of 
Jammu and Kashmir that bloodehed should not continue, 
it has been posaible for us to reduce the violence in 
Jammu and Kashmir to the extent of 30 per cent. The 
credit for this ahould go not to the Home Ministry, but 
also to those who have actually been in the field and 
who have been responsible for that. 

As far as North Eastem Statel are concerned, very 
good points have been made by hon. Membera. I can 
assure you that we would remember all that they have 
said about Arunachal Pradesh, about Manipur, about 
Nagaland, about Mizoram, about Meghalaya and alao 
about other Statea. But I may tell you that even in North 
Eastem States, Arunachal Pradesh, Meghalaya, Mizoram 
and Nagaland have been peaceful. We were told: 'If you 
are talking, you decide and talk; otherwise act.' What 
does it mean? Should we atart firing at them or what? 
They have their difficulties and we have our difficulties. 
If there is peace, we would like to make use of It and 
create a better understanding and solve the problem. Until 
the time it becomes absolutely neceaaary to take action, 
we would be happy to maintain peace through agreements 
or through many other methods in that area. 

There are certain -problems which have been very 
correctly pointed out and explained by hon. Members. 
We would like to sit with you and diacuaa them. The 
former Chief Minister of Orissa made a suggestion about 
consultation with Members. I accept his suggestion. We 
would like to talk to him and others about various things. 

Sir, in North Eastem States, difficulties did arise in 
one or two places. There is some difficulty in Manlpur 
and also Assam, if we analyse State-wise, we will find 
that more than two-third of that area has shown 
improvement and one-third of that area has not shown 
improvement. We should not be satisfied with this, we 
should be doing better, 

As far as naxalism is concemed, I would like to say 
that when the Government of Andhra Pradesh was talking 
to NaxaIitea, the graph of violence had come down. When 
the Nuals In Andhra Pradesh withdrew from the talks, 
their activities increased and the violence graph has gone 
up. The Stat.. around Andhra Pradesh, that Is, 
Chhattlagarh and Maharashtra are also affected. But as 
far as Bihar., is concerned people have criticised Bihar 
like anything, bUt the statistics show that Bihar has shown 
Improvement. In other States also, there has been 
improvement. Statistics show this, but that does not tnean 
that nothing has happened in Bihar. Incidents did happen 
In BIhar and we shall have to be careful. But If you take 
the totality of the situation, Andhra Pradesh has caused 
some difficulty, Maharashtra has also caused some 
dlffluclty. Chhattlsgarh has also caused some difficulty. 
Jharkhand Is going through the difficulty and Bihar has 
been better. Uttar Pradeah has been better. Chhattlsgarh 
haa been fluctuating and other States also in the South 
th ... things have happened. 

The Naxal problem has to be solved as per the 
advice given by you. When I come to Parliament and 
hear the Members speaking, I think that what we are 
thinking In the Home Ministry Is correct. What han. 
Members from all States have been saying is that be 
determined and be firm, but be understanding also. Do 
not think, the economic issues have nothing to do or the 
social Issues have nothing to do or cultural Issues have 
nothing to do with the Naxal Issues. You approach this 
problem from different angles. You adopt a multi-pronged 
approach and solve this problem. When I come to the 
Partlament, to this House and that House, I feel, reinforced 
in the thinking which has been given to us, to the 
Government from the Home Ministry and others also. But 
some times, doubt is also created, 'No' 'No' you have to 
act, only act. Act, we will when It is necessary. Act, we 
will with determination, but we will act with understanding, 
with comp888lon and with feeling that It Is not only bullet 
and the gun, which will solve the problem. The terrorists 
and the violent people say that bullet and the barrel of 
gun can solve the problem. We do not think that way. 
We think that bullet and barrel may be required at times, 
but they themeet.feB do not solve the problem. So, we 
are not depending on that alone. 

I would like to say, I feel that this is a country of 
more than some blHion people. I have said it in so many 
forums while discu8Ing with our colleagues in the Ministry 
and others alia. We are more than one billion people 
and more than 90 per cent of this one billion people are 
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peace-loving. The strength of our forces, that is, Defence, 
Police, Home Guards, NCC, Civil Defence, If you compare 
it with those who are misguided Citizens, we do not have 
to bother. It does not mean that- we should not be vigilant. 
That does not mean the police and the Home Ministry 
people can go and say that 'No' 'No' everything is all 
right and can take rest. That is not going to the case. 
Vigilance has to be there and we would like to be vigilant. 

But at the same time, I would like to say that we do 
not feel scared. Let us not create the scare by saying 
things disproportionately, by using hyperbole. Let us not 
create the fear-psychosis in the minds of thoBe people 
who have no time to apply their mind to this problem. 
Let them have the correct information and let them feel 
confident that this country, these people are not scared. 
It is not a question of one Party or one Government. It 
is not a question of taking credit for this or that. Credit 
can be given or discredit can be given to the previous 
Government, to this Government or the Governments 
which had been before them also. But that is not the 
case. 

But, if you take into account the totality of the people 
and their psychology, their readiness and their strongth, 
I do think that this is a problem, we have to be careful 
about We will be careful. We will act in a determined 
manner. We will act in a wise manner, but we will never 
be scared. We are not scared. I am not scared., I can 
stand up here and say I am not scared. I will solve this 
problem with your help and with the help of the people 
outside. But let us not create scare, please. Anybody 
who is saying something which is disproportionate, out of 
proportion, will create scare, and scare is not going to 
help us. So, our only request is that let us not create 
scare. We have a policy; we have given the policy. We 
should like to be guided by you. One of the things which 
we want to do, and I would like to inform this House, is 
not strengthen the intelligence agencies at all levels so 
that wherever this kind of information is required is given. 
Strengthening of the State intelligence agencies is more 
important. I am not saying only the State level intelligence 
agency, but also the district level intelligence agency or 
taluka level or the police station level intelligence agency. 
In fact. for actionable information or intenigence the State 
Level intelligence agencies have to be strengthened. We 
would like to discuss this issue with the hon. Chief 
Ministers, their officers and try to prepare a plan as to 
how this can be brought about. More than that, everybody 
in the society can help in getting the information which 

is going to cauae violence. And It It ie used a proper 
time, it can help us. The aircraft, the ships and the tanks 
are not useful in controlling terrorism. What is most useful 
in controlling the terrorist activities is intelligence. We have 
intelligence we would like to have better intelligence and 
we would like to take steps for this purpose. 

One of the most important points which was made 
by my very respected friends related to criminal justice 
system in India. It is because of the judgements given: 
It is because the judgements have been dIScussed in the 
media, our attention has been attracted. I would like to 
say that the suggestions which you have given are very 
correct, and we would like to act on them. But, If you 
have more suggestions. We would like to discuss th~m 
with you, and we would like to use them. I would like to 
say that in last 20 months we have already amended 
the Criminal Procedore Code two times. This Govemment 
amended the Criminal Procedure Code two times and 
third time we are going to come to the Parliament for 
amending it. But, If anything more than that is required 
for amending the Criminal Procedure Code, we woould 
like to do it also. 

As far as amending the Evidence Law is concemed, 
it is a very complicated issue, but we would like to be 
guided by the jurists, the Judges and the thinking of 
masses in the society. It is because it does not relate 
only to the outward activities of the human beings it 
relates to the inner activities, the mind working, the 
intention part of it, the mtN1S fN part of It, and so many 
other things. There was a suggestion given to us that 
the Indian Penal Code also should be looked into for 
amendments. This suggestion has been given by many 
juriets, and we are looking at It. In my own opinion, part 
of the Indian Penal Code, which is relevant to the offences 
against the person or the human beings, it is very good. 
But on the portions which relate to the social offences 
and other offences like economic offences, there is some 
difficulty. There Is a great scope for looking at the Indian 
Penal Code also. There are some provisions relating to 
rape and all those things . ... (Intemlplions) That also, we 
would like to look into and we would like to do what is 
necessary. There are other laws also which are of penal 
nature. We have looked at them and we have taken 
appropriate decisions. If necessary, we can look at the 
existing laws also. 

Then there are many other laws\ in which penal 
provisions are provided. Those penal provisions are guided 
by the Criminal Procedure Code and the Law of Evidence 
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Act also. We shall have to see as to how the Criminal 
Procedure Code and the Law of Evidence ac:ljult with 
that. 

More than that the witnesses give the evidence.. W. 
are depending more on the oral evidence. I have been 
saying that rather than depending on oral evidence we 
should depend on circumstantial evidence or technological 
evidence or technical evidence and that will take us nearer 
to the truth and justice. As to how it can be done, we 
are looking into it. We are providing funds to the forensic 
laboratories and others also. If there is anything more 
which has to be done we can do it. 

As to how recording of evidence has to be done 
there are suggestions made. In fact the SuggestiOM which 
are being made were part of the amendment that Wit 

have suggested. As some people objected to it we did 
not press for it but we are again looking at it. But this 
criminal justice system is something in which whatever 
can be done by the Home Ministry, the Law Ministry and 
the Govemment will be done. This also falls in the 
jurisdiction of the Judiciary also. We shall have to get 
their advice and guidance also, and work on that. We 
would also like to do that. 

I would not like to say anything more than this. The 
only thing which I would like to say is that it has been 
possible for us not to have extraordinary performance 
but to have a performance which is by and large 
acceptable. Why is it acceptable? It is acceptable because 
of some principles we are follOWing. One of the prinCiples 
which we are following is this. Carry everybody with you. 
Do not discriminate against anybody on the basis of 
religion or caste. The communal violence has come down 
in the country in the last 20 months' time and some hon. 
Members have said that. But I would like to say that 
caste violence has gone up. Communal violence has 
come down and caste violence has gone up. We shall 
have to take note of this fact. We are trying to pass a 
law which gives the victim the right to get the 
compensation. This is going to be one of the most 
important things which the Parliament would be doing in 
the near future. A Bill has been introduced and it is 
before the Standing Committee. In the wortd today and 
in our country also, Criminology aims at punishing the 
offender. But criminology or criminal jurisprudence does 
not help the victim to get the relief. That is why, we are 
trying to make this law holistic in which the offonder will 
be punished and the victim will get the compensation. 
This will be one of the greatest contributions of this 

Parliament to criminal jurisprudence. Any victtm will get 
the ~ and that compensation will come from 
the Government coffers. 

h was 8uggelted that the society should compensate. 
The society is too amorphous. We cannot have money 
from the society to give It to the victim. That is why, 
money will come from the society to the Government 
coffers and it will go to the victims. This is what we are 
trying to do. 

We are also thinking of, If everybody agrees, to have 
an institution which will look into the academic research 
side of policing in the country. If It becomes poaslble for 
us to have a Police University,. we will be very happy. 

The fourth thing which we would like to have--if It Is 
agreed to by all and specially the Finance Ministry has 
to agree because they have their own problem..-the 
research activities there also. One of the newe.t things 
that we have done Is the coastal security and we would 
like to strengthen the coastal security also. 

Sir, I am very grateful to the hon. Members for the 
patient hearing they have given to me. I request that the 
Demands for Grants of the Ministry of Home Affairs be 
passed. 

MR. . DEPUTY SPEAKER: Only one hon. Member, 
Shrl Bachi Singh Rawat has moved his cut motions and 
he is not present In the House. 

'" (IntsmJptions) 

MR. DEPUTY SPEAKER: Please lit down. 

...(lnMITIIpfions) 

MR. DEPUTY SPEAKER: I shall now put all the cut 
motions together to the vote of the House. 

Ths cut motions "M put lind ntJglltiVtJd. 

MR. DEPUTY SPEAKER: I shall now put the 
Demands for Grants relating to the Ministry of Home 
Affairs to the vote of the House. 

The question is: 

"That the respective sums not exceeding the amounts 
on Revenue Account and Capital Account shown in 
the Third column of the Order Paper be granted to 
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[Mr. Deputy-Speaker] 
the Preeldent of India, out of the CcnaId ... d FI.I1d 
of India to complete the sums neceIIary to defray 
the charges that win come In course of payment 
during the year ending the 31st day of March, 2007, 
in respect of the heads of Demands ententd in the 
Second column thereof against Demand Nos. 50 to 
54 and 94 to 98 relating to the Ministry of Horne 
Aftalrs.-

MR. DEPUTY SPEAKER: The House stands 
~ to meet tomorrow, the 14th March, 2008 at 
11.00 a.m. 

20.11 .... 

ThtJ to/( SMJM IhtIn «ItJumtId l1li e.v.n 01 1M Clock 
(JfI Tt.WdIry, MIIn:h 14, ~ ~ 11127 (861M) 
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SI.No. Member'a Name QUMtion Number 
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9. Dr. Manoj, K.S. 304 
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12. Shri Pathak, Brajesh 
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17. Shri Rawat, Ashok Kumar 317 

18. Shri Saradgi, Iqbal Ahmed 

19. Shri Shakya, Raghuraj Singh 

311 
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21. Prof. Shiwankar, Mahadeorao 319 

22. Shri Singh. Kunwar Manvendra 

23. Shri Singh, Prabhunath 

24. Shri Singh, Rewati Raman 

25. Shri Suman, Ramji Lal 

26. Shri Tripathy, Braja Kishore 

27. Shri Yadav, Kallash Nath Singh 
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315 
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318 

321 
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2. Shrt -saba-, K.C. Singh 2330 
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5. Shrt Adeul, Anandrao V. 2337, 2405 
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Singh 
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2435 

2377, 2408, 
2423 

2325 

2385, 2401 

2352 

2339, 2437 

2384. 2411 

2338 

2349 

2446, 2450 

2388 

2350 
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25. Shri Dubey. Chandra Sekhar 2355, 2403 51 Or. Manoj, K.S. 2394, 2454 

26. Shri Gadakh. Tukaram Gangadhar 2347 52. Ms. Mcleod, Ingrid 2340 
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Dr. JagannBth. M. 2344 
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